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LOK SABHA DEBATES 

LOK SABHA 

Monday, March 25, 1986/ 
ChaUra 4, 1908 (Saka) 

The Lok Sabha met at 
Eleven o{ the Clock. 

{MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English} 

SHRI S. JAIPAL REDDY: Sir, 
the Ministers appear to be in a Holi 
mood. Many of them are not there. 

( J"terruptions) 

[T,anJ/ation] 

SHRI BALKA VI BAIRAGI: Mr. 
Speaker, Sir, today you should embrace 
each one of the hon. Members. Even the 
Ministers appear to be in the Holi mood. 

MR. SPEAKER: Is it so? We can 
celebrate Hoil bere itself if you so desire. 

ORAL ANSWERS TO QUESTIONS 

[Trans/at ion] 

Request for setting up of lome major 
Go,erameot Projects in V.P. 

*429. SHRI HARISH RAWAT; 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether Gevernment of 'Uttar 
Pradesh have made a request to the Union 
Government during the last two years to 
set up some major Government projects 
in the State; 

(b) if so, the details of these projects 
and the reaction of the Union Govern .. 
ment thereto; and 

(c) the present position in this re .. 

~ard ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) to (c) A Statement is given below. 

Statement 

Based on the a,ailable information tbe followiag are some of the major Govern-
ment Projects for which proposals hale beeo received. The present status is ,also 'ndi· 
eated a .. lost each :-

(1) (2) 

Sf. No. Details of the proposal 

1. Indian Farmers Fertilizers Coop.e-
ratlve Ltd.-Nitrogen Project at 
AonJa, BareiJly at a cost of Rs. 
730 crores, 

(3) 

Present status 

Expected date of Mechanical Com-
pietion is January 1988. This is in 
the Cooperative Sector .. An outlay 
of Rs. 502.29 crores has bCCD pro-
visionally made in the 7th Five 
Year Plan as go\'crnmenfs COlllti· 

bution for this project. 
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3. 
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5. 
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Tebri Darn Sta.e·II (4x250' MW) 
Estimated cost Rs. 421.3 crores 

Kotesbwar Dam Project (3 x 50 MW) 
Estimated cost Rs. 250.2 crores 

Belka Mini Hydel Scbeme (3 xl MW) 
Estimated cost 7.3 crores 
BabaiJ Mini HydeJ Scheme (3 x 1 MW) 
Estimated cost Rs. 7.8 crOfes 

Oral.4",,,,,,, 
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The scbeme docs not contain tbe 
integrated operational study of 

Northern Region to examine avail .. 
ability of oft' .. pelk enerlY and 
need for jnst.nina pump-turbine. 
The scheme therefore is techno-
economicaUy beiDa app,aised in 
the CEA in consultation with U. P. 
State Electricity Board. 

The State had intimated in June, 
1985 that the revised proposal for 
higher capacity is under prepara-
tion as per suggestions given by 
the CEA. 

") Comments of Centra I Electricity 
i Authority/Centra) Water Commis-
,sion have been sent to the State 
J authorities and their replies are 

awaited. 

" Kosi Gas Turbine Scheme (3 x 120 MW) Confirmation of availability of fuel 
Estimated cost Rs. 85.8 crores. yet to be estabtished by the Minis .. 

try of P4!troJeum and Natura) 
Gas. 

7. Auraiya Gas Turbine (5 x 120 MW) Not being pursued as the Auraiya 
Estimated cost Rs. 182.8 crores gas based combined cycle project 

of NTPC is to 'be executed in the 
Central Sect or 

8. Centra) Sector 

8.1. 

8.2. 

9. 

Dhaulisanga Hydro Electric Project 
Stale-I (4 x 6S MW) oj NHPC E8ti .. 
mated cost 473.8 crores 

Auraiya Gas Based Combined Cycle 
Project of NTPC (4 x 1000 MW + 2* x 
100 MW) 
·Waste beat 
Estimated cost Rs. 422.2 crores 

Project for manufacturing Cold For-
med-Sections and. Welded Beam Sbop 
at an"investment of Rs. 12.00 crores 
~t Ohazipur, 

Under appraisal in the Central 
Electricity Authority. 

PrOr()saJ has been cleared by the 
Central Electricity Authority on 
2.9.1985 and also cleared by PIB. 

The project could not be taken up 
doe to resource constraints. due to 
other important schemes under 
tbe Deptt. of Steel with hiaber 
national priorities. It bas been 
suuested that the State Govern-
ment may explore tbe possibility 
of takiu, lbe proje~t llniier S'~t~ 
Sectof 
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10. COmmunication CabJe Project of 

Hindultan Ca'ble Ltd. at Jaunpur. 
- Under (:onsideradon of tbe ,overn-
ment. 

11. '. Establishment of Ordnance. Factory 
at Jbansi, 

This is under examination. The 
. State Government bas been asked 

for arraDlement of .water t power 
and other iofrastructural (&citities 
for tbe project at the cost of ,tbe 
State ·Qoverpment. 

12. Cine Colour Positive Film Project and 
Polyester based X-ray and Graphic 
Arts Film Project of Hindustan Photo 

Cine Colour Positive Film Pro .. 
ject is under tbe examination of 
tho Government. As rosards 
',PoJyester based X-ray and Grap-

u. 

Films. 

)aper Project of Hipduslan I'a.per 
Corporation Ltd. with a ,apacity 

hic .Arts FUm Project, -PIB has 
approved its establishment at 
Ooty. 

of 80.000 tonnes per annum of news .. 

Hindustan l'apor Corporation has 
proposed the setting up of bio·8a~ 
based newsprint jn Nainita I at an 
estimated cost of Rs. 280 crores. 
No funds have been aJJotred undor 
the 7th Plan due to financial cons-
traints. It has been decided tbat 
preliminary action with reaard to 
the project .. shouJd be handled by 
the National Newsprint and Paper 
Mills, NepanaBar, who have th~ 
necessary managerial and techni. 
cal expertise to take uj) the pro. 
ject of tbis magnitude. 

print. 

__ .. _______ a-.------

SHRI HARtSH RAWAT: Mr. 
Speaker. Sir, I would like to know from 
the bon. Minister the names of the pro· 
jects for Uttar Pradesh which are pending 
with the Central Government. At the 
same time, I would also like to know 
which of these projects are to be taken up 
during the Seventh Five Year Plan? 

MR. SPEAKER: The details afC 
given in the statement. 

SHIlI,NARAYAN DATT TIWARI: 
Mr. Speaker, Sir, tbis question relat-es to 
a number of departments. ·AII such pro-
jects have been mentioDed in ,tbe statement 
-tbat I laid on the Table of tbe ,House. 

MR. SPEAKflR : After lOio, throu.h 
it, I ,110 find it to be so. 

SHRI NARAYAN DATT TIWARI: 
There are about 12 such projects, the Jist 
of which has also been given. Besides, 
the statement also contains tbe informa· 
tion about the action being taken there-
on. 

MR. SPEAKER: You fell Harisbji 
to just 10 tbroush it. 

SHltl HARISH RAW AT: It will be 
botter if. the hOll. Minister reads it out 
himself. 

MR. SPEAKER: All risht. 

SHRI NARAYAN DATT TIWARI: 
So far as tbe SeY ... th Five Year PI8D is 
concerned. there is a provision of R •. 
1S7 "ores in an for all iectors iochuliol 
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the public sector which is to be expanded 
over a period of five years. Rs. 757 crores 
will be spent on the expansion of Mathura 
R.efinery and expansion of Smaller 
Mathura.Barmer Lorry Company, Rs. 37 
crores bave been provided for the expan-
sion and renovation of the plant of Ferti-
lizer Corporation of India located at 
Oorakbpur; Rs. 2 crores have been provi-
ded for Pyrites Prospects Chemicals limi-
ted and Rs. S02 crores have be~n provided 
for Farmers Fertilizer Factory at AonIa ..• 

SHRI NARAYAN DArT TIWARI: 
Sir, so far as the country as a whole is 
concerned, the provision for public invest-
ment outlay in the public sector is Rs. 
15,046 crores. Out of it. as I said earlier , 
the share of Uttar Pradesh is Rs. 757 
crores which comes to 5.1 per cent .. ,. 

( Inl~'ruptlon') 

SHRI HARISH RAWAT: What is 
the percentage of population '1 

MR. SPEAKER: You do work out 
MR. SPEAKER: It is all written the percentages, but at the same time do 

there. some work also. 
( Interruption,) 

SHRI NARA Y AN DA TT TIWARI : 
Rs. 39 crores for B.H.E.L., Haridwar and 
Rs. 14 crores for the expansion of Bh'arat 
Compressor, Naini have been provided. 
In aU, there are about 25 big and minor 

. projects, the list of which will be sent to 
the bon. Member later on. This money is 
to be spent over a period 01' fi ve years 
during the Seventh P,ve Year Plan. 

SHRI HARISH RA W A T 
(Interruptions) Mr. Speaker, Sir, the reply 
of the hon. Minister that Rs. 757 crores 
will be spent on various projects in a giant 

fState like Uttar Pradesh during the 
Seventh Plan has added to my disappoint .. 
ment because right from the First Five 
Year Plan, per capita investment in the 
industrial sector in U. P. has been the 
lowest and from the reply given by the 
han. M.inister, it appears that even in the 
Seventh Five Year Plan .. , 

( Intcrrupt;ons) 

SHRI MOOL CHAND DAGA: 
Disappointment is not visible as he is as-
kina the supplementary smilingly. 

SHRI HARISH RAWAT: The 
Ministry of Industry has made no effort to 
increase this investment. ... (Interruptions) 
I would like to know from the hon. 
Minister what steps be proposes to take 
durina the Seventh Plan to remove the 
reliona' disparity there and to bring Uttar 
Pradesh at par with other States in the 
matter of industrial sector, because the 
per capita investment in the industrial 
seetor in that State is tbe lowest and the 
investment by tbe various financial insti. 
,,,,tioDS is also low 1 , 

SHRI NARAYAN DATT TIWARI: 
Of this, most of the funds are for big pro-
jects of steel plants. (Infer,,,plion,) For 
instance, the Visakhapatnam Steel Plant 
and N~lco Aluminum Factory is for the 
whole country, in the same way, the Sin-
grauU Power Plant being set up in U.P. is 
for four States. There are many projects 
which are set up In a particular States .. 
but its benefits reach different parts of the 
country. This is based on national policy. 
So far as the question of industrialisation 
is concerned, though a low provision has 
been kept for the public sector in the 
Seventh Five Year Plan, yet it will be our 
endeavour to see that more investment is 
made in a State like Uttar Pradesh so that 
imbalance could be reduced. 

SHRI RAM PYARE PANIKA: Mr. 
Speaker, Sir, I remember that during his 
tenure as Chief Minister of Uttar Pradesh, 
our han. Minister of Industry had on vari-
ous occasions personaJly taken cudgels 
with the Centre against the injustice met .. 
ed out to Uttar Pradesh in the matter of 
allocation of funds. For example, I want 
to say that only Rs. 17,298.13 crores have 
been allocated to Uttar Pradesh in the 
Seventh Five Year Plan which comes to 
5,6 per cent as against 8.3 per cent to 
West Benaal, 8.8 per cent. t() Bihar, 14.9% 
Orissa, lS.2% to Madhya Pradesh andt23.8 
per cent to Andhra Pradesh. (Interruptiona) 
This is how the allocation bas been made. 
The hon. Minister would kindly agree that 
Uttar Pradesh could not have an industrial 
infrastructure because it was provided 
with lesser resources and the number of 
projects alloeated to it was also small. Will 
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the hon. Minister kindJy gh'c a~surance to 
the effect that a special treatment would be 
liven to Uttar Pradesh, so that. it .couId 
stand at par with other States In view of 
its population and economic backwardness 
... (lntelruptlons) 

MR. SPEAKER : It is enough. 

SHRI RAM PY ARE PANIKA 
Uttar Pradesh is backward due to floods. 
drought and on many other scores, .. 
(I nt~rrllpliolj.~). 

MR. SPEAKER: In your case. he 
thinks that you have fared outstandingly 
well in the matter of human reproduction. 

(Interrupt iO.'1l) 

SHRI NARAYAN DA1T TIWARI: 
Sir, this is true tha t I had been the Chief 
Minister of Uttar Pradesh but it does not 
mean that I should not discharge my 
duties sincerely in my present capacity. r( 0 
me, national interest js uppermost and 
every citizen of Uttar Pr~dcsh is known 
for it. ... 

SHRI RAM I'Y ARE PANJKA : What 
I want to say is that at least now you 
should adopt the same view point which 
you had adopted when you were the Chief 
Minister of Uttar Pradesh. 

SHRI NARAYAN DATT TIWARI: 
Sir, it has been the tradition of this house 
that we should march ahead with a balanced 
approach keeping in view the national 
interest, State's interest, regional interest 
and yiUages interest. In this context, I 
would like to tell the hon. Member that it 
has always been our endeavour to remove 
the regional imbalances keeping in view 
the national interests. This efrort will 
continue in case of Uttar Pradesh also. 
So far as Andhra Pradesh is concerned, as 
I mentioned earlier also, we have made 
provision in the Seventh Five Year Plan 
for a Steel Plant at Visakhapatnanl 
and it is due to this that the percentage 
share of Andhra Pradesh f has gone up. 
But it does not mean that its benefit will 
go to only one State; it will go to 
the country as a whole. Similarly, 
we have made provision for Nalco Alumi-
nium Project in Orissa and benefit there .. 
of will also accrue to the entire country. 
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SHRI . JAGDISH AWASTH.t The 
hon. Minister has said that they think in 
terms of nationa{ in1erests, but during 
his tenure as the Chief Minister of U. P., 
the hon Minister had declared some distri-
cts of the State as . no-industry districts' 
and J must say that many areas of Kan-
pur district are such which do not have a 
single industry in the public sector. There-
fore, I want to know whether the hon. 
Minister wiJl make efforts to set up at 
least one industry in the public sector in 
~no-jndustry districts' of the State, especi-
ally, Kanpur during the Seventh Five 
Year Plan '! 

SHRI NARAYAN DATT TIWARI: 
The districts which do not have any public 
seClor industry have been declared as 'no-
industry districts' by the Centre not only 
in Uttar Pradesh but a1l over the country 
and their number is about 112. Besides, 
there are Slates which do not have any 
industry, such as Nagaland, Arunachal 
Pradesh and Mizoram. AJJ these States 
come under the category or JNo .. lndustry 
States'. The Central Government have 
started a special scheme for them and 
Kanpur is also one of these districts. This 
is also true that it is not possible to set up 
a public sector unit in each district and 
the hon. Member wouJd, perhaps agree 
with me on this point. However, we have 
formulated a scheme with the cooperation 
of the Industrial Development Bank of 
India from industrialisation point of view 
under which two development centres in 
each district would be created for setting 
up of industries. Kanpur (Rural) also 
comes under that category_ 

[English) 

SHRI P. KOLANDAIVELU: In SI. 
No. 12 of the Statement, you have men~ 
Honed Cine Colour Film Project and also 
Polyester based X-Ray and Graphic Arts 
Film Project cf Hindustan Photo Films. 
Originally both these Units were allocated 
to Ooty in Tamil Nadu but now I see in 
the Statement that the X-Ray Unit has 
been approved by the PIB to Ooty and 
the Cine Colour Photo Film Project has 
been approved by PIB to Uttar Pradesh. 
There is a general impression that whoever 
becomes the Industry Minister, tbey are 

. taking the industries to their own consti .. 
tuencies or to their States. I want to 
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know why this stel'lllotherly treatment 
has been shown to the South. Moreover 
the location and climate are congenial to 
have both the units at Ooty. Why do 
you want to take away the Cin e Photo 
Film Project to u. P. 

SHRl NARAYAN DATT TIWARI: 
I may assure the hone Member or hon. 
Leader perhaps. 

( It,terrllptions) 

SHRI P. KOLANDAIVELU: 1 am 
an ordinary Member. 

SHRI NARAYAN DATT TIWARI: 
In national perspective, I consider Ooty as 
much as I consider my own constituency 
because we think that all constituencies 
require development and I think the inte-
rests of the hone Member or that particular 
area are safe to long as this national per-
spective is reflected in this House. 
There was a time when ShankaracharY!l 
came from the South, and established 
four dhams North, West, East & South. I 
also think that if something is done in re-
mote hills of any part of India, the spirit 
of Shankaracharya will prevail with the 
hon. Member. (1I'1tl!~rupllons) The two 
projects are already in U.P. (lnterrllpt;ons) 

MR. SPEAKER: That is spiritual 
industry. 

PROF, MADHU DANDAVATE: The 
Minister of Industry is a potential Shan .. 
karacbarya. 

SHRI BHATTAM SRIRAMA 
MURTY: He is industrializing Shankara-
charya. 

MR. SPEAKER: Now next question, 
No. 430- Mr. Bairwa (ends). 

[TranJiatlon) 

Setting up of Lok Adalats 

*430. SHRI BANW ARI LAL 
BAIll W A: Will the Minister of LAW 
AND JUSTICE be pJeased to state: 

(a) whether it is a fact that the work. 
load in regard to cases invotvina minor 
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disput.es has been reduced in courts as a 
result or the setting up of Lok AdaIats; 

(b) if so, the steps being taken by the 
Union Government to ensure that these 
Lok Adalats are set up in every State/ 
Union Territory expeditiously; and 

Cc) the arrangement made by Govern-
ment to familiarise the common man with 
the importance of Lok Adalats ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHR H. R. BHARDWAJ) : (a) Yes, Sir. 
It is true that a large number of minor 
disputes are being disposed of before Lo" 
Adalats. It is 'expected that this will sub-
stantially reduce the work-load of the 
courts in the future jf their work gets 
acceJera ted. 

(b) The Union Govenunent is CnC(lU. 
raging and helping the setting up of Lok 
Adalats in the States/Union Territories 
through Legal Aid and Advice Boards. It 
intends to take more extensive steps in 
this beha.lf. 

(c) The State Legal Aid and Advice 
Boards have taken up the programme of 
familiarising the conlmon man with the 
work and importance of Lok Adalats. The 
Government is considering taking more 
e1fective steps in this direction. 

SHRI BAN\-YARI LAL BAIRW A 
Hon. Speaker, Sir, I would like to know 
from the hOD. Minister the nature of cases 
being disposed of through the Lok Adalats, 
the names of the organisations which 
provide free lelal aid and adVlcc and the 
name of the agency that presents the cases 
before the Lok AdaJats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): Sir J Article 
39 (A) of the Constitution provides for the 
Legal Aid. Under this provjsion, the 
Central Legal Advisory Board, which had 
Justice P.N. Bhagwati as its Chairman 
previously and is now h~aded by Justice 
Ranaanatb Mishra, has set up LClal Advi-
sory Boards in all the States and it is these 
Boards which hold these Lok Ad.lats. 
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Most of the cases brOulht before these 
Lok Adalats are such where both tbe 
parties intend to reach a compromise and 
want to settle their cases through mutual 
consent. The compensation 'and relief due 
to the parties is paid on the spot. A larao 
number of cases involving motor accidents 
in which somebody was injured and tbe 
case was pending ·for a long time have been 
settled through these Lok Adalafs. Cases 
involving payment of compensation of 
about Rs. 2 crores in Bombay, about Rs. 
.1.5 crores in Rajasthan and about Rs. 60 
to 70 lakhs in Delhi have been settled 
through this process which were otherwise 
pending for a long time. The other cate-
gory 0 t." cases in these' Lok Adalats are 
matrimonial cases involving disputes 
between husband and wife. A number of 
disputes involving cases of mutation and 
division of property reJating to farmers are 
also disposed of. Compromises in all such 
cases are reached and all this is done 
through the judiciary in which judges of 
Supreme Court, High Courts, District 
Courts and collectors participate. These 
cases are settled through conciliatory 
process. 

SHRI BANWARI LAL BAIRWA : 
Mr. Speaker, Sir, the hon. Minister has 
just now fold about the process of Lok 
Adalats in detail. Sir, our present Jegal 
system is very expensive and time-consu-
ming. It causes a Jot of difficulties to a 
poor man. Since the Lok AdaJats have 
provided us a lot of relief, another thing 
that I want to know from the hon. Minis .. 
ter is whether he proposes to extend the 
jurisdiction of these Adalats? Another 
positive aspect of these Lok Adala ts is that 
there is no favourtism in the decisions and 
the settlements reached through compro-
mises do not create any bitterness; no 
party should win or lose. I would also 
)ike to know whether Government propose 
to settle thousands of cases of land disputes 
involving Harijans and Adivasis through 
the Lok Adalats as these cases are pending 
before the courts for years ? 

also to settle their cases. It does not 
involv.e any expenditure. 

(Eng/i.h) 

MR. SPEAKER: You have already 
said it in so many words; you have 

explained it. 

SHRI HAROOBHAI MEHTA: The 
concept of Lok AdaJats has been quite 
popular in G ujarat, based on the Gandhi-
an principle of ne;ther a victor nor a 
vanquished on any body's part. 

We have had one hundred Lok Adalats, 
we have completed a century on the 1st of 
March when the 101st Lok Adalat was 
started. I think about 15,000 cases have 
been disposed 01 by settlement in the Lolc: 
Adalats. Now, I want to know one thing 
becau"e there are some defects. For 
example, when the Government depart. 
Ineots or public sector units are concerned, 
when they appear as parties in Lok 
Adalats, the cases cannot be settled some 
times on account of want of delegation of 
powers to settle, to the officer assisting the 
departments before the Lok Adalats. 

Secondly there must be some more 
incentive also as for example, fuJI remission 
of court fees in cases of disputes which are 
settled by the Lok AdaJats at any stage 
whatsoever, irrespective of whether they 
are settled after framing 0: issues, or even 
after taking of evidence, and our Gujarat 
Government has also innovated. 

( Inter,.uption) 

MR. SPEAKER: You put a question. 
You are just getting into something. We 
arc getting into the habit where we just 
lengthen the question. This is not the 
way to put a supplementary. 

SHRl HAROOBHAI MEHTA In 
Gujarat a permanent conciliation machinery 
has been set up. 

MR. SPEAKER: You have stiJJ not 
SHRI H.R. BHARDWAJ The come to your question. 

importance of Lok Adalats lies in the fact 
that the judges go to the poor Harijans, 
Adivasis and the people belonging to the 
'backward classes, who are otherwise denied 
nl~if ri,hts, to ~ve theln encouragement as 

SHItI HAROOBHAI MEHTA: I want 
to know whether the Government wIll 
provide some IDcasures to ensure that, for 
~xample. the departmonts will ha\e proper 
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dcleaatioD of powers so that insurance 
eases, cases concerning tbe electricity 
Board, etc., can be settled in the Lok 
Adalats without any delay and whether full 
remission of court fees can be considered. 

MR. SPEAKER 
whether? 

And further 

SHRI H.R. BHARDWAJ: I am glad 
tbat Mr. Mehta has mentioned. that the 
lead was taken by Gujarat and since it is 
the Jand of Mahatma Gandhi the lead was 
initially taken by Gujarat, but, other parts 
of the country are not Jagging behind. For 
example, Rajasthan bas taken the lead now 
in Lok Adalats, having decided more than 
40,000 cases, and other areas in the 
country like Maharashtra are equally going 
ahead. Even Del~i and the other places 
are going ahead. But what is important 
is the change in the attitude of the judiciary 
in the country, that has made it possible 
for the Lok Adalats to function properly. 

So far as the Government are concer-
ned, I am grateful to my colleagues in the 
Ministry; they have rendered all coopera-
tion. For example, the Finance Minister 
instructed the insurance companies and 
now I am very happy to announce that in 
every Lok Adalat cheques are given to the 
aggrieved party. This is a change of 
attitude, and with our efforts and I hope 
with the cooperation of aU concerned this 
process of conciliation etc., is being taken 
care of. I would very soon come here 
with some figures showing reduction in the 
arrears. 

SHRI G.M. BANATWALLA: The 
question is about reduction in the work-
load in courts because of Lok Adalats. 
Now, with your permission, I want to take 
the question a little in the reverse gear, 
and I want to ask. whether it is a fact that 
the workload on these Lok Adalats is far 
heavy and they are not in a position to 
cope up with that particular workload. If 
that is a fact~ what steps have been taken 
in order to further strengthen these Lok 
Adalats and especially to see that their 
functioning is streamlined by ha vina some 
guidelines? Some Lok Adalats take up 
cases when the parties are not present and 
the others insist on the parties being 
present. Some suideUnes sbould be given. 

AN HON. MEMBER: This is too 
long. 

SHRI H.R. BIIARDWAJ: I will aive 
the answer. It is not a question of burdon 
ou tbe Lok AdaJats. the Lok Adalats are 
trying to unburden tbe courts from tbeir 
heavy arrears. 40,000 cases have been 
solved through the process of Lok Ad.'ats. 
Naturally, that very burden bas been 
reduced on the regular courts. They arc 
working on Saturdays and Sundays. 
Because there was a complaint against tbe 
judiciary that they are more accustomed to 
holidays, they have sacrificed their holidays 
-two days in a week. How much it comes 
to '? Again it is the initiative of tbe 
judjciary. We are only Jending them 
cooperation. It is the Chief Justices and 
judges of the High Courts and the Supreme 
Court who go to the masses and sort out 
their cases. So far as the guidelines are 
concerned, we never decide cases throusb 
Lok Adalats unless both the parties are 
agreeable to it. That would be forcing a 
decision on the parties. You take aoy 
cac e. If one party is not present, then we 
get the case adjourned and fix another date 
when the other party will be motivated to 
come. If they do not come~ then they try 
their ca~es in the regular courts. 

[Trallslation} 

SHRI O. BHOOPATHY Mr_ 
Speaker, Sir, today, lakhs of cases invol-
ving killings of Harijans in the country and 
their land disputes are pending. I want to 
know whether Government propose to set 
up special courts to dispose of those 
cases? 

MR. SPEAKER: You leave aside tbe 
Special Courts. The entire issue has 
already been covered. 

Viability of Paper Industry 

*432. SHRI K. RAMACHANDRA 
REDDY: 
SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of INDUSTRY be' 
pleased state : 
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(a) whether the paper. manufacturing 
industry is sutrerin, frem surplus stocks, 
price reduction and closure of 20 per cent 
of manufacturing units; 

(b) if so, the details thereof; and 

(c) the measures taken or proposed to 
be htken to improve the viability of the 
industry and availability of raw materials? 

THE MtNISTER OF STATE IN THE 
DEPARTMENT OF, INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) & (b) According to the 
inrormation available, finfshed stocks with 
tbe large paper mills is estimated at about 
J 5 days production which is not considered 
higb. Different varieties of paper and 
paper board are produced and marketed 
by the industry and their prices are diffe .. 
rent from grammage to grammage and 
from region to region. It will not therefore, 
be possible to indicate a general trend at 
present in the prices for the whole country 
and for the entite range of paller and 
~aper ~oard. However t according to 
Jnformatlon available the listed prkes 
announced by different large mills have 
not undergone any change in tbe past few 
months. 25 large and small paper mills are 
Jyin& closed at present. 

(c) A statement is given below indica-
ting the various reliefs and concessions 
~xtend~d to the paper industry to enable 
1t to Improve its economic viability and 
relieve the shortage of raw material. 

Statement 

Reliefs and concessions extended to 
the Paper industry .1 

1. Import of pulp and waste paper 
has been pJaced on OGL and 
aHowed free of customs levies. 

2. 

3. 

4. 

Import of wood log placed on 
OOL and concessional customs 
duty levied. 

Manufacture' of writing and prin-
ting paper containing n'ot Jess 
than 7S% by weight of pulp made 
from balasse exempted from pay-
ment of excise duty. 

Man\lfa~tu.rc of paper and paper 

board using unconventional raw 
materials is cbaraed excise duty at 
concessional rates. 

5. The facility of payment of excise 
duty on inc~emental basis for 
successive slabs is beiDa extended 
to the small paper milts from 
1.4.1986. 

6. Flexibility allowed to the industry 
to manufacture all varieties of 
paper and paper arade pulp 
including paper beard/straw board 
within the overall licensed 
capacity. 

7. Requ~rement of Industrial Licence 
has been dispensed with in th. 
case of manufacture of writ'DI, 
printing and wrappina paper from 
agricultural residues, wastes and 
bagasse. 

8. New units commissioned between 
1.4.79 and 31.3.87 arc 'exempt"cd 
from excise duty upto SO% for 
five years. 

SHRf K. RAMACHANDRA 
REDDY: The Minister in his answer 
says that only 15 days produc lion is not 
considered high in paper jndustry. 
And at other place he says that 25 Jarle 
and small paper mills are lying cJosed at 
present. It appears that he is blowiDI 
hot and cold in the same breath. Any 
way, I would like to know from the hon. 
Minister whether these mills arc closed 
due to import of paper and heavy oxcise 
duty on small industry. If SOt what action 
Government is takin, to help the paper 
industry to run smoothly? 

. THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
The hon. Member would a,r_ 
with me that now it is the 
spring season. It is neither hot nor cold. 
SOt I think, let us think of spring. Let us 
think of better prospects for tbe paper 
industry as well as other in.dustries. 

What tbe hon. Member bas rel.rl'cd 
to is the number of the mills that are ly .... 
closed at present. There are many factor. 
wblch ba vo beep iden titled, wbJcb arc 



8ometim~s local in character, som.,times 
in c~~~~:,er, l)ecause of increase in cost of 
raw "materials 'or du, to strike. Sometimes, 
many paper mills bave imported second .. 
hand ~.cbine~ whicb aro facina t~hnic.l 
pro~l~~. in the ac:l4\ptability of tbese macbi· 
nes.'to un.cODventional raw materials. Some .. 
tim~I" tbe yi~.d is lo,W because or technical 
constraints 'lor adoption of chemical 
recovery systems by many paper units 
bc~aU$~ of, hiaJl si1i~a content. Sometimes. 
the"" prQPlem is because of inadequate 
iDf( •• ,t.ruct~al facilities boiDs available 
tik,l'Owcr s\.\pply~ a b,causc of recurrent 
pow~r cuts in many' States. AU tbese 
have Jed to the closure of these mills. 
It does not means that the Govern .. 
meot has ~ot been aware of the difficulties 
of ihe' u~it. If the bon. Member sees the 
list of reUofs ana conc~ssiQns that have 
~Q extended a~d the steps that are being 
ta~cn by ,tb financial institutions to grant 
relief for sick units, I think he will be 
satisfied. 

$8..RJ ,K. RAMACH·ANDRA REDDY: 
Sir. ~be 4Q.Swer. to part (c) of the q",estion 
is that "the manufacture of writing and 
printing paper containina not less than 
7~~~ ~f weiabt of pulp made from baaasse 
ex~pte~ (rom payment of excise duty" . 
My' qU'e$~on is tbat tbere is only one mill 
that is. making paper from bagasse. I 
wou·ld like to .know from the hone Mini'ster 
wIlY 'be does not extend tbe same 
facilities'to the mills which are manurac .. 
tUAna paper trom alricuJtur-al 'Produce 
like straw etc. The same concession 
tbat is. atven to bagasse can be extended 
to the mills whi,ch are makin.g paper out 
of straw and other agricultural 'produce. 
Wfn the Minister consider this? 

SHRI NARAYAN DATT TIWARI: 
We will certainly consider this suggestion 
and' wo have set up a committee undtr 
the Chairmanship of the Secretary. 
Indtrstrllll Development recently to 10 into 
this question of financial. problems of tlte 
smatt 'units. This Committee bas been 
calted upon to 80 into tbe w-hole ex-cisc 
strocture and to examine its roJe in the 
lonl-term arowth of paper industry. We 
have also asked this committee to sUSlest 
practical . mea:tures for ralsi... captive 
pl .... .f_ illHI ateo to ,c:n.mine the use of 
ba ...... 9 an ,.'JtonMl*iv.o to ~tlfl,yon(iQn.l 

~o 

raw mat.r~.lt a.Qd I thilJk t\tis. oOlQQlitlee 
can ... " .x~Qe. tlae .U .. ~.ti.OD IlveD by 
tbe hon. Mc.-b or. 

DR. O.S RAJHANS: ~jr, I refer to 
part (c) of. tbe ""'W. I wOfllld ,Uke. -to know 
whether tbe hon. Minister is aware of the 
fact tbat '" 80H deal of ,waste -paper -which 
is beiGl im,portod is 'DOt ;beiDl' .sed as ,raw 
material for· manufacturiq paper but is 
beina diverted elsewhere and recently 
whether some raids were· conducted bY 
CBI in tbls resard, and if so, the outcomo 
of these raids ? 

SHRI N·ARAYAN DATT TIWARI: 
Sir, it will be difficult fot me to utwor on 
behalf of CBi unlels I have the faots. :Butt 
certainly we will take tbis factor into 
account and see to it tbat waster pap«, 
wherever import-o<i to be used for produc-
tioR of printioa paper, is utilised pltoperly 
and {or .ahe pur,osos for which it :is m •• nt. 
We will also consider this particular 
factor. 

SHRI NAWAL KISHORE SHARMA: 
Mr. Speaker, Sir, the band-made paper 
jndu~try is in crisis. A laqc quantity of 
hand .. made paper is manufactured, il\ 
Sangner and in Kalpi in the hon. 
Minis'er's State and aceordina to my 
inform,atioD, the imposition of Dew excise 
duty .will result in tbe total closure of thi' 
indUitry. Thorofore, I want to know 
whether tbe hon. Minister will JiNe 
consideration to it ? 

SHRI NARAYAN OATT TIWARI: 
Certainly., Str. SG far as -the , .... d-ma4e 
paper indus!1 y is ~oncerlled. the Question 
raised by the learned Member is quite 
important. Whether it is Saftgner 'or Kalpi 
or some otber place in any other State, 
wherever tbis pr~bJem is there, 'Khadi 
Gramodyol Commission has been making 
efforts to solve the re1ate-ti pro\?mns. It 
also 'fj'nds mention in the 'Scbedule of the 
Khadi Commission Act. 'It win )be our 
endc,¥O~ aD4 'we shall also imp,ess upon 
the Committee: set up uoder ,the convener-
ship of t., "S~ctatY ,(Indu,tria) Develop .. 
meat) t,o ¢oasidM. t.bi$ iS$UOI aDd to live 
their recominend.tio~. carly", We sbail 
also impress upon tbe Kbadi COl'PmissioQ 



Jtt ~is reprd. So rar as tbe q,~tion of 
excuso duty, is concerned, normally, no 
excise duty is Jeviable 00 hand·made paper. 
but if tbe provisions 01 the' excise duty are 
b ..... any impact Oft 'ba;Qd·made paper, I 
1IhaR certaibly discuss It' with t he bon. 
Mtnister tit Fm.nee. 

[""IA) 

SHIU CHANDRA PAATAP 
NAaAtIN SIMON: Mr. Speaker, Sir, 1 
woald like to ask. the lad •• try Minister 
w'b •. _· it is a fact that thore was a 
lie.nco pcadiQI for tbo maoufa¢t·ure of 
paper in Utter Pradesb in lilY district 
wbcn t:1Ie Mini.tcr was tho Industry 
Minister bere. for' maid.. pa.·por from 
bapue. Later on, the hon. Minister had 
shifted t-o U.P. as the Chief MiDisto, and 
ho bas helped '. lot in the industrialisation 
of U. P. Wby is thore tbi8 neat.cct of 
makins paper from baaasse fl 

f have part (b) of my question also. 
There were directions from tbe late Prime 
Min'ister's office that hand-made paper 
should b. used in o·ffices. 1s that direction 
stilt being enforced or not ? 

SHRI NARAYAN DA TT TIWARI : 
As far as this proposaJ of establishing 
baaassc paper plant in t he eastern districts 
of UP including Deoria is coneerilcd the 
feasibility report for Eastern UP and 
North. Bihar was prepared by the 
Hindustan Paper Corporation but bctause 
of resource constraint tbese proposals 
cannot be taken up i,n the public sector in 
the 7th Plan. Now we have deHcensed tho 
pro(!uetion of paper based on bagasse. 
Everybody iI free to set up paper plants 
baaed OD. ba.use. We, have, Iwes inq.ntive 
on that aDd it will be- our endeavour to 
see that baaasse is utilised w.Jaerover it is 
produced whether in Maharashtra or in 
Aadhra or ill Ba1tern UP. We a'fC Jiberal 
about it so tl»t' it can be us_. The 
ptoble", is, DeoalltO of sJaort supply of 
c,*. suaar miltl wut to 11M bIP" for 
lIMit OWtl boU.r$. The ruin dillioulty is 
this. T .... efor. baptse is DOt available 
fQr .... m..r.cturN, as papeC\. Tho 
Sri",yt Commtttoo wbieb bas been 
..... , let up wifl certaia.)' look iat'o this: 
..... also. 

SHkI C.P.N. SINGH: What about 
the'seCOftd part or my q"estibn ? 

SHItI NAR.AYAN DATI TIWARI: 
nat qaestion rertrs to supply or 
statioaafY. Tift: bOIl. Member will aare• 
tbat this is not of <.6rect relevance to my 
departmen t. 

SHRI SURaSH KURUP: There is 
already a very serious move by tbe 
OOVCrDPlOat of K.crala ,to sell the raw 
material earmarked to Hindustan 
Newsprint Ltd. in Kerala to the Birla 
owned Owalior Rayon and . to rUD 
Hindustan' Newsprint Ltd. on imported 
pulp •. That news has appeared in local 
pNSS. As far as my understandina goes, 
some Memorandum has been submitted to 
tH hon. Minister by some of the unjons 
there. I want to know what is the reaction 
of the Government rct.arding this and 
what action Government propose to take 
in this matter '! 

SHRI NARAYAN DATT TIWARI: 
I want a specific notice in this roaard. 
This is a, soparatc question. 

Judicial ReforlPs 

·436. SHRI C. MADHA V REDDI: 
Will the Minister of LAW AND JUstICE 
be plea·sed to state : 

(a) whether in the matter of judicial 
reforms, besides the s~udy entrusted to the 
Law Commission, Government also 
propose to involve pubJjc spirited bodies 
aDd Bar Councils etc., to heJ.p in their 
respective fields of leeislation; and 

(b) jf so, the dotails thereof 1 

THE MINISTER OF STATE IN 
THB MINISTRY OF LAW AND 
JUSTICE (SMR.I H.R. BHARDWAJ): 

<a> ao,d (b) TM Law Commission has 
been entrusted w;th t~ work of aludyina 
attd reportiq. Gn Judicial Reforms on the 
folloWiua terms :-

(i) Tile need for revie.w and 
decentralilatioD of the "stem of 
~clministration or Justice by 
&u11ably modityin, tho in(~ •.• truc-
tur. 0.1_ by iDttodueiol . Nya)'a 
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Pancbayats, introducing a system 
or participatory justice and 
establishment of other tiers/ 
systems within the judicial 
hierarchy with a view to reducinl 
volume of work in Hiah Courts 
and Supreme Court. 

(ii) Simplification of procedural laws 
to eliminate delays and unneces-
sary litisat ion; 

(Hi) To reduce the cost of litigation; 
and· 

(iv) Other matters such as, 
th~ need for setting up of 
various Tribunals (excludioS 
Service Tribunals), methods of 
appointments in Subordinate 
Judiciary, training of judicial 
officers, role of legal profession, 
Oo\tcrnment litigation and for-
mation of All India Judicial 
Service. 

The Commission will no douht 
examine and ascertain the views of 
representative bodies of the public like 
Bar CouDcils. Bar Associations, lea.ding 
members of the Bar and the public as also 
the courts and the persons engaged in the 
academic pursuits or la\~·. 

SHRI C. MADHAV REDD1: Sir, the 
problem of judicia) reforms was engaging 
the attention of the Government for quite 
some time &. ther e was a proposal to have 
a separate Commission, a JudIcial Reforms 
Commission, to 80 into this question. But 
now this has been entrusted to the existing 
Law Commission which is already burdened 
with other work for which it has been 
created. I would like to know, in view of 
the 'act that there is a lot of burden on the 
courts and there is great need for judicial 
reforms without any further delay, what 
steps are beina taken by the Government to 
see that this Commission which is over-
burdenod witb the other work completes 
the study and submit the Report to the 
Government "and what steps are being 
taken to see that this Commission is given 
additional staff because the existing staff 
is Dot enoulh to cope with the additional 
work, and whether any action has bcen 
aJrtady taken by the Commission to invite 

comments and suggest.ions from the l"ubJic 
already. 

SHRIH.R.BHARDWAJ: ~~ t~ 
Law Commission has been entrusted with 
the work' of judicial reforms. There should 
not be any impression that the "ork of 
judicial reforms bas been shelved. We 
have given priority to judicial reforms and 
we have requested Justice D. A. Desai 
who happens to be the Chairman of the 
Law Commission to also undertake the 
judicial reforms stady. The Law Commi .. 
ssion bas already started working on the 
judicial reforms work, and it is not correct 
that the Law Commission is over-burdened 
with some work. It is always specific 
issues that are referred to the Law Commi-
ssion and in priority of those issues, we 
have gh:en priority to the judicial reforms 
and I am giving the information, if I am 
correct that the judicial reforms work has 
already been started, they have made, ind-
peth study on a working paper and I think 
Justice D. A. Desai has already held four 
or five workshops in various universities, 
I know at least of Raj asthan University 
and BH U and another university where 
I was myself present in those worksheps, 
and I thmk he has made a good headway 
so far as the gras~root work is concerned. 

So far as the other aspect of it is con· 
cerned, he has asked for certain more 
staff, we are giving that staff immediately 
to him and we wHI cooperate with him in 
the formulation of judicial reforms imme-
diately in the country because we have 
emphasised the need for judie-al reforms 
in the Presidential Address. 

SHRI C. MADHA V REDDI: Sir, 
do the terms of reference oi this Commi· 
ssion also include the ever increasing so-
called· judgement Jaws of public interest 
litigation? 

SHRI H. R. BHARDWAJ: Sir, the 
comprehensive terms, I have read out. 
There are various aspects. Decentralisation 
of the judicial system ;tself is a very vast 

. subject. The question is how much we can 
permit at this stag.e, because ~ tbe vast 
problem is with relard to the grass .. root 
litigation. You go to the trial courts, they 
are crowded. So, we want to see bow. the 
crowd is to be eliminated and if the arrear. 



25 Ora/ An,tltt s CHAITRA 4, J908 (SAkA) Orai A",.we" 

in the lower courts go down. naturally 
the appeals and other things will be looked 
after. So, this aspect is being looked after 
as an ur,ent measure. 

SHRI SHANT ARAM NAIK: Sir, I 
would like to know whether it is true that 
the Mathew Commission has recommended 
the constitution of a separate Constitution 
Bench of the Supreme Court and if so, 
whether this recommendation has been 
rejected by the Government of .Jndi~. 

SHRI H. R. BHARDWAJ: The 
Mathew Commission did make a sugges-
tion like that and I have already stated 
on various occasions that this matter was 
referred to the Chief Justice of Illdia 
and the Chief Justice of India in the 
initial stage was hesitant. Now, we h~lve 
ag~in requested him to look into it. 

Dr. V. VENKATESH: Sir, the hone 
Minister has been telling from time to time 
that the courts~ functions will be improved 
very much effectively and a11 that. But I 
want to know one thing from the hone 
Minister, ActuaJly (he problem is that the 
courts are overcrowded and it takes a nu-
mber of years just to complete th~ cases 
and all that. In view of this I want to 
know from the Government whether they 
are going to set up any family courts in 
future in order to dispose of the family 
problems as well as some of the problems 
of Scheduled Castes and Scheduled Tribes 
in respect of whom there is inhuman 
treatement by the other sections of the 
society. Therefore, I would like to know 
whether you ar~ going to have any special 
courts in order to deal particularly with 
family problems as well as the problems 
of Scheduled Castes and Scheduled Tribes 
people in this country. 

SHRI H. R . BHARDWAJ : The hone 
Member must know that in 1984 itself the 
Family Courts Act was passed. Now we 
have requested aU the State Governments 
to set up family courts. You know, ~eft· 
in, up of family courts is not within my 
province. If it is within my province, I 
will do it immediately. But we are getting 
poor rClponse from all the States. We are 
empha.isin8 it time and again. I have 
written Jetters myself. All Slates including 
your State have not come up. Only the 

State of Rajasthan has set up family 
courts. 

DR. V. VENKATESH: Karnataka 
has already declared that they are goiog 
to set up family court. 

SHRI H. R. BHARDWAJ :'Regardins 
Scheduled Castes, I may tell the hone 
Member that there are some States where 
the atrocities on the Scheduled Castes 
are being perpetrated. But you know, the 
question is, if there is atrocity on Harijaos, 
if the local Government takes cognizance 
of those matters, these atrocities can be 
stopped. Special court is no answer for 
this. 

Import of Rayon Grade Wood Pulp 

*437. SHRI S.G. GHOLAP: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether the import of rayon 
grade wood pulp has been restricted upto 
~3 per cent of the total requirement; 

(b) jf so, the reasons therefor; 

(c) whether the availability of rayon 
grade wood pulp is only 40 per cent 
locally; 

(d) jf so, whether Government pro-
pose to review the matter and allow im-
port of 60 per cent instead of 33 per cent; 
and 

(e) jf so, when '] 

THE MINISTER Of STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) Rayon arade wood 
pulp, which was in the list of items allow-
ed for import under Open Oeneral 
Licence according to the current Import &.. 
Export Policy has been transferred to the 
Jist of Limited Permissible Items from 
10.9.85. Grant of licences for import of 
rayon stade wood pulp is accordina1Y 
beina regulated as follows -_ 

(i) The full requirement of rayon 
tyrc cord industry and Hi.b Wet 



Modulus I;ibre industry is alJo.. under the Open General Licence. 
wed without any quantitative I. 

restriction.' SHRI K.S. RAO: Sir, it is under-
stood from the reply that there is short_Ie 
Qt' rayon pulp iQ the country a.d foreilD 
cxcha 0,0 res_nrc is. wasted in u.portinl 
tbis item. I would just liko to know from 
tho bO.n. Minister whether they bave en-
qui red tbe reasons for tlae failure of the 
performance or not function;.. plQPcrly 
of tbe. A.P. Rayon Ltd., Warraapl'which 
is' manufacturing the same pulp. If so, 
will they immediately take me.sures to see 
that it works well thereby roducma tbe 
tension on the forei,n exchange resorve ? 

(ii) In tial case of visc;ose fiiament 
yarn and viscose staple fibre in-
dustry. the import of rayon grade 
wood pulP is aJlowed to the ex· 
tent of 1/3rd of tb.e total require-

. ment in a calendar year and the 
balanco has to be procured from 
illdismous manutacturers. 

(b) This step has been taken with a 
v..i.w to· prev,cultio,i under utilisation of in-
dilflDQUS jnsta.1led capac;ity in t.,be industry. 

(c) Comparecf to the estimated de-
lQfIII¥.i of 2.00 la II: h tonnos of rayon grade 
wood pulp the indigenous production 
durina 1985 is e~tim6ted at 1.20 lakh 
to_os. 

(d) &, (e) The prt:sent arrangement 
is due for review in Septembc.r, 1986. 

SHill S .. O. GHOLAP: Sir, it is 
accepted that there is shortage of 40~1o of 
the WQod pulp and so, it has to be im-
ported.; It is also essential; a mixture of 
SO% imported and 50~6 indigenous mate-
rial is required. 

So, n1ay I ask the hon. Minister; sinl:e 
the declaration of the new policy of res-
triction on import of wood pulp, how 
many licences to import wood pulp are 
,ranted and what is the quantity permit-
ted? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
Sioce. tbe amendment of the Import and 
&xpert policy relarding this item, about 
1.,508 tonnes of import of rayon puJp has 
beon. peDt'littoci. But it is not known 
.etb.r it has actualJy landed or not, 
wlMther the import has been actuaJly 
tft'Ietecl or not. 

SHit} S.O. G,HOLAP: Sir, is it a 
flct 1hu DO U,ence bas beep issued at all 
aftor tAe dleclaration of tb. new peliey ? 

SHal NAR.AYAN OATT TIWARI: 
It cae OIlIy, be <lOGo alter tbe policy has 
bttD, 1ID1.Dd«i because previously it was 

SHRI NARAYAN DATT TIWARI: 
Sir, A.P. Rayon Ltd .. was Qne of the par-
ties who nlade tbe representation that if 
we aUowed liberal imports, then it would 
lead to a complete breakdown of tbe in-
diacnous industry. It w.as on the repre-
sentation of this factory and other fac-
tories, this decision was takon to put this 
import of pulp from OGL 0 the cat·.lory 
of limited permissible items. 

We do not have to use our foreign 
ext:hanae reserves on this; that was why 
this item was removed from the OGL and 
it was put into the "limited permiS6ibJe 
items". Because indisenous production is 
not sufficient to me.et the required demand, 
we have to allow imports. It bas been 
made very clear in the Answer itself that 
1/3rd of the total requirement in a calen-
dar year, which is enough to meet the ex-
pected demand, ha$ to be imported. We 
ar -' neither liberal nor iIIjberaL 

SHRI S.G. GHOLAP: What about 
my second supplementary, Sir? I have 
not asked my second supplementary. 

MR. SPEAKER: Why did you not 
get up theft? Mr. Charles. 

Telephone ExcIHuIIC at K.it'bamukku 
(Ke.ala) 

*438. SHlU A. CHARLES; Will 
tbe Minister of COM,MUNICATIONS be 
ploased to state: 

(a) tbe date on which tbe Kaitha .. 
mU'klca Telephone Exchanp in tho Tri .. 
vandrum T .1.-pbonc Divi slon was com-
miMsionod; 
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(I:» the numher of new teleph~ne 
lines proposed to be commissioned 'in the 
above e~cbaDlc and the number actually 
commissioned durins1984.85 and 1985":S6; 

(c) whether there is any norm fixed 
for the croation of clerical and accounts 
staff corresponding to the number of com-
missioning of new lines; and 

(d) the number of new clerical and 
accounts staff posted jn this exchange 
after it was commissioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS M[RDHA): (a) 
Kaithamukku exchange whh 5000 lines 
capacity was commissioned on 14th 
November, 1984. The exchange was fur· 
ther expanded by 5000 Jines on 1-3-1986. 

(b) 4.550 lines were provided from 
Kaithamukku exchange during 1984.85. 
An additional 2821 connections have been 
provided from this excha oge as on 
18 .. 3-1986. The connectable capacity is 
9400. 

(c) Yes, Sir. 

(d) No new posts of clerical and 
accounts staff have been created for this 
exchange. Some staff from the existing 
strenatb in Trivandrum telephone District 
has been diverted for this work. 

SHRI A. CHARLES : Going throuah 
the answer of the hon~ Minister. there is 
some confusion. 

~\a) Kaithamukku exchange with 
5,000 lines capacity was com-
missioned on 14th Nov.ember, 
1984. The exchange was fur-
ther expanded with 5,000 Hnes." 

It should be 10,000. 

h(b) 4,550 lines were provided from 
Kaithamukku ,excbang,e during 

1984 .. 85. " 

I t is not clear whether the earlier 
$,000 ii inclusive of this. It ~ppeaTS it 
must 'bt' tlWlusjv~. 

"An additiQaal 2~821 coua_lions 
ha ... e boeQ"provided from ,this ~ .. 
chaaae as ·on 18 .. 3 .. 1986." 

Tbe total must b. 12,821. 

The total connectable capacity is only 
9.400. Therefore, it is doubtful how this 
12,821 connections can be given whea tbe 
connoctable capacity is only 9,400. 

Wbat I, ,want to point out to the hon. 
Minister is that the connectable capacit\' 
is far short of the real need of this cat*al 
city, Trivandrum. 

The appJications registered in 1913 are 
still pCDding. 

May I know from the hon. Minister 
whether urgent steps wiJl be taken in 
1986-87 to see that at Jeast the applications 
registered till the end of 1984 will be liven 
connections In the Trivandrum EK-
change? 

SHRI RAM NIWAS MIRDHA: The 
Trivandrum TeJephone District comprises 
of three Exchanges with equipped 'Capacity 
of 20,200 lines and working connection 'of 
ne~1rJy 16,400 and waiting list of about 
5,500 lines. We have done all that we 
could to augment the capacity in Trivan-
dram and. as I mentioned in part (a) of 
my answer, we added 5,000 line capacity 
which was commissioned in November, 
]984 . and we added another 5,000 loon 
after that, in March, 1'986 which is qufte 
substantial improvement in such a sllort 
period. As I said, there is a wai~iDl list 
and· 1 do not t!tint: the whole waiting list 
could be cleared in the immediate 
future. 

SHRi A. CH.I\RLES: The answer 
to par.t (C) is 'Yes' and the answer to (d)' 
goes counter to answer to (c). 

When the new Kaithamukku exchange 
was commissioned, definitely new lines 
were allowed bnt no correspondina incre-
ase in the staff has bet:n sanctioned. l'bis 
is against the norms .fi,,~. Complaints 
have been r4cei .... ed that the staff is over-
burdened lind the whole administration is 
in ~haoa and the telephone bills were not 
issued at'the proper time 8.od even tb~ 

rclephoD~ Di~ectorr is not uptodate~ 
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May I know from the hon. Minister 
what steps will be taken to provid..! sufll-
cicnt staff as J."er the nOf ms and if that is 
not possible, as an alternative, at least an 
assurance be given by the hon. Minister 
that he would ensure tha t paucity of staff 
will not stand in the way of the proper 
administration of this Trivandrum Ex-
chaDle? 

SHRI RAM NIWAS MIRDHA: 
Norms are available for the creation of 
posts for tbe clerical job as well as for the 
Accounts work and according to those 
norms, after comlnissi~ning of these addi-
tional lines in this Exchange, some more 
clerical and accounts posts were justified. 

But as there is a ban at present on 
creation of new posts, we could not do so. 
Our staff', however, are being diverted 
from otber exchanges and the work is 
loing on as well as it could in view of the 
paucity or staff. 

1 will further go into the whole matter 
and see at Jeast the essential services like 
billing, etc are done properly and the 
paucity of staff does not lead to undue 
harassment or difficulties to the subscri-
bers. 

SHRI RA~1 SINGH YADAV: On 
account of the numerous compla jnts of 
excessive billmg in regard to STD calls 
win tbe hon. Minister consider insta1ling 
personal meters on the analogy of electri_ 
cal meters for the consumers? Has he 
lot any such plan in the Seventh Five 
Year Plan? 

SHRI RAM NIWAS MIRDHA : This 
question has' been raised in thIs House 
before this also and I have explained that 
due to certain technical reasons and pau-
city of lines. it is not possible \ 0 ha ve in-

dividual nleters right at the subscriber's 
end. But there are sonle devices availa-
ble in the market which our Department 
has approved for instaHation to the sub-
scriber's instrument which they can use 
so that they can know how much time 
they are using in a particular STD call. 

Import of Machinery for Telecommuni-
cation Services 

·440 SHRI MOOL CHAND DAGA : 
Will the Minister of COMMUNICA .. 
TIONS be pleased to state: 

(a) the names of the countries from 
where nlachinery for telecommunication 
services is being imported showing (i) 
nature of machinery, and (ii) amount 
spent during the fast three y~ars, from 
each country; separately year-wise; 

(b) whether machinery of the same 
type is being imported from two different 
countries; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS ANI) THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA); (a) Information indicating 

, the type and value of equipment being im-
ported from various countries durinl the 
last 3 years is given in a statement which 
is laid on the table of Lok Sabha. 

(b) Yes, Sir. 

(c) The required equipment is gene-
rally obtained from the most advantage .. 
ous sources, taking into account competi-
th e prices, as well as availability of in-
ternational loans, bilateral credits and free 
foreign exchange. 

Statement 

Country: 
Details or Equfpmtots Imported. 

. Jal)an 

Sl. No. 

1. 

'-_ .. _--.,_._----,---_ 
Type of equipment 

E'luipmcnt ri)f Telephone 
clJ.thanac. 

FOB amount 

1983-R4 

40.~ 

(Million) YEN 

1984.85 1985-86 

1386.92 3100.42 



Jj , ,Q:,., ~A"'" CJlA~,;4; 'JfOI (SdK") , Q'''~fI!II'. . ('4 

j 2 3 .- 5 

2. .'. Eq"~~Dt for Loa •. ~t.ace 
Media. 26.42 3962.10' "0.01 

3. Equipment for Satellite 
s),s.-n. 511-.' 183.74 326.S1 

4. Testin. Equipmellts. 147.0 70.69 412.24 

5. UDderaround Telephone Cables 49.25 61.69 

--
Total 840.97 558'.84 4.509.18 

----
Country; United States of America. (USA) FOB Amount in Mil. US 

Dollor. 

t. Eq uipment for Telephone 
exchaqes 0.90 6.03 

2. Equipment for Lon, Distance 
Media. 1.06 0.68 

3,. Equipment for Satellite 
systems. 6.41 

... Testiq, equipments 0.62 0.97 3.15 

5. U nderaround Telephone cables. 

---- ---Total 2." 1.65 3.5' --- ----
Country: Sweden FOB Amount in Mil. SW. KR. 

1. Eq~ipmeDt for Telephone 
ExcbanlJcs 3.07 

1. Equipment for Looa Distance 
Media 0.03 

3. TestiDI equipments 0.06 -;;::: 

---- -- ---
Total 0.03 3.13 

---- ---- ---
Country: France. FOB Amount in Million Fr. France. 

, ,1-H3.s4 ' J984..,85 j·9&.5",86 

1. Equipment for Telephone 
Bxcbanae 381.63 141.24 U.15 

2. Equipment for LOD, Diat8ACC 
Modi. 18.80 42.14 1.96 



I 2 
3. 

Total 

COllatry: UDitecl KilJldom 

1. 

2. 

3. 

EquipaaODt for te1epboH 
Excbaqos 

Equi_"Dt lor Loa, Dietanc. 
Media 

TestiD. equlpmeats. 

TotaJ 

Couatry: Holland 

1. 

2. 

3. 

•• 

BquiPllteDt for Telephone 
B~cb.Dp 

Equipment for LOD, Distanc. 
Media 

Testiq equipments. 

Und .... ound TeJepboDe Cable 

Total 

COUDtrY: SwitztrlaDd 

1. Equip~eDt for Telephone 
Exeban,. 

2. 

3. 

Equipment for Lon, DistaDce 
Media 

Equipment for Satellite systems 

Total . 

4 5 

0.01 I .• 

---- ---_.50 191.44 '. 16.11 

Pob AmoUDt iD Mil. POUDd SterJio, 

0.03 

0.01 0.01 

0.13 . 0.01 
~,.,;.+ -----

FO B ia Mil. Hit 

0.12 

0 .. $8 

---
0.12 1".67 

0.27 

0.02 

~j"l 

0.72 

1$ .• 

17.1 

------------'~----. 

FOB Amount ia Mil. Sw. Francs 

0.04 

0.03 0.01 

0.93 --
0.96 0.08 t.19 

}I).mo or tbe Country: Federal a.public or 
GermaDY (Welt Germany) 

FOB Value in M" DN 

I. Equipmat tor Telephone 
~ .... 

1913 ... 14 19'5 .. 86 

14.00 



.1 2 

2. Squi,..t lor Loa, DiltaMe 
Media 

3. T .. tlaa equipmeal.s 

4. Uad ..... ouad • .,.hone eabJi 

Totti 

Name of the country : Huacry 

1. SquJPlDOllt lor Loaa Distl~ 
Media 

Total 

Name of tbe countr),: Cuada 

1. Equipment for LODI Dis •• oc. 
Mo. 

Total 

Name of the coulltry· YuaosJavia 

1. UDclerll'ound Telephone cables 

Tot&! 

Name of fhe Country: Denm~rk: 

1 Unde..,round T.'ephone cab' •• 

Total 

Name of the Coulltry: South Korea 

t. UDderarounci Telephoae Cattle 

Total 

1. 

Total 

3 4 $ 

2.'75 0 •• '.91 
0.8' '.13 

5.1$ 6.00 0.11 •. , - t rtf 

'.'3 6.92 1'.1' 
0lil II ... 

POl Af;HUDt ill. Mi. US Dollar •• 

0 .• " _... --0.14 

FOB AmOUDt io Mi. C. Dollarl. 

0.04 ---0.04 

FOB Amount in Mil. US Dollars 

1.12 

1.12 

FOB AmOQDt iD MiU. D. K:r 

0.86 

0.16 

PO B Amount in Nil. US Dollar. 

11.5 --..... 

PO. Amount ia Mil. Bel. franct 

... 



Name of the Country: It.',-
1. BQWpmeDt ror LOIl~ -;Distance 

Modia 

Total 

[Tr.,latl."J 

SHR.I MOOL CHAND DAOA : Since 
• very little time is left now. I would ask 
oatt" oDe ' questlon .• .(1 ",..,wlII"'tlIU) You 
kiadly state tbe names of the countries 
trom where you have imported oquipment 
OD international Joan basis. biJatera'l credit 
b.sis and free roreian exchanae basis ? 

MR.. SPEAKER: It is aU liven there. 

SHltt RAM ·NIW AS M·IRDHA; The 
.tatement that I bave laid OD the Table of 
the House itselt indicates the quantum of 
equipment and the nature thereof imported 
from each country. The complete details 
iQ this re,.cd are placed on the Table of 
House ... (1 nterrllpllon8) 

SHR.I MOOL CHAND DAGA : What 
I was askin, was the basis on which the 
equipment wa. imported. The reply ah en 
by you to thit question is no answer to it. 
You will not mislead the House ..• 
(Int,,.,,, piIOIU) 

MR. SPEAKER: Only Sbri Dala 
will b. ·milled. 

(lnt~",uplion.) 

SHRI MOOL CHAND DAGA: My 
question was very simple. I wanted to 
know the names of the countries from 
where you have struck deals on interna, 
tional competitive prices, on international 
loiil; on bnateral· credit'· and on rree 
rorci,D excban.e basis. 

SHI\I kAM NIWAS MIRDHA: In 
rePly to part (c) of the question. I have 
stated that w. import eCluipment OD three to 
four basil. One ia through iQv;tina an inter .. 
DatlOftl 'cader ,second 'is tbroa,fl "A bitatlera 
.arcement. if we bave one with the coun-
try concerned and tbe third is tbroulb 
'r .. 'dr.ian .xcbanae. I have liven detaU. 
J~ relPlCt ol .. ch country, What more 

POB Amount in Mil. Lira .. 

3340.01 ---
3341.00 

does the hone Member want to know? 
These are three to four methods tbroUlh 
which we import equipment and it is 
opon for aU. 

, (lnte,.ruplion,) 

MR.~ SP~AXER: In. future, be will 
ask Dagaji before importina. 

(1 III e,,.lIptlon8 ) 

SHRI MOOL CHAND DAGA: My 
question has not been replied to. 

MR. SPEAKER: What more reply 
can he live? 

SHRI MOOL CHAND DAGA: I 
want to know whether technoJoaists from 
different countries also accompany the 
equipment you import from abroad 1 Also 
which are the countries, the service of 
which you have to utilise ror the operation 
of the imported equipment 1 

WRITTEN ANSWERS TO QUESTIONS 

(En,U,lrj 

ApplicatloDs for forelltn collaboratioD '11 
car 1 ..... tfJ 

·431. SHRI MUKUL WASNIK: 
Will the Minister or INDUSTRY be 
pleased to state : 

(a) whether there are any applications 
pend ina ror a 10J13 time with Government 
for foreiaJf coltabbratitiD. by the manur.c .. 
turers; 

(b) if so, the reaSODS ror not cloar-
ina tbe applications for a lonl time; and 

(c) whether tbe applications will be 
cleared >'OOIl~' ott th~ .CC~ J principlos 
on which the applicatiolN·.r.we cleared ill 
the recent palt? 
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THB. MINISTER OF INDUSTRY 
(saal NAllAYAN DATT TIWARI) : (a) 
Yes Sir, some applications are pending. , 

(b) & (c) The norms of foreign colla-
boration and other aspects concerning the 
automobile sector are under c.onsideration 
of the Government. 

U.r~.trJcted Import of Soda ·A.b 

.43'3. SHRI LAKSHMAN MALLICK: 
Will the Minister of INDUSTRY be pleas-
ed to state: 

(b) whether it is a fact that the 
country is facing all unprecedented glut of 
soda ash; 

(b) whether the unusual spurt in the 
stock level of soda ash in the country 
is attributed to unrestricted import of soda 
ash started some time in February-March, 
1985; 

(c) if so, whether the import.ed soda 
ash is chea per; and 

(d) if so, to what extent? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): (0) 
No, Sir. 

(b) There has been no unusual spurt 
in the stock level of Soda Ash 'in the 
country. 

(c) No, Sir. 

(d) Does not arise. 

LaRlaage or court proceedings 

*434. SHRI THAMPAN THOMAS: 
Will the Minister of LAW AND JUSTICE 
be p leased to state : 

(a) whether' any difficulty has been 
experienced jn various judicial forums up-
to the HiSh Courts in the matter -of use of 
Jan.uaae in the court proceedings; 

(b) the main Janluage used in these 
courts; and 

(C) whether there is any proposal to 
ftt a date by which thos. courts wHl 

cbahse over their work in the lansuale of 
their respective States? 

THE MINISTER OF LAW AND 
JUSTI CE (SHRI A. K. SEN): <a> & (b) 
Article 348 (I) of the Constitution states 
that until parliament· by law otherwise 
provides, all proceedings in the Supr,emo 
Court and in every High Court shall be in 
the English language. Parliament haa" 
in pursuance of this power, enacted the 
Official Languages Act, 1963. Under section 
7 of that Act the Governor of a State ha$ 
been given power t with the previous con-
sent of the President, to authorise the use 
of Hindi or the official language of the 
State, in addition to English language, for 
the purposes of any judgment, decree or 
order passed or made by the High Court 
for that State provided that any judament, 
decree or order so passed or made in any 
such language (other than tbe English 
language), is accompanied by a translation 
of the same in tbe English language 
issued under the authority of the High 
Court. Clause (2) of article 348 is on the 
same lines as the first part of section 7 of 
the said Act. It gives power to the Gover. 
nor of a State to authorise the usc of 
Hindi or any other language, other than 
English, for any proceedings in State High 
Courts notwithstanding anything contain-
ed in clause (I) (a) of the said article. So 
far, four High Courts, namely, the· HiSb 
Courts of Allahabad, Patna, Rajasthan 
and Madhya Pradesh have been authorised 
to use Hindi, in addttion to English. All 
the other High Courts are conductio, 
their proceedings in English. 

Regal'ding the languages to be used in 
the lower courts, sections 137 and 138 of 
the Code of Civil Procedure, 1908 deal: 
with the language to be used in civil 
courts and section 272 of the Code of Cri-
minal Procedure, 1983 deals with· the Ian., 
guage to be used in the criminal courts. 
These are enabling provisions empowerin. 
the State Government to determioe tbe 
languase to be used in tbese courts. 

(c) It would appear from the above 
lelal provisions' that the initiative OD this 
mattet has to come from the States con-
cerned. It would not. therefor.; be prac. 
ticable to set any time.limit tor a chan,e 
in·the lansuaae of' the courts in various 
Statos. 



SettloR up of wind '.rblne. 

-"3S. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
ENERGY be pleased to state : 

<a) whether there is a proposal to set 
up wind turbines in India OD the pattern 
or CalifornIa and if so, whether these have 
boen found suitable for our country; 

(b) the number of wind turbines pro .. 
posed to be set up in the country during 
the Seventh Five Year Plan period and 
the cost involved therein; 

(c) the capacity of these turbines in 
me,awatts; and 

(d) whether several private sector 
companies are manufacturina such turbines 
arid it so,. whether Government propose 
to Jive financial assistance to these com-
panies with a view to encouraging thetn? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) -to (d) A state .. 
ment is liven below. 

Statement 

Three wind farms at Mandvj (1 MW) 
and Okba (550 KW) in Gujarat, and Tuti-
corin (550 ·KW) in Tamil Nadu, are already 

. operational. and are feeding electricity to 
aho concerned State grids. Two more 
wind farms of capacity 550 KW each. will 
be commissioned shortly in Dcogarh in 
Maharashtra and Pari in Orissa. 

Apart from expanding capacity at tbe pro-
jects already Commissioned, several nlore 
projects are being planned and the entire 
proaramme is proposed to be expanded 
substantially in the Seventh Plan. The 
number and _ capactiy of projects will de. 
pend on the availability of financial reo 
sources. 

Some companies are proposing to 
start manufacture shortly; financial incen-
tive. Cor non·convontional energy systems 
includlDI wind generators will be available. 

KVIC Sellemes lor Seyeaa. Plan 
-439. SHRI VIJAY N. PATIL : 

Will the Minister of INDUSTR Y be pleas-
eel to .tat. : 

44, 

(a) whether any new scheme. is propo-
sed to be taken up· by the Kbadi and. 
Village Industries Commission durinl tb. 
Seventh Five Year Plan; 

(b) if so, the details of such scheme; 
and 

(c) the schemes contemplated for 
Maharashtra during the Seventh Five 
Year Plan by the Khadi and Vil1aae Indu-
stries Commission 'l 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) : 
(a) to (c) The KVI Programmes impJemeDt 
od by Khadi & Village Industries Commis-
sion (K VIC) ale continuing progranlmcs. 
During the Seventh Five Year Plan, KVle 
propose to take up Intensive Area Deve-
lopment Project in 20 selected districts of 
the country. This programme aim~ to set 
up at least 2 New Model Charkha sets and 
200 viUase industries units per block in 
these selected districts. Selection of dist-
ricts will be based on criteria like drought 
proneness in the Stales of Gujarat, Maha-
rashtra, Karnataka, Andhra Pradesh and 
Tamilnadu, desert districts of Rajasthan, 
tribal districts of Madhya Pradesh and 
Orissa. backward districts of eastern U.P. 
and northern Bihar and hill areas in north 
eastern states of Himachal Pradesh and 
Uttar Pradesh. 

Apart from this, new scheme to manu· 
facture Dipped Latex Products and Pro .. 
cessing of Arecanut are also proposed to 
be taken up and implemented during Seve. 
nth Five Year PJan, for which pattern of 
assistance, etc. are yet to be finalised. 

{rran,lat ion] 
Crisis JD Sman Salt ManufactarlDI Un it. 

*441. SHRI TARIQ ANWAR: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that 130 smaJl 
salt manufacturing units in Kutch aro 
facinl serious crisis due to shortaae of 
railway wagons to lift salt; 

(b) jf so, whether his Ministry has 
asked the Department of R.ailways to 
provide rail waaona to tbese ""itl 
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immediately and if Dot, the reasons 
therefor; 

(c) the number or persons likely to 
be rendered jobless in the event of closure 
or tbese units and the loss likely to be 
suffered by them durin, rains; and 

(d) the action being taken by 
Government to ensure that workers 
employed in these units arc not rendered 
jobless? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DA TT TIWARI) : (a) 
&, (b) Oovernmtnt has seen a News 
item in one of the Newspapers that 
some scale salt manufacturers in the 
Kutch in Gujarat were facing difficultjes 
duo to non-availability of railway wag-
ons for lifting salt. Government maint-
ains a constant dialogue through the 
Office of the Salt Commissioner with the 
Railways to see that orderly movement 
takes place from all regions of the 
country. There has been increase in 
movement of quantities of salt by rail in 
Kutch area in the recent years. It 
increased from 0.43 million tonnes 
during 1983-84 to 0.55 million tonnes in 
1984-85 registering an increase of 28%. 
From April 1985 to January, 1986, O,SO 
million tonnes of salt have already been 
despatched as against 0.46 miUion 
tooDes despatched during the correspond .. 
ing period last year. Salt Commissioner 
has, however, requested the Railway 
Board to enhance the zonal Quota in 
Western Railway to clear tbe accumuJ-
ated stocks to the extent possible. 

(c) &. (d) Production of salt during 
1985 was far more than the demand. The 
prevailing ;practice is that a few big 
parties purchase the production of small 
manufacturers in advance. As such in 
case of rains, small manufacturers them-
selves are not likely to be put to loss 
directly. 

Small scale salt nlanufacturers are 
exempted from taking licence or pay· 
ment of case for production of salt. The 
Government of Gujarat are being pursua ... 
ded . Dot to encoura.e un-oconomic hoI .. 
dinla. Tho amal1 scale manufacturers 
ate al.o 'beina advised to form cooper .. 
• tiv~St improve m,thods of manufacture 

and quality of salt so that tbeir prodUce 
finds laraer market. 

[Eng/i,"] 

DlltrlbuUoD of LPG ia Bombay 

·442. SHRI GURUDAS KAMAT: 
Will the Minister of PETROLEUM AND 
NA TUIlAL GAS be pleased to state: 

(a) the existing machinery availablo 
for properly supervising the distribution 
of cooking Bas all over the country; 

(b) whether Government are aware 
of the problems beiDg faced by consumers 
in Bombay due to delays and other 
inefficient handling of requests of 
consumers; 

(c) jf so, the number of complaints 
received' in that regard; and 

(d) the action taken in 1985 a,ainst 
errant LPG dealers of Bombay? 

THE MINISTER OF STATE OF 
TI-IE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Apart from 
officers at the local level dealing with LPG, 
the oil marketing companies have officers 
at the Divisional/Regional level, besides 
whole time General Managers at the 
Corporate level, for supervising LPG 
markering. 

(b) Owing to development of a back-
log, LPG consumers in Bombay have been 
facing inconvenience. 

(c) Out of 1090 complaints received by 
the oil companies iIi 1985, 316 related to 
delayed supplies. 

(d) (i) 

(ii) 

Two distributors have been 
issued show cause notices 
and their distributorship has 
been suspended temporarity. 

Caution/warning letters have 
bocn issued to 21 distributors 
and they have been askC'!d 
to improve their servic~s . 
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',011 uplorl\tloa'eD Weltera Coalt 

·444. SHRI HUSSAIN DALWAI 
Will the Minister of PETROLEUM AND 
NATURAL 0 AS be pleased to 'state : 

(a) the total quantum of crude oil 
beiDa explored at present in Bombay 
Hiah; 

(b) whether there is any further expan .. 
sion programme of oil exploration on the 
Western Coast of India; and 

(c) if so, the location of such now 
eKp)orations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) The production 
of crude oil from Bombay High offshore 
area during the current year (1985-86) is 
expected to be 20.61 million tonnes. 

(b) and (c) Drilling is proposed to be 
intensified in the three basins on the West 
Coast namely Bombay High, Kutch-
Saurashtra and Kera,la-Konkan. 

161 exploratory wells are planned to be 
drilled in the' VII Plan, as against 39 in 
·the VI Plan. 

9 blocks in the Western offshore are 
also proposed to be offered for exploration 
by ,foreign oil companies. 

Production or anti-TB Drugs 

·445. SHRI AMARSINH RATHAWA: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether Government are aware 
that the multinational companies manu-
facturing anti-T .B. drugs in the country 
are not manufacturing the drugs according 
to their licensed capacity and some of the 
companies did not at a lJ prod uce the 
druss; 

(b) if so, tbe names of such cOlllpanies 
and the action taken against them; and 

(c) the measures being taken by 
G·ovcrSlment to meet the demand of anti-

T.B. druis, 'which is an. : .... d.d 
me-dicine? 

THE MINISTER OF INDUSTllY 
(SHRI NARAYAN DATT TIW.AIU): .::..(a} 
& (b) Among FERA companicI,· ._Iy 
Pfizer is licensed to produce ,two, l,nti·TII. 
drugs, PAS and its salts and INH. In 
1984 .. 85 the licensed capa4:ity for produc-
tion of INH was ,fully utilisod, ,by MIs. 
Pfizer. However" production of PAS ,aod 
its salts by MIs. Pfizer was less tbaQ, ,the 
licensed capacity mainly because of the 
demand constraint arisinl .from replacement 
of PAS and its salts by newer anti-T ~B. 
drugs such as Ethambutol and Rifampicin. 

(c) There had not been any shoRap 
of anti .. T.B. drugs. To increase ,their 
production, Government have deUceDaed. 
for Non .. MRTP/Non-FERA compaaias, 
several anti-T.B. drugs includina llifaQlpi-
cin, INH, Thiacetazone, PAS, Ethambutol 
and Pyrazinamide. 

Expan.ion of Int ernafio •• 1 subscriber 
dialling facility darinl Seventh Plaa 

*446. SHRI CHITTA MAHATA 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the countries with whom India bas 
International Subscriber Dia1ling facility as 
on date; and 

(b) the countries proposed to be con. 
nected with the International Subscriber 
Dialling Facility during the Seventh Plan 
period 'l 

THE MINISTER OF STATE OF THE 
MINISTRY - OF COMMUNICATIONS 
AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA) (a) India is havina IDter ... 
national Subscriber Diallinl facility, from 
metropolitan areas of Bombay, Ca,lcutta. 
Madras and New DeIhl with 11 countries 
viz .• Australia, Austria, Bclaium, France, 
Hongkong, Italy, Japan. Malaysia, Nether-
lands, Singapore and U.K. 

(b) It is ,proposed to start .the (lator-
national Subsctiber Dian~.) facility, witb 
17 more CouDtru~s durin, ,tbe VU,b ~JU.n 
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period<, viz., Bahrain, Gre~ce, Indonesia, 
Iraq, Kuwait, New Zealand, Nigeria. 
Oman, Philipincs, Qatar, Saudi Arabia, 
Spain, Switzerland, Thailand, U.A.E., 
U.S.A. and Germany (Federal Republic). 

Oil refi,ncries in Sevelltb Plao 

111447. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADI-
YAR: 
DR. B.~. SHAILESH 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pJeased to 
state : 

(a) whether Government propose to 
set up some more oil refineries in the 
country; 

(b) if so, th<.:. partkulars of refineries 
proposed to be set up (including those at 
Karnal and Mangalorc) during fhe Seventh 
Five Year Plan period; and 

Shortage of LPG In Sauraslttr. 

111448. SHRI MOHANBHAI PATEL", 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pkased to state: 

(a) whether there is silortage· of LPG 
in many parts of Gujarat and particularly 
in Saurashtra; 

(b) jf so. the details thereof and the 
reasons therefor; and 

(c) the steps taken or proposed to 'bl 
taken for the regular supply of LPG 
cylinders to Gujarat '? 

THE MINlSTER OF STATE 01' 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) and (b) Yes, Sir. 
About 17 markets in Gujarat includinl 
certain markets of Saurashtra recently 
developed some. backlog in LPG refill 
supplies due to the fOHowing'reasons : 

(i) Seasonal increase in demand 
((.:) the steps taken in this regard? due to winter. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to '(c) Govern-
ment had proposed during the 6th Plan 
the selting' up of two grass root refineries 
at' Karnal and Mangalore. However, 
during the exercises made for financing the 
7th Plan, it was found that a constraint 
on resources was coming in the \vay of 
implementation of these refinery pr0ject.s.· 
As such, these refineries are n ow being 
considered for implem:!ntation in the joint 
sector and offers received from variolls 
private parties for such joint participation 
are under examination. 

2. In pursuance of the Assam Accord, 
Government had also agreed, inter alia, 
"to establish a, oil refinery i in Assam. 
Government will render all possible assis .. 
tance, in terms of institutional and bank 
financo 10 facilitate the estabJishment of a 
refinery < in the private sector." A report 
or' •. teohno-oconomic study Inade on the 
feasibility of establishing such a refinery js 
under examination by Government. 

(ii) Urgent nlaintenance work at 
Bharat Petroleum Corpora-
tion's Bombay Refinery. 

(iii) Occasional transportation 
problems on movement of 
cylind(fs from Hindustan 
Petroleum Corporation's, 
Bombay Refinery. 

(iv) Inadequate bottling at Koyali 
and Surat Bottling Plants. 

(v) I>lacing of inadequate indents 
by some distributors. 

(c) With Hindustan Petroleunl Cor-
poration Ltd. augmenting supplies from 
Bombay and with Bharat Petroleum Cor-
poration's maintenance work having been 
completed, the situation is expected to 
normalise soon. 

Loss of electricity due to thefts 

*449. SHRI DIG VIJA Y SINH: WHJ 
the Mini~ter of ENERG Y he plcRsed to 
state : 
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(a)' wbet"r,aBY au.esameot bas been 
made' of the percent ale of 10s8 of electricity 
due :to:'ttlefl1; 

(b)" if so, what special action has been 
initiated to prevent such thefts; and 

(c) whether Government propose to 
lay on the Table of the House the reports 
0; special ,commissions set up tiU now for 
couDteracting the problem of piJlor.qe of 
electricity both in the rural and urban 
ar~as ? 

THE MINISTER OF ENERGY {SH'RI 
V ASANT SA THE): (a) It bas not been 
toand . r-racticabJe to segregate tbe Joss of 
elecfricity due to thefts from tbe overall 
transmission and distl'ibution I~ses. 

(b) Guidelines have been issued to the 
State Electricity Boards for reduction of 
transmission and distribution 10sses which, 

. inter alia, suggest setting up of vigilance 
squads to conduct .surprise inspections to 
prevent thefts of eJectricity. 

(c) The Centra1 Government did not 
set up any special commission for thi s 
I'urpose~. The question of laying the 
reports of th,e special commissions on the 
Table of the House, therefore, ,does not 
arise. 

Tlleft 01 powe r ju Southern States 

-4044. SHRI MULLAPPALLY RAMA 
<::HANDRAN : Will the Minister of 
ENERGY ,be pleased to state: . 

<a) wbether any incidents of power 
thefts have been reported during 1985 from 
the Southern 'States; 

(b) the total quantity and value of 
PO'Wce~ tbus reported to have been illegally 
cousumed in tbe southern States ; and 

(c) the steps taken by Government -to 
curb and prevent this '? 

THI;: MINISTER OF ENERGY 
(SH~,I V ASANT SA THE): (a) Ie. (b) 
Southern States/State .Electricity Boards 
bave Q()t n:ported ilny jAcid~nt of pOW~f 

theft to ihe Central· GovernmeDt durial 
1985. 

'1!1'; 

(c) ·Guidelines have ~eeD ~8SUed to the 
State Electricity· Beard. lor,,· Ted~ti"n., of 
transmission and distribution losses which 
Inttr (lU •• ISIlJlelt uttiDi up ·of "".i1ance 
squads to conduct surprise inspections to 
preveDt thefts of electricity. 

Productloa of"POIYfltl'r Ftlaaaeat Yara 

4045. SHIlIMATI JAYANTI PAT. 
NAIX : Will the Minister of INDUSTRY 
be pleased to state ! 

(a) the target set for the production 
of polyester filament yarn in the Jast three 
years; 

(b) the actual achievement· made in 
the production of polyester filament yarn 
in tbose years; 

(c) the steps taken to create hisher 
production capacity of polyester filament 
yarn; and ' 

(d) t.he total production of poJyester 
fi·lament yarn expected to be achieved in 
1986 ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
&. PETROCHEMICALS (SHill R. K. 
JAICHANDRA SINGH): (a> & (b) 
The TarKct and production of Polyester 
F'lament Yarn durin, the last three years . 
is liven below : 

Taraet , Production 
(tonnes) (approx. tonncs) 

(i) 1983-84 28;000 48,500 

(ii) J 984-85 -45,000 55,iOO 

(iii) 1985·86 50,000 65,000 (estimated) 

(c) 8 letters of intent for a 'total 
capacity of 1,35,000 tomacs Jor new : plants 
in'different States havel'alread" been i ... ed, 
"ides, . as per tbe JibcraU.d ~ policy of 
241' ·9. 198', tbe, existin. unit" or ·,pol'_'or 
filameDt yarn will :be .nowed to Qpand 
ibe capacity to a viable nsfH of lS,QOO 
tODoes,aD'num. 

(d) About 75,000 ·to 80.000 tOQQ~s. 
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Perror •• ne e of Sbt.ar •• t Collieries Co.,.., Ltd. 

4046. SaRI T. BALA GOUD: Will 
the" 14l.oi8tor of ENERGY be pl,.scd to 
state: 

(a~ ,w.l)aet: the parfQrmap.co" of Sinae-
reni.Oolliedesl Co.' Ltd. h8.,l: beoD satis. 
factory durio, tho year 1985 ... 86 00 accouat 
of ~er. lab,our. relation aDd revampin, 
of tbe, m.D ...... lll ; 

(b) whether the company is expected 
to ,achieve;ita tarwet of prodUction during 
the year; and· 

(a) the tar.ot propoHd for the company 
durin, the next year and the investment 
(Central assistance) planned for this 
purpose? 

THE MINlSTER OF ENERGY 
(SURI VASA NT SATHE) : (a) Yes, Sir. 

(bl The company is likely to achieve 
its target of production d \lri ng 1985· 
1986. 

(c) Target of production during the 
. year, 1986-87 for Siogareni Colliories Com-
pany Limited has been fixed, at 18· million 
tonnes. Inve$tment by the Central 
Government during 1986 .. 87 in SCCL has 
been planned to the tune of Rs. 105.59 
crores. 

IDcrea.e iD Po".r tar ift' and Royalty 
for Forest~B8S ed Ra" Material Cor 

Newsprint 

..047. SHR:I N. .DENNIS: Will tbe 
Minister of INDUSTRY be- pleased to 
state : 

<8> whether it is a fact that, ttle\ domes-
tic newsprint industrY had complained of 
steep increase ,ill power tariff -and quadru-
p1ma 'o'f royalt}'· fer, forest-based raw 
materials by State Governments~ 

(b) whether it is a fact· tbat the 
Govefnmeut are further raced with the 
ret" •• l of'-IorDe of-"'the new units to· manu-
f.ct-tre "nfwI', print and' 1.0 ini' for _bite 
prlDtiD"'~per OQ the pl •• that newsprint 
manufacture' bad "~ame uncconomic such 

a's Tamil Nad~, with a 200 .. tonne capacity 
per day, sh~tted Its product mix fol1owiDi 
hiaher power tariff ! and raw tnatfffal .. , 
costs; 

Whether it is also Cl fact tbat Govern .. 
tucn.t 'are not satisfied with the quaUt}' of 
indiaenous newsprint wbich continues to 
be poor; and 

(d) jf so, whether Oovernment purJ)OSI 
to have tcchnoloaical study in tbis 
reaard'1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUN~­
CHALAMJ : (a) There have been steep 
increases from time to time in power 
tariff. royalty and working cost for 
extraction of forest-based raw materials 
by the State Governments and these. are 
silnificant factors contributing to increas. 
in the cost of production of indisenous 
newsprint. 

(b) Satisfactory proaress has not been 
made in the implementation of addItional 
capacity approved lor manufact ure of 
newsprint in the country for various 
reasons. Tamil Nadu Newsprint and 
Paper Ltd. t and Mysore Paper MUla Ltd. 
besides their newsprint capacity, are 
also licenced for manufacture of other 
var:ieties of paper t and are not usina their 
licenced newsprint production capacity 
for production of other items. 

(c) and (d) : The quality of newsprint 
produced' by the existinl newsprint units 
produced by the existing newsprint units 
is considered satisfactory, TechnoJo,ical 
studies for uPlradation in quality bave 
been made by tbe units themselves. The 
major characteristics for newsprint are 
the absorptlon of ink, no show-throuJh 
capability, runnability of newsprint on 

. print ina machine, and these are not as 
. per requirement. 

{ Tran"IIJII-on} 

Illtrocluetion or Computers In Coarts 

-4048'; DIl. A. K.. PATEL: Witt tho 
Ministsr of LAW AND JUSTICE b, 
pleased' to state : 
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I, ,I, 

, ,<8> whether Justice Lodha of Rajasthan 
'~i811 Court had suggested to Government 
that computers should be introduced in 
the Indian judicial system on the basis of 
introduction of computers in the judicial 
sy'stoms prevailing in Europe, America, 
Japan etc; 

(b) if, so. when such suggestions were 
made and the details thereof; and 

(c) the reaction of Government to 
each of these suggestions? 

THE MIN1STER OF STATE IN 
THE MINISTRY OF LAW & JUSTICE 
(SHRI H. R. BHARDW AJ): (a) to (c) 
Justice G. M. Lodha had forwarded a 
copy of a monograph on the subject of 
computerisation on 6th May ~ 1985. This 
was based on his study of computerisation 
in Judiciary In Europe, U.S,A. and Japan. 
It envisaged' the introduction of C0111puters 
in the Supreme Court and }-ligh Courts. 
The question of in.troducit'lg computers in 
the Supreme Court and High Courts is 
receiving t.he attention ()f the Govern-
ment. 

[English) 

Clearance of Kesinga Paper Projects 
j n Kalab andi District of Orissa 

4049, SHRI K. PRADHANT : Will the 
Minister of INDUS1 R 'y be pleased to 
state: 

(a) whether his Ministry has cleared 
the case of Kesinga Paper projects in 
Orissa; forwarded by Governnlent of 
Orhsa for the import of se~ond hand 
machinery from Sweden in view of the 
special backwardness of Kalahandi 
District where the Industry is located and 
its beioa' pre-dominantely inhabited by the 
tribal people; 

(b) if so, when; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF, INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA 
CHALAM): (a) to (c) The request of 
MIs Kesin6la Paper Mills (P) Ltd, for 

inlport or a secofid-hand l'aper making 
machinery from Sweden has not been 
agreed to, as under t1;le current p()lic~ of 
Ciovernrnent jmport of second-hand paper 
making tnachinary is not permitted. 

Introduction of 'Instant' Scheme for 
Providing Telephone Connection 

4050. SHRJ R. M. BHOYE : WiH the 
Minister of COMMUNICATIONS be 
pleased 10 state: 

(a) whether the Department of Tele-
conlmunications has decided to introduce 
an 'In~tant' scheme for providing telephone 
connections within a month against a 
deposit of Rs. 25 000 by subscribers; 
and 

(d) if so, the Jetails thereof? 

THE MIN1STER OF STATE 
OF THE MINISTRY OF COM-
MUNICATION AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAM 
NIWAS MfRDHA) : (u) No. Sir. 

I 

(b ) Does not arise in view of reply to 
part (a) above. 

Collaborat'ion By Norway in Oil 
l':xploratiol1 

4051. SHRI ANANTA PRASAD 
SETHI: Will the Minister of PETRO-
LEUM AND NATURALiCAS be 'pleased 
to state : 

(a) Whether it is a fact that Norway 
has offered to collaborate with India in 
the field of oil exploration; 

(b) jf so, whether any agreement has 
been reached in this regard; 

(c) whether other countries have also 
offered ('heir cooperation in thjs, field; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE QF 
THE M~ISTRY OF, PETROLEUM 
AND NATURAL GAS ,(SHltI 
CHANDRA ~fiEK:HAR SINGll> : (a) No 
Sir. ' 
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(b) Does not ari sc. 
(c) & (d) Agreement has been 

reached with the USSR for intensive and 
integrated exploration for oil and gas in 
the North Cambay add Cauvery onshore 
basins. V/Q Techo-export of .Moscow is 
to carry out the work on a turn key basis 
as per work programme given below: 

Seismic 

survey 

NORTH 
CAMBAY 

3100 

LKH 

DRILLING 

(a) No. of 
wells 

(b) Meterage 

Duration 

38 

81,500 

1986-92 

CAUVERY 

4000 

LK~1 

37 

1,22.000 

1986.95. 

70~,~ of the cost of exploration work 
is expected to be ,:overed by Soviet 
Credit. 

Amendmen t to I1atc n's Ad 

4052. SHRI SANAT KUMAR 
MANDAL : Will the Minister of INDU-
STRY be pleased to state: 

(a) whether some proposals to amend 
the existing Patents Act are under consi-
deration of Government; 

(b) jf so, the broad olltlines thereof; 
and 

(c) the likely benefits to accrue there-
from? 

THE MINISTER, OF STAJE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA 
CHALAM) : (a) No, Sir. 

(b) & (c) Do not arise. 

Supply of Coal by Bharat CokiRg Coal 
Limited. 

4053. SHRIMATI GHOSH GO-
SW AMI : Will the Minister of ENER 0 Y 
be pleased to stat. : 

(a) the names 'of the main consumers 
of Mis. Bharat Coking Coal Limited; 

(b) whether Bharat Coking Coal 
Limited is nol supplying coal as per terms 
of supply; 

(c) the amount deducted in the last 
five years by the consumers due to poor 
qualit:y of coal supplied by the company; 
and 

(d) the steps taken to ensure proper 
quality to its consumers? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE) : (a) The main 
consumers of DCCL are Steel Plants, and 
Power Houses in North India. 

(b) HeeL is supplying coal as per 
terms of supply. At times there have been 
some slippages in the quality of coal due 
to gradual depletion of better quality 
seams at upper horizons. However, efforts 
are being made to improve the quality of 
coaJ supplied. 

(c) The deductions made by the con-
sumers in the last five years are as 
under :-

1980·tH 

1981-82 

1982-83 

1983-84 

1984-85 

(r:jgures in crores of Rs.) 

9.1~ 

6.64 

10.87 

20.97 

27.12 

Cd) Steps taken to ensure proper qua-
lity are :-

(i) Comp letion of coal handling plants 

(ii) Strict supervisi on at the loading 
poi nts. 

(iii) Suspension of night loading a9 
far as possi ble. 

(iv) Better lighting arrangements at . , 
sidings. 

(v) Upsradation of wvsherles. 
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(vi) ReDdcrwg necessary faci1iti~ to 

conlum"rs to oversee the Ioadina 
arrangements at colliery end, 
before the coal is despatched, 

, 
DeDlaad and luppl, position of enel'llY 

40$4. SH.RI C. JANGA REDDY: 
Will the Minister of ENERGY be .pleased 
to state: 

(8) the estimated demand and supply 
posi~ioD of different types of coerlY by 
the end of the Seventh five Year Plan; 

(b) whether a comprehensive energy-
plan bas been formulated so that shares of 
production of different types of energy viz. 
coal, petroleum, nuclear, hydro etc. are 
tar,cted on a short/long-term basis vis·a~ 
vis the demand of energy; and 

(c) the administrative and financi~l 
. steps beina taken to bridge the gap 
between the demand and supply? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) A 
statement is annexed. 

Statement 

(b) In the Seventh Plan document 
laid on the Table of the Parliament, 
Planning Comm·jssion have liven an 
Energy Perspective upto the turn 
of the century, coverina various 
forms of energy. In 1989.90, in 
terms of nlillion tonnes of coal replace-
ment, the respective shares of coal, oil 
and electricity will be .17.7%. 045.6% and 
361%. 

(c) The administrative steps inter alia 
include increasing the productive efficiency 
of capacities already created and of 
equipmen t used, energy conservat,ion 
measures as well as training of pe'rsonnel 
engaged at various levels in the eneray 
sector. Regarding the financial steps, it is 
recognised that in order to sustain the 
growth momentum in the Eighth Plan. it 
may be necessary to make additional 
allocations for new projects in sectors such 
as power, coal etc. Depending on the 
progress of the economy, decisions in tbis 
matter could be taken at the time of the 
Annual Plan and reviews and at the time 
of mid.term appraisal of the Seventh 
Plan. 

Eatimated Demand aod Supply position of different types of eoe rsy by the end or the 
Seventh Plan as per the Seventb Plan Document 

POWER 
COAL 

DEMAND 

223.23 billion kwh 
237 million tonnes 

SUPPLY 

223.23 billion kwh 
216 million tonnes 

(Pr od \1.:ti on) 
(.+-) 11 million tonnes 
(Imports/Change in Stocks) 

l't:TROl..EUM 
PRODUCTS 

52.00-51.67 n'lillion 45.06-45.47 million· 
tonnes (Production). tonnes. 

Opeai .... of·New Telephone. Exebanges, 
Post omces and Telelrapb 

Ollcea Ja Orl .... 

4OSS. SHRI SOMNATH RATH: 
Will.. the. Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) tb."tarae.t to open new Telephone 

(+) '6.94-7.20 minion 
tonnes (Imports). 

Exchanges, Electronic Telephone E~chan· 
ges, Post Offices and Telegraph Offices 
particularly in~ tribal and backwatd·· areas 
of Orissa during the Seventh Five Year 
Planj and 

(b) the number of exchanges and 
post otBces· and ~ telelfaph·· office. to be 
opened' in f tb. > first· year of the iSeventh 
Five Yoar Plan in Orisea ? 
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TH,£ MtNJSTER. OF 'STATE OF 

THE MINISTRY OF COMMUNICA .. 
ll,ONS AND THE MINISTER OF 
STATE IN TfiE MINISTRY OF 
HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) Sma1l capacity exchanges 
and telegraph, offices are proposed to be 
opened 'in tribal and backwatd areas of 
Orissa during 7th Plan subject to availa· 
bility of demand and fulfilment of stipula-
ted conditions for opening te)epbone 
exchanges and telegraph offices. Targets 
for opening of exchanges and post offices 
arc decided bn a year to year basis. 

(b) 25 new exchanges and 92 
telegraphs offices are proposed· to be 
opened in first year of Seventh Five Year 
Plan. The proposal of opening of 52 new 
Post Offices has not been implenlented 
due to ban on the creation of posts. 

Proposal to increase production of 
coal during Seventh Plan 

4M6. SHRI PURNA CHANDRA 
MALIK: Will the Minister of ENERGY 
be pleased to state: 

(a) whether Government have any 
proposal to increase the production of 
coal during the Seventh Five Year Plan; 

(b) ii SOA the target set for the 
production of coal in Seventh Plan; and 

(c) the measures proposed to be 
adopted? 

THE M·INISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to (c) 
Target of coal production in 1984-85, the 
terminal year of Sixth Five Year Plan was 
152 m.t. Target of coal production for 
1989.90, the terminal year of 7th Five 
Year Plan, is 226 m.t. Following measures 
have been pJann-ed for augmentation of 
coal production during the Seventh Five 
Year Plan: 

(i) Rationalisation of the existing 
mines; 

(ii) Major reconstruction of mines 
with Jarae reserves; 

(Hi) Op~ni~8 of new ~in.s. 

Import of Capital GMd, b, Public 
Sector C.IDP ..... 

4057. SHRI SRtBALLAV PANI. 
OR AHI : Will the Minister of 
INDUSTrtY be pleased to state: 

(a) whether some cases have come to 
the notice of Government that after tbe 
liberalisation of import policy some 
public sector companies have started 
placing orders for capital goods with 
foreign countries which has resulted in the 
capital goods concerns of the country 
facing crisis to some extent; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) .and (b) Import of 
Capital Goods by Public Sector Companjes 
is gcncraJly aJlowed on Iy after takiDS into 
account indigenous offers and the 
capacity of the domestic manufacturers to 
comply with specific technical and 
commercial requirements of the Public 
Sector Companies. 

Residential accommodation for p ostaJ 
and telecommunication employees 

4058. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(A) whether any special effort has 
been initiated· for the provision of 
residential accommodation to the postal 
and telecommunication employees during 
tbe Seventh Five Year Plan; 

(b) if so, the allocation made for this 
purpose in each of fhe Postal Circles and 
also the Telecommunication Circles and 
Districts for each year; 

(c) what is the 'satisfaction lever at 
present in each of these administrative 
units as on date and the 'satisfaction 
level' proposed to be attained by the end 
of tbe Plan; and 

(d) if not, the reasons th~refor .., 



63 Wrillen Answers MARCH 25, 1.986 U"ritten Answers 64 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE ~lINISTER OF 
STATE IN THE MINISTRY, OF 
HOME AFFIRAS (SHRI RAM NIW AS ' 
MIRDHA) : (a) Yes, Sir. 

(b) POSTAL: Funds allocated for 
construction of quarters for Postal 
Emp10yees in the first year of the Seventh 
Five Year Plan, i.e. 1985-86 is given in 
the "attached Statement I. Allocation of 
funds for 1986-87 to each of the Postal 
Circles has not yet been finalised. 

TELECOM: Allocation for 1985-~6 is 
aiven in the attached Statement-I I I. For 

- 1986.87 Rs. 20 crores have been 
provisionaly provided for all Telecom. 
Circles and Districts. For the rest of the 
Seventh Five Year Plan, the allocation is 
yet to be finalised. 

(cf POSTAL: As on date, the 
'satisfaction levels' of accommodation in 
each of the postal circles is given in 
percen~ages in attached statement-II. 
'Satisfaction level" proposed to he 
achieved for postal employees by the end 
of the 7th Plan is lO~~~ subject to 
allocation" of funds by the Planning 
Commission. 

TELECOM: Present, percentage 
satisfaction in each of the units is given 
in attached St.atement-IV. Proposed 
percentage satisfaction for all the units is 
15<)0 subject tot he availability of 
funds. 

(a) Does not arise. 

Statemenl-l 

POSTAL 
Circle-wise fund allocation for 

CODltrUttion of postal stal If quarters 

Postal Circle 1985-86 

2 

1. Andhra Pradesh 37.7 Lakhs. 

2. Rihar 25.2 ,. 
3. Delhi 

4. Gujarat 61.1 , . 

1 2 

5. J&K (Jammu & 25.0 Lakhs 
Kashmir) 

6. Karnataka 53.0 , , 

7. Kerala 7.2 " 
8. M.P. (Madhya 

Pradesh) 28.5 H 

9. Maharashtra 34.7 " 
JO. N.E. (North Eastern) 68.1 ,-

11. North Western 33.6 , , 

12. Orissa 44.1 •• 
13. Rajasthan 58.4 , , 

14. Tamil Nadu. 61.8 , , 

15. U .P. (Uttar Prade\)h) 52.0 , , 
16. West Benga) 53.8 " 

----
Total 6482. Lakhs 

----
Statement-II" 
P03TAI~ 

Circlewise satisfaction level in percentage 
of residential a ccommodation as on date 

Postal Circle Percentage 
Satisfaction. 

2 

Andhra 2.-4 
Bihar 5.8 

Delhi 9.4 

Gujarat 3.3 

J&K (Jammu & Kashmir) 3.8 

Karnataka 

Kerala 

M.P. (Madhya Pradesh) 

M aharashtra 

N.E. (North Eastern) 
N.W. (North Western) 

Orissa 

5.1 

3.6 

6.1 

7.' 
6.7 
6.6 

6.2 
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1 2 

R~.8than 6.3 

Tamil Nadu 6.8 

U..P. (Uttar Pradesh) 6.3 

West DenIal. 4.3 

S tate •• Dt .. III , . 

. Name of Circle Total in Thou$and .. ' 

·Rupees 

1 2 

Andbra 9820 

Bihar 5938 

Gujarat 4147 

J &K 171 

Karnataka 14301 

KeraJa 10351 

Madhya Pradesh 4094 

M abarasbtra -«)27 

N. Eastern 3136 

N. Western 5077 

Orissa 5425 

Rajasthan 13753 

Tamil Nadu 1425p 
f. : 

U.p. 6650 

West BORlal 1J982 

T &. D Telephone Distriets 20 

Aara District 1443 

Ahmedabad District 11810 

Allahabad Di_strict 120 

~AmritsaT' Disttict Nil 
• 

BaDpJOr~ Dj$tli~. .116 

1 
. 

Sarod a District 

Bombay District 

Calcutta District 

CaJ~cut District 

Chandi,arh District 

Coimbatorc District 
(I 

Delhi District 

Erl1a~ulam District 

~~~abed District 

lQ~ore District 
I' 

Jaipur Distrrct 

Jullundur District 

Kanpur District 

Lucknow District 

Ludhiana District 

Madras District 

Madurai District 

NalPur District 

Paln. District 

Poona District 

Rajkot District 

Surat Dish ict 

Varanasi 

'2 

Nil 

51-2S 

137S2 

384 
. , j'l 

220 

1~9.s 

4201 

1941 

.1~~7 

2696 

287 

279 

$395. 

.376 

Ni~ 

6917 

J201-

621 

J68i 

. 1829 

296 

126:1 ' 

'3100 

100 Vijyawada 

Trivandrunl Included in kefafa 
Circle 

State.eat-IV 

Present 
2· 

Telecom. Circle 
1 

"~--·--·~il·dbr.--····· .- ...... M ___ , __ ~~ ........ __ ... ... ' 

4.11% 



1 

Qujarat 

J4k 

Karnataka 

Jeerala 
M.P. 

Maharasbtr"a 

North West 

North East 

orissa 

Rajasthan 

Tamil Nadu 

West Benlal 

u.P. 

T &, D (JabaJpur) 

Telephone Districts 

A,ra 

A:Uababad 

Ahmedabad 

Amritsar 

Buaatore 

Bar'oda 

Bo~ay 

Calcutta 

Calfc,l.,l.t 

Cbandigarh 

Coimbafore 

DeIhl 

f,.,.,kmmu 

l: 

2.+4% 

6.3% 

4.32% 

4.49% 

7.1'% 
4.()60~ 

, f2.JO~~ 

8.2~;l 

9.1~~ 

7.3P}~ 

5.18% 

8.60% 

6.33% 

14.2~~ 

6.28~{, 

3% 

2.38% 

3.05~~ 

4.250/0 

4.300/0 

3.S2~f, 

15. J9~t, 

12.36C}~ 

2.63':[. 

J 2 
.- - ---.-.. --- .... ,--.. -~, ----~----

Oauhati 

Hyderabad 

Indore 

Jaipur 

JuUundur 

Lucrknow 

Ludhiana 

Madras 

Madurai 

Patna 

Pun<; 

Raj~ot 

Surat 

Trivandrum 

Vija,yawada 

Varanasi . 

5.3% 

1.J% 

6.10010 

3.920/0 

4.7% 

5.3% 

4.49,()~ 

9.6~~ 

6% 

50' 70 

O.50~~ 

8.51'/0 

4.46% 

0.53% 

Sapp'" of I I G to d. mestic COU~UlDers 
aDd balwais at the same rate' 

*4059. SHRI SIMON .TIGGA : Will 
the Minister of PETROLEUM AND 
NATURAL GAS; bel pl .... " to stat,.: ' 

(a)·, whether it is a rae:, tbat :(iqv.rn .. 
meat are incurrinl a loss of about Rs. J 0 
per .as cylinder of ) 4 .ka,*, .:10f' lI .. ;ftfl 40" 
mesttc consumers; 

(b) jf so, the reasons for providioS 
this facility meant only tOf: ,~CD1ls· 
umers to the Halwais wbo use 15 h'l 20 
such ejlitsden daU>'i 



, .. ,~o) t"e ....... bel..,. , • .- tty Q .. vern· 
me.' '''i .t~ ~ ~"" as, QUo"",:s tw 
Halwais in view of the fact that tho dome-
st __ .... 2 6an· are _t...... lib cOItnec-
uOBI'far y ... s"t .... .; aad: , .. 

(d) if DO action is beiDI taken. the 
reasons therefor 1 

. ' 

TH~ )41 N1ST,Ba 0.; STATu 
OF THB MINISl;'IlY Of PST1\QLSOM 
AND NATURAL GAS (SHill CHAND .. 
llA ~E&UAa SI:Noa~: (a) Tbe amount 
of subaidN is as. 1,l.OJ,.per,:Lf'O c~liador. 

(b) to (d) While LPG is sopplied, pre· 
domin.D'tlY for use m the domestic sdctor, 
nw_fe ~ commerCi.' CODncctl'ons 10 tios-
,itals', edu'catfoaal ittstitutibbs, 'botefs.~ 
rostOl.ra'dts ad S'trnilar -".tlo.' b~u$~$_', io .... 
cld<Rq 'hakvais, takes fIhlce·. Snc1. ~atln. 
houses .rve die commOb man and g'se 
or LPG there reduces tbt.pressure oil keto-
sene, a product that is substantiaUy 'Impor-
ted. Barrins tempora~y restrictions for 
operltional: 'r_noDS, it is' not pr'opoJcd to 
stot' ~_Se of corrnnerciat· cott'nectIOrlS. 
Tho' connections rei_aM to bal\1rais cons-
titute a neafilible proportioh or the J S 
~.lths con n=-ion s being reJeased In ~ 
year. 

Parebale 01 saleable i Ie ... bJ Co.,amers 
CMptIWftM' S..... fMD' 5iirtdt ~clale 

J, .. ,rie_ ' 
4060. SHRI ANADt CHARAN I)AS : 

Will tbe Minister of INDUSTR Y be picas-
ed to state: 

<a) tire list or It'otfJt'tv items and 
other Iroups of iteMs extlusi'vtdY'reselved 
for Government purchase from small scale 
'indtittrios& 'and 

. (b) t~ action betlla taken, to make it 
O~~~~i~~ri,'or tb. C;OD~J ~oo"'.1.ive 
Stotes to purcha., t". ,al .. \"»le, items fr.atft 
the smaJl scale industries as far as 
Pos.JbJe 1 

THE MINISTBR OF STATE IN THE 
DtlMln'\tIfNt', 'oF I Nr.M!TSntIAL 
&t!Vl!!ioPWSMT (SlfRll' M. A:1ft1'M~.I. 
CHALAM) : (a) A Jifl-'ol"arOUp I\)' it.mt 

an' otlter .... Qt. ()t it_& .clUlive~, rete· 1*, for 'lfr"" "'m ... ,1 sc~ ·Wiu.· 
xial, uPit~ Haadi$1.t\ ,.-. Ha~lCt1oqpa, ~ 
~ors i.,~ oo·th. Tabl,·of the K~. 
['I~ in Library. See NQ. . L T l49S/ 
86]. 

(b), " .. "iefY0mmCIM have Det issued aDY 
io*lM'Iioas' for .. "-th., Coaslimor Cooper ... , • 
Slot_ te 'purcbue: til •• Ieable itonll &0. 
the small sc.l. i .... tries. 

Del., I ....... , of ~PG .. , . BIa.r.' P.tro--
lea.. CQr ........... L ... t4MI 

4d6t. I' 'SHRI RAM.,PUJ AN PItTEL ! 
Wil'l ttl. Miaistdt 0'( p~taoLE'(jM AND 
NAtUltA'L 'GAS be pleased to s'taic '; I 

(a) " ·whether it is, a 'fact tbat. 4'4:atJ~'r~t 
Gas" con'sumers of MIs. Dbarat eetr'oleum 
Corpolation Limited in DClhi/I'tew' Dctll 
are receivilli,. their LPG cylinder r41s 
from their t~t';ve 'doilOr~/aacrides 'a'frer 
a deJay of 8' to 10 days; and 

(b) if so, the reasons foc the deJa),; 
and 

(c) the re~,dial steps ~ov~nment 
propose to take so that the coasuO\ers 
may eet the refills on the date of repordna 
their rcquir.,.ncDt of a~ least on the next 
day' po~iiively ? '. I ' 

tl\J3 MIN1StER OF STAtE. d~" THE 
MINISTllY I o':p PETkOLI!UM J(Nb 
l'tAT U it Aj.;" :GAS " (SHRi dtA.1'1pRA 
SHEKRAlt SINGH): (a) and (b) tlitrc 
was some backlol in supply of refills in 
Delhi/New Delbi_ d.ue to upsurjJe in demand 
in winter and c'ertain' operationa1 problems 
jao'udial ~~ati~ ~ua;actioniDa or,t~ tUlia. 
maGbip_ an4 weapillJ. s)'s,temJ~ ."Blaa".t 
Peuo"um C~r:porat~on?s bottiiJ"I p~t in 
DeJhi., 

(C) The Corporation bas. carci,.,4 OUI 
uracnt maintenance or these machines and 
is' ' au_ .. i"'i· availability by -"ina 
8uJ)plies from Indore and Bombay. 

seu ..... of ......... ,... ....... r*_ 
b1 Aadbra Prade.b St ... · Bhttt"''''' IIoIYcl 

, ,4~! l,~ijl\{" C." SAMB~ : WjJ~ the 
Minis,tOr Q(PSTJ{OLEU~ AND· NATIJ .. 
IlAL GAS be pleased to stat. ; 



,. 
, (a)' whether the production" of nihi· 

rat •• " i1\ 'Andhra Ptaa.b by !Oil '.Dd 
Natur't 'Gas Commission will be 'able ·to 
tMet 'tbe reCluirement' for establishfna a 
n.tural ps power lener.tor by An'dlira 
Pradesh Electricity Board; and ' , . 

,(b) if SO, when 'the pennissien is 
IikeJy to be accorded tet· ADCfhra 'Pradesh 
St ... Electricity : Board" ". est.bUsbin, a 
Datural las power leDerator? '~i"" 

THB" MINlSTEi OF' 'S~AtE 
OF THE MINISTRY OF PETR.OLEUM 
AND NATURAL . G~S (SHRI 
CHANDRA SHEKHAR SlNOH): 
(a) • (b) As onshore. and offshote, fieJds 
are yet to be fully explored and produc· 
lion potential established, lon,-term com-
mitments, ror supply or sas cannot be 
liVCD at this stale. 

Trall.fer of ·'Dru'" aa' 'Ph.rlllace.ticais' 
to Healtb Mla',try . 

4Ot,3. DR.. T. KALPANA DEVl : 
SHRI P. R. KUMARAMAN. 
OALAM: 

Will' tbe Minister ()f IN~USTRY he 
p Ie. ted . t~ state : ': " j 

. (a) whether Government prt)J?<?se to 
traosfer tbe subjects uDrugsU and '\Phar-
maceuticalstt to Mini.tr~ of Health and 
Faroily Welfare .s bas' been' 60ne in the 
caso or the subject "'~e~tiljse,rS~¥J,~ }transfer-
t~ to the usc;r MlDlstry.o1 lculture; 
,~ 1 " f' ~ I; ".1'1 '-

a.n", 

(b) i ,. so, detail$ th6reot; . ")". 

THI! MINISTER OF STATE IN' THE 
D!1iAittM£NT OF' COEMICALS AND 
PETR.OCHEMICALS (SH1tI' R. 1(. JAt· 
CHANDRA SINGH): (a) No~ Sir. . 

,(~) '. the 'ftumher rJf moM1e'Post I Oftjces 
ill tbat 1>istriet •• Oft J J an·u." ~ ;. 1986; . 

(c) tJae number ., JostitetiealJiodivi .. 
duals Jiceuled :to ,uoclertake postal' work 
on commission basis in that district as on 
1 January 1986;, 

(d) the number of Gram PaDchayats 
ill: that District without any J postal . 'aciIity 
as on ,lI8'Ou.ry, 1986;' and . .1' . i , 

(e) the approved proaramme for 
expansion of 'postal facilities in that dist-
rict durins the Seventh Five Year P,Jan ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS & THE. MINISTER OF STATE 
IN THE .MINISTRY OF HOME AFF~ 
AIRS (SHRI RAM NIWAS MIRDHA): 
(a) to (d) The iuformation is beina collect .. 
ed ang win be laid on the table of tbe 
House. 

(0), Tbe Circle-wise (and . wjttlin a 
eric Ie and division-wise) proaranun .... of 
openin, 0( rural post offices is decided on 
a year to year basis havina reaard to fun4s 
available in tbe Plan budget each y .. rjo 
However ~ in view of the ban on creation 
of posts, no new I'ost offices have been 
opened so far under the Seventh PJan nor 
proposals finalised for 1986-87. 

. . ,.f.. ' 

Sb"'.ae .. ad h'lb 'fief of Kif.lIlt,lela ' 

4065. SHRI MANlk. REDDY : Will 
the Minister ,Qf INDUSTR Y be pleased to 
state : i 

<a) whether it is a fact that there is 
shortage and hiali prjce for Rifarppicin. an 
effective ~~i~t.B. dn,l", ',.'., 

(b) i~ so, the corrective' step~ p;r~pos •. 
cd; 

i '(b) Does 'not 'arise .. 
ba l ' . , (e) . wti~ther the issu, , 9f liee~ceilfqr 
:;n ,'_' O.c •• I. PurD. Dllan.t .• f·B6bar manufacture or'~ti~rnpicin has bee.,. a1?pli .. 

'. I. " , cd for by any ftrl'ris; and ,t", '. • 

4064. SYED SHAHABUDulN : 
W,,", tIM MiDidei' Qr COM·MUN.JCATIONS 

;, ... rM. ... d ~o ,.ate : I.. ~';. . , 

<a>' the l1urnber' of of ~~t Offices In 
PUre .. District, Bihar as oh '1 January, 
1986 ; "~I 

(d) if so, present I'osition thereof; 
and 

~ : • I ~ d • 'l ~ \ 

, \,)., tbe ~otal amount ia; .f.l'f~ '.",. 
cJl4aF, \ ~Dt, ,lor li JRPOrt of aifamP.icjo foe 
,the lalt tbr~ y~~rA ? , '/, !'i ' 
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'THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AN·D 
PBTR'O~CHEMICALS (SHR!' R.K. JAl-
CHANDRA SINGH) ! (a) and (b) There 
is no shortage of Rifam:picin and its for-
mulations. The imports of Rifampicin 
balk drug are allowed under Open Gene-
ral ' Licence. The prices of Rifampicin 
formulations are statutorily fixed under 
the Drugs (Prices Control) Order, 1979. 

(c) Yes, Sir. 

(d) Letters of Intent for the manu- ' 
iacture of this drug have a 1ready heen 

. issued to seven manufacturers. 

(e) The requisite information is gi\ en 
below; 

Year elF value of import of Ri 
fampicin (Rs. Crores) 

1982·83 15.89 

1983·84 

1984·85 

15.94 

21.30 

Effect of delicensing of drugs 

4066. SHRJ D.N. REDDY: WiJl 
the Minister of INDUSTRY he pJeased to 
state : 

(a) the effect of delicensing of drugs 
done in March and June, 1985. in respect 
of achievement of plan targets and lower- . 
ing the prices ; 

(b) whether there are plans to deli-
cense any drugs at present reserved for 
public sector and small scale sector; and 

(c) if so details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH): (a) So far about 
80 registrations for the manufacture of 
druls and pharmaceulticaJs have been js~u. 
cd under the scheme of delicensing. It is 
too carly to indicate the effects on the 
achievement of plan targets and lowcrina 
of prices. 

(b) " (c) Drug Policy is under 
reviow. 

S. T. JAne in Tamluk (Mi~".pore district, 
""elt BeDlal) , 

4067. SHRI'SATYAGOPAL MISRA: 
Will the Minister of COMMUNICATIONS 
be pJeased tc? state: 

(a) the presellt position in regard to 
connecting Tamluk (Midnapore District. 

, ':Vest Bengal) with S. T. D. line in National 
net work; 

(b) the details there of; and 

(c) if nol connected the reasons for 
delay 1 

THE MINISTER OF STATE OF 
THE MINISl'RY OF COMMUNICA .. 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS MIR .. 
DHA) : At present Tamluk (Midnapur 
District, West Bengal) is not linked with 
Natjonal Net Work for STD Service. 

(b) & (c) Due to Jinlitation of resour-
ces, only District Headquarters and lager 
telephone excha·nges of more than 1000 
lines capacity (as on ] .4.85) have been 
given priority for provision of STD faeHity. 
STD service to Tamluk, which is at pre-
scnt a manual exchange, can be considered 
after meeting priority requirements. 

Adulteration tn Petroleum Products 

4068. SHRI P. R. KUMARAMANOA· 
LAM : Will the Minister of PETRO .. 
LEUM AND NATURAL GAS be pJeased 
to state: 

(a) whether there have been large nu-
mber of cases of adulteration of petroleum 
products during the last three years; 

(b) if SO. the details thereof, company 
.. wise, and the action taken thereon; 

(c) how the situation compares with 
figures of 1980-83 given in reply to Unstar· 
red Question No. 4973 on 22 December. 
1983; 

(d) whether any guidelines have been 
. issued in tbis reaard; and 

(e) whether as a corrective measute 
Government propose to lay down. co~ 



of c()ndu(t for .~eal~5 similar to the con-
duct rules for Government employees .~ 

'It\S MINISTER. QF STAT'S Of' 
THB MINISTRY .QF ~ET1\OLBUM 
AND NATURAL GAS (SHRI CHAN .. 
DU. ~$.IilSICR4a SJNGH) : (a) to (c) The 
~ ... r,matioo is ai"leJl in thc attac:h-
Q4 ."to~t .. 

(d) Yes, Sir. The Oil Industry had 

evolved in. 1:9~ auid"iacs 'Oft ftIIIietina 
diuipliDe at rotail outlets zwbic1a ,,,,,, ;,IiN. 
dal with matters :cOD8et.mna quallt, coa-
trot or products, steps to. be: tOeD ",'JI.st 
.rrin, retaiJ outJets/disirlbutor6. 

(e) No, Si1;, in view of ,tile ;pravili.us 
alreadr c;ontainod ill tile dcalv.bip .. ree-
IDCgt and the M4rkoti.QI .Djsc ..... 'OWflo. 
Jines. 

StateDle'at 

Number of cases (adulteration & other malpractices) detected at tbe reta.il out .. 
lets, and action taken thereon (company-wise) durina the years 1983' to 1985, as 

compar.ed with tllc fiaures of earlier years of 1980 to 1912 • 
• ---------------------------------------------------------------

N,~, of the 
Oij.C~"DY 

1 

Year 

2 

No. of 
cases 

3 

Number of cases and action taken thereon 

Warnioa issuod 
(includiD~. ex-
planation, etc). 

4 

Suspen-
sion of 
supplies 

5 

Termina-
tio,D of 
dealor-
ships 

------.----------~ -------•... ----.---.. ~------.-------~ 

HP.CL 

IO~L 

BPeL 

191Q 

J981 

1982 

1983 

1984 

1985 

1980 

1981 

1982 

1983 

1984 

1985 

1980 . 

1981: 

198a 

133 

7 

21 

72 

113 

94 

497 

285 

245 

194 

JI2 

149 

98 

2'" 

23 

1 

5 

27 

25 

30 

273 

157 

156 

6.S 

59 

21 

Nil 

Nil 

1 

109 

5 

14 

42 
86 

64 

211 

IlS 

7& 

1.27 

J2~ 

121 

96 

25 

14 

1 

t 

2 

3 

1 

6 

3 

2: ( 

1 

I ; 



1 2 3 

1983 J52 

1984 184 

1985 129 

IBP ,: -Co. l.t<h ItlG 111 

1981 62 

1982 61 

1983 1~ 

.914 201 

198:5 315 

u ftrid.rion 0' Bt1a'ft'ela ' Pait 'OfBtts 
flt,Kef." 

4069. SHRI SURESH KURUP : Will 
th.,'MJ*,'ter of COMMUNICATIONS be 
"' ...... to stat. : 

(a) ,whetbor Government intend to 
u"...de' any' BraDCh Post Offices in Ktra:la' 
in,the·yMf' 1986-87; and 

(b) if so, the names' of those places'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STAT,E 
IN THE MINISTRY OF HOME AFFAIRS 
(SURI RAM¥NIWAS' MIRDHA): <8> No, 
Sir. 

(b) Does not .'risc. 

~ ellint "".~ ., L.P.C. at GerM-o.' 

<4070. SHRI MANVENDRA SING}!: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) tbej rates of las cylinder in Delhi 
and, Guraao,n; 

(b) tlie reasons for this diff~rencc itl 
,prices; ,and ' 

(c) whettiet Govtrnmedt prdpose' to 
brio. down tb' pric~ Q( L~P,G. C:),lipder at 
Ompon'1 

4 

14 

80 

S8 

27 

19 

15 

105 

116 

,192 

, 
67 

J02 

70 

82 

43 

45 

84 

85 

123 

1 

2 

1 

1 

THE MINIStEit' Of' STA'TS:-Of/1'PlI! 
MINISTRY' OF PETROLEUM AND 
NATU'JiA:L GAS (Sll~r CHANDRA 
SEKHAR SINGH): <a> Thti retllt senh~" 
price of 14.2 kao cylinder in DeJhi and 
Gura_OIl- are' Jls. 57.61 arid" R~. 63.20 
res~eeltvely . 

(b) The price vades frod\' pface to place 
on account of the frei.fir eledi~rtt rroiil' tti~ 
bottling pJant and local levies: apJ)1ieaMe 
at these places. 

, (c) No, Sir. 

1 ... I.kial or districts I'. K~rila' wid\ ' 
Delhi by S.T.D. 

"071. SHill T. BASHEElt: wm lb. 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) the names ot the districts in Kerala 
State whic'h are con'oeeted 'with New Dertl'i: 
by S.T.D. facility at present; and 

(~) \ the di.tricts propo~ed' to be eon .. \ 
nect«t dutirtl' 1986'1 

THE MINISTER OF STATE OF THE 
MINIST,lty OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MlMlSl'!t1V OF HOME AF'PAfRS 
(SHRI'.:AM"NIWAS'MI'Jt.DHA)': (a) Tbe 
names of the Districts Headquarters iD 
l<~ral a St~te ha yin. STD fa~jlit)' with New 
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Delhi are: 

1. Alleppey 2. Calicut 3. Canna-
note 4: Etnakulam S. Idukki 6. 
Kalpetta 7. Kottayam 8. M alap-
puram 9. Palghat 10. Quilon II. 
Trjchur 12. Trivandrum. 

(b) There is no plan to pro~ide STD 
facilities for the remaining two districts 
headquarters namely Kasal'god and Pathu-
namthitta to Delhi during 1986. 

OpeDin& of Public call offices in 
Aodbra Pradesh 

4072. SHRI S. PALAKONDRA-
YUDU : Will the Ministsr of COMMUNI-
CATIONS be pleased to state: 

(a) the total number of public 
offices opened in Andhra Pradesh. 

call 

appointed for Long 'Distance Public Tele-
phones and Local Public TeJephones are 
73 and 243 respectively. 

(e) No, Sir. 

(f) Does not arise in view of (e) 
above. 

UpgradatioD of Sub-post Offices io 
Maharasbtra 

4073. SHRI MURLIDHAR MANE: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of sub-post offices in 
Maharashtra which are likely to be up-
graded in J 986.87 toaether with their 
Jocations; and 

(b) the additional 
corrc~pondin8Iy; 

statr 

(b) the total number of sub post offices 
expected to be upgraded', ·<luring Seventh 

apPointe d Plan? -

(c) whether the public call offices are 
being manned by physically handicapped; 

(d) the number of physically handi-
capped persons appointed for public call 
offices in Andhra Pradesh; 

(e) whether Government have propo-
sals to open more public call offices at 
Rajampet, Cuddapah and Madanapalle of 
Andhra Pradesh; and 

(f) if so, the time by \Vb ich these \vil1 
start functioning'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINlSTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) ': (a) 
Total number of Long Distance Public 
Telephones and Local Publk Telephones 
opened in Andhra Pradesh as on 19 .. 3 .. 1986 
are S281 and 2825 respectively. 

(b) Aiditional staff appointed is 316. 

tc) Yes, Sir. A few Public "all Offices 
are beiDa manned by physicaHy handicapped 
persons. 

(d) Number of physically handicapped 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MlNISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): '(a) k 
(b) I n view of the ban orders imposed by 
the· Government on creation & fining up 
of posts no sub-post offices are likely to be 
upgraded in 1986-87 or during the Seventh 
Plan til) the ban orders are lifted. 

(Translation) 

U nauthroised jbulais on P &. T 
land in Kali Bari J\.lara, 

New Delhi 

4074. SHRI RAJ KUMAR RAt : 
Will the Minister of COMMUNICATIONS 
be pJeased to state: 

(a) whether a delegation of the Resi .. 
dents Welfare Association of Posts and 
Telegraphs Quarters situated at KaH Dari 
Marg, New Delhi met him on 31 January, 
1986 to apprise him of about 1000 unautho-
rised jhuggis which have come up on -the 
P & T land in that area between Type I 
and Type II ,P & T quarters: and 

(b) if so, what action has been taken 
to vacate the said unauthorised occ\Jpation 
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and by which time the jhugis will be 
cleared? 

THB MINISTER OF STATB OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): (a) & 
(b) No Sir, however the position is that 
the land where jhuggis exist belongs to 
CPWG/L&DO and this fact has been 
brouaht to their notice. 

. Of8c~als working in and untanned 
leather purcbased by Tannery aDd 
Footwear Corporation of India 

I.,lmlted 

4075. SHRI JAGDISH AWASTHI: 
Will the Minister of INDUSTRY be 
1,leased be state : 

(a) the number of officials and 

1. Purcbase of Untanned Hides 

employees workin. in TaDDory aDd Poot. 
wear Corporation of I.adia Limited and tbe 
monthly salary bilJ tbereot; aad 

(b) tho quantity of uDtaDllcd leather 
purchased by Tannery and Footwear Cor-
poration of India Limited durm. the lut 
three years viz. 1983.14, 1914-8S and 19.5. 
86 and . the val ue thereof and tile IOUlCes 
from where it was purcbased ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. AR.UNA-
CHALAM): (8) The Company has a total 
of 2378 employees compriaina of 113 o8i,*", 
434 monthly paid staff and 1831 iDdultrlaJ 
workers. Its total salary. bill, incluaive of 
Provident Fund and Employees State 
Insurance contribution is R.I. 24.76 Jakhl. 

(b) The details are as follows: 

Year Quantity (Nos.) Cost (Rs.) 

2. 

1983 ... 84 4267 

1984-85 

1985 ... 86 

3971 

16880 
(upto February, 1986) 

Sources of Procurement 

1. MIs. S. Mohd. Saleem and Co., Kanpur. 

2. MIs. Modern Hides Corporation, Kanpur, . 

3. M/s. Yamsi Hide Co., Kanpur. 

4. MIs. M.Z. Hide Corporation, Kanpur. 

s. Mis. Bharat Industries, Kanpur_ 

6. Mis. M.R. Enterprises, Kanpur. 

7. M/s. Bharat Tanners, Kanpur. 

8. M/s. Madina Hide Co., Bulandshahar. 

9. MIs. Animal Product Suppliers, KanplJr. 

10. MIs. Mohd. Sbariq and Co., Kanpur. 

It. MIs. Paramount Leather Product, Kanpur. 

f2. MIs. Hide aAd Leathor Co., J(aJlPur. 

514502' 

5758377 

3331745 
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13. M/s. Mobd. Moin and Co., Kappur. 

14. M/s.' Jajmau International Tanner, Kanpur. 

15. M/s. M.S. Corporation, Kanpur. 

16. M/s. H~san Traders, Kanpur. 

17. M/s. Unnao Tranning Industries, Kanput. 

18. M/s. Hides and Skin Processina Co., Kanpur. 

· [En,Ush] 

Yen agreement for supply of pipes 
for HazJra-Bljalpur-Jagdllhpur 

pipeline project 

4077. SHRI V. TULSIRAM : 
SHRI SATYENDRA NARA-
YAN SINHA: 
PROF. RAMKRISHNA 
MORE: 
SHRI B.V. DESAI: 

WiJl the Minister of PETROLEUM. 
AND NATURAL GAS be pleased to 
state: 

(a) whether it is a fact that Government 
will pay a sum of Rs. 25 crore more to 
Japanese consortium as a result of Yen 
Agreem~nt ·for the supply of pipes for the 
Ha:z.ira .. Bijaipur-Jagdishpur pipeline project; 

(b) if so, the reasons for entering into 
Yen Agreement instead of Rupee/DoHar 
agreement; 

(c) whether Yen Agreement was made 
knowing well that Yen was soaring against 
Rupee in the international market; and. 

(d) jf so, whether there is further 
possibility of increasing the anlount by the' 
time it is fully paid, if so, the details 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) The total vaJue 
of the order as on" 19th July. 85 when the 
contract was signed was 22.704 billion Yen 
which is equivalent to U.S. ,dollars 95.37 
million or Rs. 114.55 crores. Consequent 
to subsequent 3ppre'ci~tjon of '{en, the 

total value of the contr·act a.s ·now is about 
Rs. 139.'8 crores; 

. 
(b) The supplies under the contract are 

being financed by. Overseas Economic 
Cooperation Fund (OECF) of Japan and 
as per the conditions of the Fund the 
contract is to be in Yen only; 

(c) & (d) For the suppJies of line pipes, 
Gas Authority of India Limited remits the T 

money in Rupees to the Government o( 
I~dia through State Ban ': of India, New 
Delhi. The repayment of the Yen credit 
by the Government of India to the OECF 
is spread over a period of. thirty years, 
including ten years' grace period; hence, 
the actual amount to be repaid will depend 
upon the exchange value of Yen over this 
entire period. 

[ Trans! at i on] 
Setting up of Hydel or Therma I Power 

Plant in Morena District, Madhya 
Pradesh 

4078. SHRI KAMMODILALJATAV:" 
Will the Minister of ENERGY be pleased 
to state: 

(a) whet her keeping in vie\\ t he fact 
that rivers in Morena District have 
abundant and swift flow of water, Govern-

'ment are considering to set up hyde) or 
thermal power generation plants there and 
if so, the plants proposed to be set up 
there and the time by' which these are likely 
to he set up; and \ 

(b) whether Government propose to'" 
conduct any su:rvey of, the flow of Cbambal 
river at Randuka Village in Sabatgarh 
Tehsil of Moten8' District with a view to 
setting up a hydet power plant there? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : \.(a) &:~b) The Cham-



. bal. Mini Hyde) Proje.:t (J x J 10 K W) OJ) 

Cbambal Canal Dear SabaJaarh in .Morena 
District,." haa been sanctioned by the 
Plannins Commission for implementation. 
'The estimated time period of construction 
of the project is about' 3 years from the 
commencoment oft works. 'In additioD, 
Kunnu Hyde) Project (2 x 250 KW), located 
on Kunnu river. ,a tributary of 'Chambal, 
is under investigation .. :' 

[Enlllsh} 

Demand for creation of posts for 
Additional District Judles for Goa 

Daman and Diu 

4019. SHRI SHANTARAM' NAIK : 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) the number of judicial districts in 
• the Union Territory of Goa, naman and 

Diu; 

(b) the number of posts of District 
Judgesl Additional District Judges sanctioned 
for the Union Territory; 

(c) whether the Administration of the 
Union Territory has requested his Ministry 
for creation of posts of Additional District 
Judges for the Union Territory; and 

(d) if so, I the decision· taken by 
Government thereon? 

THE MINISTER OF STATE IN THE 
.MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Two. 

(b) to (d) For the two judicia) Districts 
approval for two more posts of Additional 
District and Sessions Judges has been given 
on 11.2.1986 in addition to the existing two 
posts of District and Sessions Judges. 

Lieeace to JO~D Mayer. Granite Ltd. 
for Graalte Procelsi_1 Plaat at 

Sallarpet ID Nellore District 
4080. SHRIMATI BASAVARAJES-

WARI : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether r80ently ,a Jicence was liven 
in favour of John Mayers Granite Ltd. for 
setting up of a granite processina plant at 
Sullarpct in NeIJore district; 

(b) jf so, the total capacity, of, the 
plant; 

(c) the other firms who .are assistina 
the above company in extraction technology 
with sophisticated machines; 

(d) whether there are any such com. 
patlies in the country elsewhere; and 

(e) if so, the Jocations thereof '? 

THE MINISTER OF STATE IN 1"HE 
J)EPARTMENT OF INDUSTRIAL' 
DEVELOPMENT (SHRJ M. ARUNA-
CHALAM): (a) Yes. Sir. MIs. Johnmayers 
Granite Ltd. (Prevjously, Shr; T. T. John) 
were granted approval on 19.2.83 for 
setting up of a granite processing plant at 
Tehsil SuUarpet, Distt. Nellore under the 
100% Export Oriented Scheme. 

(b) The total approved capacity of the 
plant is 60,000 Sq. metres per annum. 

(c) MIs. Karl Mayer K.G. of West 
Germany, the te~hnical collaborator, are 
assisting Mis. Johnmayers Granite Ltd. for 
setting up the unit. 

(d) Yes, Sir. 

(e) A list of coml'anies along with the.ir 
locations is given in the Annexure. 

ANNEXURE 
List or Companies graDted appro\'al for the maaufacture of IIraoJte slabs, tile. 

etc. under the ~OO~'~ e~~ort oriented scheme • 
4.-----------~----------------------------------------------------__ s. No. Name of the company 

1 2 
.. • 'b ~. f-C , ... -, .. -. 't ; t '''''wn 

1. MIs. Kbammam Ora'nit. Ltd.. 

Location 

3 
• 

K.hammam 
Alldhra Pradesh 

-
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'I. M/s. L VIt &, DOD, in Granites Company Taluk : Nasavir 
Distt : Chittoor 

Andhra Pradesh 

•• M/s. Basu Granite Ltd. Taluk : Udayaairi 
Distt. Nel10re 
Andhra Pradesh 

._ D. E. Vijai ltuaaar Reo Distt : WarraDlal 
(Mis. Deeoan Oranites P. Ltd.) Andhra Pradesh 

s. MIl. Mysore Minerals Ltd. Teh. & Distt. Hassan 
Karnataka 

,. MIs. Chamundi Granites (P) Ltd. Taluk Anekal 
DisH. Bangalore 
Karnataka 

1. M/s. Doonprsee Machines & Distt. Mysore 
ConstrucdOD Pvt. Ltd. Karnataka 

a, Shri Sudhir S. Gu{)ta Distt. Bangalore 
(MIs. M.M. V. Continental Enterprises) Karnataka 

9. 'MIs. Bhumi lal Pvt. Ltd. Distt : Banga10re or 
Mysorc 
Karnataka 

JO. M/s. Indian Furniture Works Distt. Bangalore 
Karnataka 

J1. Mis. Prithvi Granite E~ports Pvt. Ltd. Taluk Anekal 
Distt : Bangalorc 
Karnataka 

12. M/s. Sabri Granites P. Ltd. Distt. Bangalore 
Karnataka 

13. 8hri K. Subbatah Shetty Anckal, Bansalotc, 
Karnataka 

i •. )j/s. Tamin Granite! Village ManaU 
Taluk Saidapct 
Distt : C~naJeput 
Tamil Nadu 

'.5. MIs. Yak Granite Ind •• P. ltd. Taluk: Sriperumbudhut 
Distt. Chlnaleput 
Tamil N.du 



1 

16, 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

21, 

2 

Shri L. R. Shiva Prasad 

MIs. Gem Granites 

MIs. Bright Stones Ltd. 

Mr. P. Ravichandran 

Sh. H.M. Sudhakar Reddy 

Mis. Enterprising Enterprises 

MIs. Amman Granites 

MIs. South India Monuments Exports 
Pvt. Ltd. 

Shri Prakash Reddy Eleti 

Mis. Rock Copco Ltd •. 

Shri K. Raahava Reddy 

Mis. M.B. '" Co. Ltd. 

Written Answers 

3 

Tehsil ; GUmn'lidipoondi 
Distt. Chinaleput, 
Tamil Nadu 

Village: Injampakkom 
Taluk Saidapet 
Distt. China1eput 
Tamil Nadu 

Kandachavadi IndustrIal 
area, Near Madras, 
Tamil Nadu 

Tehsil : Ponned 
Distt : Chingleput 
Tamil Nadu 

Distt : Chingleput 
Tamil Nadu 

Distt. Chingleput 
Tamil Nadu 

Tehsil : Harur 
Distt. Dharmapu[i 
Tamil Nadu 

Tebsil : Denkani 
Taluk : Katta 
Distt : Dharmapuri 
Tamil Nadu 

Tehsil : Narsapur 
Distt : Medak 
Andhra Pradesh 

Tehsil : Mehbubabad 
Distt : Warrangal 
Andhra Pradesh 

Tehsil : Narsapur 
Distt : Medak 
Andhra Pradesh 

TehaiJ : Tada 
Distt : Nelloro 
Andhra Pradesh 
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28. Mis. KeraJa State IndI. Development 
Corporati on 

Distt. Kasargode 
Kerala 

29. MIs. Monuments India Tehsil : Harur 
Distt : Dharamapuri 
Tamil Nadu 

30. Shri O. Prabhakar Reddy & Associates Madi Konda 
Tehsil : Obanpuri 
Distt: Warranaal 
Andhra Pradesh 

31. MIs. Raslee Granites Pvt. Ltd. V BIage : Poonamalee . 
Distt : Chingleput 
Tamil Nadu 

32. MIs. Anlalgamated Coalfield Limited Andhra Pradesh 

Permission to Hindustan Lever to a (quire 
a sick detergent unit 

4081. DR. G. VIJAYA RAMA RAO : 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have permitted 
MIs. Hindustan Lever Limited, a multi· 
national company to acquire MIs. Union 
Home Products Litnited, a sick detergent 
unit in Manglore; and 

(b) whether Hindustan Lever will 
thus have the largest capacity in detergent 
manufacture amounting to about 70 per 
cent of the total manufactured in the 
country? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Hindustan Lever Ltd., 
have been allowed to take over, on lease, 
for a period of five years, MIs. Union 
Home Products, a sick and closed unit in 
Karnataka with a view to revive its pro-
duction of detergentst which is an essen-
tial commodity and to ensure continuity 
of employment of workers. 

(b) Out of the total capa~ity of 7 
lath tonnes in the country in. tbe organi. 
aod and small scale sector, ahare of 

Hindustan Lever Ltd. including the capa-
cities of two sick units taken over 0 n 
lease) is 1.347 lakh tonnes or about 19~/~. 

New telephone exchanges at Goregaon 
and Kandivalee 

4082. SHRI ANOOPCHAND SHAH: 
Will the Minister Of COM MUNICA-
TIONS be pleased to refer to the reply 
given to Un starred Question No. 664 on 
30th April, 1985 regarding additional teJe-
phone exchanges at Goregaon, MaJad, and 
Kandivalee and state; 

(a) whether Governnlent have now 
decided to open two new telephone ex-
changes at Goregaon and Kandivalee with 
t he capacity of 10000. lines each by the 
end of 1987 instead of in 1989-90; and 

(b) if so, when the work on these 
exchanges is likely, to be star~ed ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND. THE MINISTER OF 
STATEIN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIW AS' 
MIRDHA): (a) & (b) Two exchange 
units for Goresaon and Kand;ve1i of 6000 
Jines and 14,000 lidCS rOlpec:tively' -bave 
been al1ott~d. These are likely to be 
commissioned in 1988 .. 89 subject to availa-
bility of r~sources. 
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-However, aUp1,eotatiQIl by 4000 lines 
'l qaa been' planned for Malad .... ,Telephone 

:area by remote line unit from Marol elec-
tronic exchange duriog 1986·87. 

, Central Pt:oJecti 10 DurlapUr without 
, ' top ~analerJa) persoDael 

4083. SHRI SATYENDRA NARA· 
, Y AN SINHA: Will tbe Minister of IN-
, DUSTR Y be pleased to, state : 

(a) whether attention of Government 
has been drawn to the news item captio-
ned 'Problems in Durgapur Units' appear. 
ing in the 'Statesman' of 19 February, 
1986 ; 

(bY if so', whether it is a fact that no 
one was coming forward to take over the 
top jobs in the Durgapllr based Central 
projects; 

(c) jf so, the reasons therefor; 

(d) the names of the Units in Durga-
pur 'without top managerial personrel; 
and 

(e) the action Government propose 
to take in the matter? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes Sir. (b) to (d) 
As per available information, only the 
post of Chairman and Managing Director. 
Mining & Allied Machinery Corporation 
is vacant among the Central projects 10· 
cated at Durgapur. This post has fallen 
vacant on the eKpiry of the tenure of the 
former incumbent. 

(e) The Public Enterprises Selection 
Board has already made its recommen-
dation for the post of Chairman and 
Managing Director, Mining & Allied 

. Machinery Corporation. 

',Bio-Ias plant s in Oris! a 

4084. ,DR. KRUPASINO-HU ·BHOI : 
Will the Minister of ENERGY be pleased 
to state: 

(a). number of ,bio-gas plants set up 
in Orissa so fa r an4 thoir· C~Pftcity for 
production of eJlersy, 

(b) whether any programme has been 
chalked out by Government for promotion 
of bio·gas plants in Orissa during the 
next three years; and 

(c) if so, the details thereof and if 
not, the reasons therefor ? 

THE MINISTER. OF ENERGY 
(SHRI VASANT SATHE) (a) : In Orissa 
State, over 10,100 family based biogas 
plants have been set up from 1974-,75 to 
1985-86 (upto February, 1986). The capa-
city of plants to produce biogas varies 
from 1 to 25 cubic metres per day. It is, 
h,owever, estimated that the plant's set up 
so far in Orissa have the capacity of pro-
ducing 12.12 million cubic metres gas per 
annum, taking an average capaCity of 4 
cubic metres per day per plant for 300 
days in a year. 

(b) & (c) National Project for Bio-
gas D~veJopment (NPBD) which was 
started in November, 1981, is being con-
tinued during the Seventh Plan period. 
The project is bei~g implemented through-

. out the country, including Orissa. Physi-
cal targets for setting up biogas plants are 
fixed on year to year basis in consultation 
with State Governments. The target fiKed 
for Orissa for 1985-86 was 2500 plants, 
subsequently revised to 3500 plants. 

Review of code of conduct ,for p.oliticaJ 
parties 

408,5. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of LAW AND 
JUSTI CE be pleased to state : 

(a) the number of national and regio-
nal political parties recognised by the 
Election Commission; 

(b) whether Government Consider 
that the existing code of conduct is inade-
quate keeping in view the increase in the 
number of small and regional pollical par-
ties in recent past and accordi ngly pro· 
pose to review the code of conduct; 

(c) if so, whether Government pro-
pose to discuss these with all political 
parties to make them more comprehen-
,ive for national integration; and 

(d) . if so, action taken or proposed 
to be taken in t~js regard ? 
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. THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) There 
arc seven national parties and thirty-two 
rCI}Onal parties recognised by the Election 
Commission. 

(b) (c) & (d) The code of conduct has 
been evolved by tbe Election Commission 
on the basis of a consensus reached with 
political parties. It is the Election 
Commission and not the Government 
which holds consultati ons with political 
parties on matters regarding the code of 
conduct. Government on its part is happy 
about the code since it has had a salutary 
effect on the electoral process. If changes 
or Jnodifications are required to be made 
to tbe code due to developments like the 
growth of ne.w parties or other factors, 
spedfic suggestions could be made to the 
Elo.:tion Commission for its considera-
tion •. 

[T"ans!ationj 

Allotment of LPG Agency in Khagaria 
District, Bihar 

4086 SHRI MOHD. MAHFOOZ ALI 
KH AN: Will the Minister of PETR o-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) v.hether Indian Oil Corporation 
had advertised on 29 May, 1983 inviting· 
applications for alJotment of LPG dealer-
ship in Khagaria District, Bihar; 

(b) whether only two candidates 
app~ared in the interview because most of 
the Scheduled Caste people could not' 
know about this advertisement;. 

(c) whether dealership was allotted 
to such candidates who did not fulfil eli-
aibility conditions; 

(d) whether it is a fact that the for-
mer' Minister of Petroleum had stopped 
the allotment of dealership amd had orde-
red to issue a fresh advertisement· on the 
complaints made by some Members of 
Parliament; and 

(e) if so, whether Government pto-
pose} to issue a fresh advertisenlcnt and 
if p·)t, the r~ason8 there9f '( 

THE MlNISTER OF STATE OF 
THE MINISTRY OF PETROL_UM 
AND NA TURAL GAS (SHRI CHAN-
DRA SHEKHAR SINGH): <a) Yel, 
Sir. 

(b) Two persons applied in response 
to the advertisement which appeared in 
local English and vernacular newspaper" 
indicating a 30-day period for submittin, 
applications. While both candidates 
were called for the prescribed interview, 
only one appeared. 

(c) The Selection by the Oil Selection 
Board has been made in accordance with 
the prescribed guidelines. 

(d) & (e) Proceedings rclatini to 
commissioning of the distributorship were 
stayed on the basis of complaints received 
from two Members of Parliament and a 
Member of the Bihar Legislative Assembly. 
No direction about re-advertisement was 
given. Since the selection has been 
found to be in order, the stay has been 
vacated and I DC advised to proceed with 
commissioning of distributorship. 

Survey for Oil ExploratioD in Rajaethan 

4087. SHRI VIRDHI CHANDER. 
JAIN: Will the Minister of PETROL. 
EUM AND NATURAL GAS be pleased 
to state: 

(a) whether it is a fact that OJ} 
India is carryi'ng out the survey work of 
exploration of oil and las OD a lar,e 
scale in Jaisalmer, Bikaner, Jodhpur and 
Ganganagar districts of West Rajas-
than; 

(b) if so. the progress made in this 
regard; 

·(c) whether it is also a fact tbat due 
to drastic cut in the budget of Oil 

. India this year, the oil-wen drUlin, 
work is being delayed and the import 
of desert rigs from abroad has been ·sus .. 
pended ; and 

(d) if so, whether the work of drilliq 
oil wells is proposed to be carried out 
e~peditiousJy by importioa rillS cap_ble 
9 f drill in, upto 6OQO ·'"l 1 



CHAJTB.A 4, ... (8~£4) 

THE MINISTER OF STATE OF 
THE <MINISTRY OF PETROLEUM 
AND NATURAL GAS (SIfRI 
CHANDRA SHEKHAR SINGH): (a) 
Yes Sir. 

til, (b) Oil India Limited has carrjed out, 
as on 28.2.~6t 5215 line kms. seismic 
survey in Rajasthan. The data is being 
processed and interpreted in-house at 
OIL's Computer 'Centre in Jodbpur IrOr 
assessing of:the 011 and gas 'prospects. 

(c) and (d) The proposal drOlL 
for drilling in Rajasthan with imported 
ria has bad to be modified on account 
of reduced plan outlays. Survey work 
it ceD,tinuing 'in Rajasthan. No drilling 
is proposed in 1986-87. The drilling plan 
for 1987.;88 would be known only after 
the outlays for the year are finalized. 

EKport. 0:( Drugs 8'nd Pbarm8ceuticals 
made of Imported material 

4088. SHRI SRIHARI RAO: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether the drugs and pharma-
ceuticals exported from India are largely 
re-exports of imported material; and 

(b) if so, the details thereof and the 
details of net loss/profit in terms of 
foreign exchange spent and, earned, 
indicating the value-added benefits '? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): (a) No, Sir. 

(b) Does not arise. 

I Tr.",lrllion] 

PubUc EDterprises Centre of 
CoatiDuJDI Education 

4089. SHRI HARISH RAWAT: 
Will tbo Minister of IN'DUSTR Y be 
pleas_ to state : 

(a) wbether Government propose to 

Close down the Public EnterpriSes CeDtre 
of Continuing Education; 

(b) jf so, the reasons therefor: 

(c) whether from certain quarter. a 
suggestion for keeping its separate .ptity 
has been rccei ved; and 

(d) if so, the reaction of Govornmont 
thereto? 

TUE MINISTER OF STATE IN 
THE DEPARTMENT OF INdus'riIAL 
DEVELOPMENT (SHRI 'M. ARUNA-
CHALAM) : (a) No, Sir. 

(b) Does not arise. 

(c) & (d) The Public Enterprises Centre 
for Continuing Education (PECCE) is a 
Society registered under the SOcieties Act 
and as per its provisions it is for the 
Executive Council of PECCE !jtseJr to take 
an appropriate view in such matters. 
Government have, however, decided that 
it will not be possible to extend any 
further budgetary support 'to the 
PECCE. 

[Eng/i,hj 

Progress of Float Glass 
Pro jeet In Banda 

4090. SHRI BAL RAM sr1iGli 
Y ADA V : Will the Minister of INb~ .. 
TR Y be pleased to state the progles! in 
the Float Glass Project at Barsarh in 
Banda? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUST~IAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : The U.P. State Mineral 
Development Corporation Limited wbo 
hold a letter of intent for the establisbment 
of a new industrial undettaldna for th. 
manufacture of float glass at District 
Banda in the State of Uttar Pradtsh bav" 
reported that they have taken tbt f6lJdw .. , 
ing steps towards the implementadon of 
the letter of intent: 

(i) A joint sector cOnlpaUY. ',Coaiiden. 
ta.l FJoflt Gl~$ I..imit~d b" beeJ) 
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reaistered and incorporated in 
April, 1985. 

(ii) The Foreign C ollab ora ti on bas 
already been al'proved in this 
casco 

(iii) The company bas applied for 
term loan assistance from Contral 
financial institution. 

(iv) The company is acquiring 402 
acres land at Bargarh. 

(v) They h~ve bee~ sanctioned" MW 
power for the project. 

(vi) The Jat Nigam .have been 
requested to design tbe water 
sUl'ply scheme from River 
Yamuna, 

(vii) The Railways have approved the 
alignment for independent railway 
siding for Bargarh Railway 
Station. 

Introdu dioll of Optical Fibre Technology 
la Telecommunication Network 

4091. SHRI PRA T AP BHANU 
SHARMA: Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whether Government have formu-
lated a comprehensive plan to introduce 
optical fibre technology in our communi-
cation net work; 

(b) if so. the details thereof; 

(c) whether Union Government have 
entered into an agreement with some 
foreign companies in this regard; and 

(d) if so, the details thereof '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
HOMB AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) Yes, Sir. 

(b) Cables with 12-fibres have heen 
planned for being· held laid during 7th 
Five .. Y ear Plan coverina a ropt~ lenath pf 

about 6000 Kms. in JODI distance D"work 
and about 8S0 Kms. for the local 
network. 

(c) No, Sir. 

(d) Does not arise. 

rTran,/at Ion) 

Functlonlnl of X.nella Tbrrmal Power 
StatioD la G.jarat 

4092. SHRI NARSINH MAKW ANA: 
Wil] the Minister of ENERGY be pleased 
state : 

(a) the reasons for which KaQdla 
Thermal Power Station in Gujarat stops 
working frequently and does Dot generate 
power to its fuJ) capacity; 

(b) the names of the places from which 
turbines and other machines havo been 
brought for this power stati on and the 
defects found in these machines; and 

(c) whether a complete inquiry has 
been made into the causes of non .. 
functioning of this power station properly 
and if so, the details thereof? 

THE MINISTER OF ENERGY 
(SHRI VASA NT SATHE): (a) to (C) 
The information js being coJlected and 
will be laid on the Table of the House. 

[Engll,h] 

Requirement to Thermal GeDeratiuD 
EqaipmeDt 

4093. SHRI SAIFUDDIN CHOW. 
DHARY·: Will tbe Minister of 
INDUSTR Y be pleased to state : 

(a) the requirement of thermal power 
generation equipment for tbe Seventh 
Five Year Plan-whole plan assessment; 

(b) how much of tbe same is going to 
be procured from indigenous sources; 

(c) the total indiaenous therma] power 
generation equipment manufacturing 
capacity.wholo plan period assessment; 

(a) tbe tptal Jl1a~1 power Se.Poratio~ 



equipment muufacturina capacity in the 
country-annually; 

(e) the total requirement of hydel 
sencration equipment durins thq Seventh 
Plan; and 

(f) the hydel equipment to be procured 
from indigenous sources for the Seventh 
Plan? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DBVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (f) A capacity 
addition of 15999 MW thermal power 
generation is envisaged for the 7th Plan, 
Out of this, 12260 MW has been ordered 
on BHEL. BHEL has a manufacturing 
capacity of 22500 MW of thermal power 
generation equipment for the 7th· Plan 
period. The target of addition to hydel 
generation capacity has been fixed at 
5541 MW for the 7th Plan. Out of this, 
orders for 4202 l\fW have been placed on 
BHEL. BHEL has an annual capacity for 
manufacture of 1345 MW of hydel power 
generation equipment. 

Settlnl up of New Bodies to ltjllance 
Pf)wer Projects 

4094. SHRl BANWARI 
PUROHIT: Will the Minister 
ENERG Y be pleased to state: 

LAL 
of 

(a) whether Government have recently 
set up two new bodies in the country to 
finance power projects; 

(b) if so) details of the pro~'osed new 
bodies; and 

(c) to what extent tht new bodies will 
provide adequate help Lo the power 
projects '1 

THE MINIStER 01~ HNElld Y 
(SH.R.I Y ASANT SATHE): (a) to (c) 
For financina power projects, the only 
new body recently decided by Government 
to be set up is Power Finance Corpora-
tion. The Corporation is expected to be 
incorporated in 198&.87. It win, inter-alia, 
'provide term finance to thermal, bydel and 
transmission projects, schemes of renova-
tion and modcrnisation, system improv,. 
mCllts ~bomcs. etc.. aDd will assist' in 

ib~ 

strcDltbcning the financial, manaacrial and 
technical capabilities of State Electricity 
Board. 

Settiaa up of a allit of ln4iaa Drugs 
aad Pbarmaceutical. LiI.lted .a 

Madhya Pradesb 

4095. SHRI KAMAL NATH: WiU 
theMinjster of INDUSTRY be pleased to 
state : 

(a) whether Government have any 
proposal to set up a unit of Indian Druas 
and Pbarmaceuticals Limited in Madh)'a 
Pradesh; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETROCHEMICALS (SHItI R.K. 
JAICHANDRA SINGH) : (a) No, Sir. 

(b) Does not arise. 

Recommendatioos of SOUlaiab 
ComlDittee 00 ·No Iodustry D •• trie.s' 
SettiD& up 0 f. uoit of lodlan Drugs 

4096. SHRI K. RAMAMURTHY 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the recomnlendations contained in 
the Report of th; Somaaih Coolmiuee set 
up to 10 into the desirability or otherwise 
of retamina 'Do-industry' distrtcts or ,of 
gains in for block or the taluk. as the 
backward unit; and 

(b) the action taken thereon '1 

THE MINISTER OF STATB IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): ta) The Inter-Ministerial 
Committee under the Chairmanship of 
Shri e.G. Somaiah set up to revIew and 
revise tho existing s~heme for industrialisa-
tion of backward areas/'No Industry 
Districts,' has not submitted its roport so 
far. 

(b) Does not arise. 



_eet .. of I I Dtroductloa of Ele~tI~oll Ie 
BquI,. •• tl08 Number of Telecom-

munication ElDpJo yees. 

~7. PROF. K. V. THOMAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) .thQ .number of employees working 
in ,.the, Tele-,communicatlons Department; 

(b) how many employees are there per 
tel,epbone; 

(c) whether the introduction of electro-
nic equipments will further reduce ,the 
number of employees in the department; 
and 

(d) if so, the steps taken to project 
the interest of tbe employees who may 
be affected adversely as a result of said 
reduction 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAlRS (SHRI RAM NIWAS 
MIRDHA) : (a) There are in all ab out 
3.2 lakh employees working in the Tete-
c~mmunication Department. 

(b) There is 0.106 employees per tele. 
phone. In other words, there are about 
9.44 telehi)ones per employees in the 
Department. 

(c) Yes Sir, requirement of the stafr 
for maintenance ofjnternal equjpment of 
electronic exchanges is les~ than the staff 
required for internal n1aintenance of other 
exchanaes. Staff required for outdoor 
maintenance and other purposes remains 
same for Electronic Exchanges. 

(d), The surplus staff, if an)" will be 
acij~~tt.d against vacancies arising out of 
rUJ~e, expansion. 

J~r,~l 'CompaQ, News And Notes' 
RrJloaht out, b)' Department of C.'om-

pan, Atfa'rs. 

4098. SHRI S. M. GURADDI : Will 
the Minister of INDUSTRY be pleased 
to .tate : 

(a) whe,ther the Department or Com-
pany Affairs has been briDging O\U a 
monthly journal 'Company News and 
Notes; 

(b) since when it has been published; 

(c) whether this Journal was publi~bing 
news about MonopoHes and RestriotiYe 
Trade Practices and other Regulations 
made thereunder; 

(d) whether the Department has deci-
ded to discontinue its publication; 
and 

(e) whether any other alternative is 
proposed for providing adequate and 
correct information about the details of 
company affairs activities? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUS-
TRIAL DEVELOPMENT (SHRI 
M. ARUNACHALAM) : (a) Yes. Sir. 

(b) October 1982. 

(c) The Journal puhlished information 
regarding the MonopoJies & Restri. 
ctive Trade Practices Act, the Companies 
Act and other relevant information of 
interest to the corporate sector, 

(d) Yes, Sir, 

(e) Information in regard to Mono-
polies & Restrictive Trade Practices Act 
and the Companies Act is bein~ published 
In the Annual Reports on the Working 
and Administration of the two legislatipns. 
Statistical information on corporate sector 
is also being brought out by the Depart-
ment of Company Affairs in Quinquennial 
Directory on Joint Stock Companies and 
Publications on Registration & Liqui-
dation of Joint Stock Companies. 

Amendments to Compau!, •. At.! 

4100. SHRI P. M. SAYEED: Will the 
Minister of INDUSTRY be pleased. to 
state whether Government propose, to 
bring about suitable aooenpments to the 
Companie~ Act, 1956 and the Rul~ th_e-
under to effect speed.y liq~\dat.ion pro-
ceedings and early pay,ment of, 81110.llOte 
<;lue to the creditors of a co~pauy 1 



THE MINISTER OF STATE IN 
THB. DEPARTMENT OE INDUSTRIAL 
DEVEL.O,PMENT (SHRI M. ARUNA-
CHALAM) : No, Sir. There is no such 
proposal at present. 

Telephone Ser vice in Faridabad, 
H.,yaaa 

Will the Minister of COMMUNICA. 
TIONS be pleased to state: 

(a) whether the· telephone service in 
Faridabad (Haryana) is unsatisfactory and 
most of the time the lines remain dead; 

(b) if so, the reasons for the same 
and 

(c) the steps being taken to in:lprove 
this·situation ? 

THE MINISTER OF STATE OF 
THE MIN)STRY OF COMMUNI-
CATIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) No, Sir. Telephone service 
in Faridabad, (Haryana) is generally 
satisfactory and the telephone Jines do 
not remain dead for most of the time. On 
the contrary, the telephone service is 
showing an improving trend. This is 
because of the upgradation of the ex-
change equipment and the external plant 
undertaken since October last and keeping 
strict watch over the performance of the 
telephone system there. No efforts are 
being spared to maintain the satIsfactory 
Jevel of service. 

(b) However, the Department is 
seized of the difficulties beiD8 faced by 
the subscribers and is making consistent 
efforts to further improve the service. 

(c) As per (a) above. 

Completion of Rengali Hydro-Electr ic 
ProJe~t, Ori 5S. 

4102. SHltI HARIHAR SOREN! 
Will the Minister of ENERGY be pltased 
to state:,' 

<a> the estimated cost of the RenSali 
HYdro-electric project under 'execution in 
Oriasa; 

, 
".,I'tIt" An,wl/Is 

(b) the amount spent on executrng 
the above project as 011 31st December, 
1985; and 

(c) the progress made in the comple-
tion of that pr oject ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) to (e) 
The Rengali Hydro-electric project is 
being executed in two Stages. The Stage-I 
of the project (2X50 MW) was sanctioned 
at an· estimated cost of Rs. 57.92 crores. 
The total cost as per the revisod estimate 
is Rs. 194.37 crores of which the total 
cost chargeable to power is Rs. 118.34 
crores. The 1st Unit has been commissi-
oned on 27.8.1985 and the lInd Unit has 
been rotated on 16.3.1086 and is expected 
to be commissoned in March, 1986. An 
amount of Rs. 108.28 crores had been spent 
upto October, 1985 on the power 
portion. 

The Stages-II of the project (3 X 50 
MW) was sanctioned at an estimated cost 
of Rs. 40 55 crores. The latest revised 
cost estimate is Rs. 40.67 crores. An 
amount of about Rs. 1.64 crores had been 
spent on this stage till March, 1985. All 
the main civil works essential for thjs 
Stage have been completed in Stage .. I. 
Order for two generating units had 
already been placed and order for the 
third unit is expected to be placed shortly. 
The first two units of this stage are expec-
ted to be commissioned in 1989·90 and 
tbe third unit in the 8th Plan. 

Isne ·of Lett ers of IDtent For Manu ... 
facture of PEY/PTA 

4104. SHRI ANANDA PATHAK: 
Will the Minister of INDUSTRY be pIca .. 
sed to state : 

(a) whether it is a fact that Gover-
ment are granting letters of intent fot 
manufacture of polyester filament yarn 
purified terephthalic acid only to State 
Development Corporations; 

(b) whother the decision to block 
the limited funds of State Corporations 
in such industries is rational when private 
parties are prepared to sot' up such units 
without any State's assistance; 
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(e) the particulars of companies bave 
applied for above two licences durin, last 
one year and out of them how many arc 
prepared to set up the project without 
_DY assistance from financial institutions 
indieatina names of such companies; 

(d) Wba t has b.oeD Government's 
deoision in respect of companies mention-
oed in part (c) and the reasons for 
approving or rejectina such cases; and· 

(e) the target for the manufacture 
of PFY IPT A during the Seventh Fivo 
Year Plan, and how mnch has been 
covored so far ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS & 
PBTROCHEMICALS (SHRI R. K. JAI 
CHANDRA SINGH) : (a) & (b) No, Sir. 
All applications including the applications 
from State Industrial Dev~Jopment Corpo-
ration Ltd. arc considered on merits. 

(e) & (d) Details of applications 
received duriD,198S for manufacture of 
Polyester Filament Yarn and PTA rejecc 
ted mainly on capacity constraint are 
aiven in the attached statemeot. Details 
of pendiq applications are not published 
until Government has taken a view 
thereon. 

(e) The targets for production for 
Polyester Filament Yarn and DMT/PTA 
as indicated in the Seventh Plan docu-
ments are 77,800 tonnes and 1,73,000 to 
1,94,000 tonnes respectively. The present 
rate of arowth is more than that envi-
saged in the above target.. The total 
caa:acity so far approved for polyester 
filament yarn is over 2,35,000 tonnes per 
annum and for DMT/PTA (alternative 
raw-material. for productien of Polyester) 
is 3,74,000 t0011cs/annum. 

Statemcnt 

Pol,ester Filament Yarn 

S.No Name of Applicant Location Capacity 
(tonces/Annum) 

-. -,---..... ~ .. -- -----'" --~-- .... -- ---+ .. ------- .-..---_,. ,---..,. ,-----.. _--,. _- . ' .. ~~ -- -.~ . , ...... . ... ~, -" - - ,~ ~ -.,.- ~ 

1. MIs. Sudhir Sanghi, Hyderabad Andhra 10,000 
Pradesh 

2 • Shri Brahm Dutt, New Delhi Uttar 10,000 
Pradesh 

3. Shri A. L. Dhingra, Bombay Maharashtra 5,eoo 

4. Shri Subhash Bhatia, New Delhi Himachal 6,000 
Pradesh 

s. MIS. India Polyfibres Ltd., Uttar ',000 
Calcutta Pradesh 

6. Shri R. G. Patwari, Hyderabad Alldhra 10,000 
Pradesh 

7. MIs. llaymond Woollen Milla Ltd., Uttar 20,000 
Bombay Pradesh 

I. M/s. Jasdish Khanna & Manmohall Gujarat 6.000 
Anand. Botbbay 

" MJs. Haryan. Petrochemi cab Ltd. j Haryana 6,000 
Ntw Dolhi 



10. 

11. 

12. 

13. 

14. 

1'. 

16. ,. 

W,I"." . .,4.,.,." CHAITRA 4, 1tOI (8"£4) 

Mis. GaD"pathi Textil~s Ltd., Madhya 
Ahmedabad Pradesh 

MIs. Mukund Patel, U. S. A. Dadrana,ar, 
Haveli 

MIs. Vinod Kumar Deora, Bombay Mabarashtra 

MIs. Sbri Jlam Fibres Ltd., New Delhi Punjab 

MIS. Dbarampal Brothers Pvt. Ltd., 
Bombay 

Madhya 
Pradesh 

MIs. Raasi Synthetics Ltd., Hyderabad Andhra 
Pradesh 

Shri Gamanlal I. Gandhi, Hyderabad Gujarat 

40,000 

6,000 

1,000 

2S t OOO 

6,000 

15,000 

6,000 

17. The State Industrial and Investment 

18. 

19. 

20. 

21. 

22. 

23. 

24, 

25. 

26. 

27. 

28. 

29. 

30. 

~J. 

Corporation of Maharashtra, Bombay Maharashtra 6,000 

Shri Kishore Chandan, DuLai Punjab 
+ 

MIs. J. K. Synthetics Ltd., New Delhi Uttar Pradesh 

Shri Suresh Mittal, Bombay Maharashtra 

MIs. Rajasthan State Industrial Rajasthan 
Dev. & Investment Corpn. Ltd. 

MIs. Gujarat Indutsrial Investment 
Development Ccrporation 

Shri N. Adirnoolam, U. S. A. 

MIs. Raymond Woollen Mills 
Ltd., New Delhi 

Gujarat 

Pondicherry 

Uttar Pradesh 

Shri S. Bhadoria, New Delhi Uttar Pradesh 

Mis. Madbu Fabrics Ltd., Ahmedabad Gujarat 

MIs. Satta Prakash Arya, Bombay Gujarat 

MIs. Orantex & Co. Bombay Punjab 

MIs. Ester India Limited Uttar Pradesh 

Shri U. M. Patel, U. K. Gujarat 

Karnat"ka 

15,000 

30,00Q 

. ') ,000 

15,000 

10,000 

10,000 

20,000 

1,500 

10,000 

15,000 

15,000 

15,000 

110 
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32, M/s;Khoday DjstiJIeries Ltd., Karnataka 15,000 
"BangaJore 

33. Shrj Subhash Bhatia, New Delhi Himachal 15,000 
Pradesh 

34. Dr. Som Dutt , New Delhi Haryana 7,500 

35. Shri GamanJal I, Gandhi, Bombay Oujarat 18,000 

36. MIs. Vijay Synthetics Prints Ltd., Madhya 15,000 

Bombay Pradesh 

37. MIs. Venkateshwara Industries Maharashtra 15,000 
Ltd., New Delhi 

38. Shri Man Mohan Anand, Bombay M ~dhya Pradesh 15,000 

39. Mis. Vishal Deep Spinning Mills Gujarat J5,000 
Ltd, Bombay 

40. Mis. Arthur Import & Export Co., Maharashtra 10,000 
Bombay 

41. Shri Kuldeep K. Jaiswal, Singapore Maharashtra 15,000 

MIs. Keshavlal Talakchand & Co., Goa, Daman 15,000 
Bombay & Diu 

43. MIs. M. R. Shah Associates, Andhra 12,000 
Hyderabad Pradesh 

44. Mis. Ashok Oswal, New Delhi Punjab 15,000 

45. Shri C. If. KrishnalDool"thy Rao, Pondicherry 15,000 
Madras 

PURIFIED TEREPHATHALIC ACID 

1. MIS. Raymond WooJ1en MiJJs 
Ltd., Bombay 

Wage and pricing policy for public sector 

4105. SHRIMATI GEETA MUKHE. 
RJEE: Will the Minister of 1 NDUSTR Y 
be pleased to state: 

(a) whether Government are consider-
ing a wage and pricing policy for the pub M 

lie sector; and 

(b) if so, the det;lils thereof? 

Uttar 
Pradesh 

75,000 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE· 
VELOPMENT (SHRI M. ARUNACHA-
LAM) : (a) Yes, Sir. However, no final 
d¢cision has been arrived at. 

(b) Does not arise in view of (a). 
CollaboratioD agreements bet weeD IndiaD 

aDd Italian Firms 
4106. SHRI SYED MAStJDAL HOS .. 

SAl N ; Will the Minister of INPVSTR Y 
be ple.ed to st~t~ ; 



(8) the total number of iJl41,lstrial" tiV4;', Tr~inina, Iostitutes ;~n the, IPo.,,~r Sec-
'. ,,~U.boratioQ, ,alreemeQts, ,sisned between tor we.re sot up by the C~Dtral Gover.-

. i .. 1~di.D and Ilaliq firms. publi~ and privato, m:nt: . . . /. 
iJl 1984-85 apd 1985-86, you-wise; 

(b) the States where th~se projects 
have been distributed; and 

(c) how many more such projects 
with Italian collaboration are expected in 
1986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) & (b) The Statistical 
information regarding Foreign Collabora-
tions is maintained calender year-wise. 38 
and S6 proposals for foreign collaboration 
with Italian firms were approved by Gove .. 
rnment during the years 1984 and 1985 
respectively. The details of all approved 
foreign collaborations showing the names 
of Indian and Foreign firms, item of 
manufacture and nature of collaboration 
are published on a quarterly basis by 
Indian Investment Centre as a supplement 
to its monthly news letter. Copies of this 
publication are sent regularly, to Parlia-
ment Library. 

(c) As approvals are in response to 
proposals made, no projection is possible. 

{T,anllation] 

SeUi DI up of Traloing Institute 8 in tbe 
field of electricitl io Madhya P,adesb 

4107. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of ENERGY be 
pJeased to sta te : 

(a) the number of training institutes 
in the field of electricity set up by the Cen-
tral G()vernment and the location there-
for; 

(b) whether Government are consider-
ina setting up any such institute in Madhya 
Pradesh,. keeping in view comprehensive 
power programme of the State? 

L·. (; TH~ MINISTER OF ,EJ;-lBROY (SHRI 
V ASAN~ ,~ATHE): (a) 1"pe foliowin, 

(l) Thermal Power Stations PersoD .. 
nel Traioiq Institute, HalPur. 

(2) Thermal Power Stations Personnel 
. Training Institute, . ~utppur. 

(3) Thermal Power Stations Person-
nel Training Institute, Badarpur 
(New Delhi). 

(4) Thermal Power Stations Person-
ne] Training Institute, Neyveli. 

(5) Power System Training Institute, 
including Hot Line Traioin, Cen-
tre, at Bangalore. 

(b) There is no proposal at present to 
set up a training institute of the Central 
Government in Madhya Pradesh' ib the 
field of electricity. 

Defttieaciel in Bio-Gas Plants 

4108. SHRl D. B. PATIL : Will th. 
Minister 01 INDUSTRY be p]ea'ed to 
state : 

(a) whether it is a fact that Stat. 
Governments and Khadi and Village In-
dustries Commission have been "conductin, 
surveys since 1984 to determine tbe num-
ber of detective bio-gas plants; 

(b) if so, the findings of the surveys 
so conducted; and 

(c) whether any steps have been taken 
to remove the deficiencies detected in these 

, " 

surveys? 

THE MINISTER OF STATE IN THE 
D,EPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) to (c) Khad~' 'and Vile 
lage Industries Commission conducted a 
Census Survey of 13,216 bio-aas pI.nts in 
14 'selected districts of Bihar, Maharashtra 
and Tamil Nadu. The survey> ,['ovealed 
that about 2804 plants I.e,. ~1' per cent 
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were Dog·functional due to various reasons 
includina defective construction. The 
Directorate of Economic and Statistics 
of Oovt. of Maharashtra also conducted a 
survey ·of about 2504 biogas plants from 
October to December '85. It was found 
that 92.7% plants were functioning. Dur-
ina 1985·S6, DNES has taken a package of 
measures which included improvement in 
technology, organisation of larger num-
ber of training programmes including 
Users Training and Masons Training 
Courses, repair and maintenance 
vans, kits, mobile maintenance vans, 
monitoting and evaluation, etc. DENS is 
also strenathening its monitoring mechani-
1m, Govt. of India have sanctioned Rs. 7.5 
lakh for setting up 3 mobile repairing 
units. 

Mobile post offices In BaDgalore city 

4109. SHRI V. S. KRISHNA IYER : 
Will the Minister of COMMUNICA. 
TIONS be pleased to state: 

(a) whether there is any proposal 
to withdraw mobile post offices from Ban-
galore city; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes 
Sir. The Department has taken a decision 
in principle that the motoirsed mobile post 
offices functioning in different cities in the 
country including Bangalore will be with-
drawn in a phased manner. 

(b) The scheme of motorised Inobilc 
post offices in large urban ceutres was 
introduced several years aBO majnJy to 
provide the facility of late posting to con-
nect with the Njght Air Mail Service. 
With tbe introduction of faster planes in 
the normal schedules with large capacities 
for mail transportation, the NSA Scheme 
was discontinued in th"! early 70's and 
the basic purpose of mobile van post offi-
ces bad al~o ceased to exist. Over the 
years, the number of regular post offices 
set up in various cities has apprec:ably 
increased and late posting facilities have 
a~so been made available to PQPlic in 
nt,ht post offices and in RMS offices. Mort 

recently, under tbe new scheme of liceDs-
ed postal 8.oncies, postal facilities availa-
ble to members of the public in dift'erent 
urban localities bave further improved. 
The need tor mobile services bas conso-
quently beon considerably reduced. 

On the otber hand, the cost of maio-
taining and opera tina motorised mobile 
post offices ha.s been increasin, steadily 
witb the result that in most cases the ser-
vice bas become uneconomical. In the 
light of Jarge deficits incurred in postal 
services, it is imperative tbat wherever 
alternative facilities can be provided at a 
cheaper cost, the expensive modes of 
service such as the mobile van post offices 
operating in cities are discontinued. 

In so far as Bangalore is concerned, 
the latest review of cost and revenue of 
the mobile' van post office operating in 
that city has shown that the mobile ser-
vice is incurring a loss of about Rs. 1.40 
lakhs per annum. 

Objectives of Du reau of Public Enterprises 

4110. SHRI VIJA Y KUMAR 
MISHRA ; Will the Minister of INDUS-
TR Y be pleased to state: 

(a) the objectives behind the establish. 
ment of the Bureau of Public Enterprises; 

(b) whether the Bureau has achieved 
these objectives or the major part there .. 
of; 

(c) the cost involved in the function-
ing of the Bureau; 

(d) the benefits derived from these 
opera tions; and 

(e) how these cpsts benefits are 
calculated ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : (a) 8t. (b) Bureau of Public 
Enterprises (BPE) was set up by Govern-
ment as a nodal agency for providinl 
policy luidelines to Central public sector 
undertakinp on various aspects of public 
enterprise. manalem~nt, makin, cODting. 
pus apl>r~l,al of their l'erfQrm'~. and 
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JODerally assistina the Government in im-
proving tneir performance and profits. 
The BureAu bas been continuously endea-
vourina to achieve these objectives 

(c) The annual expenditure on Bureau 
of Public Enterprises is around Rs. 1 crore. 
Bud.et provisions for the years 1984.85 to 
1916-87 are as under :-

198~.85 

1985·86 

1986.87 

, 
90.88 lakh 

103.61 Jakh 

103.79 lakh 

(d) & (e) The achievements of Bureau 
of Public Enterprises cannot be quantified 
in terms of Cost benefit ratio as its func-
tions are mainly advisory and catalytic. 

ApplicatioD for telephone connections in 
Alleppey Telephone Sub dfvl.loo, Kerala 

4111. SHRI VAKKOM }'URUSlI0· 
THAMAN: Win the Minister of COM-
MUNICATIONS be pleased to state : 

(a) the number of applications pend-
ina in Alleppey' Telephone Sub-division in 
Kerala for new telephone" connections; 
and 

(b) the time by which telephone con-
nections are likely to be given to all the 
pending applications there? 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF COMMUNICA-

TIONS AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS MIR .. 
DHA): <8> The number of applications 
pending in Alleppey Telephone Sub .. Divi-
sion as on 13.3.86 is 487. 

(b) Out of those, 300 applicants arc 
likely to bo provided teJephone connec-
tions by 31.3.86 and the remaining will 
be provided telephones by the end of 
7th Five Year Plan. 

CoUaboratio d alll'lemeDtl b etweeD Indian 
aad Japan.se firm. 

4112. SHRI ZAINAL ABEDIN: 
Will the Minister of INDUSTRY be pleas-
,. ,. state: 

W,lttelf. J4nlwe,6 111 

(a) the total number of industrial 
collaboration agreements signed between 
Indian and Japanese firms-public and 
private-in 1984-85 and 1985 .. 86, year-wise; 

(b) the States where these projects 
have been distributed; and 

(c) how many more such projects 
with Japanese collaboration are expected 
in 1986-87 ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT(SHRI M. ARUNACHALAM): 
(a) & (b) The statistical information re. 
garding foreign collaborations is maintain-
ed calender year.wise, 78 and 108 propo-
sals for foreign colJaboration with Japa-
nese firms were approved by Government 
during the years 1984 and 1985 respectively. 
The details of all approved foreign colla-
borations showing the names of Indian and 
Foreign firms, items of manufacture and 
nature of collaboration are published on a 
quarterly basis by Indian Investment Cen .. 
tre as a suppJelnent to its Monthly News 
Letter. Copies of this publication are sent 
regularly to Parliament Library. 

(c) As approvals are in response to 
proposals made, no projection is possible. 

Policy regarding production or Thermal 
Power Generation equipment 

4113. SHRI BASUDEB ACHARIA : 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the Po1icy of Governtnent regard. 
ing production of thermal power genera-
tion equipment in the country; 

(b) whether indigenous thermal 
power generation equipment Industry bas 
been exposed to foreign competition 
lately; 

(c) if so, whether that will' do good 
to indiaenous industry in the ]ODg run; 

(d) if so. whether the same practic. 
will be followed for some oUler industrin 
also; and 

(e) If 10, when ? 



1;'»2 N.INI~TER OF STATE IN THE 
DEP~T¥E~T" ,OF . INDUSTltlAL' 
DEV,lll,.OPMENT (SHRl M. ARUNA.' 
CHAlAM) : (a) to (0) ,Thermal power 
aeooration ' equipment upto 60 MW unit 
ratin,. can be manufactured in the private 
and public sectors. Manufacture of ther-
mal power generation equipment above 60 
MWi,'4ln~ ,ratins is reserved for the public 
soctor. 

The import and export Policy for 1985. 
88 provides for ftoatation of global tender 
in ,respect of 13 selected capital goods 
indu,tries, including power generation equi 
pment.. lnd.genous power equipment 
industry bas secured orders against global 
tenders. in the face of stiff international 
competition. 

Propoaal to have lSI marking on LPG 
cylinders 

4114. ,SHRI K. S. RAO: Will the 
Minister of PETROLEUM AND NATU-
RAL 0 AS be pleased to state : 

(a> wbether there have been cases of 
fires resultinl from leaking LPG cylinders 
during the last three )' ears; 

(b) if so, the year-wise figures of these 
cases and the details of those kilJed and 
injured; 

(c) whether it is fact that a cooking 
las SY$tem consists of many parts and de-
fect 'iQ allY one of these can cause gas 
leakage; 

(d) if so, the measures already taken 
and.,.proposed tQ be taken to ensure that 
there is no manufacturing defect in these 
appliances; 

(e) whether it is also a fact that many 
of these parts particularly the connecting 
rubber tube do not carry lSI Marking; 
and 

(C) if SO; whether Government pro-
pose to make it compulsory for manufac-
turers of a 11 the parts required in a gas 
cylinder/system to get lSI stamp? 

THE MINISTER 
THB MINISTRY OF 

OF STATE OF 
PETROLEUM 

AND NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) A statement is attached. 

(c) to (0 Instructions exist as to the' 
supply of only approved appliances by' 
LPG distributors to consumers. lSI specifi-
cations exist with regard to LPG Stov~ •• 
Rubber Tubes, Cylinders, Valves and Reg-
ulators. The oil industry has a proposal 
to insist on the use by the consumer of 
only lSI approved rubber tubes while 
releasing LPG connections. 

Statement 

Year 

1982·83 

1983·84 

No. of 
Accidents 

78 

153 

1984.85 130 

[Translation) 

Deaths 

81 

83 

58 

Injured 

136 

167 

141 

Workshop o'rganised by Law Comml.sJoa 

4115. SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
LA W AND JUSTICE be pleased to state: 

(a) whether it is a fact that the Law 
Commission had organised a workshop in 
the first week of March 1986; 

(b) if so, the main conclusions arrived 
at by the workshop; and 

(c) the reaction of Government there-
to ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF J..,AW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Yes', 
Sir. 

(b) The Law Commission of India 
organised a workshop on 1st and '2nd 
Marcb, 1986, at Jaipur on the Law' 
Commissions' working paper UAlternative 
Forum for resolution of Disputes at Grass,.!' 
Roots Level". In seneral the participants 
agre~d With the proposals 'putforth by the" 
Law Commission. 

(c) The conclusions arrived' at the 
workshop will be known after' 'tbe Law' 



Commission makes its recommendation on 
completion of the in-depth study of the 
subjoct matter. The Commission, is likely 
to or,aDise more workshops at different 
placos 06 the subject. 

[EnlU.h] 

COlDpi"tlen o"fI,d~1 projects In Oris I. 

4116. SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of 
ENERGY be pleased to state: 

<a> the total generation of eJectric;ity in 
Hydro-electric projects in OriSsa during 
the last three years; 

(h) the number of HydeI generation 
projects which have not been completed in 
time schedule in Orissa, with details 
thereof; .',. 

(c) whether Government ha\-e made any 
study as to why the projects could not be 
completed in time, if so, the details of each 
such ptoject; and 

(d) the steps Government have ,taken 
to expedite completion of such projects ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : <a) The Hydel gene-
ration in Orissa during the years 1983 .. 84, 
1984-85 and 1985-86 (April, 1985-February 
1986) was 2392 MU, 2269 MU and 2046 
MU respectively. 

(b) The information is given in the 
attaohed 'statement. 

(c) The various reasons for delay for 
each project have been identified and are 
indicated in the annexure attached. 

(d) The need for timely commissioning 
of the hydro-electric projects is being 
constantly emphasised on State authorities. 
The progress of on-going hydro-electric 
projects is a1so being monitored by Central 
Electricity Authority. Senior Officers of 
CEA also visit project sites to assess the 
progress and heJp the project authorities 
in overcoming the constraints. 

Statement 

Oa-Iolag Major/Medium Hydro-Electric Projects In Orissa whose 
commissioning Is delayed 

SI. Name of the 
No. Project 

Date of 
sanction 

Capacity 
(MW) , 

1. Hirakud 1 x 37.5 
7th Unit 
11.8.1982 

2. Upper Kolab 3 x 80 
4.8,1975 

Original 
Commg. 
Schedule 
Likely 
date of 
commg. 

1985 .. 86 
1987 .. 88 

1980·g1 
1986-87 
1987 .. 88 

Present Status 

Draft tube, erection 
started. Concreting 
of U IS aDd D/S walls 
is in progress. Impor-
ted equipments have 
been received. 

Dam civil works 
completed. Steel for 
gates procured'. HR T 
has beett· excavated, 
and, coDcreting is in 
propess. Service bay 
and all civil works of 

Reasons 
for delay 

Change in 
designs, 
organisa", 
tional/ 
mana'eJDODt .. 
problems. 

Contractual 
problems 
Don-availa-
bilityof 
adequate 
fund"" . 
problem i. ) 



1 

3. Upper 
Indravati 
1.5.1971 

2 

4x150 

3 

1986-81 
VIII 
Plan 

Sapp), of L.P .G. iD arbaD areal of 
Blbar 

04117. SHRIMATI KISHORI SINHA: 
Will tbe Minister of PETROLEUM AND 
)lATURAL GAS be pleased to state: 

(a) in how many urban areas of Bihar 
cookins las is being supplied; 

(b) whether there is any pJan for 
expandina these supplies; and 

(c) if so, the details thereof? 

THB MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDR.A 
SHEKHAR SINGH) : (a) Presently~ 45 
towns of Bihar have the L.P.G. Marketing 
facility. . 

(b) Yes, Sir. 

(e) The names of towns where L.P.G. 
distributorships are propose4 to be opened 
ill Blbar aro aiven ill the enclosed state-
a.t. Th... are at various stqes of 
4.v"opmcnt. 

Unit·l cOlDplotod. 
Generator barrel has 
beeD completed. 

Evelvation and 
cODcretina of dam 
is in proaress. 
Excavation of pon-
stock iD proaress 
Excavation of PH 
also in prOI-
ress. Teilders ror 
construction work 
of Power Hous. 
are yet to be invited. 

State.eDt 

5 

acquisitioa or 
I.Dd, delay 
placiu. 
ordera aDd 
award of 
cODtracts. 

Project was 
POled for 
World Bank 
assistaD~. 

Placement 
or work 
orders for 
main civil 
works have 

been delayed 
due to 
quarries by 
World Bank. 

s. No. Name of the Town 

1 2 

1. Dermo 

2. Ramaarh 

3. Ranchi (3 Locations) 

4. Krishanaanj 

5. Muzza(arpur 

6. Seraikela 

7. Diuapur 

8. Jamalpur 

9. Cbakradbarpur 

10. Khapria 
11. Mokameb 

12. GhatahiJa 

13. Sabibplij 

14. PorbotpD.J 



1 

15. 

16. 

17. 
18. 

19. 

20. 

21. 

22. 

23. 
2 •• 

lS. 
26. 

27. 

28. 

29. 
30. 
31. 

32. 

33. 

3 •. 
35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 
43. 

~. 

45. 

46, 

47. 
~. 

2 
___ ' __ '~.'T'_-""'_-''''-----

Juri. 

Lakhisarai 

Sup.ul 
Fatwab 

B.pba 

Barh 

Jamsbedpur (2 Locations) 

Madupur 

Jeboanabad 

Araria 

Dumraon 

Jhaja 

Patn. (7 Locations) 

Bihar Shariff 

Samastipur 

Adityapur 

Katras 

Lobardaal 

Dhanbad, 

Rajlir 

Narkatia,anj 

Daudana,ar 

Bikramlanj 

Teahra 

Raxaul 

Oumla 

Sultanpnj 

Nauaachhia 

Hilsa 

Oarhwa 

Shot,had 

Sheikpura 

Chapr. 
01)'1 

1 2 

49. Katibar 

SO. Purnia 

51. Madb.pura 

52. ~ Sio,hbhum 

COD,'r,.lloa of lubrle.tiDB 011 
4118. KUMAR I PUSHPA DEVI 

Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(8) whether there is a areat need to 
curb co)ossal wastage of lubricatinl oils in 
the country; 

(b) if so, the steps taken for adequate 
conservation of the lubricating oils; 

(c) the percentage of savings expected. 
durina the year 1985-86; and 

(d) the details thereof? 
THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Though there 
is no colossal wastage of lubricating oils in 
the country, there is need to conserve 
lubricating oil alongwith other petro)cum 
products. 

(b) The steps taken are: 

(i) Promoti on of development 
and utilisation of 10Da life 
lubricating oils. 

\ii) Rc-cycIin& of used lubricating 
oils. 

(iii) Optimisation of drain periods 
in respect of bulk lube oil 
systems in industrial e4uip .. 
ment. 

(iv) Improvement in specifications 
of Jubricating oils. 

(c) &, (d) A saving of around one to two 
percent is expected during 1985-86. This 
has been possible by increasing the drain 
period for enaine oils by various manu-
facturers by usc of improved bieher quality 
lubricatina oils. by re-refinina anc! 8P1tadina or used oils. .tc~ . 
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Globa. teader by NTPC for·atelUte 

earth ItafioD aDteDna 

4120. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of ENERGY 
be pleased to state : 

(a) whether National Thf;1mal Power 
Corporation held details and satisfactory 
discussions with Electronics Corporation 
of India Limited for supply of a II.Meter 
satellito earth station antenna recently; 

(b) whether Electronics Corporation 
of India .. Limited manufactured and suppJied 
sOphistic·ated antenna system to various 
users in the country and even exported 
their system to USSR; 

(c) whether National Thermal Power 
Corporation unexpectedly changed its stand 
and the Union Government gave its clear .. 
ance for floating the global tender in this 
behalf; and 

.(d) if so, the stage at which the matter 
stands at present ? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE) : (a), (c) & (d) The 
National Thermal Power Corporation 
(NTPC) bad issued a single tender enquiry 
to EelL for supply of 11 meter earth 
station antenna for its Delhi Region 
Earth Stati .)n. As the time schedule offered 
by ,EeIL did not meet NTPC·s project 
commissioning schedule and the price 
quoted far exceeded the landed price of 
imported equipment, NTPC held discus-
sions with ECIL. In the 12th meeting of 
the Inter-A.gency Single Point Interface and 
Action Committee convened by the Depart-
ment of Electronics, it was cleared that 
NTPC would float global tender enquiry 
in which EelL would participate with 
added advantages of deemed export benefits 
and indigenous price preference margins. 
The Notice Inviting Tenders for global 
tender enquiry have been issued on 13·3. 
1986 and bids are scheduled to be opened 
on 15th May, 1986. 

(b) The information is being co~lected 
and win be laid on the T"ble of the H'ouse. 

R,te of iDd~~,r~J Ir.". .~ It.,. to 
IDena., It 

4121. SHRI RADHAKANTA 
DIGAL 
SHRI B .. V. DESAI: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact tbat the rate of 
industrial growth In 1985·86 is lower tban 
the previous year; 

(b) if so, the factors responsible there. 
for; and 

(c) the efforts made by Government to 
resolve those problems and increa.e indust. 
rial production in 1986·87 '1 

THE MINISTER OF STATE. IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT .(SHRI M. ARUNA. 
CHALAM): (a) to (c) The ratc of indust-
rial gorwth during the period April-
December, 1985 was 6.2 per cent as against 
7.5 per cent recorded during the Corres-
ponding period of 1984. The. rate of 
industrial growth during the current 
.financial year would have been higher but 
for lower rate of growth in eJ~ctrjcity " 
mining ~ sectors and certain factors such as 
infrastructural constraints. under utilisation 
of capacities, shortage of power, etc. 

Government have been takin, a number 
of measures to stimulate industrial pro .... 
duction through appropriate changes in I 

industrial licensing and import policies as 
welJ as through . monetary and fiscal 
measures and improvemQnt in infra. 
structure. 

Safety measures in Cbemlcal, Petro. 
Chemical, Drugs and Pharmaceutical 

PlaDts 

4122. SHRI B. V. DESAI: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether he has suggested 'Second. 
to-Second' drill for safety in chemical plants 
in the public sector; 

(b) if so, whether he had pointed out 
such steps while reviewift, ,the performancc 

\ 
;"1 



Wrltl", AlII"" CHAITaA 4. 1908 (8.4K.A) 

of the chemical, potro-chemical, drua and 
pharmaceutical and insecticido under-
takinas; 

(c) if so, to what extent steps have 
been taken by tho chemica) plants to 
improve the safety; and 

(d) whether the steps taken by these 
public sector plants have been examined by 
him? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS & 
PETR.OCHEMICALS (SHRI R.K. JAI .. 
CHANDRA SINGH): (a) & (b) While 

reviewing the public sector undertakings un ... 
der the Administrative Control of Depart-
ment of Chemicais & Petro·Cbef:llicals on 
11-1-1986, the Minister of Industry had 
emphasised 'he importance of ensuring 
safety in these units and the need for 
constant vigil in this regard. 

(C) & (d) These units had already 
initiated steps to strengthen plant safety. 
Further monitoring of safety measures is 
periodically examined during the course of 
review meetings. 

Oil exploration in KerBle during 
Sixth PlaD 

"123. SHRI V.S. VIJAY A RAGHA-
VAN: Will the Minister of PETROL-
EU;M AND NATURAL GAS be pleased to 
state : 

(a) whether any exploratory work was 
started in KeraJa during the Sixth Five 
Year Plan; 

(b) if so, the detai Js thereof; and 

(c) the details of the potential of oiJ 
found in the Kerala region? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) No, Sir. 

(b) and (c) Do not arise-. 

l.d •• tr.eI .et up 'D back"ard districts 
darlaa Slxtb Pl •• 

4124. PROF. P.l. KURIEN: Will 

the Minister of- INDtJSTR Y be pleaaed to 
state : 

<a) the names of industries set up ia 
the backward districts during tbe Sixth Fiv. 
Year Plan, Statc.-wise; 

(b) the amount spent by tb. Union 
Government by way of assi~taDce otc •• 
Stato-wise; and 

(c) the details of the proposals in tbis 
regard during the Seventh Five Year Plan '1 

THE MINISTER OF STATE IN THI! 
DEPARTMENT OF tiioUSTkIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The State-wise break-up 
of the number of Letters of Intent <LOI). 
Industrial Licences (IL) and DGTD r~.ist. 
rations issued for setting up industries in 
tbe backward areas during the years 1'80 
to 1985 (upto March) is liven in the, 
attached statement I. The details such as 
name of undertakins. location. item of 
manufacture etc., are published by tho 
Indian Investment Centre in tbeir "Monthly 
Newsletter", copies of which are availabl. 
in the Parliament Library. 

(b) IlL (c) Setting up of Industries in a 
district/area is primarily the responsibility 
of the State Government concerned. 
Centra) Government supplements their 
efforts through various fiscal concessions 
and subsidies like Central Investment Sub-
sidy t Concessional Finance, Transport 
Subsidy etc. for setting up Industries in 

;l backward areas. 

The Central Investment Subsidytrrans .. 
port Subsidy is first disbursed by the Stat. 
Governments/Financial Institutions to the 
industrial units and the amounts are there-
after claimed from the Central Government. 
A statement sbowing the amounts 
reimbursed under the Centra) Investment 
Subsidy Scheme and Transport Subsidy 
Scheme during the VIth Five Year Plan 
and the 1st year of the VIIth Five Year 
PJan (upto 28.2:86) is also attached. 



1 I. ." -
00 -
..... -
\C) -
'" ..... 

ff"a -
N ---
o -

~ , 

--

N --

'" -

. -

-

-

• • · 

-

-
I 

~ 0 - -
_ 0 
_ N 

M co 

-
V') -

-

-
-

..... 

-

-

--
--
N -

M -

.. -
('f') -

--
-'lilt 
oc 

o -
t--

00 



.. ..... 

II") -

N -
--
o -
00 

..... - 0 - -

--

"lit -
-\C 

""'" ..... = 

N -
I~ 

- -

-N 

N -,.... 

e Irj .... :r, 
:I 2;~ 

ZN 
N-n M __ - -

-= .a _.a 
_" .= '~"~ .! ,~ 

...... (1.2 

~ -
Q -
N -

--

00 

--
\0 -

-

-Z 

-

-
-
-

• • • 



bs 

",..., 

\O~ ~ S ff"I ~ a ~ ~ ~ 
Db t2 ~ 

~~ 00 N - 11\ .... 
CJ\ ~ ~ - 100 .,.; I,D - .... "" 0 

I~ .... 
.... 0 .... c. ::s 

i 
.._, 

v 1 • "If M - ~ M ...... ~ "" .. ] 11'\ 00 VI " co 
t 00 ""'" ~ 00 M 0 N ~ N \0 M 

:t t--! .... Q ~ N r-: ..t ~ .. vi ~ e> fIl 0 ...... 

i ... 01\ • .... 
~ ; - a " ..... • Ii tI"I ~ ~ - ~ 

M It') ~ 00 - -- ~ .. \0 ('t') ~ I.C! ~ N \0 -• OIl \D ..; Q ~ <:;; ~ M Q v ..... N tfl - It') 

~ M 

""" ~ - .... .. :: • ~ v .. M 
~ ..... 4i 00 It') ~ 0\ 00 00 M It") ~ It") t"-

~ .. • ('t'l .... ~ \I) ~ t"- o-: ~ • &: N c:> • - ~ - N' o· .... 0 ... • 0\ .... 41 -.I. ow 
I • 
I • .... 
i • .. - I fA N ., 00 DO IC ~ 

~ 
M M • • - ff\ ..... N I"-

= .... "! - .... 0\ "'It - ""'- ~ C"! -00 ..,. .... d N • Q <:Ii = .. 0\ .... .... .... .- .... 
.! e .. • • ': .... e 00 

i ~ ~ s '" s - \D e 0 ~ "'!t" 0\ 

'" - - ~ .... ~ 
00 .... - N Q c> .,,; Q d 0 N N .... N .... • 41 • ~ • ~ .... 

fIJ ::) " ... 
i 

...._ 
N .c 's ~ rIJ .c .... .c «) U'J 

I .. ~ ~ .c II> 

i .... Cd (I) ." rn "CI "c " e e e ~ ~ 
~ ra.. - tIfJ ~ =.. .is 

Cd ~ .!lid til !; ~ - = ..cI Cd " ~ 
a- S .. 

.m 
;::I .... as ~ :a c. 

.t:I "" :a ~ 
Cd "; .c 

'" ~ 1'4 i 1:l ~ .c ·c .c .; ... .... 2 .. GIl C II'n .... '" ~ 0 -< -< = 0 .J= """ :.:: ~ ~ z .... 
'Ii 

I 
. N ~ .. en \($ ..: oG 0\ 0 . N - -.... .... .... 



C"'a 

('It 

.... 

00 
N 
Q 

~ • -i 
:I 
~ .... 

." 
~ a J ·c z 0 .. '" .... -

o -

00 
0\ S 
c:> ... 

&:I 
cG 

..r:I 
~ -;; ·a .!t ::s CIIS 
p.. ~ 

'4) r-: .... .... 

-N 
~ 

S 0\ 
f"') 

0 .,..; 

:::s 
"Q 

! .§ -.~ ~ ..:.c 
Vl f-4 . 0\ 00 .... ...... 

.,., ..... o 

~ 
::3 
0. ·c 

f-4 

.~ 

00 
C"") -

~ 
0 

..d 
fI) 
4) 

"'0 
cG 
~ c.. .... 
CIIS --::> 
. ..... 

C'I 

M f"') 0 g - 0 ..... 
c) 0 0 d 

-u .... ~ • .CI CCI 
..0 = 0 fI) ., 
.2 ~ :;; Z £ 0.0 - CIIS 

I, atd Z -c::s d as ..c ~ & CIIS u 
~~ tIS f : c; 
'0 c::s e "d =- as <"';3 < ~ .... 

~ ~ ~ ~ 

00 
~ ...... 

=' . .... 
Q 

o'd 
C ~ 

~ S 
~ 

~ CIIS 

-sJ ~ ,JaiII 0 
~ 0 

~ ~ N 

~, 

8 . ...... 

00 
M 
o 

5 .... 
0 

.!:! 
2 . 
~ 

o 
«") 

d 

. . ,. 

b 
.CI u ;a 
c 
0 

".. 

~ 

~ 
N g 

-cf -0 
foot 



.. -a 
~ 

I 
~ • I; 

..,Q 

S -_ 
' . .. 
'U 
oS r 
i : 
"" • -

"" co • N 
00 
0'\ -
N 
00 • -00 
0\ -
-QO o co 
0\ - I '" -o \ 



141t·' W,If' .. ....,.·l·· CHAJT"4,1_(8#1~) W,N"" .4",,,,, .... ' 142 l 

Seatle. ,.IP, ;Dr power P""U ... 
1D ........ t toatraet ba.l. by 

P .. ".t~· 

4125. SHlU Y.S. MAIJAJAN; Will 
the Minister of ENERGY be pleased to 
sta .. ,t~., roactjo~!of . Government, to the 
SUaMtjQD. of. lb. . Federiuton.! oi '. Indian 
Ch~.~·of Comme~o and. Industry for 
settiq, up three i of . four '\ po"er unit. 00 
manageolent contract basis by the .. priva~ 
sector to create a spirit of competition and 
eosqre inc::reased. efticiency aimed to tackle 
power shortaso ? 

THE MINISTER OF ENERGY 
(SKIll V ASANT SATliE) No such 
proposal·, has, been receil-ed from the 
Federation of Indian Chambers of 
Commerce and Industry, 

[TranI/alton} 

MisappropratioD of rupees one lakb 
in ar.ach ·Pon. Oftlee Bllarpbori 

4126. SHRI KALI PRASAD 
PA~DEY ~ Will the Minister' of COM. 
MUNICATIONS be pleased to state ~ 

(I) whether it is fact that a. case of 
misappropriation of approximately , rupees 
one lakh in the branch post office 
Bharphori under sub-post office. Narbia. 
situated at the eastern end' of Madhubani 
Circle, was· exposed and thereafter the· 
entire amount was returned; 

(b) if so, whether any action has boen 
taken so ,far by tho postal ' suporintendent, 
Madbubanj, against the guilty employeesl 
officials involved in this case; 'and . 

(c) if so, the details thereof and if not, 
the reasons therefor ? 

THE MINISTER· OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF 
STATE IN. THE MINISTRY OF 
HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA) : (8) ~es, Sir, but the amount 
involved :-is R •• , 48_700.22 paj_. 

(b) -Actl (c) The officials .'. involved 
ba.v •. ~ b..,. put" off; d\lty all~t ~bc: ~.I~ h~t ' 
been reported to P()Ii~~. 

FUDdloDIDI of Telearaph JlD_i. 
Jbanli Dlvilion 

4127. SHRI SWAMI PRASAD 
SINGH: Will tbe Minister of COM. 
MUNICATIONS be pleased to state: 

(a) whether .teJelraph lines laid seveR 
years alo, in 1979 in different areas is 
Jbansi Divison particuJt;lrly in Hamirpur t 
Kurara. Sarila and Rath in Hamirpur 
district are in working order for sendins 
telegraphic messages; 

(b) jf so, the reasons for sending 
telegraphic messages by post only froln 
the said and other places of Bundelkband 
which reach their destination Jater than 
even the ordinary dak and thus' the very 
purpose of sending emergent Messages by 
telegram is not served; 

(c) jf not, the reasons for non-
functioning of these lines and by what 
time the same will start functioning; 

(d) the annual expenditure teing 
incurred on officials, emp oyees and 
telegraphists meant for the maintenance of 
this line jncluding other miscellaneous 
expenditure; and 

(e) the action being taken or proposed 
to be taken in this regard '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): 
(a) to (e) The information is being 
collected and will be placed on the table 
of the house shortly. 

Telephone lines in Bihar remain 
out of order 

4128. SHRI RAM 
PASWAN :, Will the. 
COMMUNICATIONS 
state: 

BHAGAT 
Minister of· 

be pleased, to 

(a) whether it is a fact that telephone 
lines in Patna, Darbbanga, Muzaffarpur, 
Saharan, Champaran, Samastipur and. 
Madhubani areas of Bihar always remain 
out of order, if so, the reasons therefor; 
and . 
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(b) th~ action taken by Government 
in this reaard ? 

THB ,MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAM NIWAS 
MIllDHA) : No Sir; telephones in Patna, 
J)arbban,a. ~uzaffarpur, Saharan, 
Champaran, Samastipur and Madhubani 
areas of Bihar do not remain out of order 
except in cases of prolonged power 
failure. 

(b) To overcome this problem, engine 
alternators and highly capacity batteries 
are being provided in all rural exchanges 
in a phased manner. 

Improvement in Telephone E.xchaDge 
In Parwalpur, Bi~ar 

4129. SHRI KUNWAR RAM: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) since when the Parwalpur 
Telephone Exchange in Bihar is closed; 

(b) whether its working has ever been 
reviewed; 

(c) whether it has been fOJJnd satis-
factory; and 

(d) if not, the measures taken to 
bring about improvement therein? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA .. 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA) : (a) . Telephone Exchange 
Parwalpur bas not been closed. 

(b) and (c) Yes, Sir. Functioning of 
this exchaf:1ge is reviewed periodically by 
different Jevel of officers. I t was inspected 
by Divisional Enaineer Telecom, Patna 
on 20.12.85. He found it working 
satisfactorily. 

(d) Question does not arise ;n view 
of (b) and (C) above. 

Ope81aa of Petrol/DI •• e. ,.atlet. fa 
Glrldlh DIstrict. BIbr 

4130. SHRI SIDHA LAL MURMU : 
Will tho Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state : 

(a) whether it is a fact that no petrol 
and diesel facility bas been made available 
at Bengabad, Tisri, Birni, Sadya, HerodiD 
(Jamua) Patoa (Oanwan) of Gjridih 
District Bihar; 

(b) if so, whether Government propose 
to make arrangements tor petrol pumps 
for making diesel and petrol available to 
the farmers and transport vehicles there 
through Bharat Petroleum, Hindustan 
Petro1eum or Indian Oil Corporation; 

(c) if so, when such arrangements are 
proposed to be made; and 

(d) if not, the reasons theretor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI 
CHANDRA SHEKHAR SINGH) : <al 
Out of these locations, one 
retail outlet (Petrol/Diesel) dealership is 
presently operating at Jamua (Herodih) in 
Giridih district or Bihar. 

(b) to (d) Marketing Plan for settin& 
up Retail Outlets (PetroJ/Dies~l) are 
annually prepared by the Oil Industry, OD 
the basis of field surveys carried out to 
determine market potential and economic 
viability, taking into account prescribed 
volutne-distance norms. The Marlc.etin, 
plan 1986-87, based on the above criteria , 
will be finalised in the next few months. 

[English} 

Performance of Major Public Sector 
Under •• kl DII 

4131. SHRI C.P. THAKUR: Will the 
Minister of INDUSTRY be pleased to 
state: the performance of major public 
sector undertakings during 1985-86 ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTR.IAL 
DEVELOPMENT (SHRI M. AllUNA-, 
'HA~AN) :. The 4l(;e9uJlti~, ),CJf 198' ... " 
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for m08~ or the Central Public Bnterprises 
will close only by 31st March, 1986. Tbe 
accounts have to be compiled and lot 
audited thorea~er. As such the details are 
Dot available. 

Perml.lloD to Tamil Nadu Electrl city 
Boarcl to ImpOl't coal rrom Australia 

4132. SHRI R. ANNANAMBI : Will 
the Minister of ENERGY be pleased to 
state : 

. <a) whether Government of Tatnil 
Nadu has requested the Union GovC'fn-
ment to permit Tamil Nadu EJectri :;ity 
Board to import one lakh tonnes of ( oal 
from AustriaUa for the Thermal Pewer 
Projects; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union 
Government in this regard ? 

THE MINISTER OF ENERGY 
(SHR! V ASANT SATHE): <a> to (c) 
Having regard to constraints in the move-
ment of coal for the Tuticorin Thermal 
Power Station, t}te Tamil Nadu Elect ricity 
Board have proposed import of one Jakh 
tonnes of coal, in addition to one lakh 
tonnes imported earlier for this Stati :>n, in 
order that the power generation is not 
adversely affected and a buffer sf ock is 
buiJt up. The matter is under 
consideration. 

1983·84 

1. Loss of production 0.22 
due to strikes 
(in million tonnes) 

2. Number of law and 487 
order casel 

3. Loss of production 0.05 
due to law and order 
cases (in million tonnes) 

(b) Loss in production does contribute 
to higher cost of production and, 
therefore, also to hisher prices. 

(d) Illegal strikes arc prohibited under 
the Inc1qstrial Disput~ A~t 1947 iq the co~1 

Pr ocIactlOD 01 Coal 

4133. SHR! PRAKASH V. PATIL: 
SHRI SOMNATH RATH: 

Will tbe Minister of ENERGY be 
pleased to state : 

(a) what has been the loss of prod~­
tion ot coal duo to strikes durio, 1913-84, 
1984-85 and 1985.86· , 

(b) whether the fall in production 
contributed to pushinl the prices of 
coal; 

(c) whether added to strikes, the ,oaJ 
mine areas are often subjected to law and 
order cases which also lead to low.riq 
down the production and if 10, the y.ar-
wise break up or such cases duri!!, 
1983-84, 1984-85 and 1985-86 and tho Joss 
in production effected; and 

(d) what steps are proposed to ban 
strikes in coal mines {or the next tbr. 
years so that productivity could be raised 
and to bring about better law and ordor 
situation in the mines areas? 

THE MINISTER OF ENER.GY 
(SHRI VASANT SATHE): (a) and (c) 
The information pertaining to Coal India 
Limited is as under 

1984-85 

0.28 

370 

0.03 

1985-16 
(upto Jan. '16) 

0.08 

345 

0.04 

industry, which bas been declared 
'Public Utility Service' under the Act. 

Allocation TOF Alcohol to Ke,.la 
4134. SHRI P .A. ANTONY: Will the 
Minister of JNDUST~ y b~ pieasod tQ 

!itat, ; 
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<a> the total allocation of alcohol to 
Iterala duriog tbe last three years; and 

(b) tbe ac'tual quantity lifted out of 
these aJlocati ons 'I 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
ANI) PETRO CHEMICALS (SHRI 
R.K. JAICHANDRA SINO H): (a) and 
(b) The position of allocation of alcohol 
to Kerala and its lifting by Kerala during 
tho last 3 alcohol years is indicated 
below:-

Alcohol Year Allocation of Lifting of 
Alcohol Alcohol 

(Dec.-Nov) (Qty. in (Qty. in 

The nuuo thrust of the power policy 
is to provide electricity in the mOlt reU. 
able and economical maDDer aAd extend 
the supply to aU parts of the country. 

Man Dracme of dlgita) electroDle tfle-
phon e es thaDle. J. GuJar.t 

4136. SHRI RANJIT SINGH GAE-
KWAD: Will the Minister of COM. 
MUNICATIONS be pleased to state: 

(a) the number and names of manu. 
facturers in Oujarat Who have offered Cor 
manufacture of digital electronic telephone 
exchanges; 

lakh lUres) lakh Ii tres) (b) whether any orders have so far 
been given for manufacture of disital elec-
tronics telephone excbanaes to any of the 
manufacturers in Gujarat; 

---- -----.- -------........ 
1982-83 104.00 85.49 

1983-84 86.J8 62.49 

1984.85 107.31 32.58 

Formulation of NatioDal Power Policy 

4135. PROF, RAMKRISHNA MORE: 
Will tbe Minister of ENERGY be pleased 
to state the steps taken by Government to 
formulate a National Power Policy which 
is one of the primary functions of the 
Central Electricity Authority as envisaged 
in the Electricity (Supply) Act t 1948 and 
the reasons for delay in formulating such 
a policy? 

THB MINISTER OF ENERGY (SHRI 
V ASANT SATHE): A national power 
.policy with a long-term perspective has 
already been evolved. It has followed an 
evolutionary process depending upon the 
requirements of the economy as enumera-
ted in the Five Year Plans. The existing 
policy seeks to promote: a regional ap-
proach to power development, primary 
reliance on indigenous resources, harnes-
sing of hydro-electric power where possi .. 
ble, setting up of super.thermal power 
stations at pit-heads, rapid electrification 
of villages and energization of pump-sets 
maximisi.na the generation of power fro~ 
existin, plants, energy conservation. and 
development of renewable sources of en-
COif wherever cost-effective-

(c) how much time it will take to 
supply fully equipped exchanges; and 

(d) the e~timated cost of one diaital 
electronics telephone exchanges? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS MIR. 
DHA): (a) The following parties have 
been given letter of intent for manufac-
ture of electronic private automatic branch 
exchange equipment in Gujarat : 

S. No. Name of Party 

1. MJe;. Blue Star 
Ltd. 

2. MIs. Tata Indus-
tries Ltd. 

(b) No, Sir. 

(c) Docs not arise. 

Location 

G andhina&ar f 
Gujarat 

Permissible 
area in Guja .. 
rat. 

(d) The cost depends upon the size 
and fa~iJidos available. 
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4137. SHRI JAOANNATH . PAT-
TNAIK: Will the Minister of INDUS-
TRY be pJeased to state : 

(a) whether it is a fact that Govern-
ment have monitored any report identify .. 
ina tbe sick units in the small scale 
sector; 

(b) if so, the details tbereo"; 

(c) the names of agencies which were 
associated with the job ot finding out the 
viability or otberwise of the sick small 
scalo industries; and 

(d) the reasons for which State-level 
inter-institutional Commitfee~ were not 
associated with the job? 

THE MINISTER OF STATE iN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) & (b) Reserve Bank of 
India is the primary source of information 
relatinl to sickness in smaiJ scale units. 
The Bank collects periodically from all 
Scheduled Commercial banks data, in 
a.resate, on sick. SSI units financed by 
tbem. Identification of sick units is done 
by the respecti ve financing banks for pur-
poses of extending concessions and reliefs 
to the industrial units identified as sick by 
them. 

As at the end of J984) out of 14,49,000 
(provisional) borrowing units in S5I sector 
with total bank credit amounting to Rs. 
6450 crores, 91450 units (provisional) with 
an outstanding amount of Rs. 880 erores 
have been identified by baLlks as sick units. 
Out of 91450 sick sst units, 6251 units 
were considered by banks as potentially 
viable and 75001 units as non-viable. 
The banks are yet to decide about the 
viability of the remaining 10198 units. 
Even out of '6251 viable units, onJy 2125 
units have been put under nursins pro-
aramme by tbe financins banks. 

(e) For formulatina viability studies 
.a4 ~eubi1itatioD prosrammes, the banks 
to the extent possible make use of the 

financial and technical expertise available 
in t.he Rehabilitation Cells at their Headl 
Resiona) Offices. Wherever considered 
necessary, the banks seck technical assis-
tance from Small Industries Service Insti-
tutes, Technical Co.nsultancy Oraanisa. 
tions set up by lOBI and private cODsul. 
tancy oraanisations on their approved 
list. 

All scheduled commercial banks have 
set UP. within their oraanisation specia-
lised cells to tac kle the various problems 
associated with sick industrial uDderta .. 
kinas. One of the tasks set before these 
ceJls is to undertake a quick revie w of the 
position of the banks· existioa borrowers 
and to identify the units which are already, 
sick or prone to sickness. so that increa-
sed attention could be focussed on the 
problems of such units and feasible corre .. 
ctive actions taken. 

(d) Slate Level luter-Institutional 
Committees (SLUes) have been estab1ished 
with Reserve Bank as Convenor to pro .. 
vide a forum for exchange of information 
and discussion on probJems faced by 
smail and medium scale industrial units. 
SLIlC is not a decision making body. This 
forum brings different parties connected 
with the rehabiHtation of units together so 
that a package of rehabilitation measures 
based on concensus could emerge. Primary 
responsibility for rehabilitation of viable 
sick units rests with the concerned finan. 
cial institutions which take decisions on 
merits at the appropriate levels for reha-
bilitation of these units. In case the 
package of nursing programme requires 
concessions from different agencies viz. 
banks, term-lendina institutions and 
State/Central Governments, these agen-
ci~s are brouBht together at SLII C 
meeting so that the required assistance in 
rehabiJitating the viable units is provided 
by aU the concerned agencies in an aarecd 
manner. 

Cleariol of Pithead stocks at C"aJ 
India Limited 

4138. SHRI K. PRADHANI 
SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of eNERGY' be 
pleased to stat~ • 



<a> whether despite higher despatches 
due to better walon loadina since Octo-
ber 1985, pjtbea~ stocks at Coal India 
Umited are expected to by around twenty 
million tormes by tbe end of March, 1986, 
cODtrary to an 11-12 million tonnes level 
e"Ylaaaed by his Ministry; 

(b) whether in the first two quarters 
01 1915. Coal India's production showed 
wide fluctuations; and 

(~) if so, the steps proposed to be 
takon to clear tbese pithead stocks by 31st 
Warch, 1915 ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c),The pithead 
atocks at the mines of Coal India Limited 
iDcreased from 19.31 m.t. as on 1.10.1985 
to 24.24 m.t. as on 1.3.1986 and are ex-
pected to rise further by the end of 
March 86, in spite of the fact that the des-
patches durina April '85 to February '86 
bave boen 118.02 m.t. from CIL as against 
108.03 m.t. during the same period of the 
previous year f and despite increase in coal 
loadina by rail from 10,185 wagons per day 
durin. April '84 February '85, to 10786 
waloDs per day in April 1985-February, 
1'86. The production in elL during the 
first two quarters of 1985 was as fonows :-

Quarter Producti on 

January to March, 1985 41.27 m.t. 

April to June, 1983 27.70 m.t. 

Further efi'orts are being made to in-
crease loadiDS of coal by rail. Major con. 
sumers like power stations have been as-
ked to stock more coal at their end. The 
stocks at the power stations increased from 
2." m.t. as on 1.5.1985 to 4.01 m.t. as on 
12.3.1986. The sale of coal by road has 
also been liberalised from certain collieries 
aavilll substantial stocks, to increase the 
off·take. 

I.e.e of Power Bondi by NTPC 

4139. SHRI K. PRADHANI : Will 
tbe Minister of ENERGY be pleased to 
Itlte: 

<a> the total amount raised ~y the 

National Thermal Power Corporation 
Limited by i$sue of Power Bonds recently. 
a.nd 

(b) the total expenditure incurred by 
the Corporation on the issuance of tbese 
bonds? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) The 
National Thermal Power Corporation have 
raised an amount of Rs. 154 crores (appro-
ximately) by issue of Power Bonds. 

(b) In addition to the brokeraae at 
1-1 i% OD the aJJotted amount, the issue 
expenditure is estimated to work out to 
Rs. 1.25 crares. 

Safety measures at oil well lustallatlonl 

4140. SHRI R.M. BHOYE: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Sixth National Con-
ference on safety in mines has recommen. 
ded a review of all oil wells installations 
in the country and preparation of time-
bound plans for rectification of their safety 
process within one year; and 

(b) if so, the details regarding the 
recommendations made for safety at oil 
wells and the reaction of Government 
thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHAN ... 
DRA SHEKHAR SINGH) : (a) and (b) 
The Conference made the following recom-
mendations :.-

(i) The mine managements should 
examine and review all installa-
tions vis-a-vis the sale distance to 
be maintained and work out a 
time bound action plan within one 
year for rectification alonawith 
safety precautions to be taken in 
the interim period to minimise 
danaer. 

(ii) AU fixed internal combustion en· 
aines should be fitted with flame 
arrestors and air intake abut-off 



valv, with remote control within with a total capacity of 48,000 toones! 
one year. annum engased in the manuracture of 

nylon filament yarn. 
(i ii) Contingency plan for fire should 

be framed on prior tty basis. 
While doing so. due note of the 
possible size and duration of fire 
that may develop should be con .. 
sidered in framing the plan. 

(iv) A study should be undertaken to 
determine the cause of fire that 
occurred in the last five years and 
the remedial measures to be 
taken within a period of one 
year. 

The minutes of the Conference are 
heiDI circulated by Ministry of Labour to 
the oil companies. 

Settlnl up of more nylon filament yarn 
unita 

4141. SHRI MOHANBHAI PATEL: 
Will the Minister of INDUSTR Y be p1ea .. 
sed to state: 

<a> the number of nylon filament yarn 
units functioning in the country and their 
annual production capacity; 

(b) the annual requirement filament 
yarn in the country; 

(c) whether it is a fact that nylon 
filament yarn is being imported to meet 
the demend; 

(d) if so, the quantity annually inl-
ported; 

(e) whether it is a fact that India is 
in a positlon to produce more nylon fiJa-
ment yarn; and 

(f) if so, the policy of Government 
in reaard to establishing more units in the 
country or to increase the production 
capacity of the existing units 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS & 
PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): <a> There arc 
at presont oi,ht nylon filament yarn units 

(b) The current demand is about 
40,000 to 45,000 tonnes/annum. 

(c) Yes, Sir. 

(d) About 2,000 tonnes in a year. 
.) 

(e) Yes, Sir. 

(f) Additional capacity to the extent 
of 62,000 tonnes/annum has been appro .. 
ved. 

011 expJ oration In Saurashtra 

4142. SHRI MOHANBHAI PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the details of oil deposits found 
in Saurashtra region in Gujarat ; 

(b) the steps being taken for its ex .. 
p]oration; 

(c) whether any foreign company has 
been awarded the contract; 

(d) if so, the details thereof; and 

(e) when the drilling is expected to 
be started? 

THE MINISTER OF STATE 01' 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHAN-
DRA SHEKHAR SINGH) : (a) No oil 
deposit bas so far been found in Saurash .. 
tra region in GuJarat. 

(b) During the Seventh Plan period, 
ONGC propose to carry out 4 part)' years 
of geological survey, 10 party years of 
seismic survey and drill S exploratory 
wells. 

(c) No, Sir. 

(d) Does not arise. 

(e) ONGC expec:t to start dtiJliq at 
Rajkot durin" 1987. 



"Demaad for bench or Hilb Court i. 
, Saurnhtra 

4143. SHRI MOHANBHAI PATEL: 
Will the Minister of LAW AND JUSTICE 
be pleasod to state : 

(a) whether there is a great demand 
for setting up a High Court bench in 
Saurashtra in Gujarat; 

(b) it' so, whether a committe was 
appointed in this respect; 

(c) whether a report has been sub-
mitted by the committee, if so, the details 
thereof; and 

(d) the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): Demands 
have been made to the Government of 
Gujarat by MLAs and Bar Associations, 
etc., for establishment of Benches of Gu-
jarat High Court in Saurashtra and other 
resions. The State Government appointed 
a ,Commission consisting of Shri D. G. 
Palekar, a retired Judge of the Supreme 
Court of India, to study the demands and 
to advise the State Government. The 
Commission submitted jts Report to the 
State G,overnment in August, 1985. Accor-
ding to information available with the 
Central Government, the Report had not *11 publisbed by the State Government 
till the ,middle of Dece~ber, 1985. 

No action is taken by Central Govern-
ment unless a proposal for establishment 
of a High Court Bench has been received 
from the concerned State Government. No 
proposal has been received from the 
Government of Gujarat in this regard, so 
far. 

R~aDlpjDg of Haldi. Refinery 

4144. SHRI SANAT KUMAR MAN .. 
DAL : Will the Minister of PETROLEUM 
AND NATURAJ..., GAS be .pleased to 
atat. : 

(a) whether there is any p'lal1 to 
r,vamp Ilaldia Refinery to au;mont its 

capacity for conserving energy and enviro-
nment and for providing additional produ-
ction facilities in certain areas; 

(b) if so, the broad outlines thereof; 

(c) the capital outlay involved; and 

(d) the phases in which this will be 
implemented ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) to (d) There is 
no proposal in the Seventh Plan to expand 
the capacity of the Haldia Refinery. How-
ever, for conservation of energy, the fur-
naces of Crude DistiIJation and Vacuum 
Distilla tion Units are being revamped at 
a cost of Rs. 710lakhs. To reduce envi-
ronmental pollution additional facilities 
are being installed in the effluent treat-
ment plant at a cost of Rs. 119 lakhs. The 
furnace revamping job will be completed 
by the end of August, 1987 and the addi-
tional faci1ities in the effluent treatment 
plant will be installed by the end of March 
1987. 

Expansion of Haldia Refinery 

4145. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) whether the expansion plan of 
Ha l dia Refinery of the Indian Oil Corpo-
ration has been deferred till the Eighth 
Five Year Plan al though the IOC ,autho-
rities had wanted the expansion plan to be 
included in the Seventh Plan; 

(b) if so, the reasons therefor; and 

(c) its impact on the financial work-
ing of the R.efinery? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHAN. 
DRA SHEKHAR SINGH): (a) to (c) 
The expansion of Haldia rotincry it aot 
included in tbe Seventh PIaD aDd D'O 
adverse Unpact on the financial world .. 
.r the rofincry is oxp~tod; 
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4146. SHRI SANAT KUMAR. MAN· 
DAL: Will the Minister of ENERGY 
be pleased to state: 

(a) whether the Singareni Collieries 
Company Limited is deep in red; 

(b) if so, the cumulative losses incu. 
rred by it as por latest figures available 
wi th his Ministry; 

.... 

(c) the reasons for such huge losses; 
and 

(d) the step boina taken to improve 
the working of this only coal mining 
Company in southern India which is joint .. 
ly owned by Government and the Andhra 
Pradesh Government? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to (d) 
Singareni CoJlieries Company Limited is 
a joint venture of the State Government 
of Andhra Pradesh and the Central Gove-
rnment with equity hoJdings roughly in 
the ratio of S1 :49 respectively. The com-
pany earned profit during 1981-82. There-
after, it has been suffering losses. The 
losses have been mainly due to increase 
in the cost of inputs, Jow production and 
productivity, high strike position, absen. 
teeism. increase in wages due to enhance .. 
ment in the rate of VDA, increments etc., 
interest on additional borrowings etc. 

The cumulative Joss of SCCL upto 
31.3.198S including the loss in Coal Che-
micaJ Complex worked out to Rs. 195.60 
crores. 

At the instance of the Department of 
Coal, a number of steps have been taken 
to strengthen the management of the com-
pany. A post of Director (Tech) and 
another post of Director(Corporate Plann-
ing and Projects) have been created and 
filled UP. 

Another post of Director (Pers.) has 
also been creatod and fillod up by the 
company. A monitoring cell is fUDctioninl 
in the company under a Senior 01Bcor to 
monitor the coal projects. Witb the h:lp 
of the State Gov~rnment a number of 

stops have beeD taken to implOYe the 
industrial relations. 

Department of Coal is also taking per-
f ormance review of the company on tbe 
pattern of reviews being undertaken for 
other coal companies. Deficiencies Dotic-
ed in the course of review are brouaht to 
the notice of the company for their r~titl­
cation and other remedial nleasures to be 
taken to improve their performance. 

Co.ml.lloDlog or diaital electroDic tele-
phone exchanges 

4147. SHRI JAGANNATH PATT-
NAIK: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whether Governmen t have decided 
about commissioning of more digital ele-
ctronic exchanges in the country; 

(b) if so, the details regardins the 
scheme and programme of Government; 

(c) whether Government have cover-
ed the towns of Orissa State also in this 
scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes 
Sir. 

(b) It is proposed to instaJJ the fol-
lowing digital electronic local/Tandem 
telephone lines in var ious parts of the 
country: 

(i) 2 lakh digital electronic local/ 
Tandem telephone lines of E.IOB 
type imported from MIs, C.I.T. 
Alcatel of France, out of which 
71,COO local and 7,000 Tandem 
Jines have since been commission-
ed; 

(ii) Digital Electronic local/Tandem 
telephone lines of E-10B type 
manufactured by Mankapur fac .. 
tory of MIs. I.T.1. These will be 
inst.aUod. in various places ill the: 
~ountry proBressivel),; 
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(iii) 67 imported Diai tal electronic 
to lephone exchanges of small 
size (400 &. 600 Jines capacity) 
are also proposed to be installed 
in rural areas and small towns. 

(c) Yes, Sir. 

(d) The followioa disital electronic 
telophone exchanges are proposed to be 
installed in Orissa State : .. 

(i) Bhubaneshwar II - 4000 lines 

(ii) Keonjhar 

(iii) Koraput 

(iv) Phulbani 
fr 

(v) Sundergarh 

(vi) Baripada 

(vii) Dhenkanal 

(viii) Cbbaturpur 

600 Jines 

400 lines 

400 lines 

400 lines 

600 lines 

600 lines 

400 lines 

Vola_tary Icheme for post box holders for 
colleetioD of registered mail at po.t offices 

4148. SHRI JAGANNATH PAT-
TNAIK: Will the Minister of COMMU .. 
NICATIONS be pleased to state: 

(a) whether Government have inlCo-
duced a voluntary scheme in the rural and 
semi-urban areas under which post box 
holders cane have their registered mail 
collected at the post office at the time of 
the clearance of the post box.es; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
rHB MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA) : (a) A 
Scheme of delivery of Registered letters at 
aU post offices having Post Box Post Bag 
facility bas been introduced 00 a voluntary 
basis. (irrespective of whether the P.O. is 
in urban area or not). 

(b) Post box holders who agree to 
the scheme will have to live authority to 
the postmaster of the office of delivery to 
Jlapd OVCJ rcai.ter,d letters addressed to 

them (duly invoiced in a list aDd ... Jed 
in a cover or a baa) to the messanaor who 
concets unregistered mail from t.he Post 
Box or who collects the Post Bal. The 
addressee after takina cleli very will return 
one copy of the list to the Post Oftlce 
along with the refused articles, if any. 

Earth statloDs aDd transportable ItatloDs 
for extension of satellite ler.lees 

4149. SHRI JAOANNATH PATT-
NAIK: Will the Minister of COMMU. 
NICATIONS be pJeasod to state: 

(a) whether Government propose to 
fix earth statiQns and transportable stati-
ons, extending the satellite service to the 
farthest points of the country; and 

(b) if so, the details regardina the 
plans for providing new types of services 
through satellite such as rural toJearaph 
and data services etc. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): <a> 
Yes, Sir. The Seventh Plan enviaaaini 
establishment of about 80 additional earth 
stations including fixed and transportable 
ones will cover a number of farthest points 
of the country. 

(b) A Pilot Project of about SO rural 
telegraph stations bas been proposed in 
the North East. 

In other earth stations existin, and 
proposed, capability exists lor transmission 
of data on Voice grade channels in the 
satellite network. 

Opening of post offices with tellar_ph aDd 
telephOD,e laclUt)' 

4150. SHRI AMARSINH RATHA. 
WA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether all the sram panchayats 
are having post offices with tolearaph and 
telephone facilities; 

(b) if A9t, wh.c;thcf thefC it any p1aQ 
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to provid.e all ,ram panch.yata with such 
facUitie8; .• ,4 " 

(c) by when such f'acilities will be 
provided to all aram ;pancbayats through-
outi\tbe;country and particularly in Adi-
vasi areas ? . 

TaE MINISTER OF STATE OF THE 
MINISTRY' OF COMMUNICATIONS 
AND THE MINISTER. OF STATE IN 
THE MINISTRy.oF HOME AFFAIRS 
(SHRI R.AM NIWAS MIRDHA): (a) 
No, Sir. 

(b) No, Sir. 

(c) Post Otlices in rural areas are 
sanctioned on 'the basis of three criteria, 
namely, population, minimum expected 
revenue and distance from the nearest 
post office. A village should have a mini-
mum population of 2000 in notinal rural 
area. and 1000 in backwar41tribal areas to 
be eligible lor a post office. The anticipa-
ted revenue should be not less than 25% 
of the cost· in normal rural areas and not 
less than 10% in backward/tribal areas. The 
minimum distance between the proposed 
post office and the nearest post office 
should be more than 3 kms. 

In the case of villages which are also 
headquarters of gram panchayats, the 
population condition is not applied. How-
ever, in the case of such villages also the 
other two criteria are applicable. There .. 
fore, only such (if those gram-panchayat 
villages which satisfy the conditions relat-
ing ,to distance and minimum revenue can 
be considered for opening of post offices 
and the question of opening of 
post offices in all Iram panchayats does 
not arise. However, 1,03,329 villages 
which. are beadquarters of gram pancba-
yats have aJready been provided with post 
offipes. Th~. facility of sale of postage 
stamps anc:$ stationery. ,deliver).' and coHee-
tion of postal articles and payment of 
money Grqers throush villase postmen/ex-
tra-departmental delivery asents/mail 
carriers are available to practi. 
cally aU "Hlales where no post offices 
arc opened.' I This is in' addition to 
postal .ervices provided in rural aroas 
throulh mobile braJ)cb post office., 

In so far as provision of tol .. rapb .Dd 
telephono'ffacilities arc cODcerDedi~ ill' 'View 
of tho limited investment capacity J . tllero i. 
no plan to cover all tho aram paDchayats 
includiDI adivasf areas. 

SettlDI up of more po'yelter fibre IDa .... 
rachirf... aalt. 

4151. SHRI AMAR.SINH IlATHA .. 
W A : Will the Minister of INDUSTRY 
be pleased to state : 

(a) the number of units which are 
manufacturing PolYIster fibre in tbe cou-
ntry and location thereol; 

(b) whether Government have any 
proposal under consideration to set up 
some more polyester fibre units; 

"II 

(c) if so, the number and location 
t hereof; and 

(d) the places in Gujarat identified 
for the purpose 1 . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS PET-
ROCHEMICALS (SHRI R. K. JMCHAN 
DRA SINGH): <a> At present one unit 
in each of the states of Gujarat, Mahara .. 
shtra •. Rajasthan, Tamilnadu and Uttar 
Pradesh is engaged in the manufacture of 
Potyester Staple Fibre, In addition, seven 
units have been approved for new location, 
one each in Assam, Karnataka, Madhya 
Pradesh, Maharashtra, Orissa, Punjab and 
Uttar Pradesh for manufacture of Polyester 
Staple Fibre. 

(b) No, Sir. 

(c).& (d) Do not arise." 

Laying of pipeliDe from Codala to Trlehy 
~ 

4152. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will 
the Minister of PE"FROLEUM AND NA-
TURAL GAS be pleased to state: 

(a) whether Indian Oil Corporation 
propose to lay a pipeline betweoq C9Clliq 
Ilnd Triehr via C9hntJl\tQfOi 



\ <_) Ii..., wlaoth .. the proposal is to 
be'impl_obted durin.· the ScYonth PIve 
Year.PMD~ 

(c) if so~ the aMount in¥ol'lod in ItM 
es~imated\expenditure on tbe projects; and 

(d) the s teps ~kcn in tbis regard ? 

THE. ,MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AN'D NATURAL GAS (SHRI CHAN-
DRA SHEKHAR SINGH): (a) No, Sir. 

, (b) to ,(d) .. Do not a!ise. 

SettloR up talk force to .peed up expaDllon 
and stre~~JlDe fUDctioDIDI of telecommu-

nication ladUtles 

4153. PROP. NARAIN CHAND PARA ... 
SHAR : Win the Minister of COMMUNI. 
CAT10NS be pleased to state : 

(a> whether any Task Force has been 
set up for the North Easte.t'o States as a 
special measure to speed up the expan-
sion and streamline the functioning of 
Tc~omcnuniaadon facilities in the region; 

(b). if S0, the terms of reference of the 
Task ; Force a.nd the date on which it was 
set. up; 

\ (c) , whether a similar Task Force 
would.be set up in the North Wostorn 
States which also· have a similar topo .. 
grapl1y ; 

(d) it SOt the likely date or which it 
would be set up; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATI'ONS 
AND THE MINISTER OF STATE IN 
THE,,{MfNIST:R.Y, OF HOME AFEAIRS 
(SHRI RAM NIWAS MIRDHA): (a) A 
Task Force for NE Rqion was sanctioned 
for ,speedy OI.CCotiOD of various Telecom. 
switobing &" tt.n.missioD project.s, ,on 
13.10.82 based on the recommendations of 
the Sarin Committee on Telecom. 

(b) The Task Force headed by a 
OM started fUDctionlni from 29,8.83 and 
is primarily responsible for :. 

w .... """"", J64 

(i~ bllpleme.uatioo of·J ..... 1leJeooIa. 
schemes alreadY .. ned .... , bJ·: tile 
P &. T Board ror VI Plan; 

(ii) MAX.lI, Q()QtainerisO<l MOh • .,... 
,and carrier·& VFT installationll 
in NE ROlion; and 

(iii) Any other works for the effective 
and intear{lted development 
which arc ,*idcd ~utuaJJy, bot-
ween tho GM T.e1ocom. N2 
Reaionand OM Task Porco NE 
Region. 

(c) & (d) There is no sucb proposal 
under consideration. 

(e) This is not consido.ced necessary 
as the ,oxistina Project set u,p has been 
moeting the needs adequately. 

M.lti .~cess ..... die rela, s1.t- for ft ... • 
sio. of' ~lecommtUlteation .,stem II 'raral 

areas 

4154. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleasod to 
state: 

(a) whether Goverllnlenl ha.vo adop-
ted any new techDologi~ )ike the MUlti 
Access Radio Relay System for the .xpan. 
sion of tekcommunication service in the 
rura~ areas; 

(b) if so, the main features tbot.eof 
and . tbe number of 'base sta&N>:ftS' and 
Public Call Offices (long diatance as well 
as Jocal) which have been planned fot the 
Seventh Five Yoar Plan,and ;the nu.rnIMr- of 
such among tbem as have· been provided 
in the ·first year of :the pJan, State.wise; 

(c) what are the taraets for each year' 
of the Plan and whether 'there has been 
aoy delay in the aetual . instaHation o~ all 
such base stations and P.C.Os. and the 
reasons thereof; and 

(d) the total allo~ation for this pur-
pose, year wise for S."enlb Fiye Year 
PIau '1 



THB MINISTEll OP ST,ATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THB MINISTER OF STATE IN 
THE MINISTRY OF HOM'B' AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (8) 
Yes, Sir. 

(b) The main features of Multi-
Access Rural Radio (MARR) system arc: 

(i) Inte,rating Remote and wide-
sproad rural subscriber with the 
urban telepbon~ network. 

(U) PtovidJ.na a radio link for the 
rural subscriber to the base 
station of the system. 

(iii) Sharing of common radio chan· 
nels by a number of subscribers 
in view of the low traffi~. 

(iv) This system gives accessibility to 
remote areas where openwire 
cannot be used because of terrain 
and other dilIiculties. 

The long distance public caJl offices 
plaDned for the 7th Five Year Plan and 
the No. of LDPTs. during the first year 

of the Plan "CucU=tState.wise .are. giv,u. in 
the attacoed statement. No tOGal pea, are 
planned on this system. 

(c) The taraets for each year or the 
Plan are given in Annexure II. The 'ciclay 
has been mostly due to land acquisitions 
for LDP' Ts as won as- bae 'stations Where 
towers are to be erected. Works are in 
progress DOW. 

(d) There is no, 'separate allocatiOn of 
funds for MARR. The expenditure will 
be met from the lumpsuIn grants given to 
the Circles each year. The outlay on 
these scbemes is expected to be :. 

1985-86 

19R6-87 

1981·88 

1988 .. 89 

1989.90 

Total 

Rs. 150 lakhs 

Rs. 450 Iakhs 

Rs. 900 lakhs 

Rs. 1200 lakhs 

Rs. 1800 lakhs 

Rs. 45 crores 

StatemeDt 

-.. ~--- ... -.- .. - -----,,-_ .. _-,-_ .... -.------_._._- ~'''- ... , .... -.,._,.'''"-,-.-- ... -- .-~__.__.- .. --.-.----- -_ ~.-.. --,-....... ---... -,-,. _ .. 
State/Circle Total No. of LDPTs opened 

During 7th Plan First Year of 7th Plan 

), 

I 2 3 
... ---~~ 

1. Andhra Pradesh JOO to 

2. Bihar :\40 

3. Gujarat 114 40 

4. J tl ~ 40 

S. Karnataka 59 
,., 

6. Korala. .,. 146 

7. Madhya Pradesh 165 .s 
8~ M4.harashtra 150 10 

9. Nortb·East (Assam, Mega-alaya, 
Nataland, MaDjpur" Tripura) 187 18 
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18. 

11. 

12. 

13. 

1-4. 
15. 

1 

Rtjastban 

Tamil Nadu 

Orissa 

Nortb West (Punjab, Haryana, 
Himachal) 
U .. P. 
West Bcnpl 

636 

106 

250 

166 

457 
57 

2973 

An~exure.II 

3 

3 

86 

Year-wise target of the 7th Plan 
1985 .. 86 100 

1986-87 300 

1987 .. 88 600 

1988·89 800 

1989~90 1200 
" 

Total (Approx.) 3000 

A.,llt •• ce to manufacturers of DMT to 
"spole of stock of unsold material 

4155. DR. B.L. SHAILESH: WilJ 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether the indigenous manufac .. 
turors of DMT (dimethyl-terephtbalate) 
are facinl the worst crisis for want of 
buyers; and 

(b) jf so, the steps Government 
propose to take to save the two public 
sector units viz., one at Bongaigaon and 
tbe other of Indian Petrochemical 
Corporation Ltd. in Baroda from tbe 
ilDpendinl disaster and help them to 
dispose of the huge stock of the unsold 
material? 

THB MINISTER OF STATE IN 
THB DBPARTMENT OF CHBMICA~S 
AND PETR.OCHEMICALS .(SHRI R.K. 
JAICHANDR.A SINGH) : (a) Two out 
of tbroe indipnous manufacturers of DMT 

have reported poor offtake of their 
products. 

(b) Indian Petrochemicals Corporation 
Ltd. do not have any marketing problem. 
Following steps have been taken by way 
of protecfion to the DMT InduBtry 
(including th unit of Bongaigaon Refinery 
and Petrochemicals Limited) ;-

(i) The imtlort of DMT (as also of 
PTA which is an alternative raw 
material for polyester industry) 
has been shifted from OGL to 
Limited permissible category. 

(ii) The import duty 'on DMT and 
PTA has been increased. 

LlceDcelislued for earl. Jeep., 
mopeds etc. 

41S6. SHRI SIMON TIGGA: Will 
. J.'. 

the Minister of INDUSTRY be pleased to 
at,,*, ~ .1 



(a) tho details of licences issued (or 
the manufacture of (i) cars (ii) je~ps (iii) 
scooters (Iv) motor-cycles and (v) mopeds 
durin, the last three years; 

(b) tbe details of the foreian collabo-
ration involved in each case; 

(c) the details of the foreign exchange 
involved in each case; 

(d) tbe names or the plac es at which 
these industries wiJl have their factories. 
item-wise); and :_ 

(e) ,the Dumber of persons to be 
employed in each industry 1 

THE'MINISTER OF STATE IN 
THB DEPAR.TMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA,· 
CHALAM) : <a> No new units have been 
approved for the manufacture of such 
vehiclos, during the last three years. 

(b) to (e) Do not arise. 

Pr ..... l to set up commi ftee to 
Inquire into losses of 

Co.1 India Limited 

4J58. SHRI DHARXM PAL SINGH 
MALIK: Win tbe Minister of ENERGY 
be pleased to state: 

(a) whether there is any proposal 
under tbe consideration ot Government to 
set up a committee to inquire as to how 
Coal India Ltd. suffered a lose of 
Rs. 78.03 crores while it was ~stimated 
earlier that it would earn a profit of 
Ra. 13.83 crores; 

(b) if so, what is the composition of 
the Committee; and 

(c) the time by which it is likely to' 
.ubmit its reports to the Government 1 

THE MINISTER OF. ENERGY 
(SHRI VASANT SATHE): <a> to (c) 
It is. proposed to constitute a Sub-
Committee of tbe Consultative Committee 
of the Ministry of Energy for the purpose 
with specific terms of reference in consulta-
tion with the Ministry of Parliamentary 
Affairs. 

Laws struck dow D by Sapreme Coart 

4159. SHRI DHARAM PAL SINGH 
MALIK: 
SHRI M. RAGHUMA 
REDDY: 

Will 'the Minister of LA WAND 
JUSTICE be pleased to state : 

(a) whether it is a fact that a number 
of laws have been struck down by the 
Supreme Court; and 

(b) if so, the number and description 
of Jaws struck down since 1950 ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ): 
(a) No. Sir. 

Purina the period 1950 to 1985, 
Parliament has passed approximately 2311 
Acts excluding Constitutional amendments. 
Of these laws, the Supreme Court bas on 
approximately 22 occasions invalidated a 
legislative provision passed by Parliament. 
Union of India is not primarily concerned 
wi th State legislations and, as such, has 
no information to furnjsh in that reaard. 

(b) Description of legal provisions 
struck down by the Suprrme Court, on 
the basis of All India Reports, is liven in 
the attached Statement. 

State.eDt 

I. No. Nathe df the Act 

1 2 

1. Preventive Detention 
Act, 1959. 

Sections Sttuck Down 

SSe 1, 12 and 14 ultra 
vires of Art, 22(7) <a) 
of tla, Constitution. 

Citation 

AIR 1950 se 27 
A.K. Gopalan Va. 
State of Madra" 
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1 2 3 

1. . Delbi Laws Act, 
1912. 

In re Art. 143 of AI'1l 1951 SC 312 
Constitution of India SpL Ret. No. 1 
and Dclhi Laws Act of 1951. 

3.. Sbolapur SpiuDina & 
WeaviDa CculSpany 
(Eme~lCncy Provisions) 
Act, (28 of H~SO) 

... Wiorking Journalist 
(.conditions .of 
Ser.Jee & Miscellaneous 
Provisions) Act 
(45 of 1955). 

S. Drup 4 M'alic 
Rcmedi.f;s (Objoction· 
able Advertisemems) 
Act (21 of 1954). 

6. Industrial (Development 
and RClulation) Act, 
(1951) •. 

(1912) etc. I>cJbi 
Laws Act Soc. 2 &. 7 
are ultra vires. 

Unconstitutional & 
void Offend$ Art. 
31(2) of Constitution. 

S. 5(1) (a) (iii) struck 
down as violatiYe of 
Art. 19(1) (g) of the 
Constitut ion. 

Part of S. 3 (d) 
invalid beyond 
permissible Ulllits/ 
boundaries of valid 
delegation. 

Scc. 20 void sonstitu .. 
tion of India 
Schedule VII List 
1 Entry 52, List .. 2 
Entry 24, ;25 in so 
far as it purports 
to affect las industry. 

7. M~tal Corpn. of InQia Does not provide for 
(Acquisition of Uader. ·compcDsation' within 
takin,) Act (44 of '196~) meanins of Art. 31(2) 

I. Payment of Bonus Act 
(1965) 

and is t.h erefOJe, 
void. 

Soc. 33. 34(2) 
invalid deleaates 
Jegl$lativc power 
to executive authority 
whioh is not 
pornlilsibJ. (Art. 245) 

AIR 1954 SC 119 
Dwarkadu 
Sri Divas Vs. The 
Sbolapur Spinninl 
&: Weavina Co. Ltd". 

AIR 1958 SC 518 

(511) ExPr-
N'ewspapers V'S. 

U.O.I. 

AIR 1960 SC 
554 (556) 
Ham4ar8 V"'l1ana 
Vs. lJ.O.l, 

AIR 1962 SC 
1045 Cal. Gas 
Co. lvt. Ltcl. 'V s. 
State of West Ben,.1. 

AIR 1967 SC 
637 U.O.I. Vs. 
Tbe Metal 
Corpn. of India 
Ltd. 

AI1l1967 SC 
691 Jalan 
Tra.Uaa Co. V s. 
Mill Mazdoor 
SalNl~ 
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9. Requiaitionin, and Mode of assessment AIR 1968 SC 
Acquisition of laid down in CI. (3) 377 U.O.I. Vs. 
Immovable :Property (b) is arbitrary. Kamalabai 
Act (30 of 1952). CI. 3(b) is ultra Harjivandas 

vires Art. 31(2) Parekh It 0 rs. 
of Consti.tution 
(beforo amond.ment 
of 1955). 

10. Income-Tax Ac:t (1922) Sec. 4(3) .(xxi) AIR. 1968 SC 
Income-Tu Act (1961) Sec. 10(25) void 658 Income-tax 

heina of foadios Officer Assam 
or Art. 14 of Vs. Lawerence Sinah. 
Constitution. 

11. Displaced persons S. 20B u·ltra ~-ires AIR 969 SC 
(Compeuati'Oo and Art. 14, 19(1) (f) 1126 Lachcman 
RchabiUtation) & Art. 3J(2) Dass It Or5. 
Act (19S4). of Constitution. Vs. MunioipaJ 

Jalalabad. 

12. Public Bm'Ployment S.3 in so far as AIR 1970 SB 
(Requirements as to it relates to 422 AVSN Rao 
Residence) Act (1957). Telengana . ultra- Vs. State of A.P. 

vires Art. 16(3). 

13. Bankiul Companies Act held invalid. AIR 1970 SC 
(Acquisition and 564 R.C .• Cooper 

Tran&ler of Under .. Vs. U.O.I. 
takillls) Act (22 of 
1969). 

14. Gold, (Contr.ol) Act, Ss. 5(2). (b) S. 27(2) AIR 1970 SC 

1968. (d) 27(6), 32, 46, 88 1453 Harakh Chand 
& 100 Constitutionally Vs. U.O.I. 
invalid. 

15. Hindi Sabitya Whole Act invalid AIR 1971 SC 966 

Samme)an Act (1962) violates (Art. 19(i) ) Smt. Damyanti 
(c) of the Narltlla Vs. U'.OJ. 
Constitution. 

16. Gold (Coutrol) Act, S. 71 invalid not AIR· 1971 SO 1170 
J96~. sa ved under Art. Badri . P"asad 

19(1) (f) & (g) etc. Vs. Collector 
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17. Public Employment 
(Requirement) as to 
Residence Act (1957). 

18. Maintenance of 
Internal Security Act 
(1971). 

19. Life Insurance 
Corpn. (Modification 
of settlement) Act (72 
of 1976). 

20. Industrial Disputes 
Act (14 of 1947). 

21. URBAN LAND 
(Ceiling'" Regulation) 
Act (33 of 1976). 

22. High Court Judges 
(Conditions of Service) 
Act, 1954 (as amended 
in 1976). 

Demaad or ploneerln, bioga. 
teeilooloaJ frona other CODA tries 

4160. SHRI P.R. KUMABA-
MANGLAM: 

DR. CHINTA MOHAN: 

MAlleH 24 •. 1"' 

3 

and Art. 19 (5) & 
(6) of the 
Constitution. 

S. 2 in so far as it 
dealt with Telengana 
area is bad. 

s. 17-A-invalid 
violates Art. 22 (7) 
(a) of Constitution, ' 

A~t violative of 
Art. 31 (2) of 
Constitution. 

SSe 25 -0 & 25·R 
contravene Art. 
19 (1) (8) 
31 (c). 

Sec. 27 (1) invalid. 

4 

or Contral Excise. 
Kanpur etc. 

AIR 1973 SC 
827 Govt. of 
A.P. Vs. 
V.V. Reddy. 

AIR 1973 SC 
1425 Sambhu 
Nath Sarkar 
Vs. State of 
West Bengal. 

AIR. 1978 SC 
803 M.M. 
Pathak Vs. U.O.I. 

AIR 1979 SC 
25 Excel Wear, 
etc. Vs. U.O.1. 
etc. 

AIR 1981 SC 
234 Maharao 
Saheb Sh. 
Bhim Singbji 
and Or5. Vs. U.O.I. 

Sch. I para. IO-words AIR 1984 SC 
"and who has retired 
on or after 1 st day of 
October, 1974" .••• 
unconstitutional and 
are struck down. 

1177 U.O.I. 
V s. Bidhubbushan 
Malik and ors. 

. I 

{a) whether rndia's pioneerinl bio-sas 

Will the Minister of ENERGY be 
pIt "sed to st~tc ; 

technology is in demand from other 
countries including China and jf 80 
details of offers received from Govern: 
ment and private parties and deals made; 

~b} wJt~.It~r JJl~i~ fla, 1.S ~iUion 
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p:.oaas, ;phlnts, wh;cb ,are (uncti~Qinl as 
against about l' mi11~oD in China; 

(c) whether biogas technology for 
improved output arid cut in costs bas been 
developed and if so, d.etai1s .tbereof; and 

(d) whether biogas plants in India 
have helped reduce deforestation? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) G,overnment 
have been receiving requests from many 
countries, including China for technical 
iof<;>rmation on biogas technology develop-
ed in the country, Several countries have 
8$Jced India to send ~xperts and to provide 
train;ng to their personnel in India. 
Recently, Lesotho and Thai1and have 
requested India for organising training 
;ourses on biogas for their technical 
personnel. Early in 1984 an officer was 
deputed to instal a biogas plant in 

: Afgbanisthan on a request from that 
country. A feasibility study for installation 
of biogas plants in Liberia was carried out 
on a request received from United Nations 
Centre for ,Human Settlements 
(HABITAT). Under CHOGRAM (Com· 
monwealth Heads of Governments 
Regional Meeting) Programme of Coope-
ration. a feasibility report was prepared 
for installation of biogas plants in 
Solomon Islands. KVle has imparted 
training in biogas to two nominees of t.he 
Government of Solomon Islands from 10th 
t.O 24th November, 1985. Indian specialists 
have also built biogas plants on request in 
Kenya. 

(b) Over 5.5 lakh biogas plants have 
been set up in India since 1974.75 and 
evaluation survey studjes conducted by 
independent agencies indicate that over 85 
percent of the plants set up under the 
National Project for Biogas Developnlent 
since 1981 .. 82 are in working order on all-
India basis. For China. earlier informa-
tion . indicated installation of about 
7 million plants while current information 
indicate that the number of ' plants 
functioning is about 4.5 million. 

(q) New, efficient and cheaper models 
of biQgas plants have been developed in 
the country during the last two years. 
These modeJs are: (i) Plant having 

I ,,(\iaeste~ m4de of an,gle icon fr,amp wrapped 
with polythene sh~et; n,ow known as 

"Oanesh" modeJ; (ii) PlaDt baviDi 
digester made of ferro-cement I.aments; 
(iii) Plant baving gas bolder mado or 
fibre .. glass" : re-inrorced phistic, (1v) Plant 
having conical' shape dji~ster" and 
spherical shape top with a provision .f 
gas holder, known as 'Pragad' model and 
(v) SmalJer capacity plant of 'one cubic 
metre gas production per day. 

, /'" " 

(d) Yes, Sir. Biogas Plants are m,inly 
use"d. for cooking purposes resulting'in! the 
saving of fuelwood and therel,y'helphig in 
the reduction of deforestation. 

I , •• , .. _: ' 

Study group on varlo us .spects or . . 1udastry" ," .~ , . 

4161. SHRI MURLIDHAR MANE 
Will the Minister of Induatry J:HJ. pleased 
to state: 

(a) whether a Study Group has, .~een 
set up by Government to go into the 
various aspects of industrial, sector; and 

(b) if so, the findings of Study Group 
and whether Government are also eon-
sidering its recommendation ? 

THE MINISTER OF STATE IN 
THE ,DEPARTMENT OF JNDlJSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and, (b) Development 
Councils in respect of various scheduled 
industries are set up under: the p~ovisioDS 
of the Industries, (PevC'lppJll,~nt '" and . '., \ ". , 
Regulation) Act and these Councils ,0 
into the various aspects of the relevant 
scheduled. ind:ustries. The. recon;lPl=dadons 
of the Development Councils arc cOD'ide-
red' by Government ior taking apprp,priate 
decisions. In addition, a Central Advisory 
Council for Industry has also been, set up 
by the Government to look. into I the 
various matters concerning the Scheduled 
industries. The recommendations. of this 
Council are taken into cons_deration ,while 
taking decisions in' this. regard. 

IDdlistri.l Sick Units in the COUDtry 

4163. ,SHRI P. R. KUMA~MAN-
GALAM; Will the ~!~iste~-:.'o~ .IN-
DUSTRY be pleased to slate:. 

<a> whether any independent .indepth 
st\ldi~s have be~n conducted hito'· t~. 
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cause. or industrial sick units in the 
,coUDtry; 

(b) whether it is fact that industrial 
"sick~ is a world-wide phenomenon of 
capitalist economy; and 

(c) whether suitable amendments are 
to be made in the Sick Industrial Com-
panies (Specia1 Provision) Bill, 1985 on 
,the basis of discussions at the Indian 
Labour Conference held in New Delhi in 
NQvember, 1985? 

THB MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM) (a) : Yes, Sir. 

(b) : Industrial sickness is inherent 
;n the very procest of industrUaisation·and 
is not confined to capitalist economies 
alone. 

(c) The sick Industrial Companies 
(Special Provisions) Act, 1985 had already 
been enacted. 

Demand for National Alcohol 
Authority 

4165. SHRI YASHWANTRAO 
GADAKH PATIL : 
SHltI Y. S. MAHAJAN : 

Will the Minister of INDUSTR Y 
be pleased to state : 

(a) whether the All India Alcohol-
based industries Association has s~ggested 
setting up of a National Alcohol Autho-
rity; and 

(b) tf so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETRO-CHEMICALS (SHRI R. 
K. JAICHANDRA SINGH) : (a) Yes, 
Sir. 

(b) A high powered body, namely t 
"Central Molasses Boardu consistins of 
Excise Ministers of all States and Union 
Territories is 'already JookinS after the 
WQr~ rel.fipa to moJ~.,sos apd a1cohol. 

Delerml.atl •• 01 we..... of Coal at 
tbe Dt.ti.atlon 

,4166. SHRI YASHWANTRAO 
GADAKH PATIL : 
SHlU RAM SWAROOP RAM 
SHRI B. V. DESAI: 

WHI the Minister of ENERGY be 
pleased to state ~ 

(a) whether the Coal India Limited 
bas agreed to tbe demand of tho State 
Electricity Board to aceept tbe weight of 
coal as determined by tbe thermal power 
stations at the destination; 

(b) if, so, the estimated loss as a result 
of loss of coal durin, transit by rail; 
and 

(c) whether this system would be 
extended to other users of coal also ? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE) : (a) In respect 
of unweigbed wagons elL has agreed to 
accept the weight of coal as determined at 
the Power stations end, till such time, the 
weigbbridges are installed by elL. How .. 
ever, this is subject to tbe SEBs dcposi .. 
ting in advance the value of one month's 
supply of coal to them by elL. 

(b) No firn1 data is yet available to 
estimate the loss during transit by rail. 

(c) There is no proposal under con-
sider9tion to extend this system to other 
users of coal. 

Ree overy of Arrears by Ney,eh Lig-
nite Corporation from Tamil Nadu 

Electricity Board 

4167. SHRI YASHWANTRAO 
GADAKH PATIL : Will tbe Minister of. 
ENERGY be pleased to state: 

(a) the amount of arrears duo to the 
Neyveli Lignite Corporation from the 
Tamil Nadu tEJectrcity Board for the 
power s~pplied; 

(b) whether there was dis"ut~ re,ar(f4" 
ina fhe prietn, of P9wer; 



(c) whether'· the dispute bas been 
settled; and . -.. 

(d) if so, the· details thereof and 
action taken to recover the arrears ? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to (d) 
The' previous agreement covering the 
period 1980·81 to 1983·84 between Neyvc]i 
Lianite Corporation Limited and Tamil 
Nadu Electricity Board for supply of 
power expired on 31-3-1984. The power 
tariff and other terms and conditions 
applicable to the next four year period 
commencing from 1·4·84 were under 
negotiation with Tamil Nadu Electricity 
Board. A settlement bas now been reac-
hed and an Agreement between Neyveli 
Lignite Corporation Limited and Tamil 
Nadu Electricity Board was silDed 011 
24 .. 2-1986. The following tariffs have been 
fixed for the four year period : 

Year }"ower Tariff 
I's/Kw. 11r. 

1984-85 36.50 

1985-86 39.25 

1986-87 42.50 

1987-88 45.75 

The above rates are inclusive of 
escalation in cost over the years but 
exclusive of all taxes, duties, cases and 
levies. 

A sum of Rs. 31.68 crores was due 
from Tamil Nadu Electricity Board up to 
De~ember 1985. The Board has asrocd to 
clear the arrears in 198~87. 

Compullor, COlt Ac couoUol for 
major industrJes 

4168. SHRI YASHWANTRAO 
GADAKH PATIL : 
SHRI SRIBALLA V PANI· 

QRAHI: 
Will 'the Minister of INDUST R Y 

be pleased to state : 
(a> whetber Governmont propose to 

briDl major industries under compulsory 
oost accouotioi covlraao; and 

Written A",werl ) 
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(b) if so, the details and objective 
thoroof 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUST-
RIAL DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) aDd (b) 
Prescribing of cost Accountinl Record 
Rules under Section 209 (1) (d) of th. 
Companies Act, 1956, for maintenance of 
cost accounting records for different 
inpustries is a continuing process. A~ and 
when rules are prescribed for a particular 
industry, a copy of the notification is laid 
on the Table of the House. 

New Indultrial Projects in Punjab 

4169. SURl C. MADHAV REDDl 
Dr. T. KALPANA DEVI ; 

Will the Minister of INDUS I'R Y be 
pleased to state : 

(a) whether the present political situa. 
tion in Punjab is affecting the pace of 
industflaJisation in Punjab; , 

(b) whether any new projects ill pub. 
lie sector have been recentJy sanctioned 
for Punjab, jf so, the details thareof; 
and 

(c) the detaiis of the investment pro-
posals in Punjab by private jndustnal 
Groups '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA 
CHALAM) : (a) The position with regard 
to industrialisation of Punjab may be seen 
from the (olJowina Dilures :-

Year No. of letters No. of Ind-
of Intent ustrial 

Licences 

1983 4S 69 

1984 44 94 
1985 51 72 
1986 (Jan.) l (; 

.. 



Year 

- l • 
1982-83 

19S:t84 
19 ... 8S 
19t$'.S6 . 
(Folt; 1986) 

·_------_ ... _-------
Am()unt re-imbursed unde,r 
the Central Investm~JU 
Subsidy Scheme (Ra. in 
Crores). 

1.47 

1.63 . 

3.49 

2.80 

(b) The' position with regard to new 
projects in PublIc Sector is as follows :-

Public 
Sector 
Under-
t_Itt ... · 
(SIDC+ 
State + 
CeDtre). 

---- .. _ .. _- --_._------ _ ... ~-- - -_-

1984 1985 
Letters Indus- Lettess Indus-

of trial of trial 
Intent Licences Intent Licences 

8 2 11 2 

~~) 'P,etails relating to name of the 
undertaking whether private or public, 
location etc. of industrial proposals for 
whIch Letters of Intent/Industrial Licence~ have -' been ,granted are published by 
Indi~n Investment 'Centre in their Monthly 
'News Letters' copies of whi _ h are avail-
able in the Parliament Library. 

Variation in rate of gas su pplied by 
ONGC 

4110. SHRI S. G. GHOLAP:' 
Will the Minister of PETROLEUM 

AND NATURAL GAS be pJeased to 
state: 

(a) whether it is a fact tb"at the oil and 
Naturai Gas Commission supplies gas for 

electricity to Maharashtra State Electricity 
Board, Tata Electricity Company and' 
OUjarat Electricity Compan)'; 

(b) if so, at what rate; 

(c) . whether it is a fact that the rates 
are differont for different parties; 

(d) if 50, the reasons therefor; and 

(e) whether it is also a fact that the 
rat~ is highest for Tata' Electricity C9D\-
pany and consequently the Bompay con-
sumers have to pay more? 

. c 
THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND 
N~TURAL GAS ~HRt CHANtiRA 
SH£KHAR SINGH) (a) Yes 9 Sir; ONGC' 
supplying gas to Maharashtra State 
Electricity Board (MSEB). Tata EJe.ctric 
Company (TEe) and Gujarat Electricity 
Board (GEB) ; 

(b) The gas which is being supplied 
to MSEB is billed at LSHS replacement 
value. The gas which is being supplied to. 
TEC is billed at coal replacement value 
upto 5685 Million Kilo calories per day, 
beyond which it is bil1ed at fuel rep]ace-
ment price. The gas which is being supp .. 
lied to GEB is billed at coal replacement 
value; 

(c) Yes, Sir. 

(b) The price of gas supplied is bas'cd 
on the replacement cost of the fuel being 
substituted by gas; 

(e) No, Sir. 

~umber of pending cases before Delhi 
High Court. 

4171. SHRI VIJAY N. PATIL; Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether the establishment of 
Administrative Tribunal 011 1 November, 
1985 has reduced the number of cases 
pending befor,e the Delhi High Court after j 
the cases of Central Government servants 
relating to their service matters were trans-
ferred to the Administrative Tribun'aJ; 
and 

(b) if so, the number of cases pen-
ding before Delhi High Court at the end 
of January; 19S6 ? 

THB MINISTER· OF STATE IN "THB 
MIN1STkY OF LAW AND JU'STtCE 
(SHRI H.R. BHARllWAJ): (a)' Th.: 



Re;i.stry of the Delhi High Court has inti-
mated that the pendency has been reduced 
to the extent of 1,147 by the transfer of 
Civil Writ Petitions to the Central Admi· 
nistrative Tribunal. 1.131 cases were 
transferred in the month of November. 
1985 and 16 cases were sent thereafter. 

(b) As intimated by the Registry of 
the Delhi Higb Court 8,552 writ petitions 
and 60,709 other cases wer.! pending at the 
end of January, 1986. 

New technology in the field or tcJec om .. 
mUDlcations 

4172. SHRI HUSSAIN DALWAI: 
Will the l\1inister of COMMUNICA-
TIONS be pleased to state: 

(a) the new technology contempla-
ted to be introduced in the field of tele .. 
communications with a view to 
take India to 21 st century; 

(b) whether it is likely to do away 
with the underground cable system which 
is a constant source of public nuisarlce in 
big cities; and 

(c) how far our telecomnlunication 
system can be switched over to the televi-
sion system ? 

THE MINISTER OF STATE OF 
THE MINISTER OF COMMUNICA ... 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIW AS MIR .. 
DHA): (a) Digital Technology. 

(b) No Sir. But some of the prob .. 
lems beina faced in the existmg cable 
media will be. taken care of by the new 
tecbnoloiY. 

(c) The switching over of 'Telecoln-
munication system to television system is 
not appropriate as the telecommuni~ation 
system' has to provide a variety of ser-
vices of which television transmission can 
only be a part. 

Separation of Telear.pbs Department from 
PbitaJ Del)llr!meot 

411·3. SHRI HUSSAIN' DALWAI : 
Will tbe Minister of COMMUN1CA~ 
TIONS be pleased to state: 

(a)' whether the Telo8f8l'hs Det'811;;'· 
ment has· been separated from 'the Postal 
Department; and 

(b) whether· under the new system in' 
sub .. post offices, no telegraph oiUce is si.:. ' 
mult,aneously opened as thAt 'work is DOW 
independently look-ed after by the Telegra-
phs Department? 

THE MINISTER OF STATE OF 
THE MINISTRY OF, CO'MMUNICA-' 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY ~F 
HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) Yes, Sir. 

(b) No, Sir. Even in the erstwhile 
Posts and Telegraphs Department, Telc-
gf aph Offices were not simultaneously 
opened along with orening of Sub-Post 
Offices since the norms laid down are 
different in the two cases. This policy 
has not been changed so far. 

Setting up of super thermal power 
station in Gujarat 

4174. SHRI AMARSINH RATH .. 
A WA: Will the Minister of ENERGY 
be pleased to state; 

(a) whether Gujarat is facing power 
crisis since long; 

(b) jf so, whether Government have 
taken any decision to set up a super ther-
n1al power station in Gujarat; 

(c) if so, the sHe selected and other 
details; and 

(d) what other measures are beina . 
taken to meet the power demand of the 
State during the Seventh Plan period 1 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) Guja:' 
rat has been, by and large, meeting its en ... 
ergy requirements but there is some 
peaking shortage. 

(b) No, Sir. 

(c) Does not arise. 

(d) During the Sev.nth Plan petiod. 
additional capacity· or 108S' MW compri'" 
sing of 125 MW Hypro and 960 MW 



Thermal is proposed to be set up in 
Gq,;arat. In addition to this, the State 
would also get its share from the Vindhya. 
cbal Super Thermal Power Station. the 
Korba Super Thermal Power Station Extn. 
and NTPC's proposed gas-based station 
to be set up at Kawas. In order to im-
prove generation from existing Thermal 
Power Stations, the revamping of the 
Gandhinagar, Dhuvran and Ukai Thermal 
Stations has been initiated under tbe Cen-
trally-sponsored Renovation and Mode .. 
rnisation programme. 

Sick detergent units 

4175. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the number of detergent units set 

up in the country; 

(b) the number of such detergent 
units in Karnataka; 

(c) whether some of the detergent 
units in the country have become sick; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) (a) There are 22 units in 
the organised sector and about 500 units 
in the small scale sector for the manufac-
ture of detergents. 

(b) There are 2 units in the organi-
sed sector and 0 ver 10 unit s in the small 
scale sector in Karnataka. 

(c) &. (d) According to information 
available for organised sector, three units 
viz •• Stephen ChemIcals (Punjab), Union 
Home ProQucts (Karnataka) and Haryana 
Detergents (Haryana) are sick/incurring 
losses for some time. Information about 
aick deteraent units in the small scale sec-
tor is not separately maintained. 

EnTiroamenta I f.prof8ment In cellleDt 
Industry 

4176. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government have taken 
steps for environmental improvement in 
cement industry; 

(b) if so, the number of projects im-
plemented therefor; and 

·(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) (a) 'to (c) Yes j Sir. Cement 
industry has been incJuded in the list of 
20 high polluting industries in respect of 
which a letter of intent is converted into 
Industrial Licence only after certain speci .. 
fied conditions regarding environmental 
pollution control are fuJfiHed. These in .. 
elude confirmation from the concerned 
State Government regarding suitability of 
the site of the project, certificate from the 
concerned State Pollution Control Board 
regarding adequacy and appropriateness 
of the pollution control equipments instal-
led or proposed to be jnstaJled by the 
concerned undertaking and a commitment 
by the entrepreneur both to the State 
Government and the Central Government 
regarding installation of appropriate equip.. 
ments to prevent and control pollution. 
Import of pollution control equipments 
which are not indigenously available is 
also permitted HberaiJy. The industry is 
conscious of the need for controlJins dust 
emission coming out of cement plants and 
they have been setting up suitable equip .. 
ments such as electrostatic precipitators 
(ESPs), bas filters, cyclones, etc. Accor .. 
dina to the GMA, out of 161 kilns owned 
by 76 cement factories, 71 kilns have alrea-
dy been fitted with ESPs and 28 more are 
under installation. Others have also plans 
to instal ESPs or other dust colle~tioQ 

equipmcnts in the near future. 
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Requlremeat of balk drulI 

4177. SHRI SRIHARI RAO : 
SHRI D.N. REDDY: 

Will the Minister of INDUSTRY be 
pleased to State; 

(a) whether it is a fact that estimated 
bulk drug requirements for 1984 .. 85 were 
worth Rs. 581.9 crores; 

(b) if so, how these requirements 
were met whether through indigenous pro .. 
duction or imports; 

(c) whether requirements of bulk 
drugs will be fulfilled indigenously during 
the Seventh Five Year Plan period; 

(d) whether the Indian firms have 
fulfilled fully the easter task of formula-
tions; and 

(e) jf so, whether this task would be 
made easier for them by reduction in for-
mulations from 30,000 to about 3,000 
as against 300 recommended by Wor Id 
Health Organisation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAY-
CHANDRA SINGH) : (a) Yes, Sir. 

(b) These requirements were met 
largely by indigenous production. 

(c) No, Sir. 

(d) The country has achieved near 
self sufficiency in formulation. 

(e) It is difficult to generalise. 

[T,anslatlon] 

Divisional Engineer Telephones Office 
In Almora 

4178. SHRI HARISlf RA W AT: 
Will the Minister~ of COMMUNICA-
TIONS be pleased to state: 

(a) whether he is aware that some 
new small, telephone exchanges have been 
80t up in Almora and Pithoragarh districts 
of Uttar Pradesb durina 1985.86; 

(b) if so, whether work-load here 
justifies the setting up of a new Divisional 
Engineer Telephones' Office, and 

(c) if so, whether Government pro-
pose to set up a new Divisional Engineer 
Telepbones' office in AJmora during 
1986-87 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS M1RDHA): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

{English] 

Merger of R.M.S. Sorting Offices with 
Post Offices 

4179. SHRI HARISH RAW AT: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether his Ministry has decided 
to abolish the Railway Mail Service sor-
ti ng offices and to merge them with the 
post offices; 

(b) if so, the rationale of doing this; 
and 

(c) whether his Minjstry has exami-
ned the effects of this decision on mail 
delivery system? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF 
STATE. IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS MIR-
DHA): (a) No. Sir. 

(b) & (c) Does not arise. 

Telephone lines in Maharashtra 

4180. SHRI ANOOPCHAND SHAH: 
Will ,the Minister of COMMUNICA-
TIONS be pJeased to state: 

(a) whether TeJecommunication~ 
Department. Maharashtra Circle is in 
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'need of approximately 1 SOOO telephone 
lines yearly to provide aU over Maharash-
tra looking towards the present demand; 

(b) whether due to less allocation of 
funds tb~y are not in a position to pro-
vide 19,000 lines a year; 

(c) if so, the measures Government 
propose to take: and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTERY OF COMMUNICA-
TIONS AND THE MIN1STER OF 
STATE IN THE ~IINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS MIR-
DHA): (a) The rate of growth in de .. 
mand is about 40,000 yearly. 

(b) No. Sir. The rate of giving new 
connections wouJd be on an average 
around 20,OCO lines a year during 7th 
plan. During the current financial year, 
more than 10,000 lines have been provi-
ded upto 15 3.1986. 

(c) & (d) In view of severe resource 
constraints, it is not possible to n'lect full 
demand during the 7th plan. 

Payment of rebate (Ialm to Bombay 
Khadf and Village Industries 

Commission 

4181. SHRI ANOOPCHAND SH~H: 
Will . the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fa<.:t that Kbadi 
and Village Industries Commission (K VIC) 
is not giving required certificates to 
Bombay Khadi and Village Industries 
Association to get relief in Income Tax; 

(b) the main reasons therefor; 

(c) whether it is also a .fact that Khadi 
and Village Industries Commission (KVle) 
is not giving rebate .claim to Bombay 
Khadi and Village Industries. Association 
in time inspite of budgetary provisions; 
and 

(d) ,the total, amount due to be paid 

on this account to Bombay Khadi and 
Village Industries AS$ocia~ion,. Bombay 
upto 31 December, 1985 ? 

TI-IE MIN1STER OF STATE IN THE 
DEPARTMENT OF . INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (d) The pendio& 
matters of the Bombay Khadi & Village 
Industries (KVI) Association relating to 
issuance of approval letters for exemption 
from Income tax and release of rebate 
claims were recently discussed in a meetin, 
with the representatives of Association 
and the Khadi & Village Industries 
Commission (KVle). As agreed therein. 
the Commission have issued approval 
letters to Bombay KVI Association for 
exemption from income· tax upto the 
a ssessmeot year t 1984 .. 85. The Association 
has now further requested issue of appro-
val letters for the years 1985-86 and 1986· 
87 which are being processed by the 
Commission. 

The rebate claiLns of the Association 
upto September, 1985 have already been 
paid to the Association. The claims for 
the subsequcnt period, Le. Oct()ber and 
November, 19d5, which were received only 
on 4th March and 10th March, 1986_ 
aggregating to about Rs. 47 lakhs are being 
secrutinised by KVIC. 

Security staff to Post Masters 

4182. SHRI ANOOPCHAND S}JAH : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether there is any proposal to 
provide security staff to post masters as 
monetary dealings are increasing day.by .. 
day; 

(b) if so, the action Government pro-
pose to take in this regard; and 

(c) jf not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRl RAM. NIW AS MIRDHA) : (a) 
There is no fresh proposal under conside-
ration. in this reBard,. 



t93 , CHAIT.A'4, 1908 (S.tfKA) 194 

(b) &. (c) Postmasters General ha ve 
POWlet8 to prdvide' chowlCidars to sa.feguard 
the government property in post offices 
wherever considered necessary taking into 
account' the local circumstances and the 
value of GoV'ernment property kept in post 
offices. Police Guards are also arranged 
if circumstances so demand, taking into 
account the local situation. Police escorts 

are also arranged when cash~is conveyed from 
one .office to another whenever it exceeds 
limit specified by the department. Some 
important post offices have hot line tele-
phones to the nearest police station and 
some have alarm systems. These arrange-
ments are considered adequate. 

Indo.,r'e. let up by Don-resident 
IndiaD. 

4183. SHRIMATI BASA VARAJES-
WARI : Will the Minister of INDUSTRY 
be pleased to state : 

(a) the total number of industries set 
up by the Non-resident Indians in the 
country; 

(b) the loeation and type of these 
industries; 

(c) the total amount invested in each 
plant: 

(d) whether any plant has started 
production? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHAL}\M) : (a) to (d) Since the setting up 

. of tbe SpeciaJ Approval Committee (NRI) 
in November, 1983. 320 approvals for 
, import of capital goods, 66 foreign col1a-
boration approvals & 132 letters of intent/ 
letters of permission/STA Registration, 
have been given to the non-resident Indians 
ut}to December, 1985 for setting up indust_ 
ries in India. These approva.Js cover 
industries like Sponge iron, Mild and alloy 
steel rolled products, newsprint, cement, 
m,eth4ftol, polyethcr polyol, telephone 
itiatruments, EPABX, ,TV picture tubes, 
niini computers/microprocessor based 
s)ist~s etc. Total investments· in fi~ed 

isMts in the various schemes' covered by 
tttest aJ)provals is estimated at Rs. 1074.48 

crores ,and the NRI investment in these 
projects is expec'ted to be of ·the order of 
Rs. 182.67 crores. The details of the 
projects are published in the Monthly 
Newsletter brought o·ut by the Indian 
Investment Centre, New Delhi, which is 
available in . tbe Parliament library. The 
projects are at various' stages of impl"trien .. 
tatiOD. . 

Progress or optfcal fibre project at 
Gorakhpur 

4184. SHRI BAL RAM SINGH 
Y ADA V : WiH the Minister of INDUSTRY 
be pleased to state the progress in the 
establishment of optical fibre project at 
Gotakhpor in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): No decision has so far been 
taken regarding setting up of Optical Fibre 
Project. 

Compilafion of rules framed UDder 
Central Acts 

4185. SHRI SHANTARAM NAIK: 
Will the Minister of LAW AND JUSl ICE 
be pleased to state : 

(a) whether his ministry proposes to 
publish any compilation of rules framed 
under the Central Acts; 

(b) if so, the time by which the publi-
cation will be brought out; 'and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ): 

(a) No, Sir. 

(b) Does not airse. 

(c) Pursuant:- to the recommendations 
of the Parliamentary ComI'llittees on Subor-
dinate Legislation, a scheme for maintaining 
subordinate Legislation (containing rules. 
not'j6cations, orders etc.) up-to.date and 
making the same available expeditiously to 
the public, has been formulated. As 
subordinate lc,gislation under aD cnactment 
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Is Issued by the Ministry administratively 
concerned with the enactment, the scheme 
requires ·the adininistrative Ministries to 
maintain folders containing up-to-date 
copies or all rules, orders and notifications 
Issued by them. The Legislative Depart. 
ment, while preparing the revised editioD 
'of any Central Act also compHes on the 

. basis of the material available with it a 
manuscript of a booklet containing all the 
subordinate legislation under the Act and 
sends the same to the administrative 
Ministry concerned with the Act. The 
administrative Ministry bas to scrutinise 
the manuscript. finalise it in consultation 
with the Legislative Department and then 
get It. published. While the Act is published 
by tbe Legislatiye Departlnent, the subor .. 
dlnate Legislation under the Act has to be 
'Published by the administrative Ministry. 
Thus, while the responsibility for brining 
out such booklets will be of tbe admin!st-
rative Ministries concerned the Legislative 
Department would be helping the administ-
rative Ministries in preparing, finalising 
and checking their manuscripts and proofs 
of the said booklets. 

2. The above scheme is in substitution 
C)f the earlier proposal of this Ministry to 
bring out a revised edition of the OSRO 
which is in 30 Volumes and four Supple-
m~nts to Volumes I to IV. The prepara-
tion and publication of these Volumes had 
taken more than 20 years and a revision 
of these Volumes would take almost the 
same time and the Volumes would 

. be out of date before they are printed 
and pJaced on sale. The said scheme 
would enable the maintenance of subordi-
nate legislation up~to-date and make the 
same available expeditiously to the publ1c. 

3. S6 far, under the scheme. compi-
1ations of subordinate legislation under six 
Acts have been published by the administ-
rative Ministries as companion Volumes 
to the Acts published by the Legislative 
Department. Manuscripts of compilations 
of subordinate legislation under twenty. 
seven more Acts have been finalised by the 
Legislative Department and sent to the 
respective administrative Ministries for 
Ictting them published by them. 

Coarse.n lealsJatlve dr.ftJol t 

• Ue6. SlIRI SlIANTAltAM NArK: , 

Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether his Ministry conducts any 
course in legislative ,drafting; 

(b) if so, how many States have bene-
fited by the course; and 

(0) the number of officers trained under 
the course? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) to (c) 
The Legislative Department of the Ministry 
of l.aw and Justice does not as yet have 
any or~anisatjon for conducting courses 
in legislative draftinfl. However, it has a 
programme or imparting training· to officers 
of the Sf ate Governments and Union 
territories. This progamme has been in 
operation since the beginning of this 
century and. upto 1985, training in drafting 
and related fields were given to 192 officers. 
Twenty States and three Union territories 
have so far benefited by this programme. 

Translation of Chil Code in Goa 

4187. SHRI SHANTARAM NAIl{: 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) whether uniform civil code (CodicO 
Civil Portuguese) is in force in the Union 
Territory of Goa, Daman and Diu; and 

(b) if so, whether his Ministry has any 
plans for transJating it in English, Hindi 
and other n .. (.;oinjs~d fa nguages with a view 
to make a study of it in the light of the 
objective of Article 44 of Constitution of 
India? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) Yes, Sir. 

(b) No such proposal is under consi· 
deration of tbe Government. EOllisb 
translations of some P~trts of the uniform 
civil code are however available and steps 
are also beiDg taken by the Goa, Daman 
and Diu Administration to tralls).t, tb • 
civil Coao int~ Ep,Usb. 
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Espaa.Joa 01 Telex aDd Teleltaph, 
Sf.teaa 

4188. SHRI PRATAP BHANU 
SHARMA : Will the Minister of 
COMMUNICATIONS be pleased to 
State: 

(a) whether Government are conside-
rina to live more thrust on the expansion 
of telex and telegraphy system in thc 
country duriol the Seventh Fi vo Year 
Plan; 

(b) it' so, the details thereof; and 

(c) what effective steps aovcrnment 
propose to take to improve and modernise 
the present oet work ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) 
to (c) Durina the 7th Five Year Plan it is 
proposed to give thrust to telex expansion 
so as to make it available practically on 
demand by tbe end of the plan. In regard 
to the telegraph services the thrust will be 
on modernisation of the network to 
improve the quality of service. 

The telex capacity is proposed to be 
expanded by around 32,000 lines during the 
plan period. To improve the telex. service 
it is proposed to instaJl electronic telex 
exchanges in all metropolitan and major 
cIties. In fact, SPC electronic exchanies 
have already been installed in 4 metrocities 
of Bombay, Calcutta, Delhi and Madras. 
Besides, the direct exchange lines, transit 
lines are also proposed to be provided 
through the provision of electronic transit 
exchanaes which will improve the transit 
work ins. Even in the smaiJer towns small 
capacity indigenous electrvnic exchanaes 
wiU be installed to improve the present 
network. 

The stops proposed by the Government 
to improve and modernise the present 
tolegraph netwo"rk include: 

(i) development & commission-
"in, of Store and Forward 
Me.sap Switchill8 System; 

(ii) Expansion of Store and For-
ward Telegraph systems; 

(iii) Expansion of Store and F or-
ward Oentex System; 

(iv) Development & commission-
ins of electronic key boards; 

(v) Development & commission .. 
ing of phonocom concentra-
tors; 

(vi) Replacement of existing 
electromechanical teleprinters 
by electronic teleprinters; 

(vii) Provision of uninterrupted 
power supply systems; and 

(viii) Provision of computer aids 
for operational and manage-
ment needs. 

AvaiiabUity of Gas from Bombay High 
and Hazira 

4189. SHRI PRATAP BHANU 
SHARMA: Will the Minister of PETRO .. 
LEUM AND NATURAL GAS be pleased 
to state: 

(a) the actual quantity of natural gas 
available per day in the Bombay High and 
Hajira regions; 

(b) out of this how much is being flared 
up and how much is being utilised; and 

(c) by when it will be possible to utilise 
the entire available gas for productive 
pur,\>ose'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) In the year 
19H4-8S production of associated natural 
las in Bombay Higb was about 12.08 
MMCMD; there is DO production of natural 
las in Hazira; 

(b) Out of the above mentioned 
quantity, 5.19 MMCMD of gas was flared, 
after meeting the requirements of internal 
consu~Ption and of consumers. 
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(c) The . compression faciJities in 
Bombay Hi$~t which were hitherto 
adequate, are being augmented and are 
expected to be co;mmissioned by Apdl 1986. 
With this, all the gas produced here will 
be taken onshore for consumption and 
there will be no flaring, except for safety 
reasons. 

Policy on procuring L.P.G. cylinders 
from maDufacture,s 

4190. SHRI PRA T AP BHANU 
SHARMA: 
SHRI SYED MASUDAL 
HOSSAIN 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) the policy of Government for pro-
curing L. P. G. cylinders from various 
manufacturers; 

(b) whether it is a fact that many new 
L.P.G. cylinder manufacturing units are 
lying idle and becoming sick for want of 
orders from oil companies; 

(c) whether any memorandum was sub-
mitted by the All India LPG Cylinders 
Manufacturers Association in this regard; 
and 

(d) if so, the reaction on Government 
thereon? 

THE'MINISTER OF STATE OF THE 
. MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) & (b) The 
present purchase arrangements of the oil 
marketing companies for LPG c ycHnders 
will be running o,ut on Mar~h 31, 1986. 
Keeping in view the substantial excess 
capacity which exists for this item in the 
countrY9 the oil companjes will be procuring 
their requirements for 1986-81 from all 
existing manufacturers and new units who 
have prescribed approva1s. 

(c) and (d) Memoranda subrr:titted by 
LPG cylinders manufacturers including the 
All India LPG Cyli~de,r, Manufacturers 
AM9ciation ha~ bee~ kept in view while 
framill, the PQI~~X fot 19%6r~7. 

Publl,e eatJ •• ce •. , on the b •• I, .1 
Hexagon scheme ,!a. hili and back-

ward areas 

4192. PROF. NARAIN 
PARASHAR : Will 
COMMUNICATIONS 

the 
be 

Minister" of 
pleased to 

state: 

(a) whether any priority to provide a 
number of Dublic call offices on the basis 
of 'Hexagon scheme~ is proposed to be 
given to the hill and backward areas in 
view of the difficult geographical t~rraiD 

and poor communicat,ion faciliti.es; 

(b) if so, the nature thereof and if not, 
the reasons therefor; and 

(c) the date by which all the hexagons 
would be provided public call offices and , " 

the number of ha~agons demarcated for 
this purpose in each State/Union Territory? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY 'OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) & (b) Priority to the 
hilly and backward areas is being given :by 
relaxation of population standard. In 
ordinary areas, population for entitlement 
of LDPT on loss basis is 5000; for hiUy aDd 
backward areas, this is 2500. 

(c) In view of the limited resources, 
only 9000 of the required about 27.409 
hexagons, are proposed to be c9ve~~4 

during the Seventh Plan period. 

The number of hexagons to be provided 
with Long Distal,lce Public Tel~p~9~es in 
the country are given State-wise in the 
attached statement. 



Statement 

Totallnblblted Hesaloni/Hesaloal to .e provided .tab Teleeo. IIlcllity .Ioh 
31·3·85 

Sf: No. Nam~ of Ci~.cle Total inhabited NlJ~ber: of 
Hexa,ons. HexaloDs to b. 

provided. 

~ "'. - ---- - --- --

1. ADdhra Pradesb 4991 482 

2. Bihar 41AD, 3586 

3. Gujarat (iocludiD8 Oujarat, 231? 12+t 
Da.dr ... Napr a.vcli. Diu, 
Dam~~)~ 

4. Ja~u " K~sbmir 885 63' 

5. Karnataka 364. 1506 

K~r.,h~ (ipcJudin~ ~cra)a~. M~be 546 • 10 6 .. 
" Minicoy, Lakasbdeep, 
Aminqivc: IsJands). 

7. Madhya Pradesh 6183 3267 

8. Maharashtra (including 4842 2878 
Mabarasbtra, Goa). 

9. North Eastern (including Assam, 3308 2587 
Tripura, Manipur, ~~gha}1l~a., 
Mizoram, Na~aland, Aru~acbal 
Prad.esh). 

10. North Western (including 2023 1012. 
Haryana. Hj~acba~ Prades~ 
PuDjab & ChaDdii~r.h). 

11. Orissa 2110 1384 

12. Rajasthan 61~~ 480& 

13. Tamil Nadu (includina 1672 82 
Tamil Nadu, Pondicherry), 

14. Uttar Pradesh 40SS 2032· 

IS •. W.es~I·B..Nat Oll~lud.iPa, 2777 1961 

W~" B~)~. Sj"im. 
Adl~ql.:N.~lqb~ 
IaJanda). --- ~-----} 

Tota1.. : '9280,., .27~17 
..... -- ---



ae.lltratloa of Marr'ea.s 
4193. PROF. K.V. THOMAS: 

SHRI VISHNU MODI: 

Will the Minister of LAW AND 
JUSTICE be plcased to state : 

<a> whether the submission of 
marriage certm-;atc is proposed to .be 
made compulsory while giving declaration 
of martial status for any job in Govern-
ment, prj vate and public sector; and 

(b) whether a law relating to 
matrimonial disputes like marriage age, 
registration. divorce, is proposed to be 
enacted in respect of all the categories of 
citizens irrespective of caste and ·creed ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ): 
(a) No, Sir. 

.(b) The Fam. Courts Act, 1984 
provides for the establishment of Family 
Courts, Inler-alia, for resolving matri-
monial disputes, like a suit or proeee dinK 
between the parties to a marriage,-

(i) for a decree of nullity of 
marriage or restitution of 
conjugal rights or judicial separa-
tion or dissolution of marriage; 
or 

(ii) for a declaration as to the 
validity of a marriage or as to 
the matrimonial status of any 
persons; or 

(iii) with respect to the property of 
the parties or either of them; 
or 

(iv) for an order or injunction in 
circumstances arisiDi out of a 
marital relationship. 

This Act wiJl be applicable to all the 
Clt.gories of citizens, irrespective of caste 
or creed. 

p.,wer production and requlremeot 
darlas SeYeatb Pia. 

4194. PROF. K. V. THOMAS: Will 
the Minister o6ENBRGY b. pleased to 
Itat. : 

<a> how much power will be needed by 
the end of the Seventh Plan; and 

(b) how much power will be produced 
by the end of the Seventh Plan '1 

THE MINISTER OF ENERGY 
(SHRI VAS~NT SATHE): (a) The 
power requirement at tbe end of the 
Seventh Plan perjod is estimated as about 
269 biHion units. 

(b) The aross generation and availa .. 
bility at the end of the Seventh Plan are 
cstimateJ at about 276 billion units and 
255 billion units respectively. 

"'iodioS up proceedings. of Companies 
Peodiul afler Issue of 

Orders by Courts 

4195. SHRI P.M. SAYEED: WHI 
the Minister of INDUSTRY be pleased to 
state : 

(a) the total number of companies the 
winding up proceedings of which arc yet 
to be completed after the· courts have 
issued orders for their winding up; 

(b) the dates on which the various 
courts issued winding up orders regarding 
the companies mentioned in part (a) 
above; 

(c) the number of companies the 
liquidation proceedings of which are 
pending for more than 12 years after tbe 
courts' winding up orders; and 

(d) the reasons for such an inordinate 
·deJay in each case '/ 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRl M. ARUNA-
CHALAM) : (a) Total number of such 
co~panies, under winding up, as on 
31.12.85, was 1349. 

(b) and (c) Details reaardin, dates. on 
which variou& courts issued wjndina up 
orders are not readily avaiJable. The time, 
monoy and eneriY that will need to be 
spent in collection and compilation 
thereof arc also not likely to be com-
mensurate with the desired results. 
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(d) Liquidation proceedings are 
conducted by the Liquidators under the 
direction and supervision of the concerned 
High Court. These processes are some .. 
times~ time-consuming entailing litigation 
in setting claims of creditors, realisation 
of assets, including those of debtors* etc. 

Dellcen.lng of Industriel 

4196. SHRI P.M. SAYEED: WiJI 
tbe Minister of J ndustry be pleased to 
state: 

(a) whether it is a fact that 
Government p,ropose to delicense 
industries provided they fulfil certain 
conditions laid down by Government; 

(b) if so, the details of the proposal 
and the conditions laid down therefore; 
and 

(c) the number and names of the 
districts where such liberalised industries 
are likeJy to be set up in case these places 
ha ve been identified and earmarked for 
the purpose ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b) The delicensing 
of industries is considered in respect of 
industries w·here there is prima facie need 
for further capacity J keeping in view a 
five year perspective; industries which 
relate to capital goods and are on Open 
General Licence; and which have been 
notified under Section 22-A of the 
Monolies Restrictive and Trade Practices 
Act, 1969 as of national importance, the 
items being of mass consumption, 
particularly those of interest to Jower and 
middle income groups, the ind ustries 
which have export possibilities and where 
the industries involve high technology or 
where the techno1ogy is changing very 
fast. 

Ba'sed on the above mentioned criteria, 
2S broad categories of industries and 
82 bulk drugs and formulations were 
delicensed for Non-MRTP and FERA 
companies in March/June, 1985. Later in 
January, 1986. some more industries were 
aelj~OP"~4 ill f~V9Uf ~f MRTP/FERA 

companies for locations in Centrally 
declared backward areas. 

(c) It is for the entrepreneur to 
choose the locations in accordance with 
the policy announced by Government. 
However, in respect of industries deUcen .. 
sed for MRTP/FERA Companies, the 
parties are allowed to set up capacities 
only in centrally declared backward 
areas. 

Schtme to augment Coal Produ ctJon 

4197. SHRI P.M. SAYEED : Will the 
Minister of ENERGY be pleased to 
state : 

(a) whether fresh instructions have 
been issued to the coa I industry in tbe 
country to augment its output and increase 
efficiency; 

(b) whether the scheme includes 
receiving of feed back from aU the units by 
the Government in order to gauge the 
position periodically; and 

(c) if so, the saHent features of the 
whole plan? 

THE MINISTER OF 
(SHRI VASANT SATHE): 
Sir. 

ENERGY 
(a) Yes 

(b) and (c) Action plans for systematic 
and efficient implementation of production 
programmes in the coal companies have 
been prepared. These include fixation of 
quarterly coal production targets, physical 
and financial targets, organisational 
development, strategy, welfare, safety etc. 
Government is regularly monitoring the 
~mplementation of this Action Plan. 

[Trans/ation} 

Vacancies or Judges in Higb Courts 01 
Andbra Pradesh, Mad by. 

Pradesb aO,d Madras 

4198. DR. A.K.. PATEL: Will the 
Minister of LAW AND JUSTIC. b, 
pleased to state: 
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., ~~) . Y'he,~ller it is a' fact that 
'88,350, .s2450 and 1 ,33~ 750 . easS$ are 
pendinl in the High Courts of Andhra 
Pradesh, Madhya Pradesh and Madras 
rea~Hye1y and yet the posts of jud,es 
·ar4' IyiQ,8 vacant in these courts since 
i9i~, 1982 and, 1981 respectively; arid 

(b) whetner observance of the pro-
cedure regarding 'fiUing of vacant posts of 
jiidges has been considered more 
important than the huge number of cases 
pending in the Courts for year,s '1 

THE MINISTER OF STATE IN 
tHB MINlSTllY OF LAw AND 
'jU~tItE (SgRI H. K.. BaARDWAJ); 

(a) A statement showiq tbe .umber or pondin, cases and the Dumb« of 
vacancies with dates on which they at. 
in the . High Courts of Arldhra' Pr8delh, 
and Madras is enclosed. 

(b) The Oovernm~nt is m'ati'nJ ~.ll 
possible efforts to ensure tbat vacancies 
in these High Courts arc fined in as 
expeditiously as possible. Consultation 
with the authorities speCified ill' Article 
217 of the Consti'fution or Iftdia" 'is 
mandatory before appointment of l_s 
can be made. 

Statement 

'Sl. High COurt 
No. 

1. An~hra Ptadesb 

NUttiber of pending 
caseS as reported 
by the Registries 
or High Courts 

88,349 

(as on 30.6.1984) 

2. Madhya Pra'desh 52,463 
(as on 30.6.1985) 

3. Madras 1,33,751 
(as on 31. t 2.198:5) 

Number of 
vacancies 
as on 
1.3.1986 

5 

4 

Dates on which 
vacancies arise. 

26.11.1982 

29.11.1982 

1.7 •• 983 

8.4.1984 

5.7.1984 

10~10.r984 

8.4.1985 

19.8.1985 

2.11.1982 
lS.6~198S 

29.10.198'5 

4.11.f,ftS 

20.1.1915 

lS~9. 1983 
12.tO.t;G3 

25,l~t98S 

1.6,1985 
'iii'. Y .' ... h .... ". "', 
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'f~Wthrr.fa.kb,,**, 1rItb 
aobtat·tt,.S.T.D. 

4199. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of COM-
Mt)NICATlONS be pleased to state: 

(-8) wbetber .Oove'DtIlent pr.o pose ,to 
link Charkhidadri with Robtak Tele.phoD.e 
Excbango (Haryana) througb S.T.D.; 
.ad 

,(b) if 10, when ? 

THE MINISTER OF STATE OF 
TIRE ,MINISTRY OF COM.NUNICA-
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIW AS 
MlRDHA) : (a) and .(b) At present there 
is .no ·propesal under .consideration for 
linking Charkhidadri with Robtak 
l'elQPbone Exchange througb S.T.D. 

P.JpeUtae between Ma.tbara and Karnal 
··Ior.SUpply -of P.etroleom 

~200. SH,Rl CHIIlANJI ,LAL 
SHARMA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be 
pleased ta 'state : 

,(a) whether Government propose to 
lay pipelines for supply of petroleum 
between Mathura and Karnal; and 

(b) jf 'so, 'the steps taken so far in this 
regard and when the work will be 
comp]eted? 

THE MINISTER Of' STATE OF 
THB MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI 
CHANDRA SHEKHAR SINGH): (a) 
No Sir. 

(b) Does not arise. 

,1.1.-aep'.u e .r,lees'" D 'SM ..... alld 
Ghazlabad. U.P. 

4201. SHRI CHIRANJI LAL 
SHA1t'MA : Will tbe 'Minister or COM-
MUNICA'r,IONS ·be ,pleased to state: 

(a) whether OO~erD81ODt aware -that 

'telephone services to Sba4ara and 
,Obazialrad ha.e deteriorated; and 

(b) if.'.so, the action .proposed to be 
taken to improve the aame ? 

TH·B M-lNISTER OF STATE OF 
mE ,MINISTRY OF COMMUNICA. 
TIONS AND THE MINISTER OF 
STATE .IN THE MINISTRY OF 
HOME AFFAIRS (SaRI RAM NIWAS 
MIRDHA) : 

(a) Obazlabad Telephone 'Esdl.age 

Ghaziabad is served by two exchanges~ 
:)evel '84' and 185'. There is no deteriora .. 
lion in the performance of ""84' exchange. 
'However an increase in the number 'of 
conrplaints and faults has been notioed. 'in 
'1"e9pect of '85' exchange whioh is a very 
old exchange of strowger type and subject 
to heavy traffic. It has pJready lbeen 
planned to replace this exchange during 
1987-88. Meanwhile all efforts are being 
made to maintain it to the. optimum 
level. 

Shadara Telephone Exchange 

Shadara area is served by' four 
exchanges level '20" '21', '24' and. '86'. 
'Slight deterioration has been observed in 
'24' and '21' exchanges in respect of call 
failure and fault complaints respectively. 

(b) The Department is siezed of the 
difficulties being faced by the subscribers 
and is making consistant efforts to 
improve the services by taking the 
folJowing steps :-

(i) special maintenance efforts are 
mad'e to upgrade the system. 

(ii) '8S' exchange has been planned 
to be replaced by an electronic 
exchange during 1987-'88. 

(iii) The work for instalJation of an 
electronic exchange to replace 
tbe '24' exchange hb already 
),een takon in' hand and ,is 
expected to be comp)etod duriltg 
Mar~b, 1987. 
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(iv) e21' exchange is also :proposed to 
scrapped during 1987.88 when the 
Laxminagar eleotronic exchanle 
will be expanded by another 
10,000 Hnes. 

(v) The electronic exchange, being 
installed in Laxmi Nagar will be 
Hnked with Delhi Network with 
stable PCM systems to provide 
reJiable service. 

Development In sophisticated and 
cost effective technology for communi· 

c8t~ons 

4203. SHRI K. PRADHANI: Will 
the Minister of COMMUNICATIONS be 
pleased to state the steps being taken to 
develop sophisticated and cost effective 
technology for communications with low-
maintenance and low .. cost power systems 
appropriate for rural and remote triba1 
Ireas in the country? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF 
STATE TN THe MINISTRY OF HOME 
AFFAIRS (SHRf RAM NIWAS MIR-
DHA): For providing communications 
in rural and remote area5 in the conntry, 

Modern tool room iD Orl ... 

4204. SHRIMATI JAYANTI PAT. 
NAIK: Win the Minister of INDUSTRY 
be pleased to state: 

(a) whether in 1982 his Ministry had 
decided to set up a modern tool room at 
Bbubaneswar in Orissa as an Indo-Danish 
project; 

(b) if so, whether Government of 
Orissa had committed in 1982 to provide 
building and other facilities for the pro .. 
ject; and 

(c) if so, when this project is likely 
to be established? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM) : (a) to (c) A proposal was 
received from Central Tool Room &, 
Training Centre, Calcutta during 1981 to 
set up a Sub-Centre at Bhubaneswar. 
The State Governm('nt had agreed to pro-
vide the accommodation. The proposal 
is under examination of the Government. 

Setting up or th erma) pow~r plants 
based on imported coal 

following equipments are under develop-. 4205. SHRIMATJ JAY ANTI PAT-rment• taking into account such factors as NAIK: Will the Minister of ENEGY be 
ease of maintenoJ'lce, low-cost, higher re- pJeased to state: 

I liability, less space and 10w power con-
: sumption. Purchase of technolollY is also 

under consideration for some of these and 
action has been taken to set up number 
of manufacturing units. 

(1) Small capacity electronic ex-
changes. 

(2) Small capacity UHF (Ultra High 
Frequency) radio system for linking the 
te1ephone exchanges. 

(3) Multi Access Rural Radio Systems 
for providing long distance public tele-
phones in the remote and inaccessible 
• r~as. 

(4) Solar power systems for rural 
aroas. Presently cost of solar power 
equipment is slightly hiah limitina I_rac . 
~'Jl)e intrpductioll In the COllntry. . 

(a) whether Government have a pro-
posaJ to set up some thermal power plants 
based on imported coal; 

(b) jf ~O. the sites selected therefor; 

(c) the number of such thermal power 
plants proposed to be set up in the first 
instance; and 

(d) the efforts made in this regard? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : <a> No, Sir. 

(b) to (d) Does not arjse . 

Petro-chemical prodact In Orissa 

"206. SHRiMATI JAYANTI PAT-
NA1K: Will tbe Minist~r of lNVtJS .. 
1l( Y l"e tJ(~Hd to ~1Ilt~ : 
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(a) whether Government ha ve a pro-

posal to sot up a petro-chemical complex 
ill Orissa in 1986-87; 

(b) if so, the .site selected for settina 
up such. a petro-chemical complex; a.nd 

(c) the steps t .• ken to implement the 
above proposal 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAI. 
CHANDRA SINOH) : (a) No, Sir, 

(b) & (c) Do not arise. 

Dearth of Orders for Bharat Hea,y 
Electri call Limited 

4207. SHRI SYEO MASUDAL HOS .. 
SAIN: Will the Minister of INDUS-
TR Y be pJeasod to state : 

(a) whether the attention of Govern-
ment has been drawn to tbe news item 
appearing in the Business Standard of 15 
January, 1986 regarding dearth of orders 
for the Bharat Heavy Electricals Limited; 

(b) if so, whether it is a fact that re-
sources constraint and glut of foreign 
offors for supply of equipment to the 
country are affectina the order book 
position of the company; 

(c) if so, the details thereof; and 

(d) the steps proposed to be taken 
to rectifY the position ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir. 

(b) & (c) On the basis ot orders in 
hand the average capacity utilisation in 
Bharat Heavy Electricals Limited during 
the Seventh Five Year Plan period for 
Theremal and Hydro manufacturing faci-
lities is 48% and 31 % respectively. Cons-
traint of resources for the setting up of 
Dew power plants is the principal cause of 
the low order book position. 

(c;I) Product diversification and 
ItrCDlthoniQI of serviaos and spares supply 

have been taken LIP by Bharat Heavy 
Elcctricals Limited, for improving capacity 
utili.ation. 

CeDtral Transmission ProJect. 1 Schemel 

4208. SHRI D.B. PATIL: Will tbe 
Minister Qf ENERGY be pleased to 
.tate : 

(a) whether Plalloinl Commission had 
apprQved in 1984, the Rs. 354.85 crore 
Central Transmission Project-l Scheme as 
a part of the formation of National Power 
Grid Coverjna Ja}'jnl of power transmis-
sion lines in the southern reaion and link· 
ing of southern and western reaions to-
settler with associated work; 

(b) if so, the nlajn works envisaged 
under the project; and 

(c) the proaress of the project so far 
and the expendIture incurred thereon till 
now '1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) The main works envisaged under 
the project are as follows : 

Southern Rcgi 00 

(i) Ramagundem-
Managuru 

(il) ManUaUfU· 
Y lJayawaua. 

(iii) Yjjayawada-
Nellore 

(iv) Nellore-Red 
Hills (Madras) 

400 K V DJe line 

400 K. V U/C lini: 

400 K V SIC line 

400 K V SIC line 

(v) Establishment of 400 K V sub-
stations at Managuru (1 x315 
M VA), V lJaywada (1 x 315 M V A) 
and Nellore (lX315 MVA). 

(vi) Line Bays for taking of lines from 
already approved sub-stations, 

later-ReaioDal 

(i) Ramaaundam .. 
Cbandrapur 400 KV Die Jine 



(ti) Vmda.,achal· 
Singrauli 400 KV SIC line 

(iii) 500 MW HVDC back·to-ba~k 
station at Vindhyachal. 

(c) The wack on the HVDe back .. to .. 
back project is in progares~. POl' the 
400 KV AC Jines NTPC had invited the 
·temINr& but awards bave not been made so 

. far· due to cbange in the scope of work. 
An expenditW'e of Rs·. 11.18 crores halVe 
been incurred 0)1; the. Central Transmis-
sioa Project .. I SQ far. 

ID4Iustrial ProdudioD 

4209. DR. T. KALPANA DEVI: 
Will the Minister of IND,USTRY be plea-
sed to state : 

(a) whether industrial production jn 
1976-77 was higher by 9.6 per cent over 
previous year; and 

(b) if so, the reason for decrease to 
6.6 per cent in 1985-86 and corrective steps 
taken/proposed? 

THE MINISTER OF' STATE IN THE 
DEPARTM~NT OF JNDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) The growth in industrial 
production in 1976-77 was 9.4 per cent 
over the previous year. 

(b) The growth in industrial prOELuc-
tion during the first nine months of the 
current financial year 1985-86 (Apnl-
December) was 6.2 per cent over the cor-
responding period of 1984-8S. The rate 
of growth of industrial production during 
tbe current financial year would have been 
rusher but. for lower rate of growth in ele-
ctricity and mining sectors and certain 
factors like infrastructural constraints, 
uDder utilization of capacities, shortage of 
,power, ct~. 

Opening of Petrol Bunk at Jayanagarl 
J.P. N_:r jn.BaD~ore 

4210. SHRI V.S. KRISHNA IYER : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleated to state: 

<8> whether it is .. fact tbat Govern. 
MDt bave directed the Indian Oil Cor-

POtation:tg 0,... '., peraj buM ill. J .... 
nagar V th Block or J.P. Naaar ia· BaQIIJ-
lore City since there arc no petrol bunks 
within a ltadius ,of 4-5 K.as., ; 

(b) if so, whether Jt has come to the 
notie'o' of Government that permiSlion has 
been given by the Indian OM' CorporaftcD 
for the opening of a petrol bunk on T. 
Mariappa Road in JayanaSar n Block 
where there already exist four i)CtroJ bull'ks 
within a furJODI radius of Southern Cir-
cle; and 

(c) whether Government propose to 
direct the concerned authorities to stop 
apoDial of a petrol bu_ on T. Mariappa 
Road and instead direct them to open tbe 
same in Jayanagar Vth Block or J.P. 
N"agar'1 

THE MINISTER. OF STATE OF 
THE MINISTRY OF PETROLEUM &. 
NATURAL GAS (SHRI CHANDRA 
SHEKIiAR SINGH) : (a) No, Sir. 

(b) I.B.P. Co. is deve'opin,1t Retail 
Outlet on T. M·ariappa Road in Jayanapr 
II Block after ascertaining the economic 
viability of tbe ootlet based on the poten. 
tiaJ in the area. 

(c) The question of shiftin, of the 
proposed Retail Outlet to any other Ioc ... 
tion does not arise. 

Introduction of MobiJe Telepbone 
Facility hi BaDg_lore Oty 

4211. SHRI V.S. KRISHNA IYER : 
Will the Minister of COMMUNICA-

TIONS be pleased to state: 

(a) which are the cities having mobne 
telt"phone facilities at present; and 

. (b) whether there is any p.roposal to 
introduce the Mobile T'e'Jepbone Scheme 
in Baaaalore City? 

THE MINISTER OF STATE OP THE 
Ml'N'ISTRY OF COM MUNI CA TrONS 
AND THE MINISTER OP STATE IN 
THE MINISTRY OF HOME AFPA11<S 
(SHRI RAM NIWAS. MIRDHA): <a> 
Mobile Radio TbJepbone ,facility is aNaila .. 
bJe iD tbe city of DelIri at prtMllt II 



(b) No; Sir. 

PrHactJoa lad dlstrlbutloa or cem eDt 
to .arfo.u_ State. . 

4212. SHRI V. TULSIRAM: Will 
th'- Minister of INDUSTRY be pleased to 
sta·te : 

(a) the total quantity and quality of 
cep;nt produced in the country durin. the 
last two years; 

(b) the quantity and quality of ce-
moat distribu~ed tQ various States illr the 
country durin,g the last two years, State .. 
wise details thereof ; 

(c) whether the supply of cemont to 
Andhra Pradesh is far less than the quan-
tity suppJied to other States; 

(d) if so, the reasons thereof; and 

(e) the steps being taken to supp1y 

full quantity of cement to Andhra, Pra-
desh? 

TH·B MI'NfSTEIt OF STATE IN TK£ 
DEPARTltItENT OF INQ£l,STRLtL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAl\Q· : (a) During tllo _rs 1~84 
and 1985, a total quantity of cement of 
about 2t.16 million tonnes. ~ 31.14 !Jil-
lion tonnes respectively was produced in 
the cou.uy conforming t,Q tc,lc.vant lSI 
specifications. . -, 

(b) (iluantity of Levy Comeat coatGr-
mins to lSI specifications distributed to 
various States d uritl8 the last twG years is 
given in the attached Statement. 

(c) No, Sir. AlJ India averaac of d~s· 
patches to allocations for the year 1984 
and 19,85 was 80% and 68% respectively, 
as agamst which Andhra's a'Voraao for the 
same period was 90% for both the years. 

(d) and (e) Do Dot arise. 

Statement 

Region/State 

Nortb 

1. Chandigarh 

2. Delhi 

3. , Haryana 

4. Himachal Pradesh 

S. Jammu & Kashmir 

6. PUnjab 

'I. llajasthan 

8. Uttar Pradesh 

Ealt 

9. Arunacbal Pradesh 

AUocation SQ 
including I&P 

77 

328 

411 

ISl 

365 

642. 

428 

1749 

~9 

1984 

Despatches SQ 
including 
I&P 

49 

190 

330 

115 

262 

367 

335 
1432 

27 

1985 (Provis,ionaJ) 

Allocation Despatches 
SQ iacludioa SQ mel_Dg. 
I&P I&P 

77 4S 

313 ~8 

408 28' 

197 11$ 

387 292 

137 ~91 

507 338 

1192 1150 

!I 33 
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1 2 3 4 S 

10. Assam 291 244 308 144 

It. Bihar 963 676 1013 523 

It. Manipur 65 62 74 49 

13. Meghalaya 87 70 91 S6 

14. Mizoram 31 11 33 17 

IS. Naaaland 75 43 81 60 

16. Orissa 484 375 497 299 

17. Sikkim 59 36 63 39 

18. Tripura 66 27 68 36 

19. West Benaal 94& 634 '46 525 

Welt 

20. Dadra, Nagar Haveli 13 10 20 11 

21. Goa. Daman & Diu 108 70 112 53 

22. Gujarat 1138 1003 934 872 

23. Madhya Pradesh 1067 861 1223 940 

24. Maharashtra 1721 1461 1598 1343 

Soath 

25. Andaman & Nkobar 23 11 2.3 10 

26. Andbra Pradesh 1029 926 1005 906 

27. Karnataka 840 "8 830 650 

28. Kerala 415 ~9 439 317 

29. Lakshadweep ~ S 5 , 
30. Pondicherry 27 21 29 20 

31. Tamil Nadu 878 845 968 696 

Total: . 14604 11752 15336 10417 

SQ : State Quota I&'P: IrriptioD A Power. 
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Proddl .. IOD8. at cOD~estio ... 1 
rate. to Inda.trles 

4214. SHRI V. TULSIRAM: Will 
the Minister of INDUSTRY be pleasod 
to state: 

(a) whether Government have taken a 
final decision in respect of the industries 
in the country for providing loans at 
concessional ratcs of interest and manu-
facturing fuel efficient equipment; . 

(b) the State-wise break-up of such 
industries in the country; 

(c) the number of such industries in 
Andhra Pra.desh; 

(d) the amount to be given to 
industries in each State; and 

(e) the terms and conditions of loans 
to be given to the industries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (e) It is not under-
stood which particular scheme the Hon 9 ble 
Member is having in mind. However, it 
may be mentioned that. with a view to 
encouraging industrial units to manufacture 
or instal1 renewable energy or energy 
saving systems, lOBI eutends financial 
assistance at concessionaJ rates of interest 
not exceeding ]2.5%. The scbeme is 
applicable irrespective of the State in 
which the units are located. 

Further, under tbe scheme for 
modernisation assistance, concessional 
finance is available for financing moderni-
sation scheme which include. Inter alia, 
energy savini/energy efficient systems. 
Rate of interest applicable under the 
modernisation scheme is ] 1,5%. Converti-
bility clause does not apply to assist ance 
under modernisation· scheme. 

U Ie of ('olr mats instead of woollen 
carpet. in Go,erDlDent Olices 

4215. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of 
lNDUSTR y ~e pleased to state : 

·(a) ·whltber Govomment .... aware 

that colr mats arc very cbeap substitutes 
for woollen carpets; and 

(b) whether Government propose to 
live instructions to use coir mats instead 
of woollen carpet.s in aU tbe Government 
offices and official buildings under the 
Union Government? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) Yes, Sir. 

(b) The Central Government Depart-
ments, State Governments, Public Under-
takings and CorporatioDs as also grantee.. 
I nstitutions of the Government have 
already been requested to use Coir mats 
and mattings in tbe public buiJdings. 

World Bank oWer to finance 
('oBstruction or HDJ pipJine 

4217. DR. B.L. SHAILESH: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the World Bank has 
offered to finance the construction of the 
HBJ pipeline; 

(b) if so, to what extent; and 

(c) whether Government have. decided 
to take this Bank assistance? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND. NATURAL GAS (SHRI 
CHANDRA SHEKHAR SINGH): (a) 
No, Sir; this project is not included in the 
current year's lending programme of the 
World Bank; 

(b) and (c): Do not arise. 

Appointment of Judges of Supreme 
Court on Commissions and Committees 

4218. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

. (a> the number of judges of the 
Supreme Court who have been 
assisned for various enquiries under 
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the CommissiOlls of hlquiry .Act or for 
any other enquiry commissions; 

(b) w.hether th~ assilDlllOI.lt o~·~itti~g 
S~e Cour.t judies fOf .eDqulfles IS 
at'ectiq the efticie~y of the .court; 

(c) if so, whether such .ppointments 
have been made in consultation w:th the 
Cbicf .hl&tice of .India; .. Dd 

.(4) the steps .Qo¥Ol'nmont ,pr.opose to' 
take to ensure that the worJc of 'be court 
docs not suffer as a result thereof? 

THE MlNISTBR .QF St'ATE IN 
TJlB MINIS'f.RY OF -LAW AN·D 
JUSffICE ·(SHRJ H.R. BHAaDWl'\J): 
(&) Xhree sitting Judges·af ,the Supreme 
Court have lJeen .. signed ·various 
enquiries under the Commissions of 
Inquiry Act or for any other 'enquiry 
commissu.,ns; 

.. (b) The disposal is affected to the 
",,:dent 'these lutJges are occupied 'other-
wise, "It is, 'however, Dot po!slble to 
quantify the impact on the efficiency. 

(c) The apP(lintments of ·the sitting 
Judges of the Supreme Court are made in 
consultation with the Chief Jus~ice of 
India; and 

'(d) The fixina of the Court including 
the benches and other administrative 
arrangements are the concern of Chief 
-Justice Df 'India 'and 'n.o ,consultation with 
'the 'Omtral '60vemment is necessary. 

4219. SMAI MAHENDRA SINGH: 
Will the Minister of INDUSTR \' <be 
pleased to state : 

(a) whether at the recent Davos 
Symposium .in Switzerland, he spelt out 
and r.eiterated India·s Technology Import 
policy 

(b) if .so, the te~t of his speech at the 
'Symposium; and . 

(c) the views of other countries 
'Cxp'Rssed a1 the Sym.tJbshltn ? 

1tIiE ~MINIiTa OF S~B IN 
THE DEPAR.T<MBNT OF IrNDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
OK'ALAM~: la) lto (c) Tilt .iDNllfr of 
b, __ y, durma t1le'40trrle I'of ~i .. 
with the participants at the ~im 
clarified that India is willi ng to import 
hiah tochDolo&y in various fields such as 
e1ecttODics, . bio--tecbnoJOIY. ferdlilOA, 
chemicals, ctc. aad that India ,is intclNted 
in .assimilating .tcc.hnololY and would Jib 
to obtain both the know-bow .and ,the 
know-why. 

As per the ,foed-back available, !the 
participants at the Symposium felt that 
foroitln .collaboration and foreign invest-
ment in India would be worthwhilo 
propositions. 

Closln.R of Btanch Post 
. Offices in Orissa 

4'Z20. SHR.,I BRAJAM,O~N 

MOHANTV : Win the Minister oreOM • 
'MUN1'CA TIONS be ·pleased te "State : 

(a) how many :branoh post .eftioes baNe 
been cJosed ·or rare ·,proposed t1>·be ,dOled 
down ·durillg 1985 and 1986; 

(b) the reasons for closing the -branch 
post offices which are fonctioning for 
years; 

(c) the number of such post offices 
which have been closed ·or are proposed to 
be c10sed in Orissa; .and 

(d) whether there is any proposal ror 
withdrawal of postal services from 
BaJukhia Chakratirtha sub-post office at 
Puri, if so, the reasons thereof? 

THE MINISTER :OF STJ\:'!fE OF "HE 
'MIN'ISTRV ,O'F :OOMMt1MC~:PJ0NS 
AN'D THE 'MINISTER OF Srt'tA11B:JN 
THE MINlSl1R'V 'OF 'HOME ~FP.M.S 
,(SHltI RAM NIWAS ~IJ{DH)I\): '('1) 
During the year' f984J8S 'anti '1981-'86 l~(lep 
to 30th November 1985) 291 branch Post 
Offices were Closed. As Rglrds "'branch 
Post 'Offi~s proposed ·to '~be 'cf'eie6 further 
durina 1986, this would dop.end ,upon tho 
reSUlts of reviews undertaken 'from 'time to 
time with rcaard to postal tr~ PoStal . 
income aUld other felate<t factors ana 'it is 
IMt, PrtaQtioabl.·ee·.bBate".' ...... r. 
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(b) 'Out of 291 branch Post Offices, 
about 190 were cycle mobile post offices in 
urban areas of Andhra Pradesh. These 
were closed because having regard to the 
regular post offices functioning in these 
areas, it was not felt ne,cessary to continue 
the mobile services also. Further, these 
mobi1~ offices did not have adequate workl 
revenue to make them viable. In other 
cases, the closure of branch Post Offices 
was mainly due to defaults in non-
returna~le contributions committed to by 
interested parties or in the case oj' 
experimental Post Offices the losses being 
beyond the prescribed jimits even after 
retention for the Inaximum period of ten 
years. 

(c) No branch Post Offices have been 
closed in Orissa in 1985-86. There are 
also no such proposals at present. 

(d) Balukhia Chakratirtha sub-Post 
Office at Puri has already been closed 
with effect fronl 28~2.1986 bccaui>e the 
Post Office did not satisfy the prescribed 
norms of revenue/workload. 

Use of new technologies by NTPC 
j 11 power plants 

4221. SHRHvtATI KlSHORI SINHA: 
Will the Minister of ENERGY be pleased 
to state : 

(a) whether National Thermal Power 
Corporation will usc ne\\? technologies to 
improve efficiency of its pOVter plants; 

(b) if so, the details thereof; 

(c) whether there is scope for obtain-
ing more power from eXIstIng power 
houses through these technologies; and 

(d) if so, steps taken to improve 
overall performance of these power 
stations? 

THE MINISTER' OF ENERGY 
(SHRI .VASANT SATHE): (a) and (b) 
The National Thermal Power Corporation 
have been employing new and improved 
technologies to achieve better results in 
their project~ such as : 

(i) Gas based Combined Cycl~ Power 

Plant' utilising waste heat recovery 
boiler and steam turbine, 

Oi) Variable pressure operation of 
both boiler and turbine units 
providing high cfilciency. specially 
at part load operation of the 
unit. 

(iii) ,Contin uous condenser tube 
cleaning system which provides 
long term bigher efficiency by 
maximum heat transfer for the 
condenser, 

(iv) Use of turbine driven boiler feed 
pumps for less auxiliary power 
consumption and overaJJ effi-
ciency, 

(v) Steel lining of circulating water 
ducts. 

(vi) Use of counter current re-
generating technique, 

(vii) Usc of PVC film type packing 
for cooling tower, 

(viii) Use of High Quality and Proven 
Control and Instrumentation 
system leading to better control 
and monitoring of plant para-
metcrs t 

.(iX) Computerised I)ata Acquisition 
Systl.!m for monitoring and analys-
ing equipment parameters, 

(x) Simulator training to the operat-
ing staff, 

(xi) High Vo~tage Direct Current 
Transmissiol). 

(c) and (d) A Centrally Sponsored 
Renovation and T\1odernisation Programme 
covering 32 Thermal Power Stations, has, 
been init-ated at a cost of Rs. 500 crores. 
New technologies will b~ adopted to the . 
extent possible and feasible to improve the; 
performance of tbt:'se units. 
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lntrodacdoD of mechanical mail sortlnl 
and electronic man 

4~2~ SHRIMATI KISHORI SINHA: 
SHRI ANANTA PRASAD-
SETHI: 

Win the Minister of COMMUNICA. 
TIONS be pleased to state: 

munications Consultants of India Ltd." 
have been appointed to prepare a ·feasibi-
lity. cum-project Report. 

Shortaae of, L.P.G. cyllu40rs II DilbJ 

4223. SHRI MAHENDRA SINGH: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to atato : 

(a) whether his attention bas beon 
(a) ~bether he had discussions with '. drawn to the news item captionod "Gas 

West German Communications Minister cylinder shortage in Delhi" appearjPI in . 
regardjng introduction of mechanical mail the -Statesman' of February 24, 1986; 
aorting and electronic mall; 

(b) if so, with what result; 

(c) whether Government propose, to 
let up even experinlental1y, electronic 
mail; 

(d) whether any expert body was set 
up by Government to go into depth and 
advise in this regard to improve postal 
services like other developing C'ountries; 
and 

(e) , if so, the details' thereof 7 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MIN1STER OF 
STATE IN THE MINISTRY OF Horv1E 
AFFAIRS (SHRI RAM NIWAS MIR-
DHA): (a) & (b) Discussions were last 
held with the West German Posts and 
Telecommunications Minister on the 28th 
October .. 1985, on the subject of moderni. 
sation and upgrading of services. The 
pO'ssibilities of co-operation between the 
Postal Administrations of F. R. C. and 
India were discussed. 

(c) While there are certain experi .. 
ments being contemplated in the Telecom. 
Research Centre, there is no firm proposal 
for introduction of electronic mails for 
the present. 

(d) & (e) An In-house Committee too 
examille the introduction of mail process-
ina systems in metropolitan cit~es of India 
was 'set up in December, 1982. Based on 
its r,co~mendations, the Government deci-
dod in principle for the introduction of 
Integrated Mail Processing $ystem at 
BOPlbay. for this purpose the Telecom-

(b) if so, to what extent there i~ shor. 
tage with respect to different cookins S~I 
companies, separately; 

(c) the main reasons for such shor-
tage; and 

(d) the steps taken or being taken to. 
overcome the shortage ? 

THE MJNISTER OF STATE OF" 
THE MINISTRY OF PETROLEUM AND, 
NATURAL GAS (SHRI CHANDRA. 
SHEKHAR SI.NGH) : (a) and (b) Yes, Sir. 

(b) The backlog during February, 
1986 was as under: 

Name of Monthly rc- BackloB 
Company quirement 

Dharat Pet-
roleunl 1800 MT ~oo MT 
Corporation 

Ltd. 

Indian Oil 
Corporation L~d. 7602MT 284MT 

(c) The main reasons were as follows: 

(i) Increased winter demand. 

(ii) 

(iii) 

Reduced bottling at Shakur-
. basti (Delhi) ,plants of IOC 
flDd BPC, following erratic fun-
ctioning of fillina maohines 
and w~i,hinl systoms. 

. " , , 
Law and Order situation in 
$Olll. 0 l~ J),ll1i ftl' •••• 



, (d) ExtrA supplies were arranBcd , from Mathur., Koyali, Bombay and Alla-
habad. With rectificatory steps at the 
Sbakurbasti plants, the situation has ~m· 

, provOd. 

11th Indu.trlal RelatioDs Conf ere Dce 

4124. SHRI MAHENDRA SINGH: 
, Will the Minister of INDUS fR Y. be pJeas-
\, cd to state: 

(a) whether at the 11 th Industrj~l Re-~ 
I. lations Conference of the Council of Indian 
. Employers which commenced on February 
. 21, 1986 at Bombay, he emphasised the 

I, need for modernisation of industry; 

(b) if so, the other observations and 
SUllcstions made at the confelence; and 

(c) tbe Governments reaction thereto '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI Ivl. A'RUNA-
CHALAM) : la) In his Message for the 
lIth Industrial Relations Conference of 
the Council of Indian Eluployers, the 
Minister of Industry had emphasised the 
need for technology upgradation, moderni-
sation and scientific advances in produc-

. tion process for increasing prod uctivily in 
:lndi8n industry. 

(b) The various observations and sug-
aestions made at the ConJerence have not 
80 far been received frOln the Council. 

(d) Does not arise. 

Petro-chemical project near Hajira 

4225. SHRI MAHENDRA SINGH: 
Will the Minister of INDUSTR Y be pJeas-
ed to atate : 

(a) whether Governme-nt of Gujarat 
have subCnitted another proposal to set up 
a new' pertro-chemical project near Hajira 
based on Natural Gas Liquid (NO].,) 
from Bombay High be·Jides the Oujarat 
State Petrochemicals Limited set up five_ 
years aao; 

(b) it so. the details 01 the new pro-
ject ,includioS its cost and production capa 
Qt, oQvisa,ed thereunder; and 
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(c) the reaction of Government there-
to ? 

THE MINISTER OF STATE IN THE 
DEPAR,TMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. JAI ... 
CHANDRA SINGH) : . (a) Yes, Sir. 

(b) Details of pending applications 
are not published until after Government 
has taken a view tbereon. 

(c) Issues such as viability of the pr4l)-
jects, suitablity of product mix, assurea 
availability of feedstock and availability of 
financIal tesources. ClC. are yet to be ro-
solved with tbe State Government. 

Undcrutilization of capacity aud wid. 
spread unempluyment 

4226. DR. G. S. RAJHANS I WiU 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government a"Te aware 
that due to under-utilisation of installed 
capacity of the Indian industry, there j s 
widespread unemployment and shortaae of 
goods in the country; 

(b) if so, the steps Government pro .. 
pose to take to curb this tendency in tbe 
management of Indian industry; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c) While the level of 
capacity utilisation has a bearing on em-
ployment and availability of goods, it can-
Dot be regarded as the main cause of un-
employment and shortases. However, 
optimum utilisauon of capacity continues 
to be a major objective of Government'~ 
Industrial Policy add se\oeral measures 
have been taken for raisina production 
through better utilisation of capacity. 
This is beina secured, inter aha, throuab 
suitable chaoacs in industrial Jicensina and 
import poliCies as weU as throuah mone .. 
tar), and fiscal measures and improvement 
in infrastru~ture. 



'ih. 
ReiaU ,price or paper 

4227~ SHRI K. RAMACHANDRA 
REDDY: 
SHRI Y. S. MAHAJAN : 

" Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact that despite 
record production of paper; the retail price 
of paper in the market is very higb; 

(b) if so, the reasons thereof; and 

(c) whether Government have initiat. 
ed action to resolve· this crisis and make 
paper available at cheap rates in the 'retail 
market? 

THE MINtSTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c) The production of 
paper and paperboard in the country dur-
ing 1985 is estimated at 15 Jak h tOll nes, as 
against 13.70 lakh tonnes in 1984, resulting 
in easy availability in the internal market. 

.,. Different varieties' of paper and paper-
board are produced and marketed by lhe 
industry and their prices are different from 
Ira~mage to grammage and from region to 
region. It is dltlicult to inJicate a general 
trend at' present in the prices for the whole 

, country and for the entire range of paper 
and paperboard. However, according to 
information available the listed prices of 
most of the large nliJis have not undergone 
change in the past few months. 

Proposal of U.S. oil company to Quit Co-
ehin Refineries Ltd 

4228. " SHRI B. V. DESAI : Will the 
• I,,, Minister 'of PETROLEUM AND NATU-

RAL GAS b~ pleased to state: 

(a) whether the U. S. oil company 
, (Philips Petroleum) has decided to quit 
, 1'Cochin Refineries Ltd., in which it holds 

" '" ~6 per cent equity; 

(b) if SO~ whether allY formal proposal 
. /to this effect bas been received by Govern 

mente 

, . (c) if so, tbe main reasons therefore; 
.lId 

(d) the steps Governmen.t pr.()pose to 
take in, this regard 1 ' J 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROL'EUM' AND 
NATURAL GAS (SHRI CHANDRA 
SEKHAR SINGH): (a) Oovernm,ept are 
not aware of any such decision b)' the 
l'hilips Petrol,eum Company. 

(b) No, Sir. 

(c) & (d) Do not arise. 

Anticipated Profit/loss 0,£ Coall.lldia Limited 

4229. StiRI T. BALA G.QUO.: Will 
the Minister of E~ERGY be. pleased to 
state : 

(a) the factors responsible for the re-
cent steep increase in the price of coal; 

(b) the estimated additional revenue 
anticipated in tbe incrca~.e of price of coal 
during 1985-86; and 

(c) the anticipated profit/loss of .coal 
India Limited dnnng the year 1985 .. 86 ? 

THE IvUN1STER OF ENERGY(SlIRI 
VASANT SATHE): (a) Coal prices 
fixed w.e.f. 8.1.1984 on the recommenda-
tions of Bureau or IllPustrial Costs and 
Prices, w:re due for revision w.e~f. 

1.4.1985. Since then, "here has been sig-
nificant increase in the cost of production 
of coal on account of escalation in the 
cost of inputs such as stores, explosives, 
timber etc., increase in wages due to rise 
in the ceiling for. grant of bonus/ex-gratia, 
revision of rat~ of Industrial D,A., increase 
in underground allowances etc., increase 
in the price of petrol, oil and lubricant 
(POL), increase in Railway freiaht/fare, 
higher incidence of depreciation and inte-
rest charges etc. 

Coal India Limited. therefore, request-
ed for upward revision of coal prices and 
the same was considered by .Governmcnt 
and the prtces of coal have been -'revised 
w.e.f. 9.1.1986" . "!.~ 

. (b) Additional revenue accrual to· coal 
India Limited on ~ccount of roc~bi price 
revision is estimated to be about Rs. 103 
crores for the period' from ·9:1.1986 to 
31.3.1986. ' 



(c) The accounts of Coal India'Limit-
ed 'and its subsidiaries {or't'he year 1985·86 
are yet to be 'finalised. I, 

" 

W.~t,iDIIi~t Jot t«:l~pb~lJe c?~necti~ns in 
'·~,l"" \,~ '",. ,.," ADdh'r. Pradesli . 

4230. SHRI T. BALA GOUD: 
Wilt 'the Minister of COMMUNICA ... 
TIONS be pleased to state: 

(a) "the number of persons in the 
waiting list for telephone connection in 
Hyderabad, Vijayawada and Visakhapat-
nam in'the State of Andhra Ptadesh'; 

(b) the number of new connectjons 
proposed to be given in 1986 and the nUlll-

bes of telephone connections aBotted dur. 
ing 1986; and 

(c) the measures b¢ing taken by the 
Mjnistry to increase line capacitv jll tbe 
above-mentioned town '] 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF 
STATE IN THE MiNISTRY OF 
HOME AFFAIRS (SBRI RAM NIWAS 
MIRDHA) : (a) The number of persons 
on the waiting list for telephone cenncc-
tions as on 28.2.1286 is given below: . 

Waiting list 

1. Hyderabad 32,250 

2. Vljayawada 4,581 

3. Visakhapatnam 4~714 

(b) The number of new lines propos· 
ed to be given in 1986 and the number of 
telephone connections provided during 
1986 ~pto 16.3.86 is given below:':' 

Target Provided 

1. Hyderabad 6,000 3536 

2. Vijayawada 100 93 

3. Visakhapatnam 2,100 Nil 
i :. 

(c) There are proposals to open new 
telephone exchanges and to expand the 
olittiDI ones wherever feasible, in these 

Written A"'''ers 

towns depending upon the availabiHJy 
af· resources: ' : i !! I 

, " ~ I' .' " 

De,eJ~pment of tel eeommunlcatlon in 
WYllad Diatric,J.:of Kerala 

4231. SHRI MULALPPALLY RAMA· 
CHAN;;..)RAN! Will the Minister of 
COMMUNICATIONS be pleased to refer 
to the reply given to Unstatred Question 
No. 438 on 19 November, J985 regarding 
j mprovement in the telecommunication 

, fa'ciJity in Wy nad District in Kerala and 
state; 

(a) whether work on any of the sche-
mes . planned for Wyand District in Kuala 
has been initiated; 

(b) if so, the details thereof; and 

(c) if not, when Government intend 
to start work on development of telecom-
munications in 'Vynad District and which 
schemes will be first undertaken? 

THE MINISTER OF STATE OF THE 
MINIStRY OF COM1\1UNICATIONS 
AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFA1RS (SHRI RAM NIWAS 
MIRDHA) (a) Yes, Sir. 

(b) The information is given in the 
attached statement. 

(c) Does not arise in view ot (b) 

Statement 

(1) Equipment for 600 lines electronic 
exchange at Kalpetta has already been re. 
c~iV'ed and installation of the exchanae will 
start shortly. 

(a) 200 lines MAX .. II commissioned 
at Pulpa1Jy on 15.3.1986. 

(3) (a) SAX at Kenicbira expanded 
from 4S to 90 Jines on 17.3_ 

(b) 

1986. 

Vytbiri SAX proposed for 
expansion from 45 to 90 line 
before 31.3.1986 ' 

(c) SAXs at Talapoya, Tariod. 
and PaIllkunDu arc likely to 
be oxpand04 durina" 1986-17 f 



(4) ~Psrad.tion of UHF between Kal. 
petta aad Calicut by narrow band micro-
wave approved and purchase order for" 
lupply of equipment has been placed. 

, '(5) UHF system between Kalp~tta and 
Y.anantoddy found to be financially non-
viable. An 8 .. Cbannel system has been 
approved and will be installed OD receipt 

, of equipment. 

Allecatloa for oil esplorado. 'a Sixth Pia. 

4232. SHU V. S. VIJAYARAGHA-
VAN: Will tho Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) the total dem~nd for funds placed 
by the Oil and Natural Gas Commission 
during the Sixth Five Year Plan for its 
'xploratory work; , 

(b) 'tbe amount actually aUdcated; tind 

(c) tbe reasbns for less anoc~tioh ? 
tHE MINISTER OF STATE OF 

THE MINIStRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Rs. 1250.93 
crores. 

(b) Rs. 1172 crores. 

(c) The difFeronce was marsinal. How': 
e\'er:, the actual expenditur,o was Ill. 1299~ 
26 crores, 

l.cI •• trl.1 IIce.ee. for backwar' 'area. 
i nued dur ..... .l9U 

4233. SHit! V. S. VIJAYARAGHA .. 
VAN: Will the Minister of INDUSTRY 
be pleased to state : 

(a) the percentaae of industrialliccn'., 
ces issued durina 1985 for setting up indus .. 
tries in' the backward areas in the country; 
and . 

(b) the statc"wjse account of theso 
licences 7 

THE MINISTER OF S1 ATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI ARUNACHA .. 
LAM) : (a) Out of a total of985 indust-
rial Jicences issued during 1985 under tb~ 
J'rovisions of Industries (Development & 
Regulation) Act, 427 Ucences (i.e. about 
43 per cent) .were ror setting up of indus .. 
tries in centrally declared backward areas, 

(b) A statement is enclosed. 

Statement 

State_eot 8bowlo, .tate wl.e break up of Du.ber of iDdustr.a) licence. f •• ued lor "atta.." 
dedarecl backward are •• duriog tbe year 19&5 

1. Andbra Pradesh 37 
2. Andaman 1ft Nicobar Islands 2 
3. Arunachal Pradesb 6 
4. Assam 12 ,. Bihar 3 
6. Dadra .t Na,sar HaveIi 2 
7. Goa, Daman'" Diu 4 
8. Gujarat ,,. 
9. Baryana t' 

1O. Hlmacllal Pradesh la 



11. 
12", 
13, 

1~. 

1.5. 

16~ 

Jammu. Kashmir 
lCarnataka 

Kerala 
. . Madhya Pradesh 
Maharasbtra 

Maniput 

,17. Meghataya 

18. 
19. 
20~ 

21. 

22. 

Nasaland 

Orissa 
Pondicherry 

Punjab 
Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. 

27. 
Z8, 

Uttar Pradesh 

West Bengal 

State not indicated/ 
more than one state. 

Proposal to reserve soa" tootbpaste 
ete. for Sman Scale Industries Sector 

4234. PROF. P.J. KURIEN: Will 
the Minister of INDUSTRY be pleased to 
state: 

<a> whether the manufacturina of soap, 
toothpaste and other items by m,dtinational 
companies . has hampered the growth of 
small scalc industries which arc enisged 
in the production of these items; 

(b) if so, the (acts thereof; 

(c) whether Government have any 
proposal to reserve these items exclusively 
for tbe small scale. industries 'sector; and 

(d) if 80, tbe details' thereof! 

.1aB' 'MINISTBR. OF STATE IN 
THS DBPAllTMENT OF INDUSTRIAL 
:1:)BVaOP~ENT (SHRI M. ' ARUNA- . 
CHALAM): (a) and (b) Tbo number 01 

Total 

6 
23 

l' 
29 
43 

6 

12 

l' 
2.5 

68 

44 
15 

1 

427 

sman scale industrial units engagcd in the 
manufacture' of tQilet soap, laundry soap, 
soap powder~ soap flakes and tooth powder 
have, increased. Government·s policy is 

, not to permit the entry 'of tbe organised 
sector into production of items reserved 
for the small scale sector. In tbe case of 
units which were, already producing items 

. on tbe date of reservation of tbat item Cor 
s~lJ scale sector, capacity of such 
orsaniSed sector UJ)its i.c. non.small seale 

. sector, are forzen at levels of production 
authorisod to such orsanised sector units· 
as on the date of roservation. No e~pan­
.SiOD in the capacity is permitted, except 
when the unit undertakes to export 75% 
of the additional capacity. 

(e) and (d) A number of mfaSS con-
sumption items iDCludiDl laundry soap, 
toothpaatOt ote. have boen reserved for 
exclusive manufacture iD tbo small scale 
sector.. lloseevation/de-rescrvati'oD of items 
for maDuf~turo ill tl)e $IIUll1 scale seeter 
is .. CODt1llu.b:18 'process.' Oo\'t. of 10'" 



,..~ . I'" , ' 
W,ltten An,wet' 

. bas a:ppointed a Reservation Committee 
under ·the IDR Act to make recommen .. 
datio~T in respect of items which should 
be reserved for exclusive production in the 
small '~ale sector. Decisions are taken on 
tbe ~asis of recommendations by this 
Committee. 

Appointment or counsels by Go'vernment 

4235. PROF. P.J. KURIEN: Will 
the Minister of LAW AND JUSTICE .be 

: pleased to state : 

(a) whether Govrenment are a~are of 
the qomplaints regarding the. calIbre of 
counsels in the courts appointed by tl~e 
Union Government to plead on theIr 
behalf; 

(b) the mode of selection adopted in 
this resard; and 

(c) the steps being taken to improve 
the quality of the existing counsels and at 
the entry point to ensure that competent 
persons are recruited ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARD~AJ) : (a) The 
performance of the Goverllment ,Counsel 
has been generally found to be satIsfactory 
If the performance of the Counsel is not 
found up to ,the mark, h? is changed. 

, , (b) & (c) The. Central G~vernme~t 
appoints the Counsel on the ba~ls of their 
qualifications, experience, standmg at. ~he 
Bar and competence and after ascertaIning 
tho .views of concerned Departments and 
,other knowledgeable sources. Their per .. 
formance is constantly watched by the 
()fticors concerned with the litigation 
matters. 

In·tr~:d.ctioll of Magneto Hydro Dynamic 
g~~erator tectanol,ogy in thermal 

Power plants 

4236. SHRI Y.S. MAHAJAN: Will 
t.be Minister of ENERGY be pleased to 
state ; . 

. ;(a) wh~ther. t,he field trial or' Magneto 
. Hydro Dynamic aenerator which runs ~n 
.Q~ instead of gas for directly' ',con vertlDg 

. '~~ennal cnera)' into electricity without tbe 

. ,;. 

b~lp of traditional. large turbines, .• enera .. 
tors and boilers has come out ~uccessiully; 

(b) jf so, whet.her qovernm~nt arc 
considering to introduce this new tec~niquc 
for pOwer generation on commercial basis 
as it is estimated that. this new technique 
can raise the efficiency of thermal power 
plants by· 50-60 per cent with a simul-
taneous reduction in fuel consumption; 

(c) whether the new Magneto Hydro 
Dynamic generator technology can be 
introduced in' the existing thermal power 
plants and jf so, at what cost; and 

Cd) whether the economies o( such a 
change over have been studied and if so, 
the result thereof? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : . (a) & (b) An 
experimental Megne.to Hydro Dynamic 
(MHD) plant of 5 MW (Thermal) input· 
capacity has been set up at Tiruchirapalli 
under a programme sponsored by the 
Department of Non-Conventional Sources 
of Energy. This plant is based on coal 
gas g 'nerated from coke. MHD· power 
was generated. successfully in the experi. 
mental plant under trial conditions. 
Further experiments are in progress a·t this 
plant in order to generate scientific, 
technical and operational data. Thereafter 
the possibility of setting up commercial 
scale plants in India could be e1famined. 

(c) & (d) Retrofitting. magneto l1ydro 
dynamic generators in exIsting power 
p!ants, while possible in principle, requires 
further studies and development of techno-
logy to determine .the techl1~.economic 
fealiiibHi1y. 

Production or bulk drugs . (rOm basic 
stages 

4237. SHRI TARIQ ANWAR: Win 
the Minister o~ INDUSTRY be pleased to 
state : 

(a) whether it is a fact tha,t imports 
of drugs intermediates arid peouJtimates 
have affected the production of bulk 
dru8s froul baSiC stages; 

.. ' . (1) jf . SO, the names of ' bul~ . dtu~ 
which are li~en~e~, to pr~du~p .rr()~ .. "alle 
,stases j~ tbe 'cQun'try for 'w'h~~~ imports ."( 



drUl" interm~fates anel p~ultimates "~re 
allowed under OpeD General ~iccnce; and 

(c) the steps takoD to' sateluatditbo ( 
interest' of basic producers ? 

THE MINISTER OF STATE IN THE 
DEPARTMe~r OF CH~IC~LS ~~D 
PETROCH'EM1CALS (SHill R.K. (JAI-
CHANDRA: SINGH): (a)': It is difficult 
to IcneraU,c. 

(b) & (c) Wherevor basic stage produc. 
tion is sufficiently .. estabUshed . for a' ~\dk ' 
drugs, the dutf structure and the Impprt 
Policy arc generally so adjusted that 
production from intermediate and penulti· 
mate is not viable. 

W1Dc1fD~ up tbree dlvislolls of Bureau 
or Public Enterprlle. 

(b) Government has decided that' 
Bureau of Public Bnterprises should only 
have a Policy PlanniD~ group for perfor-
ming its basic role in laying down guide-
lines in the fieJd of Personael. Pol·icy ,and 
Training, Wage Policy, performance 
indicator, work norms, etc. ' . 

(c) & (d) Services of the staff rendered 
surplus in Bureau of Public Enterprises 
pursuant to the re-organisation have been/ 
are being placed at the disposal of the 
Central (Surplus Staff) Cell of the Depart-
ment of Personnel &, Training and'the 
Surplus Cell of I)irecto~ate G~neral,. of 
Employment: and Training for ro .. aeploy-
ment according to tb~, ,~xte"t ,ule,~ 

CompletIon or power pr~l.e~ under, 
esecutlq~ In Stat~' , 

4239. SHRTMATI JAYANTJ PAT. 
4238. SHRI P.M. SAYEED: Will NATK: Will the Minister ,of ENERGY 

the Minister of INDTJST.JtYJbe pI_sed' be pleased to state: 
to state: 

(a) wh.~'j it Is a 'aet.· tIt.t Go*rn~. 
ment bavQ, de~ided to w;nd. up three 
divisfons of the Bureau of Public Enter~ 
l'rises; 

(b) if so, the ratiot)a~e for svc~ a 
I ~' , , 

decision; 

(c) the number of employees ]ike]y to 
be laid off;' and 

(d) whether these employees would be 
provided with alternative jobs? 

THE MJNISTPR OF STATE IN THE 
D,EPARTMENT OF· INDUSTRIA~ 
DBVEtOPMI!NT (SHRI M~ ARUNA-
CHALA~ : (a) Yes Sir. 

<a) the name and number or power 
projects under execution in, different States 
expected to be completed by the end or 
the Seventh Plan; 

(b) the total MW or power expected 
to be generated from each power project 
on comp'etion; and 

(c) the progress made so far in the 
completion or each of, the~ power 
projects? 

THE MINJS<r~R,. O,F ENE,'_GY 
(SH~J VASANT SATHE) : (a) to (c) 
The details of thermal and hydro power 
proJects inclurled in the commi~sjoning 
tarllcts ror the Seventh Plan reriod and 
thejr anticipafe-d cQml'Jlis~io.ni"B schedules, 
are indicated in attached statements I and 
II respectively. 

, , S,.tement-T· 
O.~lof.n. Thermal Power Pro,t'ds ~.,.pe .. t.d to be commissioned durIng the 

. , . Se.e,th Piau 
(Excluding Diesel set~), . 

51. Name ·of the Project Capacity Expected date or 
No. (MW) . commissioning 

NORTHERN REGION 
1f.~:.lIarYa •• 

1. Panipat St .. 11 
(Umts 3 & 4) 

(3) (t 

. ': 

2 X 210 Unit-) 
UDit-4 

, Syp.~ronised 
86-87 



2~ ",1" •• .,j",..", MAIlCB 25. 1"1 ".'," ......... . 2~' 
. , 

1 2 .3 4 , 
a. Panlpat St. III - 1 x210 U)lit .. S 87.88 

(Unlt-S) 

D. Pua)." 
1. llopar St. II 2X2JO Ullit.3 87-88 

(Unit-3 & 4) Unit-4 88·89 

III. RaJ ..... 

1. Kota St. II (Unit .. 3) 1 X 210 ()nit~ 88.89 

, 2. Ram.arb Gas Turbine lX3 • 
IV. Uttar Prli ... 

1. Anpara 'A' 3X210 Unit· I 3/86 
(Unit .. 1 , 2 4'; 3) UDit~2 86-87 

Unit-3 87.81 

2. Tand. 4X 116 Unite! & 2 8,7-88 
(Unit-!, 2, 3 " .) Unit-3 4l 4 88 .. 89 

3.' Uncbahar 2X2JO Unital 87-11 ' 
(Unit .. 1 & 2) l1nit .. 2 88·89 

V. N.T.P.C. 
1. SinarauJi STPP St. I 2xSOO Unit-6 86-87 

Phase.II (Unit.6 " 7) Unit.7 87-88 

. 2. R.iband STPP St. I 2XSOO Unit·l 87-88 
(Unit-I" 2) Unit·2 ,88·89 

WESTERN :t,\EGION 

. I. G_Jerat' 

1. Wanakbori ExtD. 3X210 Unit-4 SynchrODised 
(Unit.4, S cl 6) . UniteS 86-81 

UDit-6 87-88 

2. Siklc41 }tOplacemont 1 x 120 87·8. 

~. Gandhill.,ar Extn, . 1 X%lO 81·89 
(UDlt-3) 

II. Ma.'~,""'de.b 

1. Korb. West Extn. (Unit") , 1 X210 Syach,ooltocl ' 

a. Sanjay Gandhi ~Blfll",bp\lr) 1 X210 Uak-1 "-90 
(UQI~.l) 

. " 



1 2 
III. Maure.t ... 

1. UraD Gu Turbi_ 
(Orait-5. 6, 7 & I) 

2. CbaDdtapur Bxtn. 
(U_'t.3.t 4) 

3. . Patll St. IV (UlIit-5) 

ti. Xapwtheda Extn. (Unit-I a 2) 

1V. N.T.p.e. ~ 

1. Korba STPS St. I (Unjt .... ) 
, 

2. kotba STPS St. II (Unit-S A 6) 

~. Vindhyacbal STPS 

(Uliit .. l, 2, 3, 4, 5 & 6) 

SOUTHERN ltEGIOl-( 

I. ADdbra Prad.h 

1. Vijayawada Extn. (Unit-3) 

II. Tamil Nad. 

1_ Mettur St. 1 (Unit-! It 2) 

t Mettur St. II (Unit-.3) 

3. TutJcorin Bxtn. (Unit .. 4) 

III. KarDataka 

1.. Raichur (Unit-2) 

tV. N.L.C. 
1. Neyveli·1od Mine Cut St. t 

(Ul1lt.3_ 2 A 1) 

•• +t \ 

1. N.yveli 2nd MiD'· Cut 
It. II (Unit ... ) ,. 

3 

4+<108 

2x210· 

lX210 

2X218 

t xSOO 

6x210 

t X210 

2X210 

1 X210 

1 x210 

lX210 

4 

Uwt·1 
Unit-2 

UniteS 
Unit-6 

Unital It 2 

Urlit;.3 & 4 

Unit·5" 6 

Unit-3 

3x 210 t.1nJt~ 

Unit·2 
Unit-I 

t x2tO UOit-i 

5 

Allunita 
S)'Dcbroniseci 

Both unit. 
110chrGDisecl 

87·88 

88-89 
89-90 

87·8S 

88·89 
89·90 

87-88 

88 ... 89 

89-90 

86-87 

SS.S9 

• 

Unit 
synchronised 

.. ,3/86 

86-87 
87·88 

• 
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1 2 3 4 5 
'. : 

-------.,----.--.----~-----

v .. N.T.p.e. 

t. Ramagundam S fPS St. I 1 XSOO Unitl4 "8g:-~~ 
(Unit-4) 

2. . 'llamagundam STPS St. II 1 XSOO Unit-S -~ .. ~ 
(Unit-S) 

EASTERN REGION 

I. Bihar 

1. Patratu (Unit';IO) 1 X 110 Unit 
syncbronised 

2. Muzafi'arpur (Unit·2) 1 X 110' 'Unit 
synchronised 

3. Teougbat 1 X2l0 Unit-l 89 .. 90 

II .. D.V.C. 
1. Bokaro 'B' (Unit-I) 1 X210 3/86 . 

2. Bokaro 'B' Extn. 2X210 Unit-2 87·88 
(Unit-2 & 3) Unit.3 {88J89 

3. Gas Turbine (Unit .. 1, 2 & 3) 3X30 U~it .. l & 2 86-87 
Unit-3 87-88 

Ill. West Bengal 

1. D.P.L. Extn. (Unit-6) 1 X 110 Unit 
'syncbroni~ed 

2. . Kolaghat St. I .2 X 210 Unit .. 2 Commissioned 
(Unit-2 & 1) Unit .. l '870t88 

3. Kolaghat Extn. l.X 210 > ·Unit ... 4 . "'88~S9 
(Unit .. 4) 

·1 

IV. N.T.p.e. 

1. Parakka STPS St. 1 3 X 210 Unit·1 Synchronised 
(Unit-I, 2 & 3) Unit-2 & 3 86-87, 

NORTH.EASTERN a'EGlON ,1" 

I. Assam 

1. Bongaigaon St. tl. (tJnU·4) 1 x66 UnU-4 3-4/8& 

2. Lakwa Gas Turbine 1 XIS Unit.4 r.,.S7· 
(Unit-4) 
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--
1 2 3 4 

3. Chandra pur Extn. 1 X30 87·88 

4. LA\fj\Gas Turbine 4X 15 
(Unit-5, 6, 7 &, 8) 

II. ' "_ura 

1. Baramura Gas .. Turbinc 2XS 3/86 
(Unit-l & 2) 

2. New Gas Scheme (Unit-3 & 4) 2XS** 

--
• As order for main plant and equipment is yet to b~ pJaced, commissioning 

ielYtdb1e cannot bet anticipated. 

··Sthedl~ yet to be''8II1lCtioned. 

Statemeat-II 

On.Golng ~ajor/MedluDi Hydro power projects expected to be commlslloned 
during Seventh Plan 

Sl. Name of Project 
No. 

1 2 

NORTHERN REGION 

Jammu" Kasbmlr 

1. Upper Sindh 

Haryea. 

1. ;"'Western' Yamuna Canal 

almae" • .fndelh 
1. SanJey (Bbaba) 

~. Atldhta 

RljaltJia. 

1'. ~NshI .. I"aJ SaBat Pk.t 
2. . 'Ma'hi Jlajaj SlJar P~·Il 

Capacity 
(MW) 

3 

2X35 

3x40 

3xS.6$ 

B~d·date'of 
commissioning of 
first unlttlast unit 

4 

1988~89 
1989-90 

. 'l98S ... S6 

198'748 

1987-88 
1988-89 

't986':87 

Commissioned 

1989·90 
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1 1 3 4 

P •• jab 

1. Ana.odpur Sahib 4X33.5 Commissioned 
2. Mukerian 3X15+ 198741 

2X3X19.S 1918-19 
3. UBDC St·II 3X15 1'81·89 

Utt.r Prade.h 

1. Manen Db.1i St·11 4X76 1989-90 

CeDtr.l 

1. SaJat 3X1l5 1986-87 
2. Chamera lX180 Unlt·1 1989-90 

WESTERN RBGION 

Gular.t 

1. Kadana PSS 2X60 1987·88 

M .... ,. Pradesh 

1. Barsi 2X4S 1987.88 

2. Bansagar TonI PH·I 2XI05 1988-89 
1989·90 

3. Hasdeo Bango 3X40 1989·90 

Mahar •• btra 

1. Tillari lX60 1985·86 
2. Bbira Tail Race 2X40 1986-11 

'1987.88 

3. Bbandardara lX10 Unit-1 Rotated 
4. lthadakwasla lX8+1X8 1989·90 ,. 'awanl lX'O. 1987.88 
6. Bbat •• lXl.5 1989-90 

1. Ujjaini PSS 1"12 1989·90 

to ••• (M.P./Mahanalat,.) 

1. P.ncb 2X~O VDlt.1 llulled 
Unit·2 198'-87 
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SOUTHERN B.EGION 

Andhn Prac1"h 

1. Naaarjunasaaar PSS St. II lXlOO Commissioned 

2. SrlsaUam St-II 3Xl10 First Unit Roned 
Unit 2 " 3 1986.17 

.. 
A.P. Power House At Balimela 2X30 3. 1987.88 

1988·89 

4. Pocbampad 3X9' 1987.88 

S. PeoDa Abobilam 2XIO 1987-88 

6. Nag.dunasagat LBC 2X30 1988.89 

7. Naaujunasa.ar IlBC Exta. lX30 1987.88 

ICarDatat. 

1. KaUnadl St-L (Supa) 2XSO Commissioned 

2. Varabi 2x 11S+2X4.5 1987·88 

1988·89 

3. G hataprabba 2X16 , 1989.90 

Keral. 

1. Idukki St·II 3Xl30 Unit-! &. 2 
Commissioned 

Unit-3 1986-87 

2. Idamalayar 2X37.' Unit·! Rolled 
U nit-2 1986-87 

3. KaUada 2X7.S 1988·89 

4. Kakkad 2X1S 1989-90 

Tamil N.d. 

1. Sorvalar lX20 Unit Rolled 

2. Kadamparai PSS 4XlOO 1987-88 
1988-89 

3. Lower MOUur 4X2X15 -1986-87 
1988-89 

•• ~QAHJl.V lX20 1~87-88 
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BASTERN REGION 
BtIlar 

1. North Koel 

2. Eastern Gandak Canal 

, °rtua:. 
l. l\QI\f,li 

%. ltengali .Extn. 

3. Uppor Kolab 

4. Hirakud Extn. (7th Unit) 

West Bengal 

1. Ramman St.U 

2. Toesta Fall 

D.V.C. 

. 1. Panchet Hill 

NORTH.SASTERN RE6IO·N 
Anam 

1. Lower Borpani (Karbi Langpi) 

2. Dhansiri 

NEEPCO 

I. Kopjl1.(l(.ppili PH) 

Hydro electric projects unde r construdlon 
in Gujarat 

42~ SHRI RANJITSlblGH GAEK-
WAD; Will the Minister of ENERGY 
be pJeased ·to state: . 

(a) the number of hydro-electric' pro .. 
jects under con~truction and tb.cir loca ... 
dons in Oujarat, with their installed capa .. 
cities: 

(b) whether the CODstf~ work of 

3 

2XJ2 

2X5 

2XSO 

. lXSO 

3X80 

4X12.5 

3X7.S 

lX40 

2XSO 

5X3XI.33 

2)(50 

~- .. _. 2!'~ 

4 

1988-89 

1987 .. 88 
198~Si~, 

Unit.! 
Commissionod 
Vnit.2 Rollod 

Units 1 4.\ 2 
1989-90 

1986.87 
·1981 .. 8&", 

1987 .. 88 

1988-89 
1989.90 . 

1989.90 

1987-88 

1988·89 

1989.90 

1986·87 

these projects is gOing at a slow. sp~~~; 

(c) . if so, the reasons thereof; and 
(d) when these projects arc IikeJy to 

be completed ? . 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to (d) 
The information about the s~ul.ctipne4 on .. 
going hydro. electric projects ~n Oujarat 
scheduled for commissioning during the 
Seventh Plan is given in the attached 
statemont. 



:,; ~,,;'. $ ...... t .. 

, Sabcdou.d o~~oi1l,l H.tdr~Jocttic frojocts ~heduled tOlr CO~li'ODinl chuiG. 
SeVODtb Plan in Gujar't. . '. . ' ", ' ',' ...., .... 

Sl. Name of" 
No •. Pro~t, 

Capacit)' 
and 

Location, 

t. Utai LBC 

CommissJoniDI 
.. Schodulo 

Oriai .. .Now, 
nal Antici. 

. paled 

~81 86.87 

.Broad· 
preaeat 
status 

E:x;cavation work on PH 

a"'ODI 
for deja, 

,\ 

Unit. 1&2 BIdS. eOmpleted. First 
Labour 
problem. . 
aDd deJay. 
in award of 
contracts.' 

(2X2.5 MW) stale concreting aJ80 
Surat Distt. Ovor. Second stago con-

creting started" Civil 
constrution works of PH is 
in progress. Draft tube knee 
liner and cone for both units 
as well as speed ring erected. 

2. lCaodana PSS 78-79 
Unit-I &2 
(4X60 MW) 
Panchmahal Distt. 

87 ... 88 Excavation of divide walls, 
flood 'protectlon ion wall and 
PH completed. Masonry and 

Geoloaica1 
problems or-
lanisationall 
manalemeat concreting . works ror the 

same are in progress. Gene-
rating uoits are at site. EOT 
cranc erected. 

problems. 
Paucity of 
funds. 

StttlGI .p of Cottale Kbadi Indostrles 

4241. SHRI ANADI CHARAN DAS 
Will tbe Minister of INDUSTRY be pleas-

._ ed to state: 

<a) the names of itemJ of cottasel 
thad; industries having financial require-
ment or five thousand rupees to twenty ... 
five thousand rupees which can be set up I 
or raw material for which is provided by 
khadi and village Industries Commission 
as well as whose product is partly Iful1y 
purchased by it; 

(b) the project profile of mustard oil . 
at cottap/khadi industry level which can 
be started by a common .man; . 

(c) the Gamos ,aDd add.resse.s Qf autbo-
titl.. in Delhi and Orissa with whom 
relevaD~ correspondence is to be made by 
tile pubU.; and 

(d) the names of cottage/kbadi indus-
tries which can be assisted apd started 
with the aid of Khadi and Vin.. Indus-
tries Commission in Orissa? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELQPMENT (SHRI M. ARUNA-
CHALAM): (a) The Kbadi &, Villa,. 
Industries Commission (K VI C) is cbataed 
with the responsibility of Khadi and U 
Village Industries included in the ScheduJ .. 
to'the KVle Act, 1956. (A statemcnt 
iDdicatin" the scbedule is enclosed). By 
and' larac individual units in each of the 
scheduled indu.tries. can be sct up with 
funds ransina from Rs. 5,000 to Rs. 25,000 
:KVle arranges for the supply of cert.ill 
raw.materials such as Cotton, CemeDt, 
Steel, Wood and Cocoons etc. KVIC 
pro\,tdcs financial assistance for 
porch.k of raw-materials. 1ft 
so.. c ••• s, E,VIC pUIC:b •• e. of 



products from the agency impJe,. 
m.Uua,t~p.pr:p~~~ ~_ Ipq~cts.. it:: 
through Bbavans. The Dhavans directly 
'manased by the KVIC purchase goods 
from the implementing aleDcies. KVle 
also purchases KVle products from its 
aided agencies for beiDa supplied to the 
Government aaainst orders. ' 

(b) The project profile of Mustard 
oil at cottage/Kbadi industry level which 
can be started by common man is given 
in brief in Annexure-II. 

(c). In Delhi. :- (i) S~to Office of 
K'VIC, Gandhi Darabao.. aa.;&lla~, New. 

"."",,,. AW;rW" 
" 

Delhi; (ii) Delhi State leVI Board, Link 
. B1QC~ ... M.~a~Il'( ~l" .. qr~ lS:a;t~\ :QulJdiDi. 
IC.ashmeri Gate, Dll~i~~:' 

. In O:ri,~". : (i) I:C1~1l.d.! &. Vil!aJ~. I.~~~.:", 
trl~ .C~m~J."~i Old St~tJQ.l), R,Qad. B~y. 
banesvyaf;. a~~ (ti) Orissa State KhadJ, & 
Villap IDduStries Board. Unit.III, Bhub.-
neswar. 

(4) All the Village iodusti'i~ included 
in the Schedule to the KVle Act and 
Khadi can be assisted and started with tho 
aid trom the KVle in Orissa through Ori· 
ssa State KVI Board and- directly aided 
institutions of KVIC. 

List of village industries faUina under tile purview of Khadi and V iUale Industries 
Commission. ' 

1. Beekeeping. 

2. Cottage Match Industry, MQ,nu.fact~~ of Fireworks and Asarbattie"., 

3. Cottage Pottery IndusJry. 

4. Cottage Soap Industry. 

5. Flaying, curing and tanning of bides and skins and ancillary industries connect· 
ed with the same and cottage leather industry. 

6. Ghani oil Industry. 

7. Handmade pa por. 

8. Manufacture of Cane.gur and Kbandsari. 

9. PaJtn~gur making and o~h~r pahn-products industry.. 

10. "Proce8~ing, packaging and marketing of CereaJs, Pu1ses. Spices, Con~iments, 
Masalas etc." 

11. Man\lfacture and use of manure and metl~aa~. S~S fro~ cow.uiOi and other waste 
products (such as flesh of dead animals~ niabt soU, etc). 

12. Lime stone, Lime Shell and other Lime Products Industry. 

13. Manufacture of Shellac. 

14. Collection of forest plants and frqits for medicinal purposes. 

IS. Fruit and Vegetable processing. Pfescrv~~i~n an,d canniDa includin. picklo ... 

16 •. Bamboo and cane work. 

17 • Blacksmith)'. 



18. Carpentry. 

19. Pibre otber thaD coir. 

20. M,nulacture of household utensils in aluminium. 
21. Manufacture of Katba. 

22. Manufacture of Gum rosins. 

23. Manufacture o( Lok· Vastra cloth. 

24. "Poly Vastra" which means any cloth woven on hand loom ill India trom yar. 
handstn)D in India from .. mhcture of man-made fibre with eitber cotton, silk or 
wool or with any two or aU of them or from a mixture of man-made fibre yam 
bandspun in India with either cotton, silk 07: wooUen yarD baD<isp'Qn iD India 
or with any two or all of such yarn. 

25. ProccssiDI of maize and rcSi. 

26. Manufacture of Rubber Goods (Dipped Latex Products). 

Statement-II 
KVle Project profile of mustard oil at 

cottage/kbadi industry level in brief. 
KVle extends assistance for purchase 

of :-

<a> Improved Bullock driven Sbani (I 
unit of 2 '.b'aiiis) 

(b) Power operated Ghani ~l unit of 
2 Gbanis) 

(i) With over .. head drive; and 

(il) Portable power ghani, and 

(c) For construction of Work.sbeds 
for the Ghani. 

2. The Commission also proviaes 
workins capital for operat'io, the O'i] 
Obanis, 

3. In so rar as Improved Bullock-dri-
ven Ghai1i Unit is concerned. the total 
requirement bf funds 1s Rs. 14.9OOt· (incl-
.udini Rs. 2.400/- for two Ohanis); for 
p'ortabl~ Power Ghanis, 'the requIrement 
at ful1ijs is Rs. 64,000/- inclUding Rs. ''i9,OOO/ 
for two Ghanis. For Improved d&ahis 
with overhead drive, the total funds 
required is ks. 54.200/- Tho above requi-
rement of funds include requirements tor 
'S~s and work ina capi£al 'also. 

'(4) The. power ,haol operatin. the 
MUitaiit 'tiil Seeds CaD .aI'D a surpius 

of Rs. 11.000/ .. per unit of two ghania per .. 
annum. One person can operate two 
,banis. A unit of two power ghanis can 
crush 390 quintals of mustard seeds and 
produce oil, oil cake, wastage and husks, 
tosetber valued at Rs. 2.58 lakhs. Tbe 
total sale proceeds are estimated at 
Rs. 2.69 lakhs. 
Allotm,Dt of GO'fernmeat accoDimodatjo. 

10 ·i.hllp,nyeel tD Bhubaoeswar aad 
Cuttack 

4242. SHRI ANADI CHAR AN DAS: 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the details of housing of employees 
of his Ministry at Bhubaneswar and Cut-
tack available, under construction and 
proposed to be constructed; and 

(b) the date of priority upto whicb 
employees at the above places belongina 
to type-II aod type .. I category ha ve been 
allotted Government accommodation upto 
December, 1985 and priority dates upto 
which employees belonging to Scheduled 
Castes/Scheduled Tribes have been allotted 
Government accommodation in the above 
categories ? 

THE MINISTER OF STATE OF THE 
MrMISTItY OF COMMUNICATIONS 
AND THS MINISTER OF STATE IN 
THB MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): <a> Tho 
d.et8JJs or Housi~1 of employees are as 
follows ;-



,. 1.," .... .,., , 'MAit.at a ." , l'·, '- ' "to' " " ',i' '.·WrJI.".,.' •• ,,). 
De .. rt .... t. of P .... , ", 

Bhubane.Dwat Cuttact 

HOllies available ISS 39 

Vader CODstructioa 53 )til 

Propoae4 for cODltructioa, sO 20 

DepartmeDt of TeleeGmDnialeatloDl 

Bou •• available 

'UDder c:;onlttuctioQ 

Propos.d for conltructio1l 
.~ 

Bbubancahwar 

199 

18 

18 

Cuttack 

49 

Nil 

108 

(b) Date 0,( priority upto which employees have been allotted accommodation upto 
Deoember, 19&5 .. ' , '., 

Depart.cot of Po.,. 
Bbubaneshwar Cuttack 

13.9.1966 5.2.1966 

23.4.1975 2S.'.I964 

Depart •• at of TeJeeo .. lDaDicaUea, 

Type-I~ 

Type..1 

Bhubaneshwar 

13.1.196S 

19.9.1969 

Cuttack 

1.~.9.1963 

10.7.1949 

There is DO separat~"quota' of houses for Scheduled Castes/Scheduled T~ibes. They 
are I'rovided Gover~l;lt accommodation according to their priority date. 

, " <. 

Prodactioa"'ta'aet of eoal durlol 
, -q.tIa P ... ·, 

"",". I, >. 

4243. SHRl:~ SOMN:A 1a " RATa: 
Will the Mlnlst'er of ENEROY be pleased 
to state : ' ' ,', " 

(a> what tIl the ,tJU'get ' of 'G.o~nment 
ler tbe prod~tion ot coal (01;' th"hfir$t year 
. • t Seventb Five-Year Plan;, 

(b) what was the' tatlet for t'bo' ISixtb 
'Plaa period; ad ' 

(c) whether the target Well fully a~hie­
ved and if not, t,be reasons theref~ 7 
. , TilE MINISTER OF ENl:R.GY (SHRI ' 

, YASANf SATHE) : (a)' ,154.' miUioD 
, tannes. 'I , 

,1\ ,', 

'~(b) &. (c) Tbe production taraet· tor 
1984-85, the terminal year of tbe sixth t:ive 
, Yeat 'Plan wait 1'2 million TODD.. Th • 
actual production 'wn "1'47,.4,'" Million 
Tonncs. ',Themarainal abottlan, in Fodu. 
ltie1l was' due te'tlle' 'ollowl*'l 1'''.0. : 
" I' , I,. ,,' " :-" , \ ~, .: ~ ~', I " '\ \ ~ .' J: . 



. (i) tMllcuJti. la .cqui~ltion, o! Iud; 

(iJ)' WaDt of,' tim"',. '~.vaJhlbiUt1 of 
~ajor Itet,J18 ,of minto. ' e~uipme,:,.t 

I '(iii) Inadequate and unreliable power 
. ~u~,pl)' 

'(tv) Sho~ ... of stowinl material. 

I T,,,,,.l.t'.,.J 
.,,110 .Dd.rtaJt~D" r •• ctJoaIDI ID 

RaJutbaa 

4244. SHRt BANWARI LAL 
BAIIl W A ; Will the . Minister of IN D U-
STRY be pleased to state: 

<a> the names of Contral public under-
tatinas fUQctioning in Rajasthan and their 
locations; 

(b) the Dumber of employees/officers 
beloD.in. to Scheduled' Castes working in 
each of these public undertakiop; 

, (c) whether the quo ta reserved for 
Scheduled Castes bas not been filled up 
in an those undertakings for the last· 
several years; and 

(d) if 10. the realons therefor '1 

'THB';'MfNISTBR"OF STATE IN THB 
DEPARTMBNT OF INDUSTRIAL 
DBVELOPMBNT: (SKRI M. AllUNA-

'CHALAM): " <al' & (b) Information 
relating to representation of Scbeduled 
Castes and Scheduled Tribes in tho scr-
vices of the public ',ector andertakinp is 
oollected and maiatained undortakiDI .. wise. 
Six Central public sedor undertakiqs, 
have their reaistered offices in the State of 
Rajasthan. A statement indicating tho 
names of these undertakinas, location of 
their registered offices and number or 
empioyees in each of them belonlin, to 
Schedu led Castes is annexod. 

(c) and (d) Tho shortfall in the re-
cruitment of Scheduled Castes employees 
against the reserved quota is generally 
attributable to Don.a vailabiJity of qualified 
candidates specialJy in technical disciplines. 
The administrative Ministries have been 
requested by the Bureau of Public Enter-
prises to advise the public sector enter-
prises to make vigorous efforts to wipe 
out tbe backlog in the representation of 
scheduled castes in their services. 

StatelDeat 

~e of the undertakiD' 

1. Instrumentation Limited 

2. Hindustan Zinc Limited 

3. Rajasthan Dru,s &; Pharm-
aceuticals Limited 

4. llajasthan Electronics & 
Intrument& Ltd. 

j. S.,u"hat Saits Limited 

f. . Hi'nduatan Salts Limited 
, ,. '-, ~', . ~' " 

'('(, . 

No. of 
Scheduled 
Castes 
Employe •• 

527 

1649 

8 

4 

37 

Location 

Kota-32400S 

'6, New Fatebpura. 
Udaipur-313001 

Road No. 12, 
V.K.I. Area, 
laipur-302013 

1).37 At Madho Sfnab 
Road, Bani Park, 
Jaipur. . 

Lal Niwas, 
2J, R.am Sin,h R.oad, 
Jai.pl1r*308004 

Lal Niwas, 
21, !lam SiDP Itoad, 
Post. Box No. 146, 
JaJpur.'02001. 
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Rnlva. of sick jade,trlal uDlt. f. ;~er.l. 

4)t5. SHRI T. BASHEER: Will 
the Minister Qf INDUSTRY be pleased to 
Itate. 

<a> the total number of .sick industrial 
uolts in Keral. as on 1 January, 1986 in 
the large, medium and small scale sectors; 
and 

(b) the steps Government ba ve taken 
,or propose to ta'ke to revive these sick 
lHlits ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL 
bEVELOPMENT (SHRI M. ARUNA-
,CHALAM) : (a) Data on sick industrial 
units assisted by banks are collected by 
the Reserve Bank of India as per the 
delinition of sickness adopted by it. As 
per the latest data available from them 
there were 1,568 sick !industrial units 
(17 large and 1,551 Small Scale units), In 
the State of Kerala as on 31.12.1984. 

(b) Government have issued cert~in 
policy guidelines for guidance of 
Central Ministries, State Governments 
(including the Government of Kerala) and 
banks and financial institutions in October, 
1981 for the revival/rehabilitation of pote-
ntially viable units. The salient features 
of these guidelines were furnished in the 
reply to Lok Sabha U nstarred Qaestion 
No. 204 on 23.1. 1985. In case where sick 
units are taken over as a part of rehabHi-
tatlon schemes prepared by banks and 
financial institutions, various reliefs and 
forms of 8-ssistance such as reconstruction 
of capita", funding of interest liabilities, 
capital and working capital loans on softer 
terms, relief or rescheduling of debt service 
liabilities. etc. are provided for in such 
rehabilitation schemes. The Central Go\'e. 
rnment & State Governments also provide 
various fiscal and other reliefs as a part of 
rehabilitation packages formulated by banks 
and financial institutions, for individual 
sick units. III addition, healthy units are 
encourlged throu,h lilcome Tax relief to 
take over lick units by way of amalgama-
tioa. 

AIIO, "'Tbe S'ict 'lbdustrial 'Com.paoies 
(Special Provisions) Act. 1985" has bCCD 
cnacted Which providts, lilte, illta for 
timety detectfoD of isick and potentially 
sick industrial units and tor establishment 
of a quasi"judlcial body to 'be d~sfgdated 
as tbe Board for Industrial and Financial 
Reconstruction with powers to consider 
suitable measures for speedy rehabilitation 
of potentially viable sick industrial units. 

Waftittalt.t or te"'pho .. es I. T1't..ndruDI 

4246. SHR I T, BASHEER: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the total number of $ubscribers on 
the waiting list of telephones in Trivaoo-
rum city as on 1st March, 1986; 

(b) the number of subscribers on this 
waiting list who have been provided tele-
phone connections so far; 

(c) the difficulties io meeting the de-
mands of new telephone connections in 
the capital city of a State like Trivand. 
rum; and 

(d) the remedial steps proposed by 
Government to clear the waiting list ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA) : (a) The total number 01 
subscribers on the waiting list at Trivan-
drum City as on 1st March, 86 is 5,559. 

(b) 65, telephone connections have 
been provided from 1.3. )986 to 17.3.86. 

(c) Adequate quantity switching equip-
ment and cables arc Dot available to 
meet the full demand for telephone conne-
ctions. 

(d) There are proposals to open new 
TeJephoD~ ~*c'hanles and expand the 
existins ones wherever feasible to clear tbe 
present waitiDI list subject to availability 
of resource •• 



CHArtJlA 4. 1108, fr'A,U) 

HaDdlDI o,er aOD-prolltablt 1D4"str,,,, 
ualta to prhate lector 

4247. SHIt.!' MVRLIDHAR MANE: 
WiJl the Minister of INDUSTRY bo 

pleased, to atate : 

<a> whether Government bave docid-
ed to hand over Don-profitable industrial 
unit. to private sector; 

(b) if so, the details tbOfeof; and 

(c) whether any such unit is located 
in Mabarashtra ? 

THE MINISTER OF STATE IN 
TH~ DEPARTMENT OF INDUSTRIAL 
Q:EVBLOPMENT (SHRI M. ARUNA· 
CHALAM) : <a> No tina; decision bas 
been taken in this reaard.' 

(b) '" (c) Do not arise. 

Stttla" up of captive alcohol loda.try 

4248. SHRI D.N. REDDY: Will the 
Minisiter or INDUSTR Y be pl~a~ed to 
state: 

(a> whether shorta,. of alcohol has 
bit drug industry; 

(b) if so, the reasons for recurrent 
shortage and surpluses; 

(c) whether molassess and alcohol 
continue to ,be exported; 

(d) whether alternate methods and 
sources wiH be used for manufacture of 
alcohol; and 

(e) whether drug companies wi)) be 
permitted to set up captive alcohol indus-
try? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS 
AND PETRO CHEMICALS (SHRI 
R.IC. JAICHANDRA SINGH): (8) 

The supply of alcohol in the country has 
been inadequate to meet the demand for 
different pur'poses, including the demand 
for drUS industry duriDa the last alcohol 
yoaf. 

. (b) T.ho" prod~~~9n of alcohol depC;Dda 
~~l~ll on tJte production of molass~s 
w~F~' ~~i~a a bye-product of susar, f1cu~ 
t~a'tes considerably. 

. (c) Apart from a nominal quantity of 
alcohol usu~,lly allocated ·to Bhutan, no 
eXRort of molassos or alcohol is beinl per-
mitted. ' 

(d) A new policy on molassea and 
a~cohol. is likely to be finalised shortly. 

(e) Ail industrial licence applications 
for manufacture of industrial alcohol are 
examined on merits after taking into acco .. 
unt factors like the availab ility of raw 
materials. Duty free import of alcohol 
was, however, permitted during the year to 
chemical industries including drug compa .. 
nies based on alcohol. 

Manufacture of Electronic Type·wrlter 
indigenously 

4249. DR. A. K. PATEL: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether electronic type writers are 
being manufactured in the country; 

(b) if 10. the policy governing their 
man ufa.ct ure; 

(C) whether those arc to be made 
competiti ve as compared to mechanical 
type writers; and 

(d) if so, the steps beina taken in this 
regard 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir. 

(b) to (d) Typewriters-whether ma-
nual, electric or electronic are covered 
under Entry 13 "Commercial, Office and 
Household Equipment" of the First Sche-
dule to the Industries (Deve'opmen~ and 
Regulation) Act, 1951. These are neither 
resorv,d tor manuracture jn the small 
scale sector nor illClud~d in the list of 
industri~. open to M~TP/rERA compa-
nies. Sine, Electronic Typewriters are • 
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techDoloaical improvement over the maDual 
elee-trig typewrltcra~ Government have in-
troduced a . scheme of ' broad-bandina of . 
typewriters to enable the existina type-
writer manufacturers to let their industrial 
licences/approvals endorsed into., broad 
cateaory of manual/electric/electronic type 
writers to give them flexibility in, their 
lDIDufacture to meet the chaDlios pattern 
of requirement. Government !lave also 
approved a larlc number of new schemes 
~th in the Jarge scale sector and in the 
amaJl scale sector in this line of manufac-
ture and DO new proposals are being con .. 
sidered favourably as adequate capacity 
hal beeD approved. However presently 
'the market in India for Electronic Type· 
writers is relatively low & prices are high 
aa it is a new entrant in the class of office 
machines and therefore does not attract a 
mass market. It is expected tbat inter unit 
competition and innovative production 
engineering and application engineering 
would bring down the units prices and 
will further generate demand for these 

" " 

PIaDt load 'aero.., for Stat. 
EI.etricltJ ,Board·. 

4250. DR. O. VIJA Y A R.AMA ,J\AO : 
Will the Minister of ENBRGY be pleased 
to Itate : 

<a) whether plant load factor for State 
Electricity Boards has improved duriDI 
tbe last three years; and 

(b) if so. details thereof, Itate-wise ? 

THE MINISTER OF ENERGY (SHill 
V ASANT SATHE): Yes, Sir. Tbe al1-
India average PLF bas increased from 
47.9% in 1983-84' to Sl.9% durin, 1985-86 
(April, 1985-Pebruary. 1986). 

(b) A Statement sbowinl tbe Statewia. 
plant load factor during the last tbr .. 
years is attached. 

Statemellt 

1 

Delhi 

Haryana 

Jammu &. Kashmir 

Rajasthan 

Punjab 

Uttar Pradesh 

Gujarat 

Madhya Pradesh 

Maharashtra 

ADdbra Pradesh 

Tamil Nadu _ 

State-wise Plant Load Pactor 
PLE (%) 

1983·84 1984.85 

2 3 

48.4 51.1 

31.1 304.7 

1.5 

72.3 51.2 

57.0 4.3 

39.2 39.7 

57.9 56.0 

54.1 51.8 

53.3 50.3 

54.6 54.9 

51.4 '8.1 

ApriJ 8S-Feb. 86 

49.7 

32.4 

56.0 

59.9 

46.6 

54.5 

56.9 

54.7 

".0 
fl.l 
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1 2 

xarnataka 

Bihar 12.8· 

D.V.C. 48.1 

Omaa 33.2 

West Bengal 39.1 

Assam 34.2 

- .-.,~ ..... " ----
Ali India 47.9 

Demand of power on Damodar Valley 
, Corporation from coal sector 

4251. SHItI T. BALA GOUD : Will 
tile Minister of ENERGY be pleased to 
atate : 

<a> the demand of power on Damodar 
V all ley' Corpuration (DVe) from coal 
sector; 

(b) the actual average al1ocation from 
Dve system for coal feeders; 

(Io!) the percentage of satisfaction and 
whether the power intelruption is disrup-
ting working of mines and washeries in 
eastern region; and 

·3 4 

c:::: 37.7 

30.S 34.3, 

48.6 49~1 

32.2 30.3 

40.0 43.0 

29.6 27.1 

50.1 51.9 

(d) the steps being taken to .-osment 
supply of power to collieries? 

THE MINISTER OF ENERGY 
(SHRI VASA NT SATHE) : (a) Aurea--
ted contract demand of power of Coal 
India Ltd. on DVe is 309 MV A. 

(b) & (c) Th~ actual average, aUoca-
t~on (peak period), actual average m&xi. 
mum drawal of power by .:oal feeders, th. 
percentage of power received compared to 
the aggregated contract delnand and per-
centage of tripping bours wi th respect to 
total feeder hours during the last 3 months 
were as under :-

Month Actual average 
allocation 

Actua) aggregate 
maximum drawal 

Percentage 
of power 

Perc_tap 
of trippiDi 

recei ved to hours 
contracted 
demand 

Dec., 8S 2'?O MVA 355 MVA 115% 9.42% 

Jan., 86 279 MVA 366 MVA 118% 6.34% 

Feb., 86 283 MVA 367 MVA 119% 4.60~{, 

Power interruption may be one of the factors con,tributillg to the working minos 
and washeties. 

(d) To a'ugment power 'availability, DVC is undertaking the construction of 
3x210 MW thermal units at Bokaro '·B' and 40 MW hydel unit at Panchet. For 
maklD, impto-vements' in the short tenn, Govt. have also approved the installation of 
of 3 x 30 MW ps turbine station. 
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Telepbone denstty, In the eouolry 

4252. SHRI R.M. BHOYE: Win 
the Minister of COMMUNICATIONS be 
pJeased to state : 

<a> the details rcaardina the telephone 
density in Indja at present; 

(b) tbe plan of Government for rca .. 
ching the needed level of telecommunica-
tions and to provide communication facili-
ties to 80 percent of rural and about 20 
percent of urban population; 

(c) the reasons for the p')or workin, 
of telephone systems iI;l the country and 
Jack of protection to underground cables; 
and 

(d) if so, the details regarding the 
new t~cbnology to be introduced for better 
phone service? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA>: <a> & (b) The telephone 
,density in India is about 4 telephones per 
1000 population; 

(b) The allocation for the 7th Five 
Year Plan for Department of Telecom-
munications is Rs. 4010 crores. It is en-
visaged that total of about 11 lakbs direct 
exchange lines will be given. In so rar as 
tJte rural areas are concerned. the whole 
country bas been divided into hexalons 
with each side being 5 Kilometers. The 
objective is to provide a telephone facility 
in each hexagon so that no person should 
be required to travel more than.5 Kms to 
reach a telephone. Out of a possible 
50,122 inhabited hexagens, 22822 have 
already been provided with telephone faci-
lity during 6th plan. 9000 more hexagons 
are proposed to be covered in the 7th 
Plan. Thus, it is expected that by the end 
of the 7th Plan about 64% of the hex lions 
will be covered. In addition, about 3,500 
rural excbanaes will be opened which 
will cover bigger percentage of popula-
tion. 

(c) The main reason for unsatisfac-
tory work ins of telephone systems in the 

country is the Jow telephone density aud 
Jarae unsatisfied demand. "This has resul-
ted in heavy load on the existin. telccomc. 
net-work causing beavy conlestioD at 
various stages. The situation has been 
brought about by inadeq uate investment in 
telecom, sector as compared to the needs. 

The old conventional metbod of pro-
tecting the underground cables by bricks 
has not been found satisfactory 00 account 
of large development works carried out by 
the Te]ecom. Department itself as also a 
large number of other public utilities. The 
constant digging operations damage tbe 
cables and cause breakdowns during mon-
soons. 

(d) Several measures are being intro-
duced for better phone service. In so far 
as the internal equipment is concerned, tbe 
life expired equipment is being replaced 
and modern electronic switching and 
transmission eq uipment is being inducted 
in the network. J n the external plant, 
cable duets are bein~ constructed through 
which telephone cables will be drawn and 
this wi)) protect the cables from damage. 
The existing cables are being pressurised 
and jelly fined cables are beina used in 
distribution network to prevent cable 
breakdown due to ingress of water. 

Legal aid scheme 

'4253. SHRI MANIK REDDY: Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

<a> whether jt is a fact that the exis-
ting legal Aid ~cheme is totany it~,luequate 

to serve the aims anu objects of tbe 
ScheJne as in operation at the Centre and 
in the States; and 

(b) whether Government propose to 
liberalise the relevant rules and take other 
necessary steps. apart from ensuring redu-
ction in hiah fees and other heavy expen-
ses of senior and junior lawyers, to enable 
poor citizens to obta'in easy and cbeap 
justice? 

THB MINISTER OF STATE IN THE 
MINISTRY OP LAW AND JUSTICE 
(SHRI B.lt. BHARDWAJ) : Accordill, 



!II to tho information furnished by the Com-
mittoo for Implcmentina Lelal Aid Sche-
mes: 

(a> It is Dot correct to say that the 
existin. )oaal aid scheme is totally inade-
quato to serve tbe aims and objects of the 
scheme. 

The Scheme was evolved in 198()"81. 
Sinc~ tbe scbeme is new, the proarcss of 
its implementioD is bound to be Ifadual. 

By now, it bas made some headway 
jn States like Tamil Nadu, Oujarat, Rajas-
tban, Maharashtra, Uttar Pradesb, Orissa 
and Kerali.~ It is picking up in Andbra 
Pradesh, Bihar, Haryana and Karn .. taka. 
Steps are underway in remainina States. 

(b) The Leaa} Aid Committees are 
Dot paying high fees to any or'tbe lawyers. 
A reasonable fcc is beiDa paid to tbo law-
yers towards tbe Court fee, drafting of 
petitions, affidavits, counter affidavits, 
rejoinders, etc. so as to enable tbe poor 
citizens to obtain easy and cbeap justice. 
The Committee for implementing Legal 
Aid Scbemes is considering tbe ways and 
means for ensuring easy and cheap justice. 
Government bas not made any proposal in 
this reaard. 

Famil1 Courts/Lok Adalat for dhor.: •. 
aDd matrimonial cases 

4254. DR. T.. KALPANA DEYI: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

<a> whether' it is a fact that even 
though the Family Courts Act, 1984 only 
the State of Rajasthan has established 
family courts so far; 

'(b) whether Government propose to 
encourage Lok Adalats for dealing with 
divorce and matrimonial matters; and 

(c) whether Govern.ment propose to 
take up the issue with State Governments 
and impress upon them the need for the 
implomentation of Family Courts Act as 
advocated .by Lawyers Collective (Bombay, 
february, 1986) ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHAllDW AJ): (a) Y., 
Sir. 

(b) The Committee for Implemeatiul 
Lep! Aid Schemes has informed that tb. 
Lot Adalats are presentJy voluntary or .. 
&anilations and the nature of cases consi. 
aered . at the Lok Adalats include the 

. matrlmoniaj cases also. The experience 
bas sbown that these types of personal 
disputes when amicably disposed of at tbe 
Lok Adalats' staae bring about pormanent 
rapprochement. 

lC) The Government has already 
taken up this issue with the Statl! Govern· 
meDts for tbe implementation of FamiJy 
Courts Act. 

Electricity Board allowed til elr OWO 

lDicrowal.e communicatioo ue twork 

42.55. SHRI D.B. PATIL: Will the 
Minister ot' COMMU NICATIONS be 
pleased to state: 

(a) whether it is a fact that there are 
complaints ot various State Electricity 
Board that the POStS and Telesrapbs De-
partment does not assign reqUIsite imp or· 
tance and pnoClty to tbe leased links of 
power uuhues resulting in o.lsruption of 
power system operations totaUy; 

(b) whetber it is a fact that there is 
a demand tbat State Ejectriclty .BOards 
should be authoIlsed to have th~lr own 
exclusive microwav~ comrnuni~atioll net-
work; 

(c) if 60. whether the demand has 
been acceded to; 

(d) if so, which Electricity Boards 
have been aU owed their own microwave 
communication network; and 

(OJ if not, the reasons thereof? 

THB MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
l'lONS AND THE MINISTBR OF 
STATE IN THE MINISTRY OF 
HOMB AFFAIRS (SHRI RAM NIWAS 
MIRDHA) : (a> No Sir. Tbere bavi 



:lteen DO serious complaints ·from State 
£1ec1rici~ Beard regarding importance 
4184 priority ,iven to lea'sed links ,of power 
utilities maintained by Department of 
Telecommunications. A special attention 
~ia b:~ins liven by DOT to the maintenance 
of spcb leased circuits. 

(b) Yes Sir. 

,(e), (d) and (e) The Tamil Nadu 
,Electricity Board had requested for a, 
,~icrowave link about 10 years back which 
",a. not agreed due to fact that required 
facility could be provided by the Depart-
ment of Telecommunications. Thp lJP 
State Electricity Board have been allowed 
to establish their own microwave com-
munication network. Every case from the 
Electricity Authority is examined on its 
merits. ' 

Financial implication to increase pro-
duction In Coal India L'mited 

42S6. SHRI SUBHASH Y ADAV : 
'Will the Minister of ENERGY be pleased 
to state: 

(a) whether the Coal India Limited 
have formulated any plan to computerise 
all its 450 mines functioning in the coun-
try; 

(b) 'how ,far it will increase the pro-
duction; and 

(c) the ·financial implication thereof? 

mE MINISTER OF ENERGY 
(S'HRI VASANT SATHE): Coal India 
Limited have formulated a plan to instal 
suitabte computer systems at the mines, 

,area & I bead quarter levels of its subsidiary 
companies. CIL headquarters will also 
have a computer system. 

(b) 1'he computerised management 
information ·sy~tem will help close moni-
toring of produdtion, attending to produc-
tion problems and in expeditious decision 
making in general. Thus it would contri-
~~~ to productivity and higher produc-. 
don. 

(c) Excluding inrrastructural cost and 
software develQpment cost. the scbem~ in-
volve. • one time non·recurriol com-

pon.ent of 'about R's. 8 ,ct'OJfeS and, UD'" 
recurring rental charles', of ,about lb. ,1e 
crores for three years. 

MllraJnal prlelQl ., .. em for Jntet'.8C,ate 
electricU, ex:chaDI •• 

4~7. SHRI D.B. PATIL: Will the 
Minister of ENERGY be pleas~d to 
state: 

(a) whether the prices for inter-State 
electricity exchanges in our country are 
charged at a fiat rate regardless ~r peak, 
off-peak, dump energy, etc.; 

(b) whether this pricing system has 
caused spilling of zero cost energy at 
hydel stations with thermal 'stalions con-
tinuing to maintain full generation; 

(c) whether it is a fact that thisjn 
turn bas caused hjgh frequency operation 
of power system due to reluctance on the 
part of thermal stations to back down 
generation because of the fear tbat the 
same would lead to purchase of e1}Cr&y 
from grid at a higher rate than cost 'of 
electricity generation by the thermal 
station; 

(d) whether it has resulted in wa~­
tage of scarce national resources; and 

(e) if so, whether Government pro .. 
pose to introduce marginal pricing system 
for inter-State electricity excbanges ? 

THE MINISTER OF ENBRGY 
(SHRI V ASANT SATHE) : (a) The pri. 
ces for inter-State electricity exchanges in 
the country are presently charged at '. flat 
rate. 

(b) to (d) AU possible efforts are 
made to ensure full utilisation of z¢ro cost 
energy of hydel stations and not allowing 
it to spill over. Thermal Stations ,are 

,required to be backed down at times dur- . 
ing high bydel availability ·and low ,power 
demand. The system frequency ,g~s ..up 
when demand is less and avail~bJe aene-
ration capacity is more. An attemPt is 
made to utilise the cheaper hydel SOllrc;es 
of energy by backing do.wn costlier, tb,or. 
mal stations to the extent possible. 
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.(e) , Tilt tltd« lor intet-State 4"chaq, 
of power is <lcoided :by the 5t.to,s b.ua~~r .. 
ally. 

Reao ....... ,of fbJ4r~el.ectdc' p.,,~r 
stations 

42.58. ,DR. G .S. RAJHANS': Will 
dle'Mioister or E:NiERGY be pleased to 
state: 

(a) whether in the Economic Survey 
1985.86 tbe need for urgent renovation <;>f 
bydro-electric power s~ations, particularly 
those commissioned during the pre-inde-
penden,ce era has been emphasized; 

(b) if so, steps proposed to be taken 
by Government to ensure updating the 
technology of the old units under a reno-
vation programme during the Seventh 
Plan; and 

(c) if 59. the f~1I details ,thereof ,in 
this regard ? 

THE MINIS~EJt OF. E,NJ~~G)' 
(SHRI VASANT SATHE) : (a) Ye$, 
Sir. 

(b) &. :~c) tJ;le' reno't,ation of hydro-
electric generating units is currently beina 
done by the ,re~poctive State ,ElectJ;icity 
Boards/ other concerned Aaencies. R~po­
vation of 5 hydro-electric stations have 
already been completed, of 2 are in ::pro" 
gress and proposals for 4 more stations 
are under scrutiny in Central Electricity 
Autho,rity. The details are given in the 
attached Statement. In addition, Central 
Electricity Authority have identified 23 
hydro power stations for uprating of capa-
cities and the proposal is under consi-
deration. 

Statement 

s. N.ame of Project 
No. 

Capacity 
(MW) 

(A) Hydro-electric station which have been Renova,e~ 

1. Riband 

2. Matatila 

3. .l(.h.tima 

4. Kulhal 

s. Cbibro 

(JI) H,dro.,electric Stations under 

1. Patbri 

2. Obra 

Renovation 

6X50 

3XIO 

3X13 • .8 

3XIO 

SX60 

3X6.8 

3X33 

(c) Proposals for Renovation under Scrutiny In letA 

1. Dhakr.ni 3Xll.2S 

2· ~DbaUpur ,3X17 

3. Niza~sa8ar 3X' 
4. ·M_uM 3X17+3X22 

State 

Uttar Pradesh 

Uttar Pradesh 

Uttar ·Pra4tsh 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pra"esh 

Uttar Pradesh 

Uttllr Pra4:lesh 

U ttlU" PrlJ.<iesh 

Andhta Pradesh 

Andhra r.fA4t~ 



Maauraeture aad issue or Letter. of 
. latent for Acrylic Fibre 

4259. SHRI JUJHAR SINGH : Will 
tho Minister of INDUSTRY be pleased to 
itate : 

<a) the cxistina installed capacity for 
manufacturing Acrylic Fibre, unit-wise; 

(b) the actual production achieved by . 
differont units in 1985; 

(c) whether any fresh letters of intent 

Name of the unit 

have boon issued for addiDI t'o the instal· 
led capacity of Acrylic FIbre; , 

(d) if so. the details thereof; and 
(e) their stalc or implementation? 

THE MINISTEIl OF STATE IN 
THE DEPAR.TMENT OF CHEM.ICALS 
AND PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH) : (a) &. (b) The 
information regarding two units who were 
issued Industrial Licences for manufacture 
of Acrylic Fibre, the capacity and produce 
,tion achieved durina 1985 is given below 

Location Capacity Production 
--~.--- ... "'-~-------------_. __ .... ,---

(i) MIs. Indian. Petrochemicals Gujarat 
Corpn. Ltd. 

(ii) MIs. J .K. Synthetics Rajasthan 
Limited 

Total: 

(tonnes/annum) 1985 

(Approx) to ones) 

24,000 12,500 

16,000 10,'700 

40,000 23,200 

(c) &. (d) T.he information is given below : 

N ames of the unit 

(i) Mis. Pasupathi Acrylon Ltd. 

(ii) M/s. Punjab State Industrial 
Development Corporation Ltd .. 

Location Capacity 
(tonnes/annum) . 

Uttar 
Pardesh 

Punjab 

10,000 

12,000 

(e) In the case of MIs. Pasupathi Acrylon Ltd., the proposals for foreign col-
Jaboration and import of equipmcDt havc been approved. Land bas been acquired 
and civil construction work conunenced. As regards M/!4. Punjab State Industrial 
Development Corporation Limited, the Letter of Intent was issued recently in October, 
1985. 

Disparlty iD priees of saaar alolu sea 
aDd aur and khaudsarl mol ••• es. 

4260. PROF. RAMKRISHNA MOllE ~ 
Will tb. Minister of INDUSTRY be pJea .. 
sed to state : 

<a> the disparity in the prices of 
luau molasses and Jur and khandsari 
11\0IR""; 

(h) to what extent according to the 
assessment, if any' made by Government, 
the disparity in the prices of molasses 
cODtrjbut~ to tho diversion of suaarcane of 
khandsari and sur sectors in the country; 

(c) whether Government propose to 
lift the price control of sUler molassos or 
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to iDcrease tbe prices of su,ar molaslCS to 
ca~e tbe probloms of au,ar industry; aDd' 

(d) if so. the steps contemplated by 
Government in this reaard ? 

Grade of SUBar Min Molassea 

Grade-I 

Grade-II 

Grade-III 

Grade-III 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP CHEMICALS AND 
PBTR.·OCHBMICALS . (SHRI R. K. 
lAtCHANDRA SINGH): (8) As per the 
Molasscs Control Order 1961, the prices of 
SUlar mill molasses and. khaDdsari 
DlosanJ;»lS a as follows :-

Price 

Rs. 6.00 per 100 kilograms. 

Rs. 4.80 per 100 kilograms. 
'. 

Rs. 3.60 per 100 kiJogralJ)s. 

Rs. 3.60 for every 40 kiloarams 
reducing sugar content thereia. 

NOTE: From the price fixed under the above schedule for different ,rade of 
molasses. tbe below mentioned amounts shall be accounted ior and 
funded separately by the producers and shall be utilised for erection of 
adequate storage facilities in accordance with the orders that may be 
issued by the Central Government for the regulation of such funds :-

GRADE I.Molasses 

Grade II Molasses 

Grade III Molasses 

Below Grade III Molasses 

Grade of khandsari Molasses 

Grade K·I 

Total reducing sugar by 
weight above 60 per~ent. 

Grade K·II 

Total reducina sugar by 
weight from 55 to 60 per cent 

Grade K~III 

As per specification of 
Grade-I cane molasses 

Grade K-IV 

As per specification of 
Grade II. cane molasses. 

Grade K·V 

As per speCification of 
Grade III caoe molasses. 

Rs. 2.00 per 1 00 kilogr~s. 

Rs. 1 60 per 100 kiJolram &. 

Rs. 1.20 per 100 kiJograms. 

Rs. i .20 for every 40 kilograms 
reducing sugar content therein. 

Price 

Rs. 9.00 per 100 kilograms. 

Rs. 7.50 per kiJolrams. 

Rs. 6.00 per 100 kilosrams. 

Rs. 4.80 per 100 kilograms. 

Rs. 3.60 per 100 kilogramms. 

Rs. 3,60 for every 40 klJo,ll'ams 
reducina sUlar content Ulerej •. 
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NOT'!: From tile price' fixed under the above schedule, 33-1/3% tborool.ball 
be accounted for and funded sepa'tstely by tbe produt~~ aa.r .. tt' 
be Utnifod for erection ·of adeqtfate st'orage flleilitids ill accordaD~ iffi 
ttle orders that may be issued by the Central Government for the 
rotUI«tibn of slJch funds. 

(b) Tho diiferenoe in the prices of sugar and khandsari molasses .. noot be 
attributed to the diversion of suaarcane to khandsari and gur s,ectors. 

(c) & (d) A new policy on molasses is likely. to be finalised' shortly. 

12.00 b~s. 

[Engli,h) 

PROF. MADHU DANDAVATE 
(Rajapur): This is the seventh time I am 
calling your attention. 

( Interruption.fi) 

MR. S.PEAKER: Yes Mr. Faleiro, 
what is the point of order '1 

SHRI EDUARDO FALEIRO (Mor-
mugao): 'Mr. Speaker Sir, for the Jast 
two days we have heard of very serious 
development in Sri Lanka. There have 
been meetings between the Mossad agents 
of Israel and the Pakistani Military 
Advisor in Colombo and now in Islama-
bad. President Zla has called for 
recognition of Israel. (Interruptions) . .•• 
That is Dot all, the Government of 
Switzerland :s deporting all the Tamilians 
of Sri Lankan origin and all the West 
European countries are going to do the 
same. 

MR. SPEAKER: I will find out. 

SHRI EDUARDO FALEIRO: I 
want to know what is the Government 
going to do about this matter. What is 
the reaction of the Government to these 
attempts to encircle this country and 
hatch a conspiracy to destroy the unity of 
this country? Mr. Speaker Sir, we should 
have a full discussion on this attempt to 
encircle India by Pakistan. Israel and the 
people who are behind them who are most 
powerful. 

PROF. K.K. TEWARY (Buxar): I 
have a . different matter to raise. It is a 
very serious matter. Mr. Speaker Sir. 
American ships have violated tbe territo-
rial waters of Libya and there are reports 
that Libya has already been invaded by 
American forces. The Foreian Minister 
should make a statement in this House. It 
is an extremely serious matter and inter-
national tension is taking place. 

MR. SPEAKER: When the Govern-
ment think about it, they will come 
forward. I don 't know. 

PROF. K.K. TEWARY From 
Pakistan they have gone to Libya. They 
have a1so y~o)ated the territorial waters of 
Soviet Russia. Therefore, there ia inter-· 
national tension and on this tbe ForeilD 
Minister must take this Honse tonto 
confidence. 

MR. SPEAKER: I will see. I can 
see. 

.PROF. K.K. TEWARY 
'your direction? 

MR. SPEAKER: I will sec. 

[1 "an)'/ation) 

What is 

SHRI BALKA VI BAIRAGI (Mud-
sour): Mr. Speaker, Sir, a neWs t'c; tflis 
effect has been floated in the newspapers 
of today that tbe notorious US company t 
Union Ca'rbide is going to sell all its aasets 
and is declaring itself as insolvent ... 

(i nlerrupt 10"') 

MR. SPEAKER: You give me some 
n.otice, I will so into this and find out. MIl. SPEAKER : Sbri Jaicb.~dr. 

(llfttrrIlJlllIIII') 8inlb is lookiD, into it. 
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t think Mr. laichaDdra Sinah bas 
already takeD stops. Mr. Jaiohandraji, you 
tako notice to thil. 

THE MINISTER OF STATE IN THE 
DBPAR.TMENT OF CHEMICALS AND 

, PETRO·CHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH): We are seized of 
tbo matter. 

MR. SPEAKER 
seized of the matter. 

All right bo is 

DR. DATTA SAMANT (Bombay 
South Central): Sir t you do not give me 
any time to speak on the problems of 
Bombay. The State Government ••• 
(lnler,uprlon,) .. • one minute ...• 

MR. SPEAKER: I would give you 
one minute only when you raise any 
question properly •..• 

DR. DATTA SAMANT: During the 
Jast ten years, more than 500 people have 
been killed during various incidents of 
building col1apse. 

MR. SPEAKER : You raise this 
mattcr in the State Assembly, because 
buUdings do 110t come under the Centre. 
All buildings are not constructed by the 
C~ntre. 

[Englbh] 

It is the State Government. I cannot 
force the Government to give subsidy. 

[Tranllation] 

Da. DATTA SAMANT: The State 
Government has sent its demand for sub-
sidy t!) the' Centte. 

(InterruptiOns) 

MR.. SPEAKiBR: This matter comes 
under the State Government. It does not 
come under the Centre. The State 
Government would take action. 

DR.. D'ATT A SAMANT: Sir, the 

Contral a,sistancc· is Dot heiDi· livCID ~ to tb. 
State. You kindly do somethioa about 
it. ' 

IEn,Us"J 
MR. SPEAKER.: No, Dot allowed. 

No please. 
(Interruption,»·· 

Mil. SPEAKBR: Tho State Govern-
meat will do it. No. I CaJU)ot do anytbiDI 
about it. 

(la1erru~ionr)·* 

MR. SPEkKER : Not aUowed. 
( Interruptlolll)·· 

MR. SPEAKER: You cannot waste 
my time 'like this. (Interruptions) Take 
your seat. Not a word of what he says 
without my permission goes on record. 

(/nterrupt/ona) .* 

DR. DATTA SAMANT: Since you 
are not allowing me, I am walkina out. 

(Dr. Datta Samant then left the Hoose) 

PROF. MADHU DANDAVATB: 
Sir, before you give your observations, 
please listen to my submission. 

MR. SPEAKER: What is the point 
of order? 

PROF. MADHU DANDAVATE: It 
is not a point of order. The point of dis. 
order I am pointing out. My submission 
to you is that. (Interruptions) With your 
permission we are raising this question. 

Sir, my submission is that this is the 
sixth time I am bringing to your notice the 
fact that I had given a substantive motion 
under Rule 184. 

MR. SPEAKER: I have already seat 
you the reply. 

PROF. MADHU DANDAVATE : 
You don't allow me to complete the 
sentence. 

..Not Recordod. 
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Mil. SPEAKER: I have already seen MR. SPEAKER. : It is all risht .. Don't 
it. try my patience. 

PROP.. MADHU DANDA VA TE : 
Let me complete. Even gramaticaJly it is 
bad to keep a sentence incomplete. 

MR. SPEAKER: You have already 
sent to me and I bave .already sent you 
the reply. 

PROP.MADHU DANDAVATE: I 
am not trying your patience. I am tryin. 
the patience of Governor of Maharashtra. 
Nothing against you. It is somethina 
against the Governor. Keep it pending_ 
I will give you all the documents. 

MR. SPEAKER : I cannot expect 
this thing from you. 

PROF. MADHU DANDAVATB : (lnt~rruptions) 
Please JisteD to me. I am toJd by the 
office that you have received a letter from PROF. MADHU DANDAVATB: I 
the Governor's office. want a confirmation, 

MR. SPEAKER Not Governor's 
office. We have got the information. 

PROF. MADHU DANDAVATE 
The strange procedure is when we want 
to discuss the conduct or the Governors 
you are accepting their own explanation 
regarding .... 

MR. SPEAKER No question of 
explanation. I get on facts. 

PROF.MADHU DANDAVATB: I 
have facts .. 

MR. SPEAKER : If you have got any 
facts you can come to me. 

PROF. MADHU DANDAVATE 
You call me to your Chamber I am 
prepared to discuss the matter. 

MR. SPEAKER: I don't mind.'''I do" 
not object to meeting you. You"" are .. 
welcome. You can come and see me. Mr." 
Kurup ... 

PR.OF. MADHU DANDAVATE 
What is your ruling 1 

MR. SPEAKER: You can come and 
see mc. 

PROF. MADHU DANDAVATE 
Tin then keep the issue open. 

MR. SPEAKER: I win see. 
PR.OF. MADHU DANDAVATE 

TiU that time don't give your rulina. 
Keep tlle Alatter opep •.. (Inferr ,UI "ns) 

MR. SPEAKER: You can come to 
me. 

PROF. MADHU DANDAVATE: I 
am prepared to come to your Chamber 
and discuss the matter with you. 

MR. SPEAKER: You come to me. 

PROF. MADHU DANDAVATE : 
Am t to take it that you are prepared to 
discuss the mattcr 1 

MR. SPEAKER: I will listen to you 
first. 

SHRT SURESH KURUP: Sir, it is 
very bad that the Law Ministry is not 
coming forward ... 

MR. SPEAKER: They ha'\'e already 
come out. Wby do you rake up the thinl 
which is Dot there? r There is no question 
of its being there. Tbey havc taken every-
~hjng. No problem on that score. . 

[Translation} 

SHRI P. NAMGYAL (Ladakh): You 
should look towards this side also. 
(Interruptions) Mr. Speaker, Sir, I want 
to raise a point of order. . 

MR. SPEAKER: I am .lookin. 
towards that side as well. You please sit 
down for a while,. (Interruptions) 

[E",.lishl 
SaRI SURESH KURUP 

,b9Pt transf(,rrifl, th~b: ~$S~3 1 
What 



MR.. SPEAK.BR: They have already 
takon care of that. 

SHRI SURESH KURUP :, They 
s~ould take the House into confidence. 

SHRI BASU'DBB ACHARIA (Ban-
kura): Sir, Parliament is apia by-passed 
by the Government. 

MR. SPEAKER: For what? 

SHRI BASUDEB ACHARIA 
Education Bill has not yet been pass.d. 

MR. SPEAKER: No. Why are you 
premature '1 

SHRI BASUDEB ACHARIA: But 
that education policy is now beina 
implemented. 

MR. SPEAKER: You are supposed 
to be an hone Member. You must know 
as to what the facts are. 

SHRI BASUDEB ACHARIA: Parlia-
ment should first pass the Education Bill."' 
But it has been implemented. 

MR. SPEAKER: Where it has been 
implemeuted. 

SHRI BASUDEB ACHARIA: Inst-
rueti ons have been issued. It' is very 
serious matter. 

MR. SPEAKER : Not ali owed. You 
come to me and 1 will find out. ' 

[Translation] 

SHRI P. NAMGY AL; Mr. Speaker 
Sir, there. is a conspiracy against ou; 
country in the neighbouring countries. 
~irst, Sl'.i Lanka and Pakistan arc conspi-
rlDg against us and secondly, Pakistan and 
China .•• (lnlerrupliolU) 

MR. SPEAKER: The same disorder 
again .•. (Interruptionl) .•. Shri Janardhana. 
Poojary. 

SHRI P. NAMGYAL: The Mossad 
of Israel is also joining hand aiainst us. 
At present our country is surrounded 
from all sidos. This is tbe conspiracy. 

( Inltrruptlrm.) 

(En,1I1h) 

MR.. SPEAKER: You are rakiD, up 
the same thiDI time and over apin. I 
?avc sett~cd this point aQd you arc eakinl 
It up apln. . Please sit down. Tako your 
soat. I have decided it. I have liven my 
rulina on it. ' Sit down now. 

SHRI P. NAMGYAL: We want a 
discussion immediately t Sir. 

. DR. CHINTA MOHAN (Triupati) : 
Sir, the hone Minister of Welfare, Dr. 
Rajendra K umari Bajpai... ' 

(Interruptions) 

MR. SPEAKER : It is a Sta,te subject. 
They will deal with it. Don't raise it here. 
Don't raise questions which are admissible 
in the State JeaisJaiure, Mr. Cbinta 
Mohan '1 

(Interrupt Ions) 

MR. SPEAKER: Why don1tt you sit 
down. 

[Trans/aJ to n] 

SHRI HARISH RAWAT (Almora) : 
Mr. Speaker. Sir, the matter which Shri 
Namgyal is raising is v~ry serious. 

SHRI P. NAMGYAL: Discussion 
should be held today itself. 

MR. SPEAKER: I am bound by the 
procedure. How can I allow a discussion 
today Jtsclf 1 (interrupt ionl) 

[En,lisIJJ 

MR. SPEAKER 
adjournment motion. 

You give me an 

SHRI P. NAMGYAL: No adjourn-
ment motion. 

MR. SPEAKER: Then sit ,down. 

SHRI P. NAMGYAL: We want 
under Rule 193 and not adjournment 
motion. 

( Interruptionl) 

SHRI S. JAIPAL REDDY Sir, 
yesterday I tabled an adjournment ,motio •• 



Today alain I tabled a Calling Attention 
Ql~ti~p. 

MR. SPEAKER : For what? 

SHRI 'S. JAIPAL REDDY To 
discu~s the reported aarooment with the 
Union Carbide. 

MR. SPEAKER: There is nothing, . . 
Sir. Why are you beating the air? There 
is aotbiDa. 

SHRI S. JAIPAL REDDY: Govern-
ment must make a statement on the Floor 
or the House. 

MR.. ,S'PEAK6R: If there is a state-
ment it will come. 

SHRI S. JAIPAL REDDY: Are we 
to learn from the Press ? 

MR.. SPEAKER: You Jearn some-
thina which is wrong. What can I do '1 

(Interruption,) 

PAPERS LAID ON THE TABLE 

[EngUlh) 

Notification under section 41 of the 
Finance Act, 1979 and section 1~9 of 

the Customs Act, 1961 

THE MINISTER OF STATE IN THE 
MINISrR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
Jay on the Table-

'(1) A copy of Notification No. 
O.S.R. 503(E) (Hindi and English 
versions) published jn Gazette of 
India dated the 17th March. 1986 
together with an explanatory 
. memoranduJn regarding exemp-
tion of de]gates of the Ministerial 
Meeting of the Coord •. nating 
Bureau of Non·aligned Countries 
to be held in New Delhi from 
16th to 19th April, 1986 from the 
payment of foreign travel tax' in 
respect of their international 
journoy to any place outside 
I_ia .t the ~101. of the said 

Meeting' under section 41 of tbe 
Finance Act, 1979. 
[Placet\ in Library. Sec No. LT 
2326/86]. 

(2) A copy each' of the following 
Notifications (Hindi and Bnllish 
versions) under section 159 01 tho 
Customs Act, 1962 :-

(i) G .S.R. 493(E) published in 
Gazette of India dated the 
13th March. 1986 together 
with an explanatory memo-
randum making certain 
amendment to Notification 
Nos. 28I-Customs dated the 
2nd August, 1976, 111/86-
Customs dated the 17th 
February, 1986, 153/86-
Customs, lS4/86-Customst 

1 (- 2/86-Customs and 182/86-
Customs dated 1st March. 
1986. 

(ii) G.S.R. 494(E) published in 
Gazette of India dated the 
13th March, 1986 together 
with an explanatory memo-
randum making certain 
amendment to Notification 
Nos. 187·Customs, 189-
Customs and 190.Customs 
dated the 1st March, 1986. 
[Placed in Library. See No. 
LT 2327/861 

(3) A copy of the Central Excise 
(Eighth Amendment) Rules, 1986 
(Hindi and English versions) 
published in Notification No. 
G S.R. 498(E) in Gazette of India 
dated the 14th March, 1986, to-
gethe.r with an explanatory 
memorandum under sub-section 
(2) of section 38 of the Central 
Excise and Salt Act, 1944. 
[Placed in Library. See No. LT. 
2328/86] 

(4) A copy each of the following 
Notifications (Hindi and EnaJisb. 
versions) issued uader the Cepta:.u 
Excise Rule.. 1944:- . 
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(0 G~S.R. '492(B) published in 
Gazette of India dated the 
13th March, 1986 together 
with an explanatory memo-
randum regarding 'exemption 
to Steam, Bleach Liquor 
an~ Coffee Husk and Coffee 
Skin from the whole of the 
duty of excise leviable 
thereoD. 

(ii) O.S.R. 496(E) published in 
Gazette of India dated the 
14th March, 1986 together 
with an explanatory memo-
randum making certatn 
amendment to Notification 
No. 64/68-CE dated the 10th 
February, 1986. 

(iii) G.S.R. 499(E) published in 
Gazette of India dated the 
14th March, 1986 together 
with .an explanatory memo-
randum providing for credit 
of the specified duty paid 
on polyvinyl chloride resins 
used in exempted inter-
mediate product polyvinyl 
chloride compound in turn 
used in insulated electric 
wires and cables by a small 
scale manufacturer. 

[Placed in Library. See No. 
LT 2329/86] 

Not'lfleatioD uader Sec!iOD 22A of the 
MRTP Act, 1969 

THB MlNISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DBVELOPM'ENT (SHRI M. ARUNA-
CHALAM): I beg to lay on the Table 
a copy of Notification No. S. O. lO({E) 
(Hindi and English versions published in 
Gazette' of India dated the 19th March, 
1986 making certain amendment to Noti-
fication No., S.O. 65(E) published in 
Gazette of India dated the 21st February. 
1.6 under· sub-seotion (3) of section 22A 
of the Monopolies and Restrictive Trade 
Pf.cdcos Act, 1969. 

(placed in Library. See No. LT 23301 
8'J 

---

O.lOllrl. 

MAtt." l/,.J., ~ 
Rule 377 

',MESSAGE FROM THE PRESIDENT 

[Engli,hj 

MR. SPEAKER: I have to inform 
the House that I. have received the follow-
ing messagej dated the 20th March, 1986 
from the President : 

"I have received with great satis-
faction the expression of thanks 
by the Members of tbe Lok 
Sabha for the Address which I 
delivered to both Houses of 
Parliament assembled tOlether on 
20th February, 1986." 

PROF. MADHU DANDAVATE : 
Sir, is it a moti.on of thanks to the House. 

MR. SPEAKER: Yes, Sir, by the 
President-a message. 

1211 hrs. 

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLUTIONS 

Fifteenth Report 

[English] 

SHRI M. THAMBI DURAl (Dharma-
purj) : I beg to present the Fifteenth 
Report (Hindi and English versions) of 
the Committee on Private Members' BiJJs 
and Resolutions. 

---
MATTERS UNDER RULES 317. 

(Tran.tlatlon1 

(I) Need to consider the policy of levying 
excise duty OQ articles of mass consumption 
like 'paao' aad cl •• rette. aDd to .treallllJne 
tbe procedure r~ .. rdiQI grant of clearaace 
to Dew brands or cigarettes 

SHIll MANPHOOL SINGH CHAU-
DHAlty (Bilq,nor): Mr. Speaker, Sir, 
general public is foeUug that the Govern· 
mcnt is Jcvyina excise duty on artiel .. of 



daily use which include cigarette and 'paan' 
also. It is a matter of public importance. 
Department of Law should look into this 
matter and should advise the Finance De .. 
partment that excise duty should not be 
imposed on those minor articles which 
affect the lives of the common man. 

Secondlv, the retailers are charging 
more than the price printed on certain 
brands of cigarette packets. This should 
be strictly checked and for the irregulari-
ties, sel1ers should be punished and not 
the factory owners. 

Thirdly ~ there are certain brands of 
9igarette which arc being sold in the mar-
ket without Government's permission. 
Certain foreign brands of ci garette are 
also being sold in the market openly. The 
country is losing foreign exchange because 
of this. 

The Government shows reluctance in 
living sanction to new brands and more 
the matter gets delayed, the more revenue 
the Government loses. Therefore, prompt 
sanction should be given for new brands. 
Because of this delay, some people start 
selling new brands without getting the 
sanction. Therefore, immediate sanction 
is a must. Keeping in view the above 
facts, the Government should change its 
policy so that tax evasion is checked and 
Government gets the entire amount of the 
tax. 

(ii) Need to increase the number of 
ships for Haj pilgrims and provide subsidy 
to tbe pilgrims travelling by air. 

SHRI HAFIZ MOHO. SIDDIQ 
(Moradabad): Mr. Speaker, Sir, at this 
time, about 21,000 people go for Haj 
every year. Earlier th~'re used to be 
arrangement {or more ships for Haj 
pilgrims but now there are only 3 ships for 
this purpose because of which only 5,400 
people are abJe to go for Haj by ships. 
Out of the remaining pilgr;ms, most are 
unabJe to go for Haj because financially 
they are not very sound and they are 
unable to bear the air fare. The result 
is that many people die without fultUlina 
t~eir desire of goina for Haj. 

Therefore, I request the Government 
to increase the number of ships for Haj 
piJarims. Secondly. like the subsidy given. 
to Haj piJarims',oma by air, Haj pilsrims 
aoina by ships should also be provided 
subsidy. This will aive some relzef to tbe 
Haj pilgrims and more peopJe will be abl0 
to 10 for Haj pdarimaac. 

(iii) Need to set up a 111gb powered 
commission to luok into the workiog of tbe 
banks. 

SHRI SHANT! DHARIWAL {Kota) : 
Mr. Speaker, Sir, because of the provision 
in the laws about payments through 
'account payee' cbeques and bank drafts, 
the banks have become necessary for the 
business class. New branches of the banks 
are being opened In large number but in 
the absence of the facilities expected to 
be available from the banks to the busines-
smen, they have been disappointed. 

12.14 hr s. 

[MR. DEPUTY SI>EAKER in the Chair] 

Similarly, under the Self Employment 
Scheme started by the Central Govern-
ment for the unemployeq youths and under 
the "set up" schemes also, the bank 
officers harass the seJected persons so 
much that ultimately they reach the con .. 
elusion that it would have been better if 
they had not asked f~r loan and srant. 

There is a general complaint that the 
banks do not provide proper services to 
their customers and even after the com .. 
plaints have been Jodged, these are not 
redressed. Account-holders are not pro .. 
vided tbeir monthly account and the 
amount in outstation cheques is not cro-
dited in the acc ounts for a peIiod upto 
two months after accepting the cheques. 
Tbe banks have increased their ser. 
vice charges for every service which can .. 
not be justified. 

I demand from the Government that a 
hi&b level commission sbould be constitut. 
ed for detailed enquiry into tbe rates of 
service-charges and tbeir quality of service 
and to submit suggestions for briDgina 
about improvement. Also, every comp-
laint reaardilll the corrupt practicos by 
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the officers should be look~d into promptly 
and tbo Central Government should ensure 
that tbe persons seJected under the Self 
Employment Schenle and "set· up" scheme 
get Joans and grants conveniently and t be 
rules are adhered to stri ctJy. 

(Engll6h) 

(tv) Need to RIve financial assistance 
to the farmers of Punjab whose crops have 
been damaged 10 the recent hailstorm. 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Recent hailstorm had 
destroyed thousands of acres of standing 
crops in Punjab, Haryana. J&K and Hima-
chal Pradesh resulting in a loss of crores 
of rupees to the farmers. The agricultu. 
rists are already in severe economic crisis 
due to un-remunerative prices paid for 
their produce and the inputs which have 
become costlier. This northern region, 
specially the Punjab. contributes 65 per 
cent to the national foodgrain pool. I urge 
the Government to immediately help the 
farmers with 100 per cent help (or the 
damage to their crops. An amount of Rs. 
50 crores should be immediately sanction-
ed for the Punjab districts of Faridkot, 
Ferozepur. Sangrur. Jullundur, Bhatinda, 
Ludhiana and Patiala. 

(y) Need to direct the State Government 
of Bihar to stop discrimination against 
Ortys linguistic minority In' Singbbum 
District of Bihar. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : Sir, the grievances of the 
Oriya speaking people in Singbhum district 
of Bihar are genuine and deep seated. The 
constant neglect of Oriya linguistic mino-
rity has been engaging the attention of the 
two Chief Ministers and. Governors of 
Orissa and Bihar since 1972, and meetings 
have been heJd from time to time to solve 
the problem. But nothing tangible has 
been done so far. The Oriya education 
in Singhbhum has suffered beyond measure 
and the situation has gone from bad to 
worse day by day. As a result, the Oriya 
population is dwindling in the State of 
Bihar and very,soon it may be a vanjshing 
tribe. 

The number of Or-iya $chools in the 

distri~t are few and far between. The 
attention of the State Government has 
been drawn to this l()ng ... negJected prob-
lem by the Singhbhum Utkal Sabha very 
recently in their Memorandum submitted 
on lQth January, 1986 to the hon. Educa-
tion Ministers of Orissa and Bihar sugges .. 
ting measures to remedy the situation. 

I urge upon the Central Government 
to intervene in the matter and issue direc-
tive to the State Government for solving 
this problem immediately. 

(vi) Need to review the policy regarding 
import of Rayon grade pulp. 

SHRI C. JANGA REDDY (Hanam--
k onda) : Indigenou~ production capacity 
of the Rayon grade puJp in our country 
is 2 lakh tonnes whereas our require-
ment is only 1.7S Jakh tonnes. 
Though the Government of India 
is al10wing the import of rayon 
grade pulp from abroad free of im-
port duty from 1985 ... 86, due to this import 
pulp has become cheaper tban the indi-
genous ooe~ Few big industrialists arc 
enjoying the fruits of this poJicy by starv-
ing Indian working class. Due to this 
policy, the country is loosing huge quan-
tity of foreign exchange and our indige. 
DOUS rayon grade pulp manufacturing 
industries are closing their production due 
to no maket for their product, by that 
thousands of workers are on the streets. 
In this category~ A.P. Rayons is one 
which is pr'omoted by the A ndhra Pradesh 
Industrial Development Corporation. It 
is closed for the 1ast six months and there 
is no hope of re-opening of this factory. 
It will and to {he exist.jng unemployment 
situation in the country. 

In view of the above. I request the 
Government of India to review the import 
policy and save the indigenous industry. 

(vii) Need to preserye the ancient cul-
tural heritage of Kannaui. modernise 'ts 
perFume industry and set' up other indust-
ries. . 

S'HRIMATI SHEILA DTKSHIT (Kan-
nauj) : Kannauj was Indias ancient capi-
tal,a centre of great art, culture anc Jearn 
ing from the 7th to the 10th centries A.D. 
Today it is the nationa's fortemost manu-
facturer of perfumes from natural ingre-
dients and some or its ancient name and 
g1ory- js thus kept aUve. 
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But beyond beiDI the 'ltar NagrJ', it 
is sorely neglected. Even its vast treasure 
of aDcient sculptures, coins etc. lie UnC81'-
ed, fer without proper protection. 

The Department of Archaeology must 
move immediately & in adequate strength 
with the resolve to locate and preserve 
tile ancieDt sculptures, coins and the like. 
It must undertake systematic and scientific 
ekCavatiefts aDd unearth the remains of the 
g]orious age of Kannauj. It must collect 

. the hundreds of sculptures and other 
pieces of art lying with private owners 
and organisations and preserve them under 
its own expert care. A befitting museum 
must be built to house these. 

This great and ancient city which pro-
vides perfumes to every nook and corner 
of India-nay the world-must receive the 
attention and encouragement it deserves. 
A modern research laboratory to modern-
ise the indigenous perfume industry to 
enable it to compete in the markets of 
the world must be planned and sanctioned 

With its population of over 50,000 
and its golden place in Indian history, it 
must receive more attention than it has so 
far. Its growth must be ensured-it must 
be the venue of an industry, an industry 
which will make the city grow and which 
will bring to it the infrastructure to attract 
traders, tourists and students of ancient 
Indian history. art, culture and learning. 

I pleaed' strongly for a restoration of 
some of the Imperial Age of Kannauj. 

(vIIi) Need to abolish corut, fees in tbe 
country 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk) : We are a representa .. 
ive democracy in which the voice of the 
people is supreme. We have a written 
Constitution in which our judiciary occu-
pies a pivotal position. But unfortunately, 
our people, particularly the do~ntrodden. 
weak and residing in resett1ement colonies 
cannot afford to approach our judicial sys .. 
tem because of the high eourt fees they 
have to pay. 

Time and again abolition of this court 
fees system bas been considered. Law 
Commission hatt alttaCl)' etamiD~ th~ 

jssue. Besides, many Jurists aJl4 flpl 
scholars have also given th~ir "ViM. 

There is no doubt that of lat. our 
Supreme Court have taken not. of tile 
grievances of poor people throup peti. 
tions, etc. But it is not enougb. The poor 
has to particularly go to the lower courts 
as well. 

1 would therefore, appeal to tho Hon. 
Law Minister to consider abolition or the 
court fee system immediately. 

12.23 brl. 

STATUTORY RESOLUTION ItS: 
DISAPPROVAL OF THB RAVI AND 
BEAS WATERS TRIBUNAL ORDlNA. 
NeE, 1986 

AND 
INTER-STATE WATER DISPUTES 

(AMENDMENT) BILL-Contd· 

[English} 

MR. DEPUTY SPEAKER: Now, we 
will take up Items 4 and 5 together. Sbri 
Ramachandra Reddy. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : . Me. Deputy Speaker, Sir, 
the way in which this Government has 
been dealing with the situation in Punjab 
is highly unintelligible to me. This is a 
very very grave situation. When on 24th 
July last year, Government entered into 
an agreement they were able to cODviace 
all the people of Punjab. The- PUtijab 
Accord was signed by Sant Longow.I' and 
our Prime Minister. The whole of India 
heaved a' sigh of relief. All soctiOftS of 
people in India were really happy that the 
accord has been reached and everybody 
thought that the Punjab problem has been 
solved. 

When such is the case, it is a matter 
where the Government should bavo acted 
very swiftly and they must bave come for-
ward to implement the Accord in .,1 very 
short time.· It is a case where very .tvitt 
action is called upon on the part 01 tbe 
Government. I have said that the Govern-
mont has been actio, in an \UliatelJipbJ. 
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way because when sWiftost action is requit-
ed on the part of the Government. they 
have been deliberate1y delaying the matter. 
They are procrastinating. I n the words 
of Shakespeare as quoted from 'Hamlet', 
procrastination is the thief of time~ 

When they lose time. they Jose the 
around too. And then the situation also 
loes out of their control. That is why it 
has been said' Alasyam amritam visham t

• 

By delaying a matter even' Arnrit will be-
come poison. . So when such is the case, 
because of these Government's procrasti-
nation, delaying tactics, they allowed a lot 
of grass to grow under the their feet. They 
are very lethargic. They were very leisu .. 
re1y. That is why the situation in Punjab 
bas gone out of control. 

Now, if you see that Puniab Accord 
contemplates transfer of Chandigarh to 
Punjab before 26th January, 1986 and in 
lieu of Chandigarh, transfer of some 
Hindi speaking districts or parts to Har-
yana also was contemplated and in order 
to decide which are the Hindi-speaking 
areas in Punjab. a Committee was decided 
to be set .. up. It was embodied in the 
very Punjab Accord itself and the Govern .. 
ment have five long months from August, 
September. October, November and 
December, but they simply kept quiet and 
they didn't even move their little finger. 
And only towards the end of January, 
they thought of appointing the Mathew 
Commission. Is it the situation? Does 
it brook so much of delay? They should 
have acted very-very quickly. But tbey 
have not acted. They had appointed the 
Commission at very-evry late stage-the 
Mathew Commission. And the referen· 
ces to the Mathew Commission was also 
very vague. It appears as if the Govern-
ment does not want the Mathew Com-
mission to come to the conclusion. It is 
very-very vague. They imposed the con-
dition, that the areas n1ust be contiguous. 
Even prior to reaching of the Accord •. it 
was quite known that they were not con-
tiguous. Some corridor has to be shown 
for the people to go to Haryada, etc. And 
it was evident even prior to the Accord, 
why did they impose these conditions 7 
So by imposing this condition, the work of 
the Mathew Commission has become 
very-very complicated. The Commission 

couJd not come to any conclusion. 
So' they said, they were Dot abl. 
to come to any result. The Govern-
ment lost Jot of time and because of this, 
the Government has weakened its hands; 
had weakened the hands of those people 
who are i.n favour of non-violence; hal 
weakened the hands of those people who 
are against these terrorists and in a way 
the deJay Of the Government has stren,-
thened the hands of those people wllo are 
in favour of violence and those extremists 
who wanted that Punjab should be divi. 
ded. And hence every act of this Goyern-
ment has resulted in the force of disinte-
gration of this country and those who arc 
in favour of seeing KhaHstan or some 
such thing and those forces have been 
strengthened. Now, the Government bas 
allowed either wittingly or unwittingly 
the initiative· to pass into the bands or· 
these extremist elements. 

The second thing is about the Water 
award. With regard to the sharing o( Ravi. 
Beas and Sutlej for 5-6 long months, they 

have simply kept quiet. Between the Accord 
& the present Session. there was a Session 
also in the middle. They didn't chose to 
bring in this Ravi, Beas and Sutlej river 
water dispute and in a way they have en-
tered into it. This rivet' water dispute &. 
the Accord shows that the Government was 
not sincere. Arter a1l actuany, there is 
no river water dispute, it is a dispute be. 
ween two or three States. Rajasthan does 
not come into the picture because, this 
water flows through Rajasthan and the 
agreement is between Rajasthan and 
Punjab. and erstwhile PEPSU and Jammu 
and Kashmir and these things have been 
entered into somewhere in 1945 or so, and 
the a~reement stands. The Punjab peopl. 
wanted to reopen the .issues. There was 
every objection and they sa!~ .. they cannot 
reopen. How can an agr'*nent between 
Sant Longowal and the Prime Minister 
bind the rights of Rajasthan ? 

f, 
A \ ~~ 

The thIrd thing is, it is not;t dispute 
between the ,two river waters;:~' After all 

. the dispute is between Haryana and 
Punjab. They peroviously form perts . of 
the same State. Punjab was bifurcated. So, 
it was a case of distributing the assets of 
·the same State. So what bas this problem 
to do with Rajasthan water? So, they 
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.canDot bind Jtajastban "in tryiol to decide 
the ,.water problem. The Government ·baa 
failod. 10 !come to tbe oonolusion and tboy 
did ,not. think 01 choosiDj to appoint thit 
Commissions sin4e 24 July to 24 J.anuary. 
Qn~ ·on 24 Januar~, they thou&bt of, ,that 
is ·aft·er six months, for brinsin.g or plto-
Qlulgatiol an' ordinance and then tbey 
aPJ)ointed ·a one man Commission. And 
AoCGrd also contompla$ed ·onJ~ ·one man 
Committee. 

And then a Bill was brought to 
rcpl~ee the ordinance. One month has 
.Iso elapsed.· Now they tbougat that this 
Bill was out of place; there was some 
lacllna in the BUI, and that the! Bill may 
npt stand the test, if it goes to the court. 
Tb-a~ is why they withdrew tbe Bill .. and 
have DOW come forward with another 
Bill. 

Wlaat is tbis Bill? How can this be 
a river waters dispute? It is Dot a river 
waters dispute between two States. There 
were no two different States. It is only 
oue State which bas been trifurcated,; and 
it i6 a question of allocation of funds. 
How can it come under river waters dis-
pute ? 

They bave now added Section 14 r!. 
.ardtec ;river waters. WilJ th;s Bill stand 
the, 'scrutiny of the courts? It would Dot· 
come ,uDder Article 262, and if the court 
appUcs Article 262, will thi~ Bill stand tho 
scrutiny of the court? If tho BiU doe. 
Dot stand the scrutiny of the court, further 
delay wHI be tbere. By losiog time, it 
wilt be causing a lot of inconvenienco ia 
Punjab and to tho Punjab Accord. The 
situation will worsen. So. for the happeD-
iOIS in Punjab aftor the Accord, J think 
the blame rests with the Contral Govern-
mht. 

Now, without creating some good at-
mosphere, Government has' rushed with 
the elections. In the ejections. people 
tried to vote against the elements of 
violence. We thought we had defeated 
violence. But because of this delay, some 
suspicions have bee. raised in the minds 
of'the people of Punjab, whether Govera-
moat is sincoro about impJomoatin. the 

a&reemel'tt, and wh~t!tet the aatet:meltt 
between 'Sant LO~lowal, 'ana Itki 
Prime Minister will be jtt1plemenretl. 
Is the 'Governm"ht· sincere about imiile-
menting it ? 

So many doubts have arisen' in the 
minds of the people. And tbrm, the 
Puniab elections came in Septetnber )atil 
October, when the Congress was defeatetl, 
and the Akali Da1 came to power. I h.~ 
a doubt that becaUse the pe'ople of 
Punjab did not vote for Congress but 
voted for Akali Dal, this Oovernmt:ut 
wants to delay this matter. They do J10t 
waDt the Accord to be impIented in run. It 
the Govt. is very sincere in imptementhll 
the Accord, they could have come for-
ward with this bill earlier. Let tb~tU 
strengthen the hands of the Punjab 
Government, and of tbose peo{)1e who 
aTe irit~, in the Unity of'Jndil., aM 
let them weakeD the hands of tbose 1'e~b 
."t.o want tt> .,ifurcate India, and of~preo­
p)e who want ·to tat:t Jaw into thefr oWb 
bands, and tbose who want again to cap· 
tttre the Golden Tem,,1e for their own Iro-; 
esome operatiOt1$. The Punjab Oovetft"" 
ment is also not able to deal with the law 
and order situation effectively, probably 
becaule of lack of foIl coopetation (rOM 
the Cen:tre. The sitl1ation is lapsiill into 
a serjO'U$ onc. Every day, people are 
heiDI mutdered. Inhocent peo~le wb" 
are n'Ot at all 'concerned are kfn.d--ot 
some of them may be concern·ed. Ev.ry 
day, people read in the newpaJ)ers tbat .$, 
10 or more people are murder~d. If this 
situadon goes on for so' mafiy mOl1tbl, 
what -is the sanctity of the Accord'? So, t 
request thi~ Oovetn·ment at Jes!;t heteaft'et 
to take 51 riet action .tld st!e that til6 
Award is im,,1eJfient6d intoto, fhat ttl~ 
fears of tbe' people of PUnjab are allayesd, 
and to see that the unity of this count" 
is mai'tttained. 

RAO BIJlBNDRA SINGH (Mahen· 
dra,arh): Mr Depbty Speaker, Sir! 
The' riVer wa~ers dfsJ;1ut" betWlell' Purtia., 
and Htryaha, and also involvingltajas. 
tileD, is as oid as tbe r.-or.-nized Stat. 
or punjab' and Salfyaua. Is' '-ct" it is 
eveb o1<fer. It 10.1 back t~ tile time 
Wbea· tbe cowtlaiy WII l'Utitlou.. 1'''' 
fl't*s·t a<:c(tl\t betW"G' tie ~" was ia 
191

" whell Pbbjab~. ,~t1, J .... :1t'JId 
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~ ~ptl R,-ajI,stOaQ ·woro' the CODGCf ... 
__ ., StNceJ: wJucb r.eached aAI aarcem~t; 
ud I t110 watu. of. &a",i . and. Beas wue 
... _ to, bo eIi'vided, in, all,certain. propor-
tieo,· botW."Il. tum af~r stoppiq. ;theic use 
b.Y IPa~jstaD. p~SU '_s a separato S·ta·$e 
&$ thaJ tirao\ aad, Har.vana was paR of 
P"IJ~'. 

After that, Punjab was rc-orS4lnised in 
1966. The intention was when people 
wapted a Punj'abi Stiba and we in Haryana 
wanled a separate Haryana, it was for 
bifurcation of the then e''lstinB Punjab 
State-also caJled East Punjab after the 
partition of IndIa. Punjab had already 
been divided between two liniustic reii-
ona., for purposes of development-Punjabi 
spearinS rej49n and Hindi-speaking region. 
and it was expected that wben ,tluoJab is 
divided, It will be on the basIs of these 
two hngulstlc regions. Unfortunately. at 
that time, a thlrd factor was Introduced: 
topoaraphy. ins lead of bIfurcation, 
the.re was trifurcatIon of .Punjab. 
Parts of punjao whJch were reco8niseu as 
Minai-speaKing Included-large hiBy 
ar0&15, WhlCh Llll'le been given to rlimachal 
Predcsh.· DlstrJ~ts and 1 chsds of Kangra, 
Sinua, :Solan, Kandaghat, Kasauh, Kulu 
etc'. ail are .tilndl-Sp~ak.ing areas and if 
aU these had come to .tiaryana, as it was 
orillnauy envisaged, and expect¢d, tnere 
wouhl nave been no trouole. Haryana 
wltn aJ! tilodl-Spe.;L1\.I£lg parts in PUQJab 
formed as a spearate ;Stat~ would have 
beet) much Jarger lhan the area of the pre-
sent .PullJab. J.t could not also oe argued 
that tial.'yaoa is not a rtpanaLl Stat~, be .. 
cause tnc:,e two rivt:rs Ravi .. .Heas originate 
in and now throuah Himachal anll these 
parts would have been parts of Haryana 
1f tne lli vis.on had taKen place Oll a llngui-
stie oasIs. it was no fault of .Haryana if 
some 01" the areas which ShOUld have 
c",me to It, bemi Hinol-spea1uos, were 
'liven over to HImachal PraueSh. 

Now, 1 cannot understaod .some of. 
mr~ ti'icnds in funjab and some ·represent .. 
iDSt:tAom ill this .H.ouso refualD& to roco,,. ~ 
m.~ )lary.~na ana, Rajasthan as . riparian 
StNt~IAlId tbat,i$ wh ..... tho: problem "bu, 
.... ..,. ~p!O}(. It· ·has ddec:l.; 0801 utio.o 
.. ~.ijM ~rs" AfW"tbe'.19JS ap.meat.· 

between States, tbcrc' was an ."8r4· of in 
1976 declarod under a notification i~ued by 
tho Cen" al Government calJed the Indira 
Gandhi, Award QQ. River Waters, Share·of 
all tbe claimant States. was determined' 
clearly. Tben asain in 1981 there ·was &11 

qrecmcnt between the three States sianed 
by tbe Governments of the States CODcorD-
ed throUih the Chief Mini~ter represent-iDa 
the elected &overnments of tbe people 
in those three States. That agreement was 
ratified by· the then Prime Minister Shri. 
Illati Indira Gandhi. If action had, been 
taken, to implement tbat agreement, my 
friend Sri Shankaranand now would not 
ha~e to bother today about setting up of 
'his tribunal. Perhaps he knows and he 
would like to enlighten us as to why thero 
was no step taken at all to implement tho 
various provisions of that· aarecment, 
which' was, to my mind, a sacred and final 
a8tcemel'lt between the three States ... }t was 
alJrced theecin that the writ petitions filed 
both by punjab and Haryana in the Supre-
me Court would be withdrawn. They 
WNe accordingly withdrawn. It was stip. 
ulated .tnat Punjab would. finalise the alig.· 
nment of the cal1al in their territory. 120 
kms stretch-within a period of tbreo 
three m{)ntbs. And if there IS 
any disagreement bet ween Punjab and 
Haryana" the matter will be decided by 
tho MAnistry of Irrigation at the Centre 
witbio a period of J5 days. Everything 
was time-bound. The canal wouJd be 
completed under a time bound programmo 
W.UUD a penod of two years. The COD-
trol of aU the distribution points and the 
headwork:s would be taken ovc'r by the 
Bhakra Beas Management Board so that 
there was proper regulation and distiribu-
tion cf waters amons Punjab, Haryana, 
Rajasthan, even, to Delhi for drinkina pur .. 
poses, and to J & K. But no steps w_ore 
taken from December 31st upto the time 
of this new settlement between our Prime 
Minister and the Akali Dal leader, Sant 
Lonlowal, in July 1985. It was a peri~J 
ormore than 4-1/2 years. If the earlier 
ai~J'Cment of 1981 among the three Chief 
Ministers had boon implemented, every .. 
tbina would have beon settled wit bin a po-
riGd of two years i.e. by 1983. It was aare-
eel" that· h .there was any dispute about· 
aDfibing, tile mat tar would be refe~od, to' 
tho Cantral Government for a spt04,· 
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decision. But none of these States made 
any reference to the Central Governmen't. 
It there was any reference, I would like tbe 
hone Minister to inform the House. But 
"en then, nothing was done and the 
matter was kept pending. The first objec-
tion that was raised by anybody againt 
this agreement of 1981 was by the Akali 
DaJ in 1983. But before that time, every-
thing could have been completed and 
.cttled if they worked on that according 
to the plan set out in that agreement 01 
1981. ' 

,I fully agree that in disputes Jike this 
where the rivers are situated within a 
State, there can be no sot'ution wIthout 
the act'lve cooperation of the people and 
the .Government of that State. It would 
Dot be right to think otherwise. That is 
why,. siDce there is no other alternative 
except an amicable settlement through 
mutual agreement and there being a dis-
pute tbe only alternative is setting up of 
tribunal. But I would have been happier 
jf the original Bill which was to replace the 
Ordinance had been brought before the 
House and passed because that would 
have been an independent Act of Parlia-
ment, making the Tribunal's decision final 
" vesting authority to the Central Gover-
nment for implementation. And Parlia-
ment bas powers under article 73 of the 
constitution to enact Jaws for distribution 
of waters acquired under the Indus Waters 
Treaty of 1980. But the ordinance is being 
repealed and the Bill has been repJaced. In 
fact, we are again back to square one-
1955 Agreement, 1976 Agreement~ 1981 
Agreement. all between the states and now 
the setting up of the Tribunal under the 
1985 settlement between the Prime Minister 
and (Interruptions). 

SHR.I SARA T DEB: Sorry for inter-
ruption. Are all -these Agreements on 
record ? 

RAO BIRENDRA SINGH: Yes, 
Everything is there. on record. Under 
the i981 AgretJment, Punjab's share was 
from 3.5 million acre feet to 4.2 

million acre feet. Haryana's share was 
increased at 3.5 milJioQ acre feet, 
Jlajasthan's share use was 
......... d from 8 million acre feet, earlier 

Wat~' bl8PUt6i ~i~ 
(Amdt.) Bill ' 

agreed and awarded, to 8.6 rniUioD acre 
ieet and J&K's share and drinking water 
requirement of Delhi were not touched: 
they were retained as they were carlier. 
The Punjab was satisfied. Punjab Govern .. 
ment withdrew the petition from the Sup-
reme Court, Haryana withdrew its writ 
petition from the Supreme Court. and 
Rajasthan too signed the agreement. Even 
now I feeJ that the best way would be to 
settle the matter without re'rerence to a 
tribunal. It should be a package deal for 
Punjab, Haryana and Rajasthan. But 
sjnce it is obvious that it has not been 
found possible, that step could not be 
taken, that is why this new Bill for 
amendment of the - River Waters 
Dispute Act, and under that Act, 
the Tribunal, bas been brought. But 
then, as I said, what is most important 
is the implementation of the recommenda-
tions of the Tribunal. Is there any gu-
arantee given by the Punjab Government 
and the Akali Dal that the Tribunal's 
decisi on would not again be an exercise 
in futility, they would not go to court? 

I would later come to the Bill itself, 
but it is necessary to go into the back-
ground of this whole dispute so that the' 
House knows what is what and why the 
people of Haryana and Rajasthan feel no 
agitated over the matter. As you k how, 
Sir, Ravi-Beas waters) in dispute, were 
withdrawn from Pakistan under an in-
ternational treaty, the Indo-Pakistan 
Treaty on Indus Waters. It was signed 
by our late Prime Minister, Pandit 
Jawaharlal Nehru and President Ayub 
Khan of Pakistan in 1960. The waters 
had to be withdrawn from Pakistan in ten 
years time and India had to pay huge 
sums to Pakistan for that, for the deve-
lopment of their canal system to make 
alternative arrangements. $ 174 milJion 
were paid by the Government of India to 
Pakistan. Apart from that, over 
$ 1,000 milJion were provided to Pakistan 
by the World· Bank, the United States 
and several other friendly 'countries at the 
instance of the Government of India. 
India fought for these waters in interne.-
tionai fora and obtained exclusive' 
rights 'over the waters of Sutilej, Ravi and 
Beas. Therefore, it would be wroDa to say 
that these water belona to th. pr."J)t· 
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Punjab only. Even in' the 1955 agreement 
between the States, waters were divided 
between Punjab, Rajasthan, erstwhile 
PEPSU (Patiata and East Punjab States 
Union) and J&K. PEPSU was then a 
separate political ~ntity. ).3 million acre 
feet was set aside for PEPSU. 5.9 millon 
acre feet was for Punjab (which then a) so 
included Haryana). Punjab and PEPSU·s 
total share came to 7 2 million acre feet. 
PEPSU was later merged with Punjab in 
1956. But what is to be understood is 
that the whole area of PEPSU did not go 
to Punjab at the time of reorganisation 
ni 1966. Large parts .of the then PEPSU 
State are in Haryana. The whole district 
of lind which was part of the lind St'lte 
with Capital at Sangrur in Punjab C~lme 
to Haryana. Large chunks of the terri-
tories of erstwhile Punjab States have 
thus become a part of Haryana. The 
whol e of erstwhile Mohindergrah district 
which is part of my constituency was part 
of either Patiala State or Nubha State or 
Jind State, all three Punjab States. There. 
fore, we have a share in those waters 
which were allocated to PEPSU at that 
time. Should I then not be right and 
justified to say that Haryana also has a 
share of the waters which were meant for 
PEPSU apart from waters which were 
meant for Punjab? Have we not got a 
right for the waters obt:lined by the 
Government of India for the arid areas 
of the State of Punjab (Haryana included) 
Rajasthan and also Delhi? I would like 
to ask my friends, who are raising the 
objection to Haryana or Rajasthan claims 
on the basis that they are not riparian 
States? Would it be possible to utilise 
the waters of Ravi and Beas if Pong dam 
had not been constructed, if Pand oh dam 
had not been constructed, if Bhakra dam 
has not been constructed and now Thein 
Dam which is under construction had not 
been taken up? And these dams and 
large storage sites are not in Punjab alone. 
If Himachal Pradesh and J &K through the 
good offices of the Oovt. of India, had 
not allowed these lands to be acquired for 
construction of dam and storage of wa ter, 
how could the waters be uti:ised? \Vould 
it be right if in a spirit of non-cooperation 
tbese States, ask for royalty from Punjab 
Cor ItoralC and utilisation of water of 
the rivers which originate in the hills of 
Himacbal '1 Thelo waters would atill 

continue to flow, to Pakistan for ever and 
both Ravi and Beas as would still 
continue to create floods and destroy 
the fertile land of Punjab. Therefore, to 
say that these waters only beJong to 
Punjab would not be in the interest of 
Punjab its elf leave aside th'e national 
interest. The Prime Minister himself in 
tbis House sometime last year stated that 
it is not a question of whether or Haryana 
or Rajasthan is getting waters, but tbe 
question the Akali sl-tould have put for-
ward was tbat Punjab is so many MAP 
short of water. They could have said 
that' 4.2 million acres is not sufficient for 
us, our requirement is more.' That was 
the National water policy enunciated by 
the Prime Minister. It was correct. It is 
in the Jarger national interest that this 
settlement was arrived at between the 
Prime Minister and Sant Longowal. The 
Government is committed to the imple-
mentation of this settlement. But then 
there has to be a proper spirit under 
which all have to work. If the accord. 

MR. DEPUTY -SPEAKER: Please 
conclude. 

RAO BIRENDRA SINGH! I would 
request you to give me a little more time 
because I have not spoken throughout, 
this Session, and jf you like I will not 
speak, I promise not to speak during this 
Session in future. 

AN HON. MEMBER: He should be 
given more time. 

r Interruptions) 

SHRI RAM SINGH Y ADA V: Sir, 
he has been the Chief Minister of Haryana 
also. So, he should be given more 
time. 

RAO BIRENDRA SINGH: Not 
only the Chief Minister of H aryana. but 
I have been in Punjab itself, I was Minis-
ter in charge of Revenue and Irrigation 
and Power for five years from the middle 
of Fiftiees to the early Sixties. And in 
the Centre 1 have been Minister in charge 
of Irrigation also when this Accord was 
signed by the three Chief Ministers. 

MR. DEPUTY-SPEAKER: If other 
Members from the CODaress (I) wast to 



" ' , 
St ~ R~~. r(!/ Dis,pl'r(Jv(ll ol 

" ? 

~fl~eR,,2S~ l~'~':t w'-tl.' 'P+lJ.,I~j -'" 
(1-~' ~). /lill qr~~nfJ~~,~, a'ld Inter-Stal •. 

[~aQ Bjrcndx:a Singh) . 
take less time, I h~vc DO objection to live 
&1l11 'm6re time. I" • • , 

'. ", iI",. (Inttrruptions) 

RAO BIRENDRA SINOH: This 
Accord was 'signed by three Chief Minis-
tc;r' when I happened to be the Minister 
io bharae of Irrigation, Sir. lIm errupllons) 
No, I could .Dot implement it because after 
15 days of the signing of the Accord I did 
not have the charge, of the Ministry. So, 
you can~t hOld me responsible for nOD-
iDlplementation. . 

SHRI C. JANGA REDDY: Your 
P~rty is'responsible for that. 

RAO BIRENDRA SINGH: Govern-
m~qt IS a continuiog process, I' am not out 
or'i~, and 'my friend, Mr. Shankaranand is 
tJlere, th~ 'Minis,try is continuing. . That is 
wlly'I said be would probably like to' en .. 
liib~en us as to why the 1981 agreement 
was not implemented. 

Sir, 1 was going to say that the Rajiv-
Longowal Accord is to be implemented, 
th~, . Prime Minister has stated this tlme 
aDa I again. This part of the settlement 
.hi·,' ' 

di.8pUt~ about waters, to my mind, is not 
I • .J " ~ • ' , less Important than the dispute abqut 

territory. ()"tf!rTUplions). And Cbandigarh 
also. 'To my mind it is more inlPQrtant. 
For Rajasthan and Haryana it is a ques. 
tion of life and deat·h. Apart from that, 
it is a question of principle to be 
followed by this country and by the 
Parliament, whether imbaiances in 
development should be removed 
or, they should be allowed to con-
dOlle, wbether the Central Government bas 
a role to play in the settlement of inter-
State disputes over waters or the Central 
Government has no role to play at all. 
It was because we wanted that the' Central 
Government should play a crucial, impor-
tant tole and it should not abd.icate Its 
authority that we persuaded Punjab and 
Iktyan~ to come out of the Supr~m" 
Court ID 1981 and mutually settle the 
whole' thina. Similarly. about the same' 
time the pending dispute over Narmada" 
waters between' Madhya Prad¢sh an": 
~~'I ~a~ se.ttl~d,bY, .US~ .. Tht~ .. Chief 
" {l!~~ ~l.n~d. , !i~ acsp~d, on 1 : N&J;'~~d:a,.' 

w~tptS ,j\1st be~o):e:" t~ 1?81 , J\~orIlIWJl' 
sia~eQ," qn Ravi-~s w~~ors-Th"j.J.\.t.iM~ 
tl1&Q Chief Mipistcr, th9 G.\lj4r~" GA~f 
Min;ster an.d tbe Ma4bya ~¥.dc#sh Chief 
t4inister sianed the. agr,e~anenJ -8J)d: ever" 
thins, was aroicab,y se~Je~ 

13.PQ h~ •. 

There lll~Y be another obje~-
tion by some of my fC1en~,1 
t bat PUll)ab farmers cannot afford, to givo 
away ev~n a Urop 01 water. 1 know tb.~ 
real situauOD because, 1 .have setveg 
Punjab morc, t~~n I have; servea Hary~na~, 
Out of my 32 ye~s in various legi:uature, 
for 14 years, I was lD. tbe Pulijab Le~~Ja:­
lure. Unly tor 7 years, 1 was in lb~, 
Haryana Lelislature and about 12 year,s, 
I spent In Parhament, 1 know how w(jls 
the Hood problem III 1'ulljab btr~ausc: 1 
was lOOKing afte.r; llood cOlltrol also, a~ 
the lrrliauoo Minister. 1 know bow, 
fal'mers were suffenng; what huge sum hali 
to be spent lor araUla!&C In Punjab • .i 
kno\y tbe intensity of lICI,gauon. In l'unjaq. 
1 kno,w tbe water aHowance that. is 
availabJe to Punjab farmers ano tbe water 
aHowance that IS a val1abJe to J:ia.ryana: 
farmers whel'evt!r there is canal lrn&~tlOu. 

By.t Jarse parts of J:iaryana, !lk.e very 
Jar~e parts of Rajastban ,are unungatpa. 
In fact, even these areas wh!cb baye, 
come to Haryana lrom l' BPS U are even 
Wllhout dnnklng water. The water IS 

bracJusb. Hail' of Haryana needs w~tcr, 
tor dranklns purposes. Most of RaJasUlan 
areas need water lor dr.nk.ina p~rpo~s. 
And, therefore. 1 wo.,.ld reques~ the hOll. 
Minister to see to it that when tbe 
TribunaJ is set up, after Pariiam~~ has, 
passed this BiU present,cd by hll~,. tn~ I 

terms of rei'erence are so tramed th~t ' 
aaa.in we dQ; .Qot cOQle to a deau end-as in 
tbe: m~,uor, of tc~ritories. Th~~ .. hgulq, bel! I 

so~e solution~ The, Tribunal sho~ld bo, 
abler to loot into th~ wa.tca' aU9wcU1CO 
av~~labJ~ to PUQjab farmers and HaryaDa, 
farmers ,Punjab farmors ,ar~ .as dear, to . mo, 
as, ,Haryana farmers. I havCo', served tb,,: 
farmer~ of the entire .~ou.ntry.\jor 's years •. 
rat~r. six years, ,as the· Union Aaricu,!turo" 
aDQ Mi.ol,~ter. I mak.e. no. ditfore,l:uiation, 
bet)fCf~ tbe farmers. But justice, lcc.fWaiy., 
IS, to be aiven to ail siata, aU farmer .... 
altov"~t ,Judia. It -Would, be,.wron,.to say., 
thts. My. A'tali. Dal frjond. would, ,apo. 
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Wltb'me'ttiat it'IS'1!'bt the ttiijihal farmers 
or fI~u.·ya'd\l1tlOb""ho,: are' .ofn, to 'l1emdlt 
rrdttl "tbfS \v\lter,.'\vlio 'I(r~ ',ding' 'to 'I~ ,tbh. 
_ater. TbOUstl'hCts 'of firiUlies '-Of 'farmers 
iii Harylna 'arc SitCtis and ';tb'ey ian, Ak'alis 
a,lib 'a' I.tge Dumber of diem. WoUld' tbey 
like to deprive th~se farmets a'it the 
b&n~llts Of irrigation '1 Thousands of 
SikHs from 'M~lia in Punj~b ·frbrli ~tnritsair 
district ",ere settlC\1 hi Mary.na. I wa~ the 
lt~etitte Mi:nistet 'ih Punjab and I know 
about'it. Under the Uti1i~.tion 'of Waste-
Land Act, 1hous'ands Of families frotn 
Amntsar district Were allotted Jaffas bete 
and htihBteds of freedom figbter~ were 
se'Utdd. They will also let the benefits of 
this water-not only the orfgi'naify settled 
Hary'ana ftlrmers. That is why, a view ba'st 
be taken Tn tli~ overall national 'interest. 
LatHe ~reas bav'e come to 'H'aryanl frOm 
PEPSU from Patiala State, MAb'endratrarh 

PitnJab'would alsb ~e,' filled up. WUliit Dot 
be natio,nal waste ? Hundreds 'or ct~rcs (,t 
rupe'es have "been 'lient. R:s. 80 "crbies 
have, ,~}~e.dr\'bei~ '~h~en by :the , Ce~trWl 
OovemrrtcD't'to l»unjab for the "con.tmc~ 
fion of 'this can'aJ. If I am wrorig, ,Mr. 
Sba~karanand would correct me. Mli~'e 
than Rs. 30 crores have been 'advanced 'by 
Haryana for construction of this canal. 
Cun rtatiorlal projects be allowed to be 
s'abotaged like thIS. . 

The question tha t arises is the imple. 
mentation of the aware of the tribunai 
which is to be set up. 

The question that has to be determined 
is whether the previous awards and 
agreerfients have any meanjng, or 
sanctity. 

district from Nabba State in Bawal tehsil- Would they be, 'kept in vie'w while a 
I in my constituency-Kanti Kheri and decision is taken? Would the requirement 

Kaneera wh~ch beloiTgec1 to Nabha, Dadri of waters be kept in view as between 
whicb 'was under Jind State, the whole of Punjab, Haryana and Rajasthan when tho 
Jind district with the capital situated at Tribunal takes a decision and makes a 
Sangrur in Punjab. • recommendation? 

15.03 'hr •• 

[SHRtMATI BASAVARAJE'SWART 
In the chaIr 1 

They were gifted away as reWards to 
the Punjab State after the 1857 First War 
Independence because the Punjab State 
helped the British with their armies and 
we rose against the British rule and fought 
against the British. For 100 years, we 
were slaves of slaves in these parts of 
Punjab which have come to Haryana as 
they were urider tile princely States. These 
princes of the PunJab State sucked the 
blood of tne people for hundred years and 
now anJer file country get independence, 
when these parts have rejoined us, they 
are eVen denied drinking Water. Hundreds 
of crarets of rupees have already been 
spent by the Centre· and by Haryana for 
construction of canals JawaharJal Nehru 
Cantil,· hi' this drYeSt pa.rt of Hilryana, 
is Jy16, dfY. ii was compleited ten years 
back: lQ'ot a droJj of winer 86w$ in tbltt 
cainU. It wiU never /tow un less we jet 
out "share tit 'waten frbw t fias And- a.vi. 
WhI thl1 tn6tat)' aTl' a6 w.st~? TbJre' ate 
tbrfitl' , that"I' dle" can*f atte'adY d'bt: in 

I said. we aTe where we bad earlier 
started from. This Tribunal would again 
be a recommendatory body under the 
Inter-State Waters Disputes Act. 

What I would ask my friend Mr. 
Shankaranand is this _. is it a fact that the 
earlier Bill which was to' replace the 
Ordinahce, the Ordinance which Shrimati 
Geeta Mukherjee bas moved to be 
disapproved, was withdrawn at the 
instance of Punjab Government, the 
ruling Akali patty? Did they write to the 
Government that the Bill in that shape 
is not acceptable to them and that the 
Tribunal should be set up under the 
existing Inter .. State Water Disputes Act? 
If so, why could it not be taken as a 
reference from a State for entrusting this 
matter to the Tribunal under the Act ? 
Why should it be necessary to amend the 
Act to proV'ide for Government to consti-
tute the Tribunal suo motu ? They should 
have brought the 'Punjab Government in 
so that-. they have some responsibility also. 
They Mve asked for a Tribuiuil under this 
ACt. That WI' sU'fflcient wIthout amerliJin!r 
this Act. 
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The other thing which I would like the 
hon. Minister to clarify is the status of 
R.ajasthan in this matter. The Tribunal is 
tQ decide on matters mentioned under 
paragraph 9.1 and 9.2 of the Memoran-
dum of Settlement between the Prime 
Minister and the late ,Sbri LongowaI. I 
would read the paragraphs. 

"9. 1. Tho farmers of Punjab, 
Haryana and Rajasthan will 
continue to get water not less 
than what .they are using from 
the Ravi-Beas system as on 
1. 7.1985. Waters used for 
consumptive purposes will also 
remain unffected. Quantum of 
usage claimed shall be verified 
by the Tribu~al referred to in 
para 9.2 below;" 

Thus farmers of Punjab, Haryana and 
Rajasthan will continue to get water. 

Next it says : 

"9.2. The claim of Punjab and 
Haryana regarding the shares 
in their remaining water ... 

Only Punjab and Haryana. 

" ... win be referred to for 
adjudication to a Tribunal to 
be presided over by a Supreme 
Court Judge. The decision of 
this Tribunal will be rendered 
within six months and would 
be binding on both parties. 
All legal and constitutional 
steps required in this respect 
be taken expeditiously. U 

Firstly, the proposed Tribunal's decision 
cannot be binding as stated jn the 
Memorandum of settlement. They can 
only recommend to the Central Govern-
ment and the Central Government have 
then to issue a notification setting up a 
body for implementation. The Tribunal's 
decision would have been final if it had 
been constituted under the provisions uf 
the earlier Bill. 

Now the question arises as to the share 
of Rajasthan. They will continue to get 
waters what they were drawing on 1.7.85. 

(Amdl.) Bill 

Everybody knows that Rajasthan canal has 
not been completed. So they will not bo 
able to utilise their share even upto 1990-
for another S or 6 or may be 10 years. 
Then what will happen to tbeir share 
which is 8 million acre ft as originally 
agreed to and 8.6 million acre ft as agreed 
to in the 1981 agreement? If a position 
is taken by a party that Rajasthan is not a 
riparian State, how will this Tribunal 
help Rajasthan? Rajasthan's dispute 
remains. You may try and settle the 
disputes of Punjab and Haryana under, 
this amending Bill, but what about 
Rajasthan? They are still Jeft in the lurch 
and hanging in the air. Nobody knows 
what will come out ultimately, because the 
original Act which is sought to be 
amended draws its power. its inspiration 
and its authority from Art 262, if I may 

quote, says : 

Article 292 says 

"Adjudication of disputes 
relating to wafers of iDte·State 
rivers or river valJeys" 

(1) Parliament may by law provide 
for the adiudicatian of any dispute 
or camolaint with respect to the 
use. rlistrihntion or control of the 
waters of. or in, any inter-State 
river vaHey. 

That is why obiection was raised to the 
earHer BiJJ by a Party Bnd Governmt'nt 
has accepted that position and brought 
this new BilJ, And I quote clause (2) : 

"(2) Notwithstanding anything in 
this Constitution, Parliament 
may by Jaw provide' that neither 
the Supreme Court nor any 
other Court shall exercise 
jurisdiction in respect of any 
such dh.pute or comp1aint as is 
referred to in clause (1)." 

Now, you are putting bar on jurisdiction. 
It already exists in the inter-State Water 
Disputes Act, Under Article 262 this bar 
can be put if the matter relates to Inter-
State waters or Inter.State valleys That 
is the poipt. If somebody says that the6C 
waters are not inter-State waters, there is 
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no bar on jurisdiction. Somebody can 
move the Court .. ' 

Ilnterruption3) 
that this ttibunal cannot take cognisance, 
of the claims of Rajasthan. 

SHRI VISHNU MODI (Ajmer): 
Which Minister has assured on tbe floor 
of the Rajya Sabha ? 

RAO BIRENDRA SINGH: I 
would like him to assure this House also 
that Rajasthan's rights wouJd be preserved; 
tbat Haryana would get justfce. 

SHRI INDRAJIT GUPTA (Basirhat): 
As per the tribunal? 

(Interruptions) 
MR. CHAIRMAN: How much time 

would you require? 
RAO BIRENDRA SINGH; If you 

would like, I can sit down just now. I am 
under your orders, 

(interruptions) 
In fact every person in Haryana wants 

to speak on this. 
(interruptions) 

AN hon. Ivlember: Rajasthan also. 
RAO BIRENDRA SINGH: All I 

would like to say is that implemention of 
the accord is necessary to keep peace in 
the country. 

The matter can only be solved with 
the help and cooperation of the people in 
Punjab and the Government of Punjab. It 
would be foolish to think otherwise. But 
we have to look at the facts as they have 
come to 1isht so far. Punjab Government 
cannot ask for implementation of one part 
of the agreement. Handing over- of 
Chandigarh to Punjab should have been 
done, according to them, on 26th Jaruary 
without Haryana getting anything in lieu 
of Chandigarh. Then the other part of 
the accord is completion of the canal by 
1,th of August~ whether we should go by 
the assurances which may have been given 
to the Central Government by Punjab 
Government or we should go by the 
ut~rances of the Jeaders day in and day 
out saying that there is no surpJus·· water 
in Punjab. 

SHRIINDRAJIT GUPTA: No use 
diggins the .canal. 

RAO BIRENDRA SING}{: Ye$, 

Mr. Indrajit Gupta, they say it is useleu 
to dig the canal. Of course. tho Chief 
Minister bas said it. The Cbiet Minister 
himself, no less a person than the Chief 
Minister and in the Assembly! It will b. 
a waste of money. No surplus water ia 
there in Punjab to give to anybody. Thon, 
what is the sanctity of this Accord signed' 
by the Prime Minister and the Akali Dal 
leade\" Sant Harchand Singh Longowal? 
It was a part of the Accord and we have 
to look at it in toto. If the canal is Dot 
to be dugged then - where does the 
Accord stand. If Haryana gets nothinl 
in lieu of Cbandigarh. how does Chandi. 
garh go to Punjab? I wilJ be very happy 
if Chandigarh goes to Punjab as S0011 
as possiblp.; but then will it solve the pro .. 
blem? Will Jaw and order in Punjab 
improve just because of tbat, because 01 
the transfer of Chandigarh? Will the 
agitation in Haryana stop and people 
won't demand water, people won't demand 
any Hindi speaking area from Punjab? 
It won't be solved. That is why I have 
said that al! this has to be taken up to-
gether. 

The fact remains that after the Accord, 
out of about 3800 acres of land that was 
required for construction of the canal, 
only a bout 2100 acres have so far been 
acquired. OUt of about 120 kilometres 
stretch of canal to be constructed in Pun-
jab territory, earth work has been com-
pleted only on, I think, 50 or 52 kilome. 
tres - Jess than half. In the rest of the 
area there is no earth work at all, That 
shows that there was no intention to dil 
the canal. if Mr. Sbankaranand is con-
fident that this canal would be completed 
and he guarantees and assures the House, 
I will be very happy. 

But as things are, the work is found 
to be very slow, unless you have a proper 
agency and monitoring system. Under 
the 81 Agreement the alignment was to be 
completed within three months. It could 
not be completed even within five years. 
The Central Government had to give a 
decIsion in case of any dispute withiD two 
weeks. But nothing was done. Till now the 
alignment is not finalised. The land ia 
not acquired so far. 

Ths Akali lead¢rs wbo art bQUJut 
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[Rao Birendra Singh] 
'by 'die" Accbrd, the R uUng Party in 'PUll-
j~b whith is bound by tbe Accord jUst' ~s 

i our 'Party is bound by tbe Aecord,-of 
icorse, our Government is bound by the 
Accord. 

;SHRI VISHNU MODI: They say 
that the Akali Dal party' is bound by 'it, 
but not the Government. 

!tAO BIltENDRA SINGH: The 
Aka:)!' Dal Government is there because' of 
Slnt Longowal and the Accord and the 
'proritise which they made to the people 
that they want to bring peace to Punjab. 
I ''don't know jf they have changed their 
stand now. I am not in a position to say 
anything. It is for the Government to 
speak about it. But there has to be some 
'machinery set up. Under the 1981 award 
Bhakra-Sea'S Management Board had to 
take control of all the head-works as 'ori-
ginal1y envisaged in 'the Punjab Re-
organisation Act, 1966. Since 1966' we 
are asking for a joint control of the head-
works which distributes water. It could 
not be done. In 1981 it was not only the 

. head-works but all regulatory works. ,It 
was left to the Bhakra-Beas Ma,ttagement 
Board to select all the points from where 

'water was regulated and· distributed to 
various States, viz., control of gates. That 
was not done. Even for that if there was 
'any dispute they could refer the matter to 
the' Central Government. Then it could 
have been deCided within a limited period 
of fifteen days. That was part of the 
Accord. 

So now how will this tribunal verify 
how mnch water has been used by 
Punjab; how much water has been used by 
Haryana because the control Qf the distri-
bution points was with PU,njab? 'What 
inquiry can the tribunal make, of the re-
cord as it stands there ? H ow can that :be 
challenged by this tribunal? What is- the 
way out? Therefore, it will omy be just 
a formal exercise if we go oriJy by the 
record which Punjab officers have pre. 
pared about the usage of water, on .a par-
ticular date. (lnlerlupllonsJ 

So, Sir, what is important is that the 
tribunal should be given proper guidance 
tnd authority not only to look into tb, 

. W_le,D"pMte, '3U 
(A.mdt.) Bill 

waters used on a single day ·:;0 the year 
but also the waters required. Thete shoUld 
be .a fair and Just distribut.on of these 
national waters, nati'onal 're'sotrrce ; bf ~b. 
nation, whicb had been obtaftied ttlr -the 
country by the 'Government of india on 
'the basis of ge'ograpbical ar~a, 'On the 
basis of req uirement, 'on. the 'basis' ,'.of 
aridity, -climatic 'conditions and the 
necessities because the entire country bas 
to develop. 

Sir, Punjab, as I said, desetves"JaU 
help. Punjab farmers should not be'anow. 
ed to suffer. But it should not be· a 
point of prestige for any party or G overn-
ment to say that Punjab will use all tbe . 
water whether it requires so much :water 
or not-I know thousands of 
acres of land from year to year 
are becoming wastelands in Punjab 
because' of excessive irrigation and 
seepage from canals and because of floods. 
Now floods have been reduced, to some 
extent, because of the construct jon of 
large storage dams. But then we Ib'ave ,to 
decide whether in this country the rights 
of the farmers cease the moment re-
distribufion or re-demarcation of' admini-
strative boundaries between States' in the 
Union ta'kes place ? That is the question. 
Haryana has now several districts -of 
former PEPSU. Delhi is not a riparian 
State. The capital of India needs drinkina 
water and 0.2 million acre feet has been 
set aside for DeJhi~s drinking water needs. 
Transfer of Hindi speaking and Punjabi 
speaking villages between Punjab and 
Haryann is envisaged in the 1985 settle. 
ment also. Will their rights be affected and 
be dependent on transfer ? 

Tomorr!)\\' can't tp'unjab also say that 
Delhi' has' no right from Beas ' and' Ravi'l 
That win be the next' thing. If "we accept 
the contention that Haryana> a'nd ''Jteijas-
than 'have 110 right' to slntre; then'lDelhi 
bas no right: Nbbody 'else' ha!t . 'any :: right 
In this water dispute. These 'are very tick. 
'Ush matters aDcf the GoVernment' of "India 

I' bas' to ': Wotk very '·l1ard pemlttlng' 'our 
triends in· PdtHab to: see :reason.· We have 
to appeal to our friends from "Pu1ijab' and 
to all sections of the House. 

I Translation) 
SHR·!', "CHAItANJIT SINGH: Our 

needs should also be met. 
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RAO BIRBNDRA SINGH: laaree. 
That is what the Prime Minister said. 
Punjab should say what is their lenuine 
req~j~em~nt. But they should not 
take a stand that. nobody else. hss any 
right in this. We were part of Punjab. The 
w,_tOts were obtained by the Gov~rnment 
o(~n4i~' for R~':l$than also and PaDdi~ 

JawaharJal Nehru made a strons casy before 
the World Bank for Rajasthan's require-
m~;fs. EveD: .the Ferozepore. headwprks 
mi~t .have aone to P~kistan. Then you 
wOldd have lost a lot of water. There was 
e~en a ·move. as we unders·tand .. and it 
was at the last miunte that because of the 
consideration for Rajathan. for conside-
ration of the Rajasthan canal which takes 
off from Ferozepore headworks that a 
decision was tak.en that Ferozepore head-
works will J;emain in India. 

[Trans!a!;o(J] 
SHRI CHARANJIT SINGH: The boun-

dary of Pakistan was also being drawn 
ahead of the present one had we not been 
there. There was no talk about Ferozepur. 

RAO BIRENDRA SINGH: You 
were there; we also were there. 
thing is known. 

[English} 

Every-

So, it is not a question of Punjab and 
• Har,yana alon~. These farmers whe'h~r 

00 tbat side of th~ border of Punjab or on 
this side in Haryana are aU one. We want 
to share things with you all. You should 
share with us what we have got. You are 
sbanna . with tbe entire couutry certain 
thillas. As I said, would there. be storage 
SlteS. like dams for Beas and Ravi? If 
these other States had Dot beJped you to 
acq:.uire Jand..if they ,bad not allowed you 
to," construct Pong dam, Pa~dob ,da.m., 
Bhakra dam,. Thein dam these. four large 
d8lDl4.and $he SUtiej.Beas link, canal, MaQ.. 
hopur Beas link canal would Dot have 
bean possible. So •. aU. these waters can be .. wiJiaed only because the cntire~, nation 
baa he~pcd punjab & Punjab J.&rmcr. &. Ha. 
ryu. farmer •. were .Dot, j dUferent. '. Today 
you ·milht. dispute Huyana's claim. ,On'; 
of:·~o\U -.A.kaU £)al. M •. PI, Sardar Teja 

SiDJh ·Dardi who is now ill AkaU Dal miaht 

support your stand today, But, in 
1967, when I was the Chief Minist'er in 
HN:yapa and, he. was my supporteJ'.. ae,' 
was an ~'O~.A. from H"ryana. Now .. he is 
an, MP JrQJll _f.uojab on Akali Dal ticket .• 
T-hen be WQ with my Yishal Haryana Pat:'~y 
and. h. pledse(l to. support OUt 'Stand., 
W·"~n I cl.aimcd. 4. 8 milijon acre fQot of 
w~ter for. Hatyana for its need for dry 
area.s, he was wit b us. So, we, ar~ all., 
on~. How, can you now put a di vidina 
line like this and try to be entirely isolat-
ed from the nation ? 

All I say in the end is that there is a 
question of the larger interest of the na· 
tion. I at;n not one of those who think 
that the 'integrity of the country will be 
je9pardis,d, this and that, that 
our security' will be in danger. India 
is so large, so powerful that agitation here 
and dis-satisfaction there cannot affect 
this country much. Let those who want 
to extend threats forget about it. Terro-
rism has never helped any country in tbe 
world so far. Violence in fact, has beeil 
counter-productive always. In my view, 
terrorist tactics help to strengthen the 
country rather than weaken it, because 
other people .get ulli ted and stronger and 
well-knit. 

1 know, Punjab wants to remain and 
shall always remain a very important part 
of this country. Anybody who thinks 
otherwise is not sane. Whatsoever a few 
people may talk, I know AkaJi Dal is full 
of patriots. AkaJi DaJ was sharing power 
in the Punjab in the Kairon Ministry in 
which I was also a Congress Minister there 
and we used to look at things with the 
same eyes. There was no dispute whatso" 
ever. But what is at stake is the credlbi .. 
lity of the Government in Punjab, credi .. 
bility of the AkaU Da} and its leaders. 
And if I aID permitted, I would even go to 
the extent of saying that it is the crcdibiHty 
of the Central Government also which is 
at stake. 

We are interested that everything 
should end up fairly, nicely, amicably and 
finallY, and for that end, we have to 
work. 

The various pitfalls and loopholes that 
oxilt in tb. wo rkins of the Tribunal undor 
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tho Inter-State Waters Dispute Act have 
to be plugged. The Government of 
India has to proceed warily in this respect 
with a clear thinking. The guidelines to 
tile Tribunal and the terms of reference 
bave to be framed very cautiously, 
Dot like the Ma,thew Commission or any 
other Commission for that matter. After 
all, we must first think of the net result, 
the outcome. Setting up of tribunals 
and commissions zornes to naught if the 
outcome is not ensured. 

With these words, I have been able to 
express the sentiments not only of the 
people of Haryana particularly, but the 
acneral feelings in the country as a Mem-
ber of this august House. 

I support the Bill and oppose nlY hon. 
friend Shrimati Geeta Mukherjee's slatu-
tory resolution for disapproval of the 
ordinance. I do not know why she 
should have moved that. 

THE MINISTER OF WATER RESOw 
URCES (SHRI B. SHA~KARANAND) : 
She bas supported the Bill. 

RAO BIRENDRA SINGH: I support 
the Bill because this is a step towards 
lolution of a very complicated problem 
and there is no other way but to proceed 
in a manner in which we Can find a solu-
tion in consultation with the parties con .. 
cerned of which Punjab GoverHment, and 
the Akali Dal are as important as Haryana 
and Rajasthan. 

MR. CHAIRMAN: Shri V. C. Jain. 
No member 'may ta ke more: than five 
minutes please. 

( Int.erruptiolls) 

MR. CHAIRMAN : Let me see how 
the discussion will proceed. You please 
resume your seats. 

AN HON. MEMBER: You must 
extend the time. 

SHRI G.G. SWELL: It is a compli. 
• itld .ubject. 

(Amdt.) Bill 
SHRI BALWANT SINGH RAMOO-

WALIA: We are mainly the concerned 
parties.' 

[TranI) lat 10"1] 

SHRI VISHNU MODI (Ajmer): 
What will we speak in 5 minutes? 

SHRI BIRENDER SINGH: (Hissar) 
It is a very important issue. Five minutes 
will not suffiee. 

SHRI VISHNU MODI: It affects 3.S 
crore population of Rajasthan. Madam 
Chairman. five minutes will Dot at all 
be sufficient ... , ••. " .... 

( Illterruption~)* 

[Engli~Ir] 

MR. CHAIRMAN: As I have told 
you, the time allotted is only 3 hours. Let 
us sec how the discussion \\ill proceed. I 
wiil look into it. Please resume your 
seat. 

[Trallslalion) 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Hon Members Shrimati Geeta 
Mukherjee. Shri Raghurna Reddy and Rao 
Birendra Singh have expressed their views 
on the Bill very impartially. Concern has 
been expres~ed from all quarters and all 
have supported the demand for protecting 
the rights of Rajasthan. Ex~ressjng my 
views on the Bill. first of all I want to 
draw your atten tion towards its historic 
background. 

The first international agreement on 
the waters of Ravi and Be as was made on 
29th January, 1955 and at that time it was 
decided that out of the tQtai 15.gS million 
acre feet water of Ra vi and Beas, Rajas-
than wid be given one million acre feet. 
After that, another agreement was reached 
between India and PakIstan in 1960 
which is known as Indus Treaty. Before 
that between 1948 and 1960 there 
used to be constant water dispute bet-
ween India and Pakistan. Subsequently 
with the help of the W orId Bank it was 
decided in ,the agreement that the waters 
of Chenab, Jheium and Indus should go 
to Pakistan and the waters of Ravi, Beas, 
and Sutlej should 80 to India, It wu aq 
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international agreement and these 
rivers were, at that time, inter-

national rivers. In the agreement 
entered into about the rivers, the 
most important role was that of Rajasthan 
and its desert and the area which comes 
under my constituency, that is Barmer 
and laisalmer which are the most desert-
bound areas of the country. The then 
Prime Minister, Shri lawaharlal Nehru, 
keeping in view the situation of these 
areas, had said that there were regions 
in our country where there remained 
acute water crisis, people did not get even 
drinking water and in such areas, unless 
water of Ravi, Beas and Sutlej rivers is 
made available. there could not be any 
irrigation and for this what the then 
Prime Minister Shri Jawaharlal Nehru 
'bad written on 11th July, 1960 to the 
President of the Word Bank, I wouJd like 
to repeat because that is an important 
document: 

[English] 

"The Rajasthan Canal is vitally 
important to us and our planning 
is based on it. Any great delay 
in providing adequate supplies 
of water to the Canal would 
create very ditlicult political, 
social and economic problem." 

[TrOll" at ion) 

Had not the· thell Prime Minister 
argued the case on the basis of the desert 
area. the Ravi .. Beas water that we are 
getting today would not have been made 
avaalable to Punjab, Haryana Of RaJas~ 
than. This treaty could be entered Into 
because of Rajasthan being a 'desert area 
and the situation at that time was such 
that In India only 5 lakh acres of .land 
was being irrigated whereas in Pakistan 
18 lakh acres of land was being irrigated. 
As Pakistan was irrigating lllore Jand 
than us and as we bad pleaded on Ute 
basis of desert area, we could get this 
water. To get this water, an agreement 
for Ravi, Beas and Sutlej was reached in 
1955, and one miUion acre feet was allot· 
t~d to us about which I have already 
told. After that, ne1ther AkaJi Oal nor 
•• r ether part)' raised any dispute for 

20 years. I would submit to this extent 
that when Janata Party came into power 
in which the presen t Chief Minister of 
Punjab was the Irrigation Minister. even 
then thjs dispute was not raised by him .. 
In this way, no dispute was raised about 
the 'share of Rajasthan. Now when the 
question of distribution of water between 
Punjab and Haryana was raised, both 
Punjab and Haryana had a right to fight 
for their shares. The Central Government 
solved the dispute and allocated 3.5 
million acre feet of water to Haryapa, 3.5 
acre feet to PUllJab and 0.2 miUion acre 
feet to Delhi. An appeal was filed in the 
Supreme Court against this. A reference 
was made to the Supreme Court but no 
decision could be taken. Then the three 
Chief Ministers namely, Shri ,Shiv Charan 
Mathur, Chief Minister of Rajasthan; Shri 
Da.rbara Singh, Chief lVlinister of Punjab 
and Shri Bhajan Lal, Chief Minister of 
Haryana submitted the case before the 
Prime Minister. An award was siven by 
the Pl"ilne Minister which was accepted by 
all. When ali had accepted the award, 
the Akah Val raised the question. Tri .. 
parute discussion took pJace in which all 
parties were unanimous about this so 
much so that Akali Dal did not say any-
tbing about Rajasthan's share because it 
was never a matter of dispute. That is 
why I fail to understand why earher an 
ordinan.:e was promulgated which was 
replaced by a BiH and then again a new 
.BiB was introduced wherein Rajasthan 
was also included for the purpose of veri· 
fication of the consumption of water as on 
J st J uJy. 1 wouJd like to know the rea-
sons of this venfication when an Inter-
State agreement had already been made in 
this regard twice, in 1955 and in .1Y61. 
Rao .Birendra SIngh aptly pointed out 
that this could ha ve been verified from 
the records. This information could have 
been verJiied from the Bha ... ra .. Beas 
Management Board records and there was 
no need for further verification. It is 
posing a serious problem to us. 

SecondJy t the problem of water is a 
matter of life and death for' us in desert 
area:). Tbe Rajas ,han Government has 
invested its share of 52.69 per cent in all 
the JOInt projects whetber it was Bakhra-
Deaa or tho construction of Bakbra Dam 
itself. The Rajasthan Government b •• 
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extended·the Rajasthan Canal upto Jai· 
uimer district and Mohangarh. We intend 
to-extend it beyond that in order to pro-
vide a pormanent solution to t he drinking 
water problem and adequate water for 
irriaat10n so that the . agriculture pro-
dUction gets a boost. We want an assu-
ranee from the Cen tral Government here 
and flOW, that there will be no alteration 
ill,the 1955 and 1981 agreements and those 
inues will not be reopened at any cost. 
T-hese agreements should be foHowed· in 
letter and spirit. 

Thirdly, we would like-as Rao 
Birendra Singh also pointed out-that the 
He'adworks should not be controlled by 
Punjab Government. Under the Punjab 
R.eorganisation Act, 1978, it was cate-
sorieally stated that the control of these 
works shall be handed over to Bakhra-
Beas Management Board. Even the 
Rajasthan Government had repeatedly 
drawn the attention of the Centre to ,this 
fact but why is it coming under pressure 
and' adopting such an attitude? Had the 
Bhakra-Beas Management Board been in 
complete control, this dispute would not 
have arisen after so many years 1 It is 
the bone of contention today because the 
Board is not the controlling authority. 

·1 would conclude in another five 
minutos. I would not take much time 
because I know that it is an important 
matter relating to my area and it is a 
ques~ion of survival for us. Therefore, I 
would express my views in brief and not 
dwell at length on them. 1 was SUbmitting 
that it is an extremely important matter 
for the desert area because if this atea is 
irrigated weB, it would help in boC'sting 
the agriculture produce in the country. 

In my view we should formulate a 
national policy in this regard so that the 
deficit areas could be provided water by 
diverting it from the surplus areas. This 
would not only help in progress but also 
in att.engthing unity of the country. 

I would like to draw YOUt· attention to 
the· BOWS Uem in "loQi4ln Express" dated 
24:tb .M.a~ch wherein the st.~c~ent issued 
.., Puojab Government categorically shows 

Watet.:. b(8ppt(~ ~3i 
(Amell.) ~.(U 

that this can never be the absolute pro-
perty of the Centre and points out that ;it 
can be the absolute property of Punjab 
alone. I mean to say that' the statement, 
made by the Centre in this regard is beio," 
repeatedly contrad icted by tho Punjab 
Government and its officials. ThO)' do 
not seem to have any clear policy. in this 
matter. We do not believe them becauso· 
we bave always found that the Akali Dat· 
never keeps it promises. In fact, we do 
not even know whether they would stick 
to the decision that will be taken now in· 
this respect. Prior to this they did ·not· 
implement the 1955 and 1981 awards in 
letter and spirit. How can we believe 
tbat they will keep their promise this 
time '1 

SHRI MOOL CHAND DAGA: Now 
this is the responsibility of the Akalis to 
stick to it. 

SHRI VIRDHI CHANDER JAIN : 
Now, the responsibility of the Centre also 
increases. The Bill seeks to take this step 
in the larger interest of the country. I am 
sure that it would be in the interest of the 
country. 

I hope that necessary arrangements 
win be made to provide water to the 
desert areas which are facing acute drin-
king water problem. I believe it is only 
then that interests of the country could 
be safeguarded. Our Hon. Prime Minister 
has also assured us that the interests of 
;Rajasthan will be safeguarded at all costs. 

In the end, I would like to request you 
to pay due attention to my views. 

SHRI BIRINDER SINGH (Hissar) : 
Madam, Chairman, the proposed amend. 
ment to the Interstate Water Dispute Aot 
by the Centre is to facilitate implementa-
tion of Rajiv-Longowal Agreement so fa,t 
as water dispute is concerned. But before 
I speak on it I think i,t is my duty' to 
touch some basic facts, tbousb the ·bOD. 
Minister and the concerned Ministry may 
be aware of it. 

Prior to the reorganisation of Punjab 
in 1966. various committees· . Uke Haryea. 
Development Committee and . Food CGm-
mittee wero constituted to decide on tbe 
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distribution 'of water. A Food Oommittee 
was constituted under the Punjab Govern. 
ment in 1965. Even at that time it came 
to tbe notice 'of the Committee that the 
Hindi speaking areas in Punjab which 
were to form part of Haryana, 'had water 
requirement of 4.S6 Million Acre Feet. 
Later on' an implementation committee 

"WIS constituted ·to ensure that the water 
. Tdq'uirement 'of Haryana is fully met. 
Besides this, Haryana Development 
Committee was constitute(t to ensure 
speedy development of those Hindi spea,king 
areas which were to form Haryana. 

14.0(t'hrs. 

Agriculture was given highest impor-
tance in development and to mobiHse 
resources a high-level committee, compri-
sing civil servants, legislators and other 
etnin'ent men,' was constituted. Even that 
committee stated in its report that the 
water requirement of Haryana was 4.56 
miUion acre feet. Similarly the Indus 
Water Treaty ensures water supply to 
Punjab since 1970' and to those areas 
which were deprived o( canal water. The 
treaty a.imed at regulating the water supply 
in these areas. I would like to point out 
to ~ the hon. Minister that though he may 
have' been iocbarge of the irrigation 
Department for long but the date of 1st 
1uly 1'985 th'lt he has fixed to' verify the 
finw of water is arbitrary and improper. I 
dare say. that even if he bas to calculate 
the inftow of a 'small tributary of 30 
cusecs be will have to verify the ,flow of 
'Water for at -least 15 days .• (Interruptions) 
I have started just now. I do not think 
that we can cltlculate the (l'uantity 'of 
water that was distributed to Punjab, 
Hatyana or'Rajasthan by 'fixing a date, say 
1st July 1985. 

Secondly, if we give such vague terms 
of reterence to the tri'b'unal. as fixing 1st 
JU,ly 1985 as the'base date for water supply, 
I do n'ot tbink it would! 'be able' to reach 
any conclusion. There can be only one 
atterna'tive' and that is to ,assess the entire 
crop, the rtvei:lue rec~ipts in 'Pun,iab and 
other Sta:tes" prior to 1st July 1985 or 'make 

, arf assesSment' of'the traps . after 1st' 'I uly 
1985 'inl : da teo That' can I, be the only 
proper measurerneht ot'the' _atel' stJl)pJy. 
Othetwiso' 'the beadwbtls 'is' I under :the 

control of Punjab and it is they who 
release the water and maintain record, and 
this cannot' be decided at 'any leveJ. 

So far as Ravi-Beas water and the 
Indus water treaty is concerned if ,tbe 
AkaH Government in Punjab insists' on 
riparjan rights I would like to remitld 
them that prior to,' Indus Water Treaty 
the Ravi~Beas waters 'were utilised in 
Pakistan wh~reas Punjab which included 
Haryana used to get J .98 MAP water and 
Raja'sthan about which they say it is:not 
a riparian State also used to get 1.1 MAP 
water from Sutlej river. In this way 3.13 
MAP water from Sutlej was to be distri. 
buted between Punjab (including Haryan"8) 
and Rajasthan. In 1955 wben Indus 
Water Treaty was signed, the share of 
Punjab and PEPSU was fixed at 7.2' MAP. 
PEPSU was formed after the merger: of 
many princely States of that area and 
now a large part of it is in Haryana. 
\Vbether it was Patia'a State, Jind State, 
or Mohinder Garh. water was distributed 
among them on the basic requirements 
because before 1966 Punjab and Haryana 
were one State, and at that time water 
was given on the basis of need-based 
areas and to those areas which could be 
fed from canal irrigation or where the 
facility could be provided. 

In addition to it, I would also say that 
when in 1966. Punjab and Haryana became 
separate States, it' was decided' that 
Haryana would get 4.8 MAP of -water for 
irrigation purpose. It was also added 
that: 

[EngliJh] 

"SURPLUS RAVI-BEAS WATER TO 
HAR Y ANA-Haryana based its claim on 
the basis of' backwardness of the canal 
irrigation less tainfull and limitation 'OD 

conventional expansion of irrigation 
facilities. " 

[Trans/at ion] 

On this basis, water was distributed 
and 4.8 MAP water share was allotted at 
that . time. But a Fact-finding Committee 
'was formed in 1970 to submit its report to 
the Central Government. That Committee 
also recommended 3.78 MAP of water a$ 
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Haryana '5 share. Besides that committee. 
other committees also submitted their 
recommendations to the Central Govern-
ment but the Punjab Government, whether 
Akali Government or Congress G overn-
ment, did not stick to its stand. First they 
agreed but later on they withdrew. In 
1981, an agreement was signed by the three 
Chief Ministers of the States under the 
guidelines of our Late Prime Minister 
Shrimati Indira Gandhi the details of 
which have been given by Shri Rao. It 
was decided therein to leave aside the 3.78 
MAP decided by the Fact .. finding Com-
mittee; to leave aside the report of Expert 
Committee as also 4.68 M.A.F. fixed at 
the time of Reorganisation of Punjab, and 
an agreement was reache4 on 3.58 M.A.F. 
and both the Punjab and Haryana 
Governments agreed to implement the 
same. Akali Government, in Punjab, is 
demanding implementation of those articles 
of Rajiv-LongowaJ Accord which suit them 
and regarding those articles which have to 
be implemented by Punjab Government of 
Akalis themseJves, particular1y distribution 
of water. they simply say that not even a 
single drop of water is surplus there. When 
the question of digging of canal comes, 
some other type of element .there talks of 
filling up the canal instead of digging it~ I 
pity those who caU themselves intellectuals. 
Some days back, their statement appeared 
that Prinle Minister Rajiv-Longowal Accord 
be implemented and that can be done by 
transferring Chandigarh to Punjab. Those 
who call thcInselvrs intellectuals and 
prominent citizens of the country talk in 
this manner on tbe one hand and on the 
other hand, when the question of digging 
of canal for Haryana comes, they prefer 
to keep silent. As a Member of the 
Parliament, I say that everyone in 
Haryana wants peace in Punjab. There 
·are elements in the country today which 
have tried their best to mislead the people 
of Haryana, instigate them and to cause 
communal riots there but we feel that the 
farmers of Haryana and Punjab have 
common interest. They have common 
social and economic way of life. They 
have common conduct and do not want 
and conflict in spite of provocation from 
any side, but they definitely want that 
Haryana should aet its share. We don't 

want that Punjab's share should be liven 
to us. 

I shall conclude after citing one 
instance that 98% of underground water in 
Haryana has been utilised. 

[Englirh] 

98% of total ground water in Haryana 
is exploited through tubewells. That 
comes to 8 million acre feet. 

[Translation] 

On the other hand Punjab has 20 MAP 
underground water which it has not so far 
exploited. 

[English] 

SHRI BALWANT SINGH RAMOO-
WALIA: What is the authority of these 
statistics ? 

[Transla/ion) 

SHRI BIRINDER SINGH: The 
authority for this is that a survey was held 
to this effect and as a result thereof, these 
figures of eight millions and twenty millions 
were arrived at. This survey was done to 
decide whether more tubewel1s should be 
installed in Haryana and Punjab or not. 
These figures were the outcome of that 
survey and that is why I am quoting them 
here. I mean to say that if I'unjab needs 
more water, we do not want their share. 
but it is not proper to say that being a 
riparian State they are prepared even to 
drown but would not give water to 
Haryana and theirs is a river-basin State 
but they would not give water to some 
other State. I would like to tell you that 
people of Haryana are suffering at loss of 
Its. 250 crores annually. If water is suppli. 
ed to them, their income will increase and 
their economic condition will improve. 
Haryana is suffering t·his loss for the last 
16 years and a total loss of 4 thousand 
crores, is cauSed to Haryana till now due 
to the non-completion of Sutlej-Yamuna 
Link Canal. 1 would definitely say that 
when the people of Haryana want full 
implementation of Rajiv-LoDgowal Accord, 
at the same time we expect and request 
the Central Government that if Punjab 
GQvefrunent does not fulfil any of tl\e 
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~QDditiODS of the Accord to be fulfillod by 
diem. tileD the Akali Government of 
p~, bas DO right to approach the 
Central GoverDment regardinl other 
Artl c lea. Peoplo of Haryana will not at 
aU aarea' and toleratc this situation until 
tb., water allotted to Haryana which is its 
life·line and which is tbe question' of life 
aDd death for Haryana ftowS' into the fields 
of Haryana. There is DO utility to discuss 
and talk about the implementation of 
other artlcIes of Rajiv-Lonaowal Accord. 

With these words, I would -emphasise 
tbat while implementing the Rajiv .. Longo-
waJ Accord, wbich is necessary in the 
Rational interest and also to ensure peace 
in the country, the above-mentioned points 
should be taken into consideration and 
tbo poople of Haryana guaranteed their 
due sbare. 

SHaI SAIFUDDIN CHOWDHARY 
(Katwa): Madam, one may very well 
understand the feelings and sentiments of 
the speakers from Punjab, Haryana and 
Rajasthan .. who spoke before me. But I 
bolieve, you are wondering why I should 
speak on this. (inlerruPtions). The 
problem is not of Punjab, Haryana and 
Rajasthan only. When India is in'danger, 
we fecI it is our duty to speak out and 
you are responsible for all tbis mess that 
is IOinl on. So much delay has been 
caused when you moved the Bill replacing 

,Ute Ordinance and that Ordinlince was 
promulgated after six months of the signing 
of the Accord. The Accord was sisned 
OD 24th July 1985 and this Ordinance was 
promul@ated on 24th January 1986. And 
when you understood that according to 
the provisions of that Ordinance you can-
Dot proceed further, we are happy you did 
Dot delay much as you did p~eviously, and 
al is your habit, instead you have come 
forward with" the Bill and is trying to 
ameod suitably the provisions of the Inter-
State Water Dj~putes Act. 

Now, the hon. Member. Rao ~irendra 
Singh. has said that he wanted the earlier 
BiU' to be enforcod, not this' one and he 
wanted' to know why Punjab did not r.,fer 
the case 'to the tribunal. That is for the 
AklU Dal and Punjab, Government to say 
and I believe, when the representative of 

the Akati Dal wi)) be speaking, ho will 
give an account of that. But I wOnder 
why Haryana did not refer it to the 
tribunal. It is simple and whoever will b. 
'speaking afterwards from Haryana, h. 
should speak. out on, that. I want to· know 
onc thing as has been asked by Member. 
of all the concerned States who are Bcttiq 
water. As has -been provided in the R~i"­
Longowal Accord the existina use Qf water 
by Punjab, Haryana gnd Rajasthan will be 
ensured. That has to be reiterated asain, 
if necessary, and our opinion is that DO 
question can be raised on this, that 
Rajasthan will be denied and Haryana will 
be denied. Nobody can raise this. And 
jf any effort on that is being made, w. 
declare that we are going to oppose that. 
But there is one snag in this that .in thc 
Accord itself it is mentioned, 'water used as 
on 1.7.7S~? And that was a groat mistake. 
I believe. It cannot be on that' particular 

. day as has been correctly pointed out by 
Mr. Birendra Singh for on that particular 
day and on the basis of a day it cannot 
be finalised and it so happened that 011 
that particular day the supply was less for 
Haryana and that became the bono' of 
contention. 

RA,O BIRENDRA SINGH , That 
only means that till such time as water 
sharing is decided, till then thi,s win 
continue. It is not for ever. 

SHRI SAIFUDDIN CHOWDHARY : 
It is in the Accord also, it is stated, 'as on 
1.7.1985' and that was the bone of conten-

. tion and it was exploiled by certain vested 
interests to rouse the passions or the 
people of Haryana. Nobody came for-

. ward to clerify the issue that it cannot be 
for a particular day, as we clearly under-
stand. You have to make a clarification 
on -that also. We want to see that this 
Tribunal acts properly and judiciously and 
its formulations are binding on everybody 
concerned. The Central Government hal 
the' duty to see that the verdict ot the 
Tribunal comes into force. 

Now. on other aspects, so rar as tb. 
question 'of SYL canal is concerned, I 
must say that we firmly stand that it 
should be completed ,according to time 
schedule. Nobody can raise any question 
as to the digging of the canal. If it is 
not duS, the Accord will be burJed. It 
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has to be dug. I.have seen that Bharat 
Kisan Union is demanding to change the 
alignment of the canal and also refilling 
of what is aJready dug. It ~s an irrespon-
sible statement. We have to unite here 
and our friends-Akali Dal members-I 
believe, have every good of this country 
in their mind and, they will take every 
responsibility to see, that no' vested interest 
succeed to subvert this construction of 
SYL. 

Now, the Central Government . has 
certain responsibility. They have been 
committing mistakes and they are doing 
harm to the interest of the country. I dQ 

(not know why. Even according to the 
Mathew Commission, the question of' 
transfer of Chandigarh is in lieu of certain 
Hindi speaking areas given to Haryan9.. 
Why was it not finalised? Chandigarh had 
to go to Punjab and certain Hindi areas 
. had to come to Haryana. Why did the 
Commission get stuck up with Abohar and 
Fazilka. But in the Accord, it is no-
where mentioned that Abohar and Fazllka 
bas to be given or re·census would be 
done here. Had there been no other 
areas? It is written very clearly that 
contiguous areas should be considered .. 
The Mathew Commission said that on this 
basis, those areas cannot be· transferred. 
Had there been no other areas where the 
census could be done to ascertain whether' 
they are Hindi speaking areas so that 
those areas could be transferred to 
Haryana, according to the principles of 
the Accord. 

Another rattJing thing which I want to 
bring to the notice of the House is this. 
The Mathew Commission has said: 

"An offer made on behalf of 
·Punjab, of 13 villages in Rajpura 
Tehsil of Patiahl district in lieu 
of Chandigarh was, however, 
rejected outright by· the State 
of H.aryana and, therefore, the 
Commission was not called upon 
to examine the same." 

So, I would 'like to know was that the 
Commission for Haryana only? Was ,that 

• JlQt an independent Commissio. to decide 

upon this particular aspect, not Abohar 
and Fazilka alone 'l What is tbore in 
Abobar? Is there any gold mine ? Then, 
I can also make a claim for it. I was 
told, when I went "0 Haryana, 'one 
interesting thing, name1y sood cotton is 
produced in. Abobar and Fazilka. So, 
Haryana insists on Abohar and Fazi1ka. 
If that is given.to Haryana, whether only 
the land will be given and not the peop.le? 
So, unnecessary and ,ill-passionate things 
are brought in. I charge that the Mathew 
Commissjon was subverted intentionally. 
Though Mr. Rajiv Gandhi who is the 
Prime Minister of this country and Presi-
dent of the Congress Party, signed the 
Accord, his G·overnment did not see tbat 
it is implemented properly. Their own 
Party people from different concerned 
States are speaking out in different tunes. 
They raise hue and cry; some body says, 
there is no question of giving Chandigarh 
so far as Abohar and Fazilka are not 
transferred to Haryana . 

SHRI RAM PYARE PANIKA: Who 
said this? 

SHRI C. JANGA REDDY: It is said 
by Shri Bhajan Lal. 

(l"terruptions) 

MR. CHAIRMAN: You are inter-
rupting too much, please. 

SHRI SAIFUDDIN CHOWDHARY : 
I also do not support the way certain 
people are acting !n the name of Samast 
Haryana convention and all that. It is 
not the way to do things like that. I have 
no objecth'n to the demand for the remo .. 
val of Harya.;J Chief Ministel. He ha, 
committed '~o many misdeeds. There 
should be united effort of all Opposition 
parties to remove him from power. I will 
support if they raise the demand tbat the 
Punjab Accord bas to be implemented and 
the Chief Minister should be' removed, as 
he is sabotaging the Accord. The Punjab 
Accord is to be fully implemented. I bave 
rio objection also if they demand ,that the 
interests of aU the concerned States have 
to be safeguarded. They should set water. 
But that is not the only thing. It is Dot 
simply related to the water of Ravi and 
Beas. Much more water is required for 
Haryana also. M\l~b more water is 
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required for all. these States. We have 
to fim! a long term solution for that. How 
can . we irrigate an tbe land that is Dot 
mj,.ted till now 1 It is a separate ques-
tion. But any effort to ,s'ubvert the record 
will be very dangerous and very harmful. 
On this, I want also to make a point' the 
way things are moving in Punjab and the 
hon. Members of Akali Dal should not 
take it as their own thing. It;s a matter 
of concern for aU of us, the way terrorism 
is increasing in Punjab and in that, if Mr. 

. Balwant Singh Ramoowalia says that they 
are doing enough to combat terrorism, it 
is his opinion. But I must say that the 
AkaU Government h~lS to take much more 
definite steps to combat terrorism, they 
have to do that and in that effort, we are 
loing to offer all our support to them. 

This is the question of interest of the 
nation. Certain demands are being raised 
by the Members of Congress .. I that there 
should be President's rule in l>unjab. It 
is most suicidal, most imnlature that we 
should do certain things that will jeopar-
dise the atmosphere that has been created 
after the accord and that will also affect 
the interests of the country. That should 
not have been done. 

We want to see· that the Punjab accord 
i.s fully implemented. We want to see 
that the interests of Rajasthan and 
Haryana &;re ensured. We want to see 
that SYL canal is dug properly, according 
to time schedule. We want to see that 
Chandigarh is transferred and in lieu of 
that, certain Hindi-speaking areas of 
Punjab are transferred to Haryana also. 

In this manner t if steps are ta ken 
sincerely, keeping in view the national 
interest, not being moved by passions of 
region and State~ then I believe, this seri-
ous problem can be soJved.( lnturuplions) 
I say that some of the Congress-! 
leaders· have of late taken a good 
stand also., They· ·are not now insisting 
on Chandigarh and A bohar and Fazilka. 
They are saying that water is the main 
thing. You, take up the issue with'Shri 
Bhajan Lal (}nterl'uprlons). We want to 
sce that the Punjab accord is fully' 
imp~emented. Witb these words, I 
oonolude. 

14.28 hr •• 

[MR •. DEPUTY SPEAKER in the chai'l 

SHRI K.S. RAO (Machilipatnam): 
Mr. Deputy Speaker, 1 rise to support 
the Bill. In fact, this could have beeD 
done much earlier: Anyway, with a view 
to implement the accord early and to 
overcome some of the impediments that 
~ome in the way, the Government has 
lone in for an Ordinance, though delayed 
by six month·s. At least now, as my friend' 
Shri Saifuddin Chowdhary is saying, the 
Government bas come forward with a 
Bill very early' but the same speed should 
be maintained once again in the imple-
mentation of the accord by a voiding any 
loopholes,. if there are any. 

I do not know the need for bringinl 
this amendment. This is required on1y 
when neither of the Governments were to 
refer the matter to the Government of 
India but this could have been done by 
anyone of the Governments anywhere. 

. Possibly because none of them have 
asked the Central Government have come 
with thiS amendment to take up this and 
to constitute the tribunal without their 
asking even. But it is visible that the 
water resources of this country were not 
being put to correct use in time w.lth the 
tempers going high caused by provocations 
of vested interests in the vari ous States. 

Keeping this thing in mind and along 
with finding a solution to the implementa-
tion of the Punjab accord, similar prob-
lems are also existing outside the Punjab 
and Hary.ana must also be taken up. For 
example, in Andhra, regarding the TeJugu 
Ganga project an accord has already been 
reached. But still there is a dispute bet-
ween the various States and instead of 
waiting till such time that a similar situa-
tion arises in these States, if the Govern-
ment of India were to take similar mea-
sures either by bringing an amendment or 
in constituting a tribunal to sort out these 
m~tters also either with tbe consent or 
without the consent of those States, in the 
interests of the natioD, this will go a 10Da 
way . Dot only in improving tbe economy 
but also in utilising the human resources 
which have already acquired expertise ill 
construction of river valley projoctl. 
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Comial'to the Bill before the HOlDe. 
130, crores of rupee~ have been spent in 
diutaa ·the canal which is not put to lise 
till to-day and this cl~arly indicates unDe-
cellal'Y wastage of resources of this coun-
tr,. ,I request through you the members 
of 'the various parties particuJarly the 
AllaJi Del or t.he ,G overnment of Punjab 
•• well, as Haryana' and Rajasthan to re-
aUIe that instead of delaying this tl\atter 
to act more than what is their due, when 
they have left it to the decision of the 
Central Government, they mllst abide by 
it without any hesitation and make use of 
'the resources early and, get dividends for 
tbeir ,people. Delay means Joss and any 
loss caused ,to the people of Haryana 
and Rajasthan by Punjab or by Haryana 
to the people of Punjab or Rajasthan will 
be JCfiected on the national economy for 
which · they are also partly sufferers. If 
tbil realisation is there among the various 
States. then there would not be ,these dis-
putes on this delay in extracting or taking 
out the wealth from tbe unused waters. 

From this and such other incidents, 
we can derive a conclusion that possibly 
it is time for the Government of India to 
c:ODSider' all the water resources in the 
inter-State rivers as national assets and 
the Government of India itself can take up 
these projects without consulting any of 
these States, depending upon the need, the 
economy and the resources. By leaving 
these things between the States not only 
the economical benefits are not being 
liven to the peoJ)le but the tempers are 
rising hWher and higber which, in turn, 
lead. to a lot of problems political, eco-
nomical, and social giving an' opportunity 
for vested intere.sts outside the country to 
play havoc in this. At least now the' 
Governmont of India has come forward. 
But without making any more delay-I do 
not think if it is po~sib]e for the canal to 
be completed by August 1986 as anticipa-
ted or as 'accepted in the accord-at least 
a ,$incere effort must be made-
by the ,Government of India irres-
pective of the co-operation by the concer-
Ded Government 8S a work to be done 
u~r war .footing. And the House. a8 it 
ha,e Hploslod tlu'ouah many of the ~m­
,"", will ,.-ad united, ,for .ttina the .. 
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benefits totally and early to an tlie 'Sta~ 
as decided by the Tribunal. We under-
stand that an accord has already 'been 
reached earlier in 1985 but I do not know 
for what reasons it was not implemented 
and once again' revoked or disputed. 'By 
delaying this' a Jot of people who could 
have secured enough work in Punjab and 
Haryana must have been sitting idle, thole 
resources are also gettmg wasted. Rajas-
than, is not mentioned in this, only ,two 
'States are mentioned in this amendment. 
Its interests should not be fergotten. 
Similarly the interests of J&K and Delhi 
should be protected. 

SHRI MOOL CHAND DAGA: 
Punjab should also not be forgotten. 

SHRI K.S. RAO: It is not simpJy a 
question of somebody's claim because the 
river' flows in their States. It is not in 
the national perspective. If any 'State 
people thirlk in terms of such narrow 
perspecti ve, then it will lead to.a lot or 
chaos and it may ultimately also lead to 
disintegration which none of us is prepared 
even to think of. So, keeping in mind the 
others needs, alJ the States should coope-
rate in implementing this accord and not 
resort to politi~al advantages or political 
benefits or try to achieve some advantages 
out of this. Thereiore, J would request 
the hoo. Minister to be keen and not to 
lose any more time not only in constitu-
ting the tribunal and getting 'the decision 
but also in implementing it in time. 

MR. DEPUTY 
ChiranJi Lal Sharma, 
Already time is over. 

SPEAKER: Mr. 
please be briel. 

SHRI CHIRANJI LAL SHARMA 
(Karnal): 'Mr. Deputy Speaker, Sir, at 
the outset you have said 'pJease be brief'. 
Brevity is soul of wit. But this is a sub-
ject in which I cannot be persuaded to 
agree with you. because this is a question 
of our life-line. 

MR. DEPUT\, SPEAKER. :' I h1lvO 
already told you that the time is v'ory 
short. 

( InHrruplions) 

SHRI CHIRANJI LAL SHU~: 
Tbi. is a questioll of lif. aDd death ·'or '! •• 
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The Minister of State for ,Parliament.ry 
AWairs ls ·there. We can request him for 
more 'time. 

SHRI MOOL eHAN'D DAOA: Sir, 
time can be extended. 

MR.. nSP:UTY SPEAKER: To 
whom 1 To Shri Mool Chand Dagaji '1 

llAO BIRENDR.A 'SINGH ~ The 
Minister can speak on Monday. 

SHRI CHIRANJI LAL SHARMA: 
Sir·, I have been listening with rapt atten-
tion to the speeches, particularly from the 
opposition and the stress that is being laid 
is :.that the Rajiv-Longowal accord should 
be.implemented. For reasons not known 
and at least not understood, they say that 
we are opposing it. It is totally wrong. 
W-ho says that the Rajiv .. Longowal accord 
should not be implemented? 0 ur posi-
tiOD .is firm. out stand is definite that this 
accord should be implemented in letter 
aad spirit. But the only question is that 
they cannot pic k and choose. They say 
that Chandigarh should be transferred to 
Punjab and then only there will be peace. 
Since ,it has not been transferred to 
Punjab, this fact is responsible for the 
creation of chaotic conditions in Punjab. 
We rail to understand this reasoning. 
There are two important clauses of the 
accord. One clause is regarding transfer 
of -Chandigarb to Punjab and the. HlDdi 
.peaking areas of Punjab, Abobar and 

. FazHka in lieu thereof. to Haryana simul-
taneously. 

(Interrupr;onJ) 

Tbe second thing is regarding the 
water dispute for which a tribunal shall be 
appointed. Sir, this House will appreciate 
that under the accord,. a Bill was brought 
and tbat bas since been withdrawn and 
now the Inter-State Water Disputes 
("'mendme~t) -Bill bas been brought. When 
we are talking of the implementafori of 
tbe Lon8owal .. ~ajiv accord, let us proceed 
is accordance with ·the accord and it was 
i. accordance with the provision of that 
accold,that a new Bill was brought. Now, 
tbe ,.·isput-e is ab.out water. A. for the 
transfer of Chandigarh, I . reiterate, let 
'Cbandiaarh 10 to Punjab; but tbe Hindi-
""~" . at... 01 Abobar' -4 FaziJk:a 

shall 'be traasietred to Har:yana with the 
same pen in the same bre.atb, on tbe same 
paper and on the same table simultane. 
ously. That win actually ·mean impJemen .. 
tation of the Accord. 

Some Hon. Members Feferred '·to the 
appointment of the Mathew Commis~ioD. 
The Mathew .'·Commission bas pu.t a "pre-
mium of confirmation on the stand ta.l;cn 
by Haryana,' which w~s being denied 'b¥ 
Punjab. W'e said there are about ·107 
Hindi speaking villages and ,the Mathew 
Commissjon bas categorically liven its 
findings tba·t 83 villages and two towns 
of .Abohar and FazHka are Hindi speaking 
areas. The question of continguity was 
there. Although in view of certain etber 
factors the Mathew Commission could 
have given a positive finding. Being a 
retired supreme court judge be acted 
strictly in accordance with the Accord 
and did not deem it proper to exercise his" 
discretion. I don't want to refcr tc that 
.point here. 

The crucial point before the House is 
the i~pJementalion of the second clause 
of the Accord, pertaining to the distribu-
tion of water. This is the dispute before 
this House and hence this Bill. In ·this 
connection we ha ve to refer to .the pall 
history. Unfortunately many Members 
of this House .partlcularly of the oPPosi-· 
tion, who are new entrants, do not know 
what the background is. Haryana came' 
into being twenty years a80. HaryaDa 
was a part of Punjab. We did ,not ask for 
the creation of Haryana. Punjabi Suba 
was as ed .for by Sant Fa1:eh Singh. This 
is bow Haryana came into being and we 
are lucky to have been separated because 
we know if for certain that we wero 
just treated as' a colony of Punjab. We 
know it tor oertain t~at a.ur right6 wore 
being ruthlessly ,templed under the iron. 
fact of the people o,f Punjab. Anyway 
now when Haryana wa.s a separate State. 
The .state Roorganisation Act is thea, and 
a :J'efel'ence was made to Section 7i .(1) of 
that Act. ,Shall I repeat it Sjr? I.think, 
I need not. 

S:HRI BrALWANT S-INGH IlAMOO· 
WALIA: Please lUke an Indian aDd 'Dot 
as an alien. We are brothers. You 
uled die ..,.rei ~Y. We.U at ''JII.11 of 
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this great c0!lRlry and we are proud of it. 
You will never hear a sinMle bitter, word 
'rom us. 

SHRI CHIRANJI LAL SHARMA: 
I was a Member of the Assembly in the 
United Punjab also. I know the treat-
ment that was being meted out to 
HarYana. I say it not here, I said these 
words on the flo~r of the H;ouse in the 
United Punjab whe~ I was a Member 
between 1962 and 1967. These were the 
sentiments. That is why Haryana Deve. 
lopment Committee was constituted. It 
was only after Haryana came into being 
tbat we could see electricity, we could see 
roads, we could see our Deputy Commis-
sioners and our SPs. Otherwise we had 
to wander from pillar to post eyen for 
the transfer of Patwaris and School 
toachers in Punjab and that is why I say 
so. In aJl humiJity~ but with all the 
vehemence at my command, I may say 

'that we were just treated as sub-standard 
people. So, my fri~nd should not feel it 
because this is not a reference to any par. 
ticular individual. 

A reference was made to the Treaty 
that was had after the partition of the 
country through the World Bank when 
Government of India paid a sum of 62.06 
million pound sterling for replacement 
works etc., A reference to this has been 
made by Rao Birendra Singh also. I don't 
want to repeat it. 

As a follow-up of this. agreement the 
'then Punjab Government pJanned to allo-
cate 2-68 MFA water to the area which 
now forms part of Haryana. After that 
in 1961 Bias Project Unlt-l provided 6.19 
MAF of Ravi-Hias waters to be made 
available at NaIigal for removing the shor-
tage in Bakra Lake etc.' They prov'idtd 
3.75 MAF out of 6.19 MAF to areas, 
now lying in Haryana. Thereafter the 
tben Punjab Government issued an order 
towards the end of 1961 'reducing alloca-
tion of Haryana to 2.144 MAF which Pun. 
jab now interprets as 0.9 MAF. Reference 
to this was made by Rao Birendra' Sinah 
ill his speech this mo rning. 

Til •• the Food Committee was consti. 

JVllt~r Disputes !.is 
(Jf~tit.) ~III 

.. 
tuted on 12th January, 1965. The Commit. 
tee recommended . during Februa.ry' 1~66 
that 4.6 MAP water be allocated for tbe 
areas now forming the state of' Haryana. 
Then Haryana Development Committee :j,n 
the!r report dated 15.1.1966 recommended 
that the bulk of Ravi-Beas waters must 
go to Haryana regiob. Then an assurance 
was given by the then Chief Minister on 
the Floor of the House on 14th February, 
1966~before HaryaDa came into being--
and I quote: 

"The report of the Haryana Deve-
lopment Committee will receive care-
ful consideration of the Government." 

The Chief Minister of erstwhiJe State 
of Punjab held out an assurance on the 
Floor of the House on the 23rd February, 
1966 that the water in Haryana area will 
be brought at par with the water in the 
area of Punjab, viz. Ludhiana, and 
Ferozepur districts. Then came the Pun-
jab Reorganisation Act. The fact finding 
committee was formed in 'April 1970 by 
the Government of India. This Committee 
said: 

"The Committee recommended th,t 
3.78 MAF should be allocated to 
Haryana." 

Then again there is the Planning 
Commission note of March 1973. In this 
note it aHoca]ed 3.74 MAF. Thereafter 
in March .. 976 when 3.50 MAF was given 
to Haryana and equal share to Punjab. A 
period of ten years bas since elapsed. In 
1977 Congress lost power. There was 
Janata Government. Shri S. S. Barnala, 
the present Chief MInister, represented 
the Akali party of Punjab in the Central 
Government. Shri Dhana Singh Gulshan 
also represented the Akali party In the 
Central Government. Nobody opened 
his lips. Nobody said that Chandigarh 
should be transferred to Punjab. They 
approached the then Prime Minister. Shri 
Morarji Oesai. He gave them a positive 
'nos'. When the Congrese party staged a 
came back to power in 1980 there was hue 
and cr)9and since 1980 we have been cry-
ins horse 'sive us water; live us water'. 
Nobody listened to us. 

LOD,owal.Rajiv,accord 'was arrived at' ' 
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in the interest of the whole nation so that 
there was peace .aU OY,er Punj~b. 'The 
elections were smooth. Shri S. S. Barnala 
government was formed. Quietly and 
calmly we welcomed it. Our Prime Mini-
ster welcomed it although our party lost. 
But what happened after this. ,I do not 
know whether Mr. Barnala finds himself 
helples.s. But the question is that Shri Bar-
nata is at the helm of affairs and he was 
present at the time Longowal-Rajiv' pact 
was signed. It is his moral responsibility 

. to see that the accord is implemented. This 
is what we are stressing upon. 

We are rebuked. They say 'Bhajan 
Lal'. What does Bhajan Lal say? He 
says that Longowal-Ra;iv pact should be 
implemented. It must be implemented. At 
the same time he says Ghandigarh shall 
not be transferred to Punjab unless Hindi 
speaking villages of Abohar and Fazilka 
are transferred to Haryana. What offence 
does he commit 1 They say he' should 
resign. Why should he resign? He is 
heading a Congress party Government and 
has the confidence of the' party. I t is the 
peop!e who can overthrow him. We 
should not resign simply because Devi 
Lal can hold a rally and ask for his r~sio­
nation. Congress party is not 'So weak 
. and nor is Bhajan La). So long as the 
party commands the' confidence of the 
people, no power on earth can remove 
Shri Bajan- Lal. 

So, Sir, now the question is that Mr. 
Barnala is heading the Punjab State. 
There was a cry for a change of alignment 
of the canal. Mr. BarnaJa constituted a 
high power committee. When the Ktsan 
Andolan was there. That Committee ,cate-
lorically said that there should be no 
change of alignment. But Sir, may I 
. have ,the femerity to ask him a plain 
question as to why there is no progress 
in the digging of the canal? Why is Mr. 
Barnala a silent spectator to aU that is 
going ori. there? Haryana is suffering 
immeasurably for paucity of water. Will 
they deny it when I put it to them that, 
Rs. 110.5 crores had been advanced to 
Punjab Government for the construction 
or the canal? Is it not their moral res-
.ponsibility. to complete the canals, part i-

, cular]y when the canal is to be dug about 
120 kilometres in length in Punjab area? 

.' Har),aAa has abeady completed its portio. 

of the canal, not now but 8 to 9 years 
back. We spent about Rs. 100 croros for 
tbe construction of our portion of canal 
and that is all lying waste. Now, instead 
of digging it, they say that even if it is dug, 
they would refill it through 'Kar Seva~' I 

-referring tp a statement that appeared 
today in the 'Times of India' that a meet-
ing was held yesterday at Ferozepore 
wherein it was decided to hold a big raHy 

, from all over Punjab in village Chunni in' 
Patiala district, against the digging of SYL 
canal. They say that Punjab has no sur-
plus water and as such Haryana is not 

. entitled to any water from these rivers be-
cause these rivers are passing througb Pun-
jab territory. Does it behove Punjab? I 
say "we are brothers, we are branches of 
the same tree.", It is only twenty years" 
since Haryana came into being. Does it 
mean creation of Pakistan and Hindustan? 
They say "Let the water go to Pakistan 
but .not a drop is to be given to Haryana'. 
That does not matter. They say that they 
are not juc:t going to agree to the constru-
ction of the cana). It was a condition 
precedent laid down in the Longowal .. 
Rajiv Accord that the canal shall be com-
pleted by the 15th of August 1986. The 
world 'shall' is there. It is mandatory. 
This is the sentence in the Accord which 
reads like this. '-This construction of 
Beas' Canal shall continue. The Canal 
shall be completed by the 15th of August 
1986." Now, if 'Kar seva' is allowed to 
be executed, it cannot be completed even 
by the 15th August 1987 or 1988. That is 
why the people of Haryana and also the 
Government of Haryana request the Go-
vernment of India to take over the canal 
construction so that it can be completed 
speedily. . Otherwise, my friends represe-
nting ttie Akali Dal Party wiH excuse me 
for putting the cards on the table and ~or 
calling 'the spade a spade. 

Sir, when we· find that the work is 
completely stopped where shall we go to ? 
We are not the Government of India so 
that we can take this work in. hand our-
selves. Therefore, Sir, I would suggest that 
the work should be completed and should 
be taken up by the Government of India. 
The earlier Bin that was brought under 
the Longowal-Rajiv Accord bas since 
been withdrawn and replaced by the pre-
sent Bill under the Inter-State Water Dis-
putos Amendment Act. There wa$ soaq. 
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sanctity to the award of the Tribunal 
un4er the oarlier Act. ,So far as tho! find-
inas aiveD by the Tribuna I are concerned, 
thoy w.erc to be final and it was for both 
the States Governments to see that it was 
,implrpcnted. But do we find this pro .. 
, \ision in the present Bill? No. Therefore, 
tbe Ameodlnent which has been moved by 
one of our friends, Mr. Dhlrm Pal, should 
be accepted. So many committees and 
Commissions have been appointed every 
now and then. They have given their 
reports and the reports have been thrown 
into the waste paper basket or are lying 
in the cold' storage. If I am not wrong, 
if my apprehensions arc not wron~ this 
Commission which is to be constituted 
under this Act will meet the same fate. It 
should be made obligatoty that the report 
should be. completed within three months 
and nbt six months. It should be 'shall'. 
. The implementation thereof shall be the 
business of the Government of India; ra-
ther we say that the Government of India 
has to see that this is implenlcnted. 

Another suggestion. The railway pro-
tection force all over the country protect 
their railway lines and the railway proper-
ties. I make a suggestion that there should 
be SYL Canal Protection task force if 
this canal is to be run. if they mean busi-
ness and if the Punjab Government mean 

. business. Why? It is because the people 
in Punjab are not sincere. 

Reaarding the construct.ion of this ca-
nal, they are not sincere for making water 
a~ailable to ~aryana, and, therefore, they 
Will be creatmg nlischief. Was not the 
Bhakra canal cut twice last year? People 
from Sirsa and Hissar raised a hue and 
cry when drinking water was not avai-
lable. There 'Should be SYL Canal Pro-
tection force to see that 'the canal is pro-
perl, maintained I\fter ~t is properly com-
pJet". 

\ 

~ao Birendra Singh has spoken in 
detail. but. at the risk of repetition I will 
MY one thing. An accord· was reaebed 
on·the 31st Docember, &981 and was· signed 
by. the tbe~ Chief Minister of· Punjab, Shri 
~bara·, SlOP t by Shri Bhajan' La), Chief 
Mmi ... of ~aryana and Sbri Shiv Charan 
..... b ... -t Chief Mu:ustel of ltaja&tbau. It 

was countorsiancd by Rao Blrcndra SiJlll;a, 
the then Irrigation Minister at'the Centre 
and attested by the then Prime Minislor. 
Now they speak differently. The, ate 
stopped by' their own conduct under 

, Section lS of the Evidence Act. Oil. 
Government goes and the otber Govel'll-
ment comes. It does not matter. Today, 
there are' Akalis in Punja'b. tomorrow, 
we may come. .The Jan ta Party replaced 
tho Congress (I) at tbe Centre in 1971 anel 
in 1980, we again came to power. Govern-

. ment come and go. Chief Ministers cOlDe 
and go, but some sanctity has got to' be 
attached to the decisions that are taken, 
ta tbe agreements th'at are arrived- at. 
Unless that sanctity is kept in view. un-
less those decisions are implemented, they 
lead us nowbero. 

Barnalaji just said on the floor of the 
House in Punjab Assembly the other day 
that th.ey have no water. The Chief Minister 
of the State says : "we have no water". 
Can we believe that he will be sincere in 
giving us water '/ To sum up the Govern .. 
ment of India should assume the res-
ponsibility for the completion or SYL 
canal; secondly, the Tribunal should com-
plete its report within three months, and 
thirdly, it should not be of a recommen-
datory nature, it should be binding as was 
provided in the earlier Bill, and then and 
then alon~, Punjab should say that· 
Chand;garh be transferred to them in lieu 
of Hindi.speaking villages of Abohar and 
Fazilka. 

With tbese words, I support the Bill. 

15,00 hrs. 

S,HRI P. KOLANDAIVELU (Gobi-
chetttpalayam) : This BiJl has' been bro-
ught. in by the hone Minister by insertinl 
SectIon 14 for constituting a Tribunal 
known as the Ravi and Beas Water Tri-
bunal. This tribunal was set up under 
the chairmanship of Justice Eradi. First 
of all, I welcome'the I:JiU because tbis Bill 
has been introduced by the hon. Minist~ 

, bere with all the bonafide and lood intOQ-
tions of our hone Prime Minister to settle 
the issue between . Haryana, Pu,Djab alld 
Rajasthan. 

In' a country· like Qurs with rivers 
lIowiu, jp so man)' ditections, South to 
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North and 'East to West, there is every 
possibility or discontentment among those 
,States who share' the river waters. So, a 
tribunal has to be set up, in order to 
decide as to how the water can be better 
utilised for agricultural and other pur-
poses. 

As soon as our bon. Prime Minister 
assumed office, he tried 10 contact almost 
aU the leaders of Punjab and just as in the 
case of Assam, he made a settlement. I 
say that this is the Magna Carta of 
Punjab. But even after the settlement, 
terrorism is growing in Punjab day by day. 
We have fo put an end to this terrorism 
by taking stern action. 

With regard to the utilisation of 
waters, tribunals are being set up. The 
dispute comes to the tribunal. After an 
award is passed by the tribunal, how are 
we going to execute and implement the 
award '1 This quest jon has to be decided. 
I was a Minister for Irrigation in Tamil 
Nadu and I say this because I know 
about the functioning of these tribunals. 
What is the use of having tribunals with-
out having any executive authority over 
the matter? As soon as the award is 
passed, under what authority and through 
whom are we going to implement or exe .. 
cute the award? It is not there. Even ill 
the, Constitution also, it is a little bit 
vague so far as river waters are concer-
ned. Under the Constitution the subject 
of inter-state water project is included in 
the Seventh Schedule. Utilisation of water 
resources is a State subject and there 
arises the problem. Hence I request the 
hone Minister and also the Minister of 
Law that the. Constitufion shouJd be 
amended suitably 'so as to make the inter .. 
state waters a property of the nation. 
Then alone, the water problem will be 
solved. India has a vast reserve of 1645 
biJJion cubic metres of water, out of which 
10 per cent is being utilised for agricult .. 
ural and other purposes. More than 80 
multiple river projects are pending san-
ction before the Government of India. 
Whenever a water dispute arises between 
one State and another, whether the State 
be Kerala or Karnataka or any othor 
State~ the States say that they do not have 
a siosle drop of water to give t~ another 
State. Tbat js what'they say when act-
ually we see that water is aoinS waste, into 
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the sea. Tho water that is loinl wast. 
has to be utilised in a bettor manner in, 
order to irrigate more hectares of land in 
India. Then only we win be self-suftici-
ent. Even by 2000 AD, our population 
will be double. So we have to take 
immediate steps for better utilisation of 
river waters and all those things. EVOD 
with regard to Cauveri Water Dispute, 
our hone Minister Shri Shankaranand who 
hails from Karnataka) he knows about 
that. It is pending from 1974 onwards. 
There was an agreement between Kar-
nat aka and Tamil Nadu. The agreement 
was signed in 1924, for a period of 50 
years. The period was over by 1974 it-
self. But unfortunately, at that time, the 
then Chief Minister, Shri Karunanidhi was 
in power and he ought to have settled the 
Issue. But he didn't· do it. He ought 
to have used his best offices in order to 
settle the issue. Then Mrs. Gandhi as 
Prime Minister was also there. But she 
has not done it. So, we are actually 
bearing the burden on our shoulders. 

With regard to Cauveri Water Dispute. 
I request the hon. Minister to come ,for-
ward in order to have a tripartite meetinl 
with the Chief Ministers of all the States 
and to have the matter settled as soon as 
possible. In our Mehur Dam, 90 D.M.C. 
water can be filled in. But now 7 it is dry. 
We don't see water there. We can see 
only the construction of the dam nothing 
else. It is a vtry sensitive problem. It is 
a serious ,problem as far as Tamil Nadu 
is concerned. 

Another project only for the drinkina 
purposes of Madras city is Te lugu.Ganaa. 
I t has not been cleared by the Central 
Government. The Minister has to take 
up this matter immediately and see that 
water is being given to Madras city peo .. 
pIe. Drinking water should be given the 
first preference. I think the best offices 
of our hon. Minister can be utilised in 
order to clear the project as early as 
possible. That is all I wante'd to say. 

[Trans/ation] 
SHRI VISHNU MODI (Ajmer) : Mr. 

Deputy Speaker, Sir, first of all I would 
like to congratulate the hone Minister'lor 
his statement in Rajya Sabha that water 
of al1 the livers is the property of tbe en-
tire nation and not of any particular 
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$tate and efforts will be maae to utUize j!t 
ill the best possibJe way. He said a very 
important thins there which will resol," 
~ur various disputes in the coming years. 
As discussed in this House by hop. 
members various river water disputes: wiD 
now be resolved. 

So far as tae formation of Ravi·Beas 
Tribunal is concerned. I have aiven notice 
of an amendment and fhere is some dill-
culty in this regard. Before I touch that 
point, I would Uke to draw the attention 
of the bon. Minister towards its histori· 
cal background. 

In 1920, Bikaner was a princely Stat.e 
and Maharaja Ganga Singh was its ruler. 
He entered an '.greement with the British 
Government and the then Nawab of 
Bahawa)pur. The Ravi an,d Beas basin 
area at that time changed as a result of 
the rivers changing their course. Th.Lls as 
per agreement of 1927, water of Ravi and 
Bcas was brought to Blkaner Stale. At 
that time tOOt it was a dry and des.crt 
area. More than two-third part of the 
Rajasthan was desert and dry. The ruler 
entered the agreement with the hope that 
i.n future the land miJht become ara,ble 
8'nd drinking water problem micht also be 
aolyed. Tbe time thereafter changed and 
our country become independent in 1947. 
All the princely States ... erg~d to forlll 
Rajasthan. In ]955, the then Chief Minis-
ter of Rajasthan Sbri Mohan Lal Sukha-
'dia enfered an agreement with Punjab and 
PEPSU Governments. 

I specifical1y want to draw the aUen" 
tion of the bon. Minis~ter that after" 
accounting for the required quanti,ty of 
water to Punjab and PEPSU. at tbat tim,e 
tbe extra 8 million acre feet water and 52 
per cent of the total flow of the water of 
Ravi-Beas was allotted to Rajasthan. At 
that time the water was in abundance and 
it was required neither by Punjab nor by 
PEPSU. As the water was flowing to 
Pakistan, the Government of India attd 
that of Pakistan both used to fiaht over 
tbe right of the waller. As Mt. Virdlri 
Chandra has also said tbat OD· tb. plea of 
balia-State tbeory & arid-zone thewy ~ it 
"at taken as ,ranted tbat loa, '.' R"i 
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river used to ftow f'rom that sid'e, but. as i't 
,bad changed its course, the area had 
grown into a desert. On the basis or 
basin-State and arid-zone theory, a treaty 
was Signed in 1960 on Pt. Nebru's initia-
tive and it could only be signed because 
more than 15,000 square km. area or 
Rajasthan required water. At that time, 
had we only talked about PEPSU and 
Punjab, we could not have been able to 
aet that water aHotted to India. As that 
much'water was not required by PEPSU 
and Punjab, but it was re quired for turA-
ing the desert into green land, the Indus 
Treaty could be signed. After that, in 
1966 ~unjab and Haryana separated. I 
only wanted to say regarding Re-organi. 
zation Ac~ mentioned earlier that it was 
written in section 79 of this Act. 

[English} 

I quote : 

"The irrigation head .. works at 
Ropar, Harike and Ferozepur 
will be transferred to Bhakra .. 
Beas Management Board". 

(TrafT,/a'ionj 

After this the Punjab Government 
neither tra·nsferred the Roadworks nor 
adjudicated tbe water with Haryana, which 
was supposed to be done within two 
years. UDder Re-organization Act, and 
this . case was transfereed t'o Central 
croverDftlent. As a result of that, tbo 
water was di-stributed between Punjab and 
Hary'sna on 24 March, 197-6 throutb a 
notification. But both the Governments 
filed a writ i:) the Supreme Court. Th 
Supreme Court records wil1 reveal ttr'at 
both t he Governments were tryinB to seek 
adjournments o~ the case witli a view te 
not to' let it settled in the court, becaote 
they wanted a settlement outs-ide tJ)e 
Court. Thus, the adjournments were 
sought and the case prolonaed. At Jast, 
3'lst .December, 1981 came, when the 
Cbiei Minister of tho· three States took. 
decision in the presence of Mrs. lodira 
Gandhi and tbe 3.~ MAP share of W1l-ter 
of Punjab as per qreemeat or 1916 increa-
sed ttt 4.2 MAP. Rajastban's sbare- afso 
becalM 8.6 MAF. Iril ou·r ~ view 
t'b.t .ecorgma to 195' .ar4leDleDt our 
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sbare was '2.63 per cent a'Dd it wa$ also 
stated in that aareemetrt tbat this propor-
tion would be illC:reased or d_creased 
according to the flow in the ri vcr. But I 
feel tbat at that time Rajasthan had to get 
more water than. 6 MAP. But consider .. 
iUI the Jarger interest and national intueat 
the then Chief Minister of Rajasthan Mr. 
Shiv Cbaran Mathur signed this agree .. 
ment and Sardar Darbara Sinah and Mr. 
Bbajanlal also signed it. It was also 
mentioned in that agreement that as 
Rajasthan did not have infra-structure, so 
this extra 6 MAP of water would be used 
by Punjab until Rajastban developed its 
infra-structure. 

"The then Punjab Government signed 
this agreement, but the Akali Dal, whi~h 
is at present fuling, agitated against it. 
We shall have to see their stand right 
from the beginning uptiJ now and ·also 
their behaviour. They made it an issue 
which in fact was no issue at all and 
agitated. They were not satisfied on the 
quantity of the water which increased from 
3.5 to 4.22 and an additional 0.6 MAP. 

After that the circumstanc-es in the 
country changed and the type of situation 
that developed in Punjab, the atmosphere 
or violence which developed there culmi-
nated in the brutal murder of the Prime 
Minister Indira Gandhi. In spite of tbis 
adverse situation our Prime Minister con-
cluded an agreement with Shri Lonaowa) 
in the form of Punjab Accord on 24 July 
1985, and its clause 9 (1) and 9(2) dealt 
with the water problem. 

Now the "problem which we face is 
that when we read article 9(1), it tens us 
that the respective share of water has to 
be determined on the basis of the quantity" 
of water being used' by each State on 
1.7.86. OM is at a loss to understand 
tbat when tbe Headworks which Punjab 
shouid have handed over to "Bhakra ... Beas 
control Board was not banded over, how 
~uJd it be possIble to adjudicate it corte-
OIly on the basis of 1.7.85. 

The question is tbat tho Puuja,b 
Government had finalised it in 1981 but 
the Akali Dal kept on asHatlng 8aainlt'it. 
Jilbw could it be thell adjudicated OIl tbe 
¥Isis of tbe A~cord .-ohocl with tHill, 

Under article 9(2) of the accord, only the 
shares of Punjab and Haryana will be 
adjudicated. As such the 3 crore people 
of Rajasthan are asltated over' the fact 
tbat after inclusion of Rajasthan in article 
9(1). Riijastban would be deprivod of its 
sbare of water with which the vast area 
., wostorn Rajastban could be converted 
iato fertile land and' to ensure which tboy 
diverted their funds thither at the cost of 
the devolopment of other areas. 1 want 
to draw your attention to clause 16 of the 
White Paper, which was published by the 
Central Government on Punjab agitation. 

(Engli8h] 

During the Tripartite' talks held 
in January.February 1983 in New 
Delhi, the representatives of the 
Akali Dat pressed their view that 
the allocation of waters under 
the 1955 agreement between pre-
partition Punjab and Rajasthan 
should be r~opened on the gro-
und that Rajasthan had been 
given more than it was entitled 
to." 

[Tran:."lationj 

During the tripartite talks, they -talked 
about the ) 955 Agreement, and afterwards 
when Rajiv-Longowal Accord was signed 
they took a different stand about which 
something has been written in the 
"Sunday" magazine. Mr. Longowal was 
asked a question in an interview. 1 quote 
it: 

[English} 

Q. With reference to the river wa-
ters issue, do you think Haryana 
and RaJasthan will get a fair 
deal? 

A. According to the laws of our 
country t there is no clause which 
gives Haryana and Rajasthan the 
rights to this water. Even God 
had willed Punjab to have the 
real riaht over this water. Ho~­
ever, we are ready to share 4ls 
much as we can out· of o~r 
share and that has been settled 
by bin, a date. t, , 
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[Tran6latton} 

Mr. Deputy Speaker, Sir, I would 
like' to draw the attention of the hon. 
Minister towards the views of Sant Longo-
wal in the, said interview and ask whether 
in the light of the White Paper issued by 
the Central Government and the rejec-
tion of 1981 Agreement by Akali Dal, 
Government would still adjudicate under 
Art. 9.1 the quantity of water the States 
were getting in 1985. As it is written in 
tbo editorial of 'Times of India' : 

[Enlll,hj 

"The main thing is that the panel 
will be Ie-constituted under the 
Inter-State Water Disputes Act 
which refers to the waters of only 
an "inter-state river or a river 
valley" and, by implication, denies 
the right of any non .. riparian 
State to claim any share of the 
waters. " 

{Translation] 

Then I would like to draw your atten-
tion to the remarks ~f the Punjab 
Government on the observation of 
the hon. Minister. RaJya Sabha. The 
Punjab Government remarked that 
others had no right and that the rights 
of Punjab do not end the're. 

,Similarly I would like to draw the 
attention of the hone Minister to the reso-
lution pass~d by the Rajasthan Legislative 
Assembly unanimouslY wherein grave 
dissatisfaction and resentment of the peo-
ple of Rajasthan over the demand by 
'Akali Dal in Punjab that the question of 
distribution of Ravi-Bea~ waters and 
aareemcnts reached in connection there-
with should be referred for adjudication. 

An agreement to the effect that the 
waters of Ravi and Beas will be utilized 
entirely by India was signed by the then 
Punjab, PEPSU, Rajasthan and Jammu 
and Kashmir Government in January 1955. 
The surplus water of these t~o rivers, was 
158.5 lakb acre feet, Out of this, the $hare 
,of Punjab, Jammu & Kashmir, Rajasthan 
,and PBPSU, was 59, 6'S, 80 and 13 lakh 
:J~ I •• t r"pectiv.ly. If we deduct the 
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share of Jammu and Kashmir, then tb. 
share of Rajasthan in the said surplus 
water would be 52.6 percent. 

According' to the agreement signed 
with Pakistan in 1960 regarding the distri-
bution of the waters of the rivers in Indus 
ValJey, India paid Rs.110 crores to Pakis-
tan as compensation and secured exclu-
sive right to use the entire water avail-
able from the three eastern rivers. In the 
discussions held for some years preceding 
the treaty, India·s water requirements 
were primarily based on the desert areas 
of Rajasthan and as a result of that the 
entire water of the three rivers was allot-
ted to ,India. 

According to the agreement signed in 
the month of January in the year 1955, 
52.6 percent of the surplus water available 
from the two rivers was to be used by 
Rajasthan. With a view to utilizing this 
water, a undeveloped State like Rajasthan 
has spent hundreds of crores of rupees 
in the desert preas of the Indus Valley. 
To implement the development plan and 
for the all round development of the area, 
the Government of Rajasthan has spent 
about 600 crores of rupees and another 
2,000 creres have been spent by the people 
and the construction work of the Rajas-
than Canal is going on fervently. 

Lakhs of people of the State of 
Rajasthan have staked their hopes on the 
water from Rajasthan canal. This canal 
js the only solace for the people of the 
desert areas which are afflicted by drought 
& famine every year. This area also suffers 
from the dreadful problem of the scarcity 
of drinking water. The Ravi-Beas waters 
would solve the problem of the scarcity 
of dnnking water also in thousands of 
village!). 

Rajasthan's 52.6 per cent share of tbe 
surplus water a vaiJable from the Bavi-Beas 
rivers, had never been refused or challenged 
by the Punjab Government, irrespective of 
the fact whether the Akalis or any other 
party was in p~wer. It is regretful that 
after the passage of 28 years~ objections 
are being raised against the agreement and 
demands are being made to reduce the 
share 0" Rajasthan. If the share of "the 
water and the rights accruing to Rajasthan 
.s a result of the aar_tlD.at ar~ 
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curtailed, Rajastban would have to 
face untold misery and irreparable loss 
which its people would never tolerate. 

After taking into account .the respira-
tions of' tbe people, the developmental 
needs of tbe backward areas. and the san-
ctivity of the tre@,ties signed at the nati-
onal and the international level, the State 
Legislative' Assembly 'has unanimously 
condemned the improper demands of 
the Akalis. The House of the Rajasthan 
State Assembly urged upon the 
Central Government not to consider any 
demands made under any sort of pressure 
or based on agitations which are against 
Rajasthan's 52.6 per cent share in the 
distrjbution of water or any other benefit 
accruing therefrom, and stated as 
follows: 

The Rajasthan State Assembly is 
pained to note that the State does not 
receive even its own share of the 
water completely on the time. Accord-
ing to the Punjab Reorganisation Act 
of 1966, the control of the main 
Headworks was to to be transferred 
from Punjab to the Bhakra-Beas con-
trol Board. This transfer has not yet 
taken place. Because the control of 
the Main H eadworks Jies with Punjab, 
tbe water available from the Ravi-Beas 
rivers is first used by Punjab, in their 
own State and then the rematnlDg 
water is supplied to Rajasthan. There-
fore, it is absolutely essential that the 
control of the main Headworks should 
be with an independent body. There-
fore, this House of the Legislati ve 
Assembly earnestly requests the 
Central Government to transfer the 
control of the Headworks of Ropar, 
Harike, Ferozepur, Madhopur and 
other areas to the Bhakra-Beas Con-
trol Board. 

In view of the longstanding friendship 
between Punjab and Rajasthan and as 
lood neighbours, the Rajasthan Legis-
lative Assembly uraes upon the Akali 
DaJ to desist from challenging Rajas-
than's established share in the Ravi .. 
Bcas surplus water and abandon their 
narrowmindcdness, and respect the, 
Ae~ord tbat is conccrned with all 

round development of the entire 
. N ortbern region. 

Alongwitb with this, I would like to 
draw your attentlon to, the report of 
the Irrigation Commission.· Shri A. P. 
Jain bas said in hi's report about Inter 
State River Disputes that 

[English) 

"An inter .. State river is one which 
flows through more than one State or 
which forms the boundary between 
two or more States. In questions 
relating to the sharing or utilisation of 
the water of inter-State rivers, the 
concept of a river valley or river basin 
which embraces the main river and all 
its tributaries, 'and includes the catch· 
ment of the main river and its tribut-
aries, has to be borne in mind. 

Major Inter-State Rivers In India: 

The major rivers of this country are 
almost all inter.State rivers. In the 
north-west is the Indus basin, which 
mcludes parts of India and Pakistan. 
In India, it includes Kashmir, Punjab, 
parts of Himachal Pradesh. Haryana 
and Rajasthan." 

jTranslation] 

I would like to draw the attention of 
the hone Minister to the fact that three 
and a half crore people of Rajasthan have 
embarked upon the task of making this 
arid zone fertile even at the cost of 
development of other arlo!as. We know 
that Western Rajasthan and Pakistan 
share a common border. If we have a 
look at the map of India, we will see 
that its areas share common borders with 
other countries. Tho communal elements 
there have been conspiring to create chaos 
in this country and to disintegrate it. 
Therefore, Rajasthan's three and a half 
crores people would not tolerate the re-
duction in Rajasthan's share of the water 
that has been allotted to it since 1927. 
That is why 1 want that before hon. 
Minister answers,-he has already spoken 
in the Rajya Sabba-he should look into 
the terms of reference to which I had 
~iven notice of tbe foUowing ameadm ... ' ; 



~ St. Re,,_ ", : ·1>I.oPJlrowJ 0/ MA1lCK 25, 1986 
Otdl"tlnc,~ & btte"·:!Jtale watll' Disputes 
(Amdt.) Bill 

[Sbrl Vishnu MGdi] , 

(English] 

In Section 2, sub-Section (3) add the 
fol1O'Wing at the end : 

"With clear directive that the allotted 
share of Rajasthan, i.e., 8.60 MAP, 
as per agreement reached in 1955/ 
December 1981, will not be in any 
way affected or subject to any ad-
judication by tbe Tribunal and that in 
the case of any increase in total su-
pplies of Ravi-Beas waters, the share 
of Rajasthan be raised pro·rata of the 
total suppJies." 

[Translation] 

I would like to touch one point more. 
The agreement of 1955 as well as that or 
1981 were concluded outside this august 
House. The bon. Minister now intends 
to' include the present Accord in the 
Statute book. I would therefore request 
that the terms of reference of the Tribunal 
may be widened so as to include the 
agreements of ] 955 and 1981 also in the 
Statute book. As far as the question' of 
amendment is concerned9 as Shri Chiranji-
1a1 Sharma has also said, clause (6) of the 
Inter State Water Dispute Act, 1956 
says: 

[English] 

"The Central Government shaH 
publish the decision of the Tribunal 
in the official Gazette and the decison 
shall be final and binding on the 
parties to the dispute and shaH be 
given effect to by them. " 

(T,,,,,dation] 

What he has said is that even if your 
tribunal is formed and gi ves an award, it 
would not deliver the goods because you 
are amendJng the present Act. Had you 
retained tbe act in its original form then 
you could have had the authority to make 
ita provisiQns finding. I want to warn 
you tbat you should learn from history 
that the Akali Dal ha~ never acc~pted any 
terms ftom the very beainnina. Sbri 
larnell is the Chief Minister of Punjab, 

but the Akali Dal is divided into, two 
faetions an,d it is IJk-ely fbat a third falttCM 
might emerge and make some f\lrttler 
demand and also maintain that it does 
Dot allee to the earlier terms of ."ree-
meat; therefore, you Dl,U'st take the m1e&-
ded action as early as possible and end 
this dispute once and for all. You sbauld 
in your statement state cateaoriealJy whe-
ther or not the implemeatation of section 
9(1) would affect the share of Rajasthan 
in the Ravi-Beas waters. 

15.29 hr •. 

COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS 
FI fteentb Report 

(English) 

SHRI HAFIZ MOHD. SIDDIQ 
(Moradabad) : Sir, I beg to move: 

"That this House do agree with tbe 
Fifteenth Report of the Committee on 
Private Members' Bins and Resol. 
utions presented to the House on the 
25th March, 1986." 

MR. DEPUTY SPEAKER The 
question is : 

"That this House do agree with the 
Fifteenth Report of the Committee on 
Private Members' Bills and Reso-
iutions presented to the House on the 
25th March, 1986." 

The motioll -as ado pled. 

15.30 hr •• 

RESOLUTION RE : ELECTORAL 
REFORMS-Contd. 

[English} 

MR. DEPUTY SPEAK.ER. : Now the 
House will take up further discussfan on 
tbe following Resolution moved" by Sbri 
D.N. R.eddy on tht 21th Flbruary_ 
1986 :-
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UThis Houle is of t'be opiaion that 
tb.. is an ..... t aced (or elce .. 
total reforms 50 as to cleanse 
public life, Md eti·u.re free &D4 
fair eleet.ions wltich are DOW vi-
tiated. by the corrupt and' un-
health-y inftuOIlee of power .. 
mouey, cute, "Ii&ion .'Dd other 
fCM'1U of corrupt practices aDd, 
therefore_ reconlmeads to· Govern-
ment to initiate wide-raa,ing dis-
cussions with all poli tical ,artio,., 
so as to arrive at a e.onsensus for 
immediate im'plemeBiation of 
pol) reforms, which may reneet· 
the pol'ular will of the people in 
a truly democratic manner." 

Before I call Dr. Raj Manpl Pande to 
continue his speech, I wish to point 
• \it that only four minutes are leit for 
this item. Many Members are wanting to 
speak. Can we extend the time . 'or this 
diseussio.n ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAD): Sir. the time for this discus-
sion may be extended. 

MR. DEPUTY SPEAKER: Can we 
extend the time? Is tbe House agree-
able? 

AN MON. MEMBER: 
exteued by two· hours. 

Time m.ay be 

MR. DEPUTY SPEAKER : 
. extend tbe time by two hours? 

H ousc aareeabJe ? 

Can we 
Is the 

SOME lION MEMBERS: Yes. 

M.R. DEP UTY SPEAKER: Tjme is 
extended by 2 hours. Shri Rajm~nsaJ 
Pande to coohnue his speach. 

SHRl RAJ' MANGAL PANDE 
(Deoria) : Mr. Deputv Speaker, Sir, I was 
t.elliDl the HQ.use tbe other day how viole-
Ke has spread in laf;Bo parts of our 
ceu.ry dd the day is not far off when 
t.:bo wbolc COUDU'~ miaht be under the 
II;" of 40ta1 vloJe.ace. disruptiDa our de-
....,....f))'. . If we do. aot atop. tbis violen~e 
bero and now, tbe ver)' cutiatenee of our 

democracy is loing to be sbattered. We 
have V'on freedom after so much of sacri-
fice wbich no other country bas under. 
sone. I-s it not a fact that along with our 
freedom many other countries also won 
thei r freedom; but one by one they lost it 
because of their failings in their election 
machinery and judicial systems, which ,ot 
impaired in some way or the other ? The 
powers that be in those countries were 
co.nducting these things in such a way that 
people lost complete faith in the electio.n 
machinery and judicia1 system. All this 
is a big lesson to us. I may remind the 
House of tbose persons who speak jn this 
Hause with a prophetic ring about rooting 
out election corruption but playing a diffe-
rent role outside this House. When they 
go outside they take every opportunity to 
exploit any situation for thejr advantage . 
It j,ndicates how they have got a different 
role to pJay outside. We have a develop-
ing democracy and we have to underao 
many sacrifices to see to it that it matures 
so that it may sustain many of the shock; 
which developed democracies have sus .. 
tained. It is the duty of every Member 
of this House to be united in this respect 
and cooperate with each other in finding 
out a solution to root out this malady. 
We should see to it that we make a success 
of our democracy and achieve the cheris-
hed goal set before us by Mahatma 
Gandhi and Jawahar)al Nehru. After the 
death of Jawaharlal Nehru, his areat 
opp.onent, Ayub Khan, the then President 
of Pakistan, on tbe sad demise of 
JawaharlaJjj, commented that "though we 
differed on many issues internationally, 
yet, it is a fact that Jawaharlalji gave a 
deep-rooted democracy to India for 
generations to come that we will not be 
able to damage for ruin. H What a contri-
bution, what an achievement we have 
prided into it and how agonised we are 
now to find that this violence is erupting 
into our social and political Hfe and dama-
ging the whole structure? How to check 
this violence? It is because this violence 
is to the benefit and use and ad .. 
vantage of many of fhe people who have 
been returned here. So, they have 
their interests and many of them balYe 
vested interests to play violence. So, if 
violence has to be checked, it is not the 
a overnment machinery alone who can do 
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it, it is the people and it is the represen-
tatives of the people who can do that. 
We have seen what happened in Philippi .. 
nes, bow the election was rigged. hoW 
fraud was cOl1'\mitted, how the Consti-
tution was contemptuously looked upon 
and treated with all tbe contempt that it 
deserved. But the people rose against aU 
the military powers and they ,thought of 
replacing the government even against 
a,ny onslaught by the military tanks, but 
they did not like to submit to the autho-
rity & the forces supporting the authority 
& compelled them to retreat. The wil1 of 
the people prevailed & Mrs. Acquina who 
was declared to have been defeated by 
the authorities, was declared elected and 
and she is now the President of Philip-
pines. What does it indicate? It is the 
people who elect their representatives that 
matters, it is not the law. So, it is our 
onerous duty as representatives who have 
been speaking on this vital matter so off 
and OD, to see to it that those i~ritants 
who are bent on destroying our democracy, 
are removed. We could do it only if we 
go on inculcating a kind of moral educa-
tion in the minds of the peop1e, make 
them feeJ that it is in their own interests 
that this democracy survives, not only' 
survives but matures & blossoms into full 
democracy where they could have their 
prosperity, where they could have their 
freedom, where they could take 
think of their posterity, could take this 
country with a sense of pride in the 
comity of nations. So, this kind of edu-
cation we shaH have to imbibe in our 
children and this responsibility is equalJy 
cast on the members who are represen-
tati;es of the people. 

I was talking the other day on how 
bureaucracy is taking such a kind of interest 
in elections. This bureaucracy has to be 
told that they have oot to put their nose 
into the elections .because their job is not 
that. But there are some vested interests 
when bureaucracy takes some undue inte-
rest in the eJections. I will not hesitate to 
say that this bureaucracy has to be cut to 
the' bones because if bureaucracy is not 
cut to the bones,· then democracy is in-
ovitably to fail. It will be difficult (or tbe 
fl'lQst pow~rfuJ ,0'VernJJ1~nt to cut jt 

, successfuUy. But this has to be done. 
Now I am coming to those countries 

who had democracy and lubse-
quently lost, and they lost not 
because the people did not want it. 
was because the people were ignorant of 
their rights, the people were Dot conscious 
of their rights, the people did not know 
the implications involved. SOl when the 
dictatorship came there, then they roalisod 
their follies. But then what could they 
do ? They lost everything. So, we have 
to preserve our democracy. We have to 
see that this precious freedom that we 
have got, after so much of sacrificos is 
neither bought out nor pU'rcbased by any 
other country nor is it interfered with, nor 
is it influenced by any way. We have to 
be self·reliant and economically indepen-
dent. It is necessary that our economic 
policies. our jud'icial system and 

all that for which we stand. earn for us 
a name in the world. We should show to 
the wor1d that this country which has 
taken moral Jessons under the leadership 
of Mahatina Gandhi and Pandit Jawahar]at 
Nehru has not forgotten those lessons and 
those ideals put in the Constitution which 
our forefathers have developed after 10na 
discussion and deliberations. We are dedi .. 
cated to the Constitution; we are dedi .. 
cated to the Directive Prjnciples and we 
are dedicated to the goal which we hold 
so dear. 

Sir, as I told earHer, to sustain demo-
cracy, our judicial system has also to be 
looked into. When a candidate wins the 
election· by a few votes, say by hundred 
votes or some thousand votes and if a 
petitJon is filed. his eJection petition is 
pending in the High Court for years 
together and sometimes beyond the period 
of next election. The result is that the 
candidate gains what h'e should not have 
otherwise. Then, it is of no use goin, to 
the court because person who has won 
the election by· fraud or manipulations, 
thinks that be has won it an~ the Jaw has 
not even able to stop it. SOt our judicia] 
system and our judicial courts have to 
function in such a way that the election 
petitions are decided within the shortest 
possible period so that any person havin, 
vested interest may not cut the CO~ 
of elections in such a way tllat 11. is beue-
tited in tho 10DI run. 
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I would like to say that even all these 
methods like jss~ing identity cards, intro-
ducing electronic voting 'machines and 
doing all these things are absolutely of no 
consequence, unless the moral tibre that 
we have woven and for which we stand, 
is re-inviogorated to see that this moral 
fibre is stronger and democracy survives, 
and survives wi th a sense of pride and 
dignity. 
[Tran,/ation} 

SHRI RAM PYARE PANIKA (Ro-
bertsganj): Mr. Deputy Speaker, Sir, a 
number of hon. Members have spoken on 
olectoral system, Therefore, at the outset, 
I would like to convey my than ks to hon. 
Reddy Sahib for bringing this resolution 
as this has given an opportunity to the 
House to discuss this important subject. 
The issue of election bas posed a serious 
problem because it has given rise to cor-
ruption extensively. It is not confined to 
money only. Wh~reas money is playing 
its role in the election, the part played by 
casteism, parochiaJism, linguistic fanati .. 
cism cannot also be ign ored. So these 
are difficulties in the way of holding fair 
eJections. Ejections have been held in 
Uttar Pradesh and in other States of the 
country a number of times. If we cast 
an eye on the trend of elections held in 
the last thirty to forty years, we will find 
that their standard is falling down stea-
dily. Many bon. Members of Bihar have 
opined that those elements which should 
have been behind the bars are bemg elec-
ted to the' Assembly on the strength of 
goondaism and money power. So far as 
our Constitution is concerned, secularism 
occupies an important niche in OUf Cons-
titution but at the same time, a number of 
such parties came into existence in 
the country which were based on 

, 'casteism1 communalism p regionalism 
and linguism. This was not in 
the interest of the unity and integrity of 
tbe country and particularly it was against 
the fundamental principles of democracy. 
Some time ago a national party was for-
med. Sbri Janga Reddy was also a mem-
ber of that party. A leader sjttin~ on that 
side even became a Prime . Minister of the 
'country on tbe basis of ca~teism. Some-
times, when we hear the promises made 
by those parties, we get confused. Those 
part~.s always preached ~omtnunaJism and 

they came toge40 ber for this purpose., Sir, 
when forces of casteism and communalism 
join together, you can imagine what will 
be the future of the country. As you 
have seen, most of the States in the coun-
try have to be brought under Governor'. 
rule in the period of a few years. The 
required pace of the development of the 
whole country was retarded. The people 
had to face unexpected difficulties on this 
score. The Ejection Commission has put 
forward its suggestions from time to tim. 
to streamline the electoral procedure so •• 
to conduct free and fair elections. In thi' 
regard we will have to deal with corrup-
tion first. It is true that it is not an easy 
job. Unless our moral standard is raised, 
corruption will be there in one form or 
the other. The Government will have to 
enact stringent laws to curb corruption 10 
that deterrent action could be taken alai .. 
nst the person found alluring voters to his 
side on the strength of money, wine and 
other things. Although a limit bas 
been imposed on the expenses to be in-
curred on elections but it win have to be 
ensured whether it is being followed or 
not. Stringent laws are needed to be 
enacted in this respect. It is not suffi-
cient to impose limit on eJection expenses. 
We will have to see how much amount 
bas been spent by the parties and their 
well-wishers during ejections. One has to 
give affidavit to this effect after being elec-
ted that the amount expended during elec ... 
tion is within the prescribed limit. But 
can anyone say honestly that he has not 
violated the limit, and expended the 
money within the limit. Under tbe pre .. 
vailing situation, the Government will 
have to corne forward and take action in 
regard to the role of the parties durina, 
election. We will have to ensure that 
only those parties shouI d be given reco-
gnition which function in accordance with 
the fundamental principles of our Consti-
tutjon and [oHow secularism. Such par ... 
ties 'which contest the election on the basis 
of religion, language, caste and regiona-
lism should be banned. This leads the 
country to the path of disintegration. So 
we will have to br;ng requisite laws in this 
regard and this is very necessary. Law 
should not be enacted for law sake. W. 
should put jt in practice also. If any 
party is found misleading the people then 
it should be banned. I recall that duriQl 
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the elections in 1967, some ,parties indul-
Jed in bringing out such posters in which 
it was shown that two persons were holding 
sword on the neck of the cow. They 
used to Boat propaganda that the Coog-
ress Government was slaughtering cows. 
Stringent laws win have to be enacted to 
take' action against such persons who in. 
duJge in such nefarjous things for winning 
the -election. When the same parties talks 
of Gandhism in their resolution then "'e 
should ponder wbere the country is goidg. 
The Deed of the hour is that secularism 
should' be given its due 'place and we will 
have to decide what other parties can do 
in this respect. Such parties should be 
banned which take recourse to, parochia-
lism leading to t,he disintegration of the 
country. 

I do not support the oontention of 
those hon. Members who have raised the 
issue of delimitation of constituencies. Re-
.servation of seats for the Scheduled 
Castes and the Scheduled Tribes'has been 
made in the country due to some special 
reasons. Many people are against this 
facility. When you have decided that a 
constituency where majority of the popula-
tion of scheduled castes and scbeduled 
tribes live would be declared as reserved 
'Constituency, then this should be adhered 
to. We are also not in favour of <=onti-
nuing the reservation facility but when 
this has been provided then we should 
make efforts to raise the standard of Jiving 
of those people to such a level within the 
stipulated period of reservation that 
there would be no need for reservation 
and then whole issue will be solved for 
ever. I do not want that the issue of 
reservation should be prolonged for many 
years but the Constitution envisages that 
unless these people are uplifted econo-
mically, socially, educationaJJy and poJiti .. 
cally, the reservation facility will have to 
be continued. You should ensure that 
the decision of declaring such constituen-
C;y, where scheduled castes and soheduled 
tribes reside predonlinantly, as reserved 
one would not be changed. 

Sir. there are some parties which do 
not allow the poor to exercise their fran-
cbile, 

J5.5~ hr. •. 
[SHRI N. VENKAT'A RATNI4M 

in the Chair 1 
, In !Uttar Pradesh, ,tbe 'leader i)f the 

·tok Dal, who is not here a,"d 'bas;~one 
abroad for treatment, we 'wish him 'speedy 
recovery, does 'not allow 'Hartjans and 
Adivttsis,to cast their 'yotes. I :w6uld like 
to suggest tbat at such places. where this 
kind of incidents take place, an 'omcer 
should be deputed to collect the votes of 
Harijans and Adivasis at their doorstep. It 
is due to such people that a number of 
seats in Western Uttar Pradesh, which 
the Congress Party could have 'won, 'had 
gone to thOse -parties in the name of caste. 
'Sir. I would, therefore, like to sgy that it 
is' a very 's~rioUs matter that the people 
belonging to the weaker sections, Harijans 
and economically weaker sections arC' not 
allowed to exercise their franchise. This 
tendency should be checked. 

SIr, I recall that when the Constitution 
was being drafted, Some communal mi'n-
ded person~ want,ed that the voting right 
should not be given to all. Fortunately 
for the country, the right to vote was 
given to aU equally without any distinc-
tion. Dr. Ambedkkar and Pt. lawabarlal 
Nehru were such grea't personalities who 
understood this and advocated for gtan-
ting equal voting'right to all. At that time. 
there were -such t)ersons who were against 
p'anting 'voting right also to wdmen. But 
our 'great leaders acted with foresighted-
ness and gave equal 'voting right to all. So 
we should ensure that everyone is allowed 
to cast his vote. Every voter shonld 'be 
given identity card on Gcjvernment exp'en-
ses. The r o!'\stitutiotl enjoin'S llp/)n 'the 
Governmer I 10 streamline ·the voter Ust 
every ~ear. A 'number of 'States do not 
take troubJe to make the Voter Lists 'up 
to date so the responsibility of stream-
'lining the voter lists should rest on the 
,district magistrate. The concerned .. district 
mligistrate 'should be held responsible if 
any Dame of the voter is "Jeft OUt. SIr. 
what happens that 'sometimes the Dames 
()f fhe poor 'and 'Rarijans ate fOQnd mis-
sing in' the voter list. These people -are 
not' SO) educated 'as ,to Ci1eck tHeir· nattte. 
'in the ,t.ebsil 'eleotion Office. :Wh~n' ~tllo'se 

. 'petsons 'go to' oast ·their ,'ates; they' do 'dot 
ihid their names 'In tbe vot.ts' "Jtat .. 
T-~ft IN ,many )l'ilrties wblclt ,et 'ttCir 



nam~,1 r .. rppve.d from the i voters' lists. Tb.& 
names of persons beloDging to the mino .. 
.ri~ co~wp~tb'~ tri~.l, and" ~riJall$ are 
nol in~lud~a in the, v,otprs' Jist aqdi t)uur 
nlt,mos are,dllleJ,e~ (,;om t~ voter~t lists. 
I w,ould, thuc,fprc., rcq,~t t40 Gov.ern-
m~.t tb~~; G;ov~rntruSp~ ~ou14 evolve: 
.oJl)~ sy~t~m to. t~~t tl}ciJ' n~mo$ are no~ 
d.l~.ed fJ:om tl)F votors' l~~. 

SHRI C. JANGA REDDY (aanam-
konda) : Your own Government is indul-
ging in such activities ..•.•••••••• 

SHRI RAM PYARE PANIKA: 
Roddyji, jt docs not matter whether it is 
your Government or our Government. At 
present I am talking of you peop·Je. You 
poopJe are ejected to this House by crea .. 
tias, disturbances. 

I would. therefore, like to subnlit to 
you that ~t is the job of the Government 
tbat it entc,u,slS the entire responsibility 
o£ correcting the voters' lis,ts to the 
Returning Officer and tbe Election Comm ... 
ission should publish. a white p.lper before. 
declaration of results. Ele<;:tions should be 
h.ld OQl, when names of all the eligible 
voters are includ.ed in the voters' list, 
otherwise there is no represent-
alion of thos.e people who are poor and, 
are unable to cast their votes. Some 
communal forces get their reprtsentatives 
elected somehow by indulging in 
~.oaJjng. 

Election expenses is also a factor 
wbich bas to be considered. You are 
8¥l.are that the e~penses are rislDg day by 
day. You should be a little bit practical. 
'Xou, have prescribed a li81it of election 
eIP~n~eSt but tbe present limit for election 
exp~nses should nQt be the one wh;ch was 
~~~~ribed five y~ars a&o. If the priqes are 
ri.~41 at the rate of 20' per: cent., the limit 
of election e~penses would have to be 
in"creased in the same proportion. When 
last elections were held, as many as 300 
candidates had contested from the satl}e 
constituency. As a result, the voter hQ.d _Iso faced the difficulty in readin¥ th~ 
n~mes of all the tht:ee hundred candid~t~~. 
With a view to. reduce thc;ir numb~f it is 
tho. only wa~; tb~t a correct v~t~rs' l~st is' 
p,.p~re~, aQd ~e()pJe c~st their vote 11), a 
p.ro~r llijl~Der. Only tl;J,c; recQ8qj~c~ 
Dadonal parties shoul. It. aUotted the 

election symbol and only then good peo-
ple would enter the political scene. The 
people who are elected through corrupt 
practices have high ambitions. The people 
arc of the view that the person who adopt 
the unfair means, and indulge in show of 
force is elected as M. L.A. In this way 
peoDle became very ambitious. You would 
have to check such a tendency. When you 
take suc~ steps, only then you would 
sucpeed. . 

I bad said earlier also that it is a 
matter between the Centre and the States. 
The regional parties are also formed, but 
what is the peculiarity in regional parties 
because of which the people at large 
follow them. For example there is a party 
in the Soush which is founded on the 
basis of a Janguage. Then there is TeJugu 
Party. What is all this? What is their 
basis? 

SHRI C. JANGA REDDY: Why 
don't you mention Anna D. M. K. ? You 
enter into an agreement with them. 

( Inlerruptiolls) 

SHRI RAM PY ARE PANIKA : What 
Government bas to dq is that it has 
to fornlulate a Code of Conduct for the 
rec,ognised parties. The Government should 
formulate a Jaw in which it would be 
prescrIbed as to what could be included 
in the manifesto. Manifesto should not 
include such things which may give rise to 
communalism, regionalism and language 
etc- and peop-le might feel agitated due to 
these things. All the parties, 'whether it is 
Telugu Desam or Congress Party or Janta 
Party should ensure that the mamfestoes 
include only these points which are based 
on national values included in our 
CODstitution. The parties which indulge 
in election propaganda based on narrow 
feelings should be banned. If such an 
action is taken, you would find that the 
number of smalJ parties would be reduced 
and tho!se smaller parties would be repla-
ced by national pa'rties. We do not speak 
of Congress of Janta Party, but whichever 
party comes forward, it should be a oa.ti-
onal party which may keep the entIre 
nation and all the 7S cr~res of people in 
mind. We have witnessed the history of 
the last 40 years. Somewhere, there is 
Ram· Rajya parishad, somewhere it i,-



:i.u. ,., : El,et",tii 

. [Shri Ram pyare :panika] 
Jamat-e-Islam and at some other place 
there is Muslim League. What is all 
tbis ? 

(Interruption,; 

16.00 br •• 

We . had put forward a motion, in 
which it was requested that as the most 
serious problem of the country is the 
rislog population;.t therefore, Muslims 
should be asked not to bring in religion 
in tbis work. I would say that a person 
whether he or she is a Sikh, Christian or 
practising any other religion should not 
brio; in his or her religion in the task of 
family planning. 

In the end, I would say that the hon. 
Minster would certainly throw light on 
the basic" issues which I have raised. I 
would like to submit to Reddy Saheb that 
as our Government is definitely bringing 
forward a Bill in this regard, he should, 
withdraw a Bill. I would also like to make 
one more submission to the hon. Minister 
that before he brings forward su~h a BilL 
he may seek the suggestions of the Mem-

, bers and discuss it with them them. 

With these words, I conclude my 
speech. 

{English] 

SYED SHAHABUDDIN (Kishanganj): 
Mr. Chairman Sir, As a nation we are 
-Iery wise and sometimes great. As regards 
enacting laws, I am afraid, sometimes we 
are even greater at subverting those laws 
that we make and at finding loopholes, 
finding a way out; our genius applies 
equally to botb the quest of the law and 
the quest of the violation thereof. Tha t is 

. what has ha'ppened to our electoral 
system. 

Over the years, I think 0 ur experience 
will bear out, tbe electoral process has 
been in a way subverted. The electoral 
laws stand eroded in practice and the ele-
ctions have become synonymous with vio-
lence and with high cost and, if I may say 
so our democracy is,. perhaps, no' longer 
as representative as it ought to be be-"US, of the various distortions that have 

been introduced in the electoral process. 

Now, democracy, in theory, is the ex-
pression of the will of the people. It has' 
to be both formal and substantive. If you 
Jook at the scene today, we are maintain. 
ing the form no doubt, but in many ways, 
the substance bas been lost. The money 
power, the muscle power and what has 
been called, the power of the machinery 
three Ms have shak.en the electroal pro-
cess to the extent that the very legitimacy-
of the democratic system is today beina 
questioned by the people. 

There is one inherent defect 
in the system that we have adopted. 
Every election bears testimony to it 
and that is that we have single mem. 
ber constituencies where we eject a person 
by the majority. There, if you take any 
legislature at any time, the part>.: which 

It 
has a majority of seat in the legislature, 
may not have come with a majority of the 
votes. There is a dichotomy. between the 
votes that it receives from the people and 
the seats that it gets in the legislature. 
Somehow, some way must be found at 
least to narrow down this discrepency. 
This gap is there and it ought to be clos-
ed, it" not fully, at least to the extent that 
is possible. But that will cal! for a cer-
tain change in the system, will call for 
some fundamental changes. I dont know 
whether the term electoral refornl will 
really bring into its orbit such fundamen-
tal changes in the democratic system as the 
proportional representation system. But 
tbe other aspect is that within the existing 
legal frame, within the existing system we 
tackble the administrative problems that 
have cropped up. the various ways in 
which politicians lUst for power have 'found 
m~ans to burrow underneath, to dig tun-
nels and to subvert the order, that is some 
thing which we are concerned today • 

Mr. Chairman, I would like to begin 
from the very word 'g. when we prepare 
electoral rolls, we have somehow come to 
a point when in many parts of the coun-
try vast numbers of people find themselves 
completely dis-franchised. The essence of 
the problem is that we are now giving ,the 
authority to the man who finalise the 
electorcal rolls to decide whether' a clai-
mant for inclusion in the roUs is a citizen 
or not a citizen.. That fact of citizenship 



must be decided with reference to the 
appropriate laws of t~e country by the 
ap.propriate authority and not by a stroke 
of the pen by the person who is authorised 
to finalise the rolls. That is rny first point. 

The second stage is delimitation of 
constituencies. There is growing unhappi .. 
ness now about the constituencies as they 
stand delimited today. The Government 
last year or year before came up with a 
plan to delimit the constituencies within 
t~e e)Cisting number that had been decided 
under the Constitution. They had a' second 
thought and they withdrew that piece of 
legis)ation I do not know why. The fact 
remains that the constituencies vary con-
siderably in size and number of voters. 
They also some times span over 'more than 
one administrative areas of jurisdiction. 
This must be avoided. For example, my 
own constituency covered three different 
lub-divisions and the three sub-divisional 
officers were equally important. I had to 
deal with all of them. Of course, that pro-
blem is not limited to delimitation of the 
constituencies. It has something to do 
with the delimitation of districts. The 
ideal situation would be that the number 
of districts in Indja would be roughly 
equal to the number of parti amentary 
constituencies and more or less every 
parliamentary constituency sh uld coin.;ide 
with an adm;nistrative district, so that a 
compact area comes under a parliament .. 
ary constimency. But in any case I would 
like to stress the need for going into this 
question of delimitation at an earty stage. 

The third point is regarding selection 
of co.nstituencies for the purpose of reser-
vation. i am for reservation. The system 
must continue. Parliament has bestowed 
its seal of approval over it. So, I am not 
questioning the system 0,' reservation but 
which particular cons tit uency ought to be 
reserved is a question that should be 
lone ioto in greater details. The sim pie 
principle that I would like to enunciate 
before the House is that it should look at 
the Iroup composition of that constitue. 
ncy and should not try to deprive another 
weak section which may ,have a certain 
concentration in a particular cOllstituency 
of its potential and possibilities. The sche-
duled castes and scheduled tribes lllust 
rtOtiv. their due but this should not be' 
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done at the cost of any other weaker 
section. 

The fourth point is about the date of 
the election, particularly of the bye-elec-
tion. There seems to be a sort of time-
Jag. I think that as far as possible elec-
tions to the ParJiament and Assemblies 
should be held simultaneously at least to 
conserve our politica1 energy & resources. 
So far as bye-eJections are concerned you 
do not have any command over the will 
of the executive. They can hold the bye-
election as and when they like. There 
should be a statutory time limit for which 
a constituency can be kept vacant. 

My next point is with regard to the 
broder, question of political parties. The 
political parties are unknown in law. In 
fact the only entry for the po'itical party 
ts through a back door through the Sym-
bols Order enunciated by the Election 
Commission of India. I would like to have 
a proper Jaw for political parties. It should 
be comprehensive enough. ,That does 
not mean any curb on the ideological pur-
suits. That does not 'mean any curb 
on the democratic and political right,s of 
parties but surely their functioning ought 
to be regulated in public interest. Their 
funds should be available for public audit. 
Their accounts and annual reports should 
be available for the people and they ought 
to be managed in a democratic manner 

according , to their constitution. I have 
got the example of the German Law be-
fore me which I would Hke to suggest to 
the Hon. Minister. He may like to look 
into it to see how that law could perhaps 
be modified and applied to Indian condi-
tions. 

Sir, I come now to the question of 
selection of candidates. Everyone of us 
says that politics should be independent 
of considerations of religion or caste or 
region or sub.caste, whatever it is. Every-
one of us in his heart of hearts knows that 
all political parties without exception 
from left to right select their candidates 
with an eye on the composition of the 
constituency. an eye on the religion or the 
caste or the sub-caste or the )anauage of 
the area and of the candidates they have 
in mind. Now, my frieod talked abou t 
raisins the moral fibre of the people. WeU, 
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I do not want to accuse ourselves as being 
hypocrite. 

AN HON. MEMBER: What, about 
our moral fibre. 

.SY'ED SHAHABUDDIN: It should 
bo strengthened. I agree' with that. But 
1. really want to know bpw we could raise 
t .... moral level and hpw could we streng-
tbCDr it? Of course, it is the system which 
is. conditioning us to a situation where the 
mora! fibre is getting weaker every day. 
ThaI. is the wbole point. You have to 
cbange the external conditions in order 
to reinforce & strengthen the moral fibre, 
All I am saying is that this is the situation, 
this is a fact of real 1ife, that while we go 
on preaching against communalism against 
casteeism, against Jinguism, these are the 
V.Y things which we consider to be deci-
atlYe and which we adopt as the basis of 
our political system. How do we go about 
changing the situations. I have no 
paD aces I am just placing t.his problem 
before this House. 

Now, as for the conduct of elections, 
I find, for this, the Election Commission's 
Au,thority for the conduct of elections is 
restricted for two reasons. First, it is 
wholly dependent upon the staff provided 
b, t.he Government. Why can't it have a 
permanent machinery of its own? Why 
can't it have at least nucleus of staff under 
hs OWQ command which is responsible to 
it and therefore obedient to it which is 
not subject to any ruling party's favours 
or' any Minister's sweet-will ? Therefore., I 
would plead with the Government that a 
permanent electoral machiney shou1d be 
introduced from national level right down 
to the tehsil level so that for an election, 
tho Commission has a separate line of 
command altogether under its direct COD. 
tJOJ. This mechniery shou,ld derive its au-
thority and responsibility from the Elec-

. dOll Commission of India. and it should 
not be just on a team on deputation from 
the State Government. or from the Central 
Oot.rccDmeot. Let there bo a feeling that the 
elector-al machinery is always responsible 
to. its real masters and not to the Go·vern-
"'D~. 

The 'socond, a$pect i, tbat it is dopen-

d,nt. for tbQ mahltaillan~o tb~ law aaf.J: 
ord~r on the forces providod by tile State. 
Govornment. Npw, the least! tb"t ~aJ;l Q. 
done i$ tbis. Wben we are taJlt,iQ.S. about 
eJoctoraJ reforms for th~ CQJld~ct ~nd. 
management of the eJections, that the 
forces doployed, as far as possible, should 
be from outside the State. Why can't there 
bo an inter-change of forcos from ODe Stato 
and the other to be strengthened, to be 
reinforced by contingents provided by the 
para-mili tary forces at' the command of 
the Centre. A combination of CRPF and 
BSF plus forces borrowed from the neigb,. 
bo,uring States would provide a climate of 
confidence which would lead to morc just 
and fairer elections than what we have 
today. The States as a matter of pliactice, 
deploy their forces in a IDiinner that Go .. 
vornment in power derives the maximum 
possIble benefit, and give the maximum 
handicap to the other candidates. These 
two aspects must be looked into 

Now I come to the Presiding Officers, 
The tendency, at least in Bihar, it has 
become synoymous with electoral malprac-
tices and I am sorry to mention tbis, is to 
choose the Presidin8 Officer of a given 
Constituency from that Department which 
is presided over by the Minister ha ling 
f(om that Constituency. For example 
if that Minister from that constituency is 
the Irrigation Minister, then most of the 
Presiding Officers deputed for the election 
work will be frolll the Irrigation Departme,nt 
so that that particular Minis.ter will have a 
total control of the situation. Sir, the 
entire electoral law has been written with 
one single unwritten assumption that the 
Presiding Officer the bureaucracy, is neu· 
tral. Today it is not, \\ hatever tbe reason, 
and therefore, some institu.tiooal means 
mu.st be found to dilute this ten4ency 
and my suggestion would be : let Presldioa 
Officers be drawn from every Ilep,ntQ1ent 
of the Government and as a matter of 
rule, also from among the officers of the 
Centra) Government who are posted in that 
area, From the State Goverenment all 
the departments must constitute ill propoc-
tio,Q to thei r officer streo8~b, AlsQ. tho 
deput.tion or the alloC4tion of a par~j.. 
cll1ar pe~lOn as Pr.siding OfijQ.r. to. ,a p-.r~ 
ti~ul4t booth sho,uld be done. nQ.t i8 a,. 
-4 h~ ma~D~t not br tilt ,w .. ·w'ul, 0(; 
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somebody. but in a ratldom manner, by a 
systetn of drawing lots. You take out a 
name and a place, so that the possibility of 
deputina a, particular ,person to a parti-
cular booth to save a particular person can 
be totally eliminated. That is one specific 
CUSlostion tbat I would like to make. 

The next sUggestion Is that the Govern .. 
ment ,'must apply its mind serious1y to the 
ba,ic question of ;eteetronic voting. It is no 

. longer a matter of cost, it is no IORger a 
matter of efficacy. it is no longer a matter 
of principle any more; the entire country 
has accepted the idea f)f electronic voting. 
Wherever it was tested in practice and 
everybody wag satisfied wherever it was 
applied. And the Government which 
swears by the 21st century should be able 
to find a few crores in order to introduce 
electror.ic voting. All political parties have 
agreed on it. There is no loophole in it. 
it wiJI cut out a lot of rigging, a lot of 
gol mal. I ask the Government plelse 
nave the politicli courage to introduce it. 
These machines can be manufactured 
within the country. No foreign exchan~e 
is, involved. You do not need to import 
them. .1 would plead very strongly that 
one basIc item of electoral reform should 
be introduction of electoral voting with-
out any further delay. Tho Supreme 
Court has not ruled it out, I would like 
to state before the House. The Supreme 
Court has merely said that the laws, as 
they are written are coUtb~d in a langu .. 
age which does not admit of electronic 
voting. To rewrjfo the laws h not a very 
dtfficuit task. I am sure, the Law Minis-
tty is weIJ equipped to write down a set of 
Jaws which instead of speaking of the bal-
lot papers will speak in electronic idiom, 
the idiom of the elecironic machine, and 
the silicon chip. It should not be diff, .. 
cult 'at all for the Law Ministry to write 
down a .dew 'Representation of the Peoples 
Act taking into account that we are no 
longer going to make 'a pa per, but we are 
going to press a' knob. 

Then, fhe detailed ins·tructiollS should 
"be revised, as tar as the unsealing of the 
ballot paJStrs, unsealing of the baUot 
boxes 'and" the sealitig of the ballot boxes 
etc. <after the polling is' o\1er are concer- ' 
ticSd. It can . no "Ionger 'be left 'solely· to 
th. will or desir' of the presfdlng officers. 

<I would 'like to' suggest bere one particular 
thing. Eyen under the present system 
~f tbe c.ounting were to follow the pol1ih~ 
Immediately as so'on as polHng in a pani. 
cular booth is closed it will not take more 
than a couple of hours to count and rigbt 
away you shall, have the result of that 
bOotb. That result sheet can be sealed 
and opened fioaHy in a centralised Place. 
y~u need not ,physicallY tr~osport all tho 
~aUot boxes. ~ lot of mischief takes place 
10 transportation, a lot of mischief some 
times takes place ill storage wh.en finally 
after a day or two, after two nights have 
passed and you open them and count 
them and so on. All that can be avoided 
if immediately. as soon as the poll is over, 
you take another two hours to count the 
ballot papers. There are not more than 
SOO .. 600 ballots to be counted in a parti-
cular booth. ,That can be immediately 
done within a hour or so, and the 'result 
of lhe counting signed by all the agents 
of the candidate~ there. It can be tabule .. 
ted, registered, verified and sealed there 
and then. 

As far as the dedaration of results is 
concerned, I am very sorry to say that 
today under the existing law, the Return-
ing Officer has absolute authority. You 
point out to him that these are'the defects 
on the face of the record, these are the 
COUnting errors, he says; '"Sorry, I do not 
want to correct if, you go and file 110 elec-
tion petition." What nonsense 'i If an 
error is there 011 the face of the record, 
t,here ought to be an immediate correction . 
but this is not available on the spot. 
The man BCts like a monarch. His dis-
cretion needs to be controlled and regula-
ted. In a certain manner be reaJJy docs 
not act like a monarch, he acts like an 
agent of the m,,'lnarch. He acts as the 
agent of his master and his arbitrariness 
introduce an element of disbelief and crea-
tes total incredibility in the minds of the 
people. -It is bringing into question 'the 
very legitimacy of the electoral process. 
Everybody knows that a particular can-
didate has received more votes, yet in tbe 
counting he is shown two thousand less 
and another candidate declared elected;' 
I do not want to go ,into specific oases; 
this is not the time, but if the Minister 
wants, I can surely supply him any num .. 
ber of oxamples. 
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THE MINISTER, OF STATE IN 
THB MINISTRY OF LAW AND JUS-
TICE (SHRI H. R. BHARDWAJ) 
Please supply it to the Election Commi-
ssion. 

SYED SHAHABUDDIN: We are 
the law makers; we ought to know what is 
happening. You should find a remedy. 

SaRI H.R. BHARDWAJ: I would 
welcome your suascstions. 

SYBD SHAHABUDDIN: As far as 
the cost is concerned, I fully agree wit h 
D1Y hone friend that the cost should be 
inflation indexed. I am for inflation 
index for everything right from the marriage 
dower upto the election costs. 

But that· apart, I also suggest that the 
gaping loophole in the electoral laws must 
be closed. The cost limit has got no 
mcanina whatsover, because your party, 
your supporters and your 'friends are free 
to spend any amount of money for you. 
Now, this large hole is gaping us in the 
face and we do not have the moral cour-
age to close it. You can have a limit of 
Rs. 5 lakhs. You can even have a limit 
of Rs. 10 lakhs if you like, but do not 
a)]ow much loopholes. Crores are being 
spent on a single constituency today. if 
you count the total cost of visibles alone. 
the number of hoardings of posters 
of advertisement in any given con-
stituency (I do not want to cite a specific 
example and I am restrained from men-
tioning a particular case). But not very 
far from here where we are sitting, we bad 
an election in not very distant a past, 
where if you had simply counted the total 
number of hoardings and the total number 
of full pages oC' advertisements in the 
national dailies, you would find that your 
limit had been left away behind. It had 
been violated many times over, may be, 
ten times. or even an hundred times. So, 
all expenses with regard to elections must 
be brought under one single head, that is 
to saYt whether the money is spent by the 
candidate himself, or whether' it is spent 
by his party or his friends, a1) that put 
together must have a certain maximum 
limit. This is one of the points that I 
would like to sugnest before the hon. 
House'for consideration. 

Of course, I am in favour of state 

funding and not for aU the parties ' and not 
for the barsaati keeras. You can have a 
cut·off limit. But for the major parties, 
which are nat ionally and regionally re-
cognised, which secure say at least one 
per cent of the vote of the people in aDY 
give'n election, they ought to be given sub .. 
sidies in proportion to their votes and a 
certain amount of essential expenses mUit 
be met by the State. This, incidentally, 
does not can for too much expenditure. 
If you take' the cost of a single aircraft 
carrier perhaps, it wiJl pay you, I don't 
know for how many general elections, 
even if you have to fund all the political 
parties which are recognised. 

One more final suggestion. As far as 
the post-elections are concerned, my hon. 
friend has also pleaded for it, we all know 
how time consuming the process is. When 
we have a new law on eJection, we shoJd 
have a tribunal and we should have a se-
parate bench of High Court-·in every High 
Court if necessary-which should imme-
diately and expeditiously deal with the 
election petitions and we must devise a 
system in which we can have a decision on 
a petition whether it is admitted or rejec-
teci, within a reasonable time, What is 
the point of an ejection jf after tbe period 
of service in the House is over. you decide 
whether the election was held rightly or 
wrongly? 

Mr. Chairman. I would like fo make 
one final submission to you. The Election 
Commission has not been wanting, to my 
knowledge. From time to time, over the 
last five years that I know of, they have 
submitted detailed suggestions to the 
Government. And I recall from my days 
in the other House that the Government 
did inform the House that those sugge~­
tions were under consideration by the 
Gpvernment, that the Government had 
appointed Cabinet Committee to look into 
the matter and so on. They took the 
House into confidence inasmuch as that 
they placed the suggestions oi the Elec-
tion Commission on the Table of the 
House. But we never knew what wa~ the 
view of the Government finally? They 
nev~r revealed to us as to where alJ these 
things bad and a stumbling block or a 
deadwall. 'they never took \IS ipto con-
fidence oa that. 
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~ know tbat the Government is very 
busy. The Go.'ernment bas to manage a 
very 'big country. But tbis matter is ur .. 
I-t. This matt,r is more basic to the 
'ftIl' iiee and survival of our democracy. 
PI_so live it a high ,priority. Please 
consider all tbe sunestions that have 
booD made to )JOU by the Election Com-
mission expeditiously and then come up 
to us.' We are r,eady for you and we are 
Nady to receive you and at that time 
when you come to us with your considered 

,suggestions regarding electoral reforms, 
you will not find this side of the 
House wanting in responding to you. We 
are one in tbat. It is our common objec-
tive, to try to have as representative a de-
mocracy as possible in our country" so 
that the people who have higb hopes 
ca,Q really have those high hopes realised 
through the parliamentary system that we 
have evolved. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) ~ Mr. Chairman, Sir, I thank 
you very much for giving. me this oppor-
tunity to speak in the discussion on an 
important aspect o~· our democracy that 
is E~ctoral Reforms. 

Sir, this debate is going on in the 
House for quite some time past and a 
large number of hon. Members have 
participated in the discussion. Some of 
them have ghen very valuable suggestions 
which should be looked into or considered 
by the Government with all the merits it 
de5Cl"vo. 

Sir, this matter also has come up in 
this House on different occasions during 
Question Hour and the Government have 
made it clear that their mind is open so 
far as this aspect of the matter of the 
Electoral Reforms is concerned. 

SHRI S. JAIPAL REDDY: One 
minute. Is the Minister is going to reply 
today '1 Sir, are you going to reply today 
itself? 

THE MINISTER. OF STATE IN 
THE MINISTRY OF LAW AND JUS-
TICE (SHRI .H.R. BHARDWAJ) 1 
calUlot, repJy, unless YOu ~oDcludc. 

MR. CHAIRMAN: Depending up-
on time, he may reply today. 

SHRI S. J AIPAL REDDY: I think 
the subject is very important and it should 
be carried 00. In fact the whole Houso 
today is in a holiday mood. 

SHRI D.N. REDDY: Many of them 
are on a holiday mood. 

( lnlerruplion:;') 

SHRI S. JAIPAL REDDY: There 
are five holidays to follow. These are 
subjects of enormous importance and this 
is of an urgent topical value. 

MR. CHAIRMAN: You know ma~ 
Members have to speak. 

SHRI S. JAIPAL REDDY': This 
must be extended. After all Shri Banat-
walJa·s Bill was also discussed for quite 
some time. I am not underwriting Shri 
Banatwal1a's Bill. Every Bill is equaIJy 
important. 

SHRI D.N. REDDY: Give them a 
chance to speak also. 

SHRI S. JAIPAL REDDY: This is 
a subject on which many Members would 
like to express their views. 

SHRI H.R. BHARDWAJ: I do not 
understand, why you are saying like this" 
when we are welcoming as many Members 
as .possible. 

(Tranj'lation) 

SHRI NARESH CHANDRA CHA .. 
TURVEDI (Kanpur) : Mr. Chairman, 
Sir 1 want that my resolution may be , . 
teken up today itself. If you so hke, 
the detail discussion thereon can take 
place afterwards-

[English] 

SHRI H.R. BHARDWAJ: Either 
you conclude it or don't conclude it 
you cannot defer the reply. That is not 
petrnissibl~ under the rules. 

( Interrupt ions) 
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MR. CHA.IRMAN: No discussion in 
between. 

SHRI S. JAIPAL REDDY: This 
point, you please consider. 

SHRI SRIBALLAV PANIGRAHI : 
As I was saying earlier the Government 
bas made it quite clear on the 600r of 
this House that they are not averse of any 
lood suggestion given by the bon. M em-
bers as far as the Electoral Reforms are 
concerned. In fact this is under conside-
ration-active consideration-of the 
Election Commission and one or two 
rounds of discussion also have taken place 
with the Opposition Leaders on this 
matter. 

The unanimous decisions or 
Tesol uUons will of course be given effect 
to. That was tbe reply given, if I recall 
ccrrectly While, I appreciate some of 
tbe suggestions given by some of the hon. 
Members, I don't understand how some 
hon .. Members have tried to give a diffe-
rent picture as if our electoral process or 
electoral system is very-very bad and it is 
not capable of conducting a good Election 
in this country. We should not forget 
that we are the largest democracy in the 
whole world. We have the distinct of 
funning the largest democracy in the 
world. And since 1951, as you know, we 
have eonducted as many as eiaht General 
Elections in this country. To my mind, 
by an large these Elections have been free 
and fair. It is a vast country and today 
about 3S c rores voters are there, exercise 
their franchise in the General Elections. 
So. naturally somethins wrong can happen 
here and there. It is not a big matter. 
We are the citizens of this country. We 
should not denigrate our democratic 
system. This dC'tlocra":y is something we 
are proud of. You see what is happening 
in tbe countries around us. Is tbere any 
democracy functioning in countries which 
achieved independence simultaneously with 
us? But here in India, the light 01 
democracy is shining bright)y. Democracy 
bas taken deep roots here, because people 
know that once at least during five . years, 
they are required to 10 to the polls. to 
exercise their franchise through tbe ballot 
box. So, bloody revolutions do not, and 
cannot, take place here. That is our 
pride. But tJ1e languaae ~ome of tb~ hon. 
M'Rlb"re Jlav~ used !i~njp:lltfs PUT 1)'lttP1, 
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I do not appreciate it. Let us not aay 
anythina which will deniarate our system. 

Of course, ID every system there is 
scope tor improvement. The electoral 
process in our country is a continuous 
one. It is not that just now we have to 
80 in for reforms. This process is gOiD, 
aD. Only a few months earlier, i.e. last 
year we had amended so many Acts. We 
have made a very sisnificaDt amendment 
by probibitinl defections in our country. 
Is it not a part of electoral reforms 1 We 
have also amended the Company Law 
permitting companies to live donations 
openly, of course following a particular 
procedure. So. they can give white 
money. The black money business will 
be minimized, and its influence on ejections 
as weU. That law has been amended. 
Other proposals are under active conside-
ration, as indicated by the Law Mjnister 
on different occasions, in this House and 
the other House. Naturally, it is a 
continuous process. 

Some Members particularly have 
levelled charges that three types of powers 
operate, adversely_ affecting our elections, 
viz. (a) muscle power. (b) money power 
and (c) misuse of administrative power. 

SHRI S. JAIPAL REDDY (Mabbub-
nagar): What about media power '! 

,'Interruption) 
SHRI SRI BALLA V PANIGRAHI 

That can come under administrative 
power. There may be difference of opinion. 
But whatever you may say, media power 
also comes under administrative powers. 
I do Dot say that muscle power does not 
come into play in some areas. India is 
a very \a~t ,.ouotry. About 800 to 1,000 
polling booths are there in a parliamentary 
cODstituenc)·. This figure has to be multi-
plied by 542. I n some booths, there may 
be muscle power exercised. Some anti-
social clements may be' there, here and 
there. But when you talk in terms of 
totality J where is that muscle power or 
money power ? • 

I do' Dot say money is not required, 
or that it does not play its part in our 
elections. But jf you say that money 
power is simply manipuIatin. our ejections, 
J dp Jlpt .. ~re,: Ip Jllflt ~ase, DlID1 Of U~~ 



hone . Members DOW bore, would Dot be 
bore. This House would be full of 
representatives of bia business houses. In 
the 1911 elections, you know that prop-
rietors of big Houses stood for elections. 
But courd they come to this Lok Sabha 1 
They could not. Were Dot the represen-
tatives of Tatas and Bitlas candidates in 
different elections 1 The mind of our 
electorate is matured. We should not 
under-estimate our own voters. When 
some misunderstanding cropped up, what 
happened in tbe elections in 19711 Are 
our voters not mature enough? Should 
we not understand this? Right from the 
beginning people during elections mention 
about this thing and that thina. I do not 
approve of it. Again, this is what I say 
is administrati ve power. 

( Interruption,) 

Today, Congress is at the helm of 
affairs at the Centre. How many States 
are under different political parties, 
opposed ,to the Congress? Just two to 
three months back, or Jess than six months 
back, we have sone in for elections in 
two States. Assam in the Eastern side and 
Punjab in the Western side. What was 
the outcome? What are the reasons ? 
Today both .the admioistralive power and 
media power are being misused in the 
elections, for the use of the ruling party 
and the Government. What has happened 
here? 

( Interruptions) 

Not only now, as back as in 1977 and 
at different times also, seven to eisht 
States were ruled by political parties 
opposed to Congress which was ruling at 
the Centre. This is known. Is it correct 
to raise election issues and then to rule 
over a State continuously? I would say 
that there is money power which is gOiDI 
into the elections. and wherever it might 
be goins, attempts should be made to 
correct this. 

Now I am gIvIng pointodly some 
suggestions for this electoral reform. I 
lOQk at this aspect from three anglos. It 
i. a three-fold one : administrative. politi· 
~al and financial. Ad~inisttatjve side, 
Number one. electoral rolls should be as 
correct as possible; flnd secondly. we bd 
tbat poop!e are insttumlDtll, but I do eot 

know why wo allow this to happen, but 
lix months before local elections tbere art 
lome other elections, and aftor that some 
other ejection is there, parhamentary 
election aDd if it is beld people have to 
exercise their franchise in those ejections 
aDd apin the money power is used. 

SHaI M. RAGHUMA RBDDY 
(Nalaonda) : What is the fun in discusaina 
this, when there is no quorum, Sir ? 

MR. CHAIRMAN: Let some one 
count and jf there is DO quorum let us find 
out. 

SHRI M. RAGHUMA REDDY: On 
a point of order. There is no quorum in 
the House. 

MR. CHAIRMAN: Let the Quorum 
Bell be rUDg. Now. there is quorum. Mr. 
Paniarahi may continue. 

SHRI SRIBALLAV PANIGRAHI : 
I look at this question of electoral reforms 
from three angles-administrative, politica! 
and financial.' Under administrative head, 
our electoral roUs at the time of different 
ejections are not as proper as they should 
be. Many a time, many legitimate vo~ers 
are left out. They return frustrated and 
disappointed from pollIng booths with~ut 

casting their votes. QUIte surprisinaly, a 
voter, who exercises his vote at the time 
of parliamentary ejections, does not lind 
his name in the voters list at tbe time at" 
ejections to the State Assemblies which 
are beld just after six months. Therefore, 
aU efforts should be made to maKe tbe 
voters Jist uptodate and to Include names 
of all legitimate voters of tbat particuJar 
booth. Local officers should be made 
responslble tor this so that mistakes do 
not occur in the voters Jist. This task of 
preparina the voters Jist is compJeted very 
hurriedJy, with the resuJt, many names 
do not appear in the voters Jist. W ben 
there i' a seaUJne ioter whose Dame does 
Dot appear in tbe voters Jist, and the 
.,eots of different political parties certitJ 
that be is the aenuine voter, he should be 
allowed to exercIse his franchise. Some 
such latitude should be allowed in our 
Jaw. Somo freedom shouJd be given to 
tb. Presidini OttiOO! to aJJow booa tido 
voter., whose names cio not appear iD lb, 
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,voters list. to cast their franchise. 

The number of booths sho~ld- be in-
~(eaJed. W.e are always told by the 
election officers that a voter is not required 
to walk more than one kilometre to 
oxercise his franchise. But that is not so. 
)"'berefore, the number of booth should be 
increased so that peopfe will not be 
hesitant to go and exercise their franchise. 
.Someti.mes. a lower percentage of po1Jing 
"isturbs us. But it IS gratifying that this 
percentage is going up. In Assam, we 
have seen recently at the time of Assembly 
,elections in last December, that the per-
centage was above 60 per cent in many 
constituencies In Punjab, in spite of 
threats from extremists, the voters came 
;out boldly without any fear, in· Jarge 
numbers to exercise their franchise. It is 
a welcome step. Of course, today that 
verdict' is not properly respected, is not 
aiven due recognition by the Punjab 
'admtnistration. There again the killings 
'a~ going on. It bas become a dai Iy 
feature, daily phenomenon. 

Many friends have suggested that 
identity cards should be introduced. I 
agree to that suggestion. Electronics 
ft\ethods should be introduced so that 
bogus membership gradually disappear: 
UiC ·of electronic method will not only 
expedite the matters but wiH also moder ... 
nise our system. 

The question of delimitation of {;onsti· 
tuencies should be looked into. For quite 
some time it has not been gone into. I 
think this is the. time when 9 while doiog 
-this work, not only the population should 
be tbe criterion but also the size of the 
constituency should be looked into. I hail 
from a constituency. My own constituency 
Deogarh in Orissa comprises of two 
districts . and it spreads over as maoy as 
.even Revenue Sub.Divisions, 21 aty 
blocks, seven urban bodies,. and Jength .. 
Wise it wilJ be. more than 250 kilometres. 
How can it be managed? It is very 
ditBcult. 

There is a ceiling 00 expenditure and, 
or,~ourse. the ceiling is. there more for 
violation r~-ther than , :for. observance. 
What I find is that very least rcaard is 

being paid to this aspect to keep our 
spendings· limited to the ceilings fi~ed. 
Therefore, 'it becomes jnftuctuou~. I, tbiDk 
if it is Dot practicable to -do so, then it 
should be done away with. All efforts 
should be made to minImise the 
expenditure 'on our elections. 

Our efforts should always be to make 
the elections free, fair and, at the same 
time, less expensive. The money that we 
spend, is reflected in different ways. It 
bas an adverse affect on our economy, on 
our developmental and general economy. 

Again, Sir, the political side is very 
important. While listening to some of the 
hone Members here, I was thinking how 
hypocrites we are. I do not accuse any ... 
body in person, I am saying this in general 
in our political system. and while I say 
this thing, I am quite conscious of it and 
I sa~ that this political hyprocrisy is 
something that we should bid good bye to. 
Political hypocrisy is speaking something 
in political and election meetings and 
practising something else in our political 
life, in our day·to-day lire. They do not 
go together and that does not speak well 
of our political system and of political 
candidates. We find that those who very 
boldly criticis -: regionalism, communalism 
in Parliament and in Assemblies, in some 
cases they themselves are the champions 
of those things, they themselves encourage 
such things in order to achieve their per-
sonal political motives and to find a place 
in the Assembly or Parliament. This is 
very bad. Thererore~ we the political 
people have to reform ourselves, we bave 
to regain the confidence, we have to ple_ 
that we believe i"n value-based politics and 
b·ot in these opportunistic politjcs. Unless 
we believe in value-based politics and also 
face elections accordingly, whatever we 
may say, howsoever we may cry, both 
inside and ,outside the Parliament, our 
elections are not going to be free, fair end. 
Jess expensive. 

A large number of independent candia 
dates are coming forward to fight eJections 
inasmuch as that in some cases tbe banot 
paper is becomi~s, so lengby that it is ~ot 
able to accommodate the names of an tbe 
candidates. Therefore, it should be seeD. 
Also" somo canaidatel, aome politlca. 
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People who . are rejectod by 
.ome reeopised l'otiticaJ parties, 
by the major· political parties, they 
are encouraged by beina gi ven tickets 
by lome other political parties. I have 
some names but I am not going to name 
those political parties which indulge in 
such activities. They should refrain from 
such things. Therefore, merely blaming 
tbe administration of the ruling party 
wilt not help, all politica.l parties should 
reform themselves and think bow the num-
ber of political parties can be reduced to 
the minimum, how the number of candi-
dates fighting elections can be less and 
Jess and. also bow the electicns can be 
less expensive. Whatever might be the 
provocation, we should not go by that and 
we should try to minimise our expcndit 
ure at the time of elections. 

Then regarding the statement of acco-
unts, as I said, unless serious attempts are 
made to see whether it is possible within 
the ceiling and ali that, it may be consi-
dered whether this should be done away 
with. There should not be clear-cut 

. violation, an open violation, I think, right 
from the President of India up to a politi-
cal worker. everybody knows that this 
particular aspect is being flouted by 
many. We are filing accounts. There arc 
so many loopholes. One does not know 
whether the candidate himself spends the 
amount or his friends spend the amount 
or the political party is spendings the 
amount. Whatsoever it may be, it should be 
looked into and sume correction should 
be made. In some cases money power is 
playing havoc in the election. Our laws 
should be stringent enough to deal with 
such cases. Our objective should be 
that oUf largest democracy should Oe 
turned into the best' democracy in the 
wocld. Our election system by and large 
ia IOod but it should be made ideal. We 
should not denigrate our system. It is a 
a challenge to all the political parties and 
DOt only to the ruliag party. All the par-
ties of the country should stand together 
and place faith' on value.-based politics; 
and they should conduct themselves 
accoCdiflaly. Tben onl, things will 
ItDprG'le. 

With these words, I· support the 
.pirit of the ResoJutiol'l. Government "have 

an open mind and the Law Comm"isSion 
~s a:tivel~ considering several proposal 
1n hIS respect. So I think there is no use 
pushing through this type of a Resolution 
in this House hurriedly. It requires calm & 
cool thinkihg It requires consensus to be 
arrived at with all political parties and tbe 
party leaders. This is being processed by 
the law Commission, as I said already_ 
There is no hurry now. I sUpport tbe 
spirit of the Resolution but not the Reso-
lution itself. With these words, I 
conclude. 

[Translation! 

SHRI HARISH RAWAT (AJmora): 
Mr. Chairmain, Sir, I rise to oppose this 
resolution, because a discussion regarding 
reforms and improvements in the electro .. 
ral system has often been taking place. 
There is a scope for reforms and improve-
ments in the system as prevailing in our 
country. Whenever such a need arises and 
the Government also feels the necessity, 
efforts have also been made to reform it 
continuously. 

fEngllJh} 

SHRI S. JAIPAL REDDY (Mahbub .. 
nagar), Sir. reforms are not needed. If 
reforms are introducced, the Party will 
lose. 

[Translation} 

SHRI HARISH RAWAT: Sir, our 
friends have said that the present system, 
which is a multi .. party democratic system, 
is not good in itself. I would like to say 
only this much that by putting unnatural 
barriers or by passing a Jaw banning the 
parties, we cannot control the multi-party 
system and we" Should not make any such 
attempt. Under a democracy, we should 
leave this task at the discretion of the 
people. The people should be allowed to 
to decide in which manner they want to 
run their democratic system. 

Many of our friends have tried to create 
an impression that the present electoral 
law has endangered our democratic sys-
tem. I do Dot asre.e with them. Since 1952 
tiU date, Indian people have elected their 
Government accor.dilll to thew own dis-
cretion. Whatever miaht hav. beCl'l tho 
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eJection laws, there cannot be two opini-
ODS about the manner the people have 
exercised their own discretion and cast· 
their votes. There will of the people has 
gone against the ruling party and some-
times it has been favourable to the ruling 
party. The elections of 1977, 1980 and 
1984 have shown to the entire world that 
the people of India can exercise their 
franchise in a better way notwithstandIng 
any defects in our electoral laws. 

Our friends have also said. that there 
is bungling and corruption in the elections, 
which is a nlockery of democracy. I \yould 
like to submit that if money-power would 
have been everything during elections, 
then instead ~ of cs:turning the present 
M.Ps. to this House, the Parliament would 
have been divided among various interests 
and the representatives of Capitalists like 
Birlas, Tatas and other big Industrial 
Houses would ha ve been elected to this 
House or people representing the interests 
of Rockfeller of U. S. A. would have been 
elected on basis of proxy. The colour of 
this House wo uld ha vc been different and 
people Hke us and you or 
the people having faith in the policies 
of Congress Party or devoted to 
Pt. Jawahar Lal Nehru, Indiraji and 
Rajivji would not have been returned to 
this House. The people having faith in 
tbe principles of Communism would not 
have been elected to this House. The 
presence of these people in this House is 
the greatest proof that money can have 
very little effect on our electroral system. 
Money would have least effect on the 
J)ublic at large. 

So far as the question of providing 
financial assistance to political parties for 
meeting election expenses is concerned, 
I would oppose any such move. Because 
under the present party system, what 
would be the criterion for providing finan-
cial assistance? For the fixation of the qu. 

;~ antum of financial assistanc" there cannot 
be any criterion with the Government or 
the Election Commission or the Ministry 
of law. Tbere would always be 'some scope 
for some sort of complaint or partiality. 
That is why I would like to. oppose any 
such move. I must make this submission 

to the hone Minister that the present 
limit for election ~xpenses must be revised 
and enhanced. Keeping in view the present 
circumstances, the limit for election ~xpen­
ses must be enhanced for both Lok Sabba 
as well as Assembly elections. 

SHRI MOOL CHAND DAGA (Pa1j): 
00 the one hand, you are opposing the 
resolution, and on the ot-her hand, you 
are giving suggestions. How are both 
these things possible ? 

SHRI HARISH RAWAT: Had I 
resumed my feat, immediately after 
opposing the resolution how could you 
have got a chance to say something. 

So far as the question of election sys-
tem being affected by the brute force is 
concerned,-May God grant quick 
recovery and long life to Chaudhary 
Charan Singh-he has been father, rather 
grand father of Lathra"tra (brute force) 
.•. ( Interruptiona) 

SI-lRI S. JAIPAL REDuY (Mahbub-
nagar) : What happened in Amethi ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): What hap-
pened in Hyderabad recently ? 

SHRI S. JAIPAL REDDY: That I 
agree but ... (Interrupt ions) 

SHRI H. R. BHARDWAJ: What do 
you agree? You do not talk of Hyderabad. 

SHRI S. JAIPAL REEDY: I agree 
but when you talk of Baghpat, happenings 
of Amethi too should be mentioned ..• 
(Interruptions J 

SHRI C. JANGA REDDY (Hanam .. 
konda) : What happened in Kanchi-
kcharli ? 

SHRI HARISH RAWAT: Whatever 
has happened to you is known .to. us. 
You have come all alone •.. (Interruptlolls) 

SHRI MOOL CHAND DAGA: You 
are the sole representative. Therefore, you 
may keep sitting. 

SHItI C. JANGA REDDY: Your 
'I •• ., 

~ ~ .. 
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party hils more than 400 Members. Place 
those 400 Mem bera on one pan of the 
balance and me alone on the .. 0 

(Intet ru pllons) 
{English1 

SHRI S. JAIPAL REDDY: The Bha-
ratiya Janata Party is not there bscause its 
philosophy was misappropriated by the 
Congress (I) in the last elections. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): And you 
gave your philosophy to them. 

SHRI S. JAIPAL REDDY: Yes, the 
Janata Party gave secular philosophy to 
the B. J. P. 

( Interruptions)· 

{Translation] 

SHRI HARISH RAWAT : I was sub-
mitting that what happened or had been 
happening in Baghpat, unfortunately is 
being emu lated in severa1 places. Etah, 
Etawah and Manipuri in Western Uttar 
Pradesh and certain areas of Bihar are 
witnessing such incidents. 

[English] 

SHRI S. JAIPAL REDDY Let 
them make judicial inquiry. o. 

( Inrerruptions) 

[Translation] 

SHRI HARISH RAW AT: Such peo-
ple have been elected-I am not talking of 
Parliament of India, I am talking of Legis-
lative Assemblies-who are known as mafia 
leaders and I think this question is not 
going to be solved merely by amending 
the electoral laws. Even if our scholarly 
friend Shri Hans Raj Bhardwaj makes 
some amendments in the electoral laws, I 
do not thiok he wiU be able to stop these 
people who want to influence the elections 
by show of force. It is not a question of 
law and order. It is connected with our 
social and economic system. When we are 
able to improve that, this problem will 
also be solved. People who taJk of such 
things, do so just to level charges against 
the Government that it is not able to stop 
1\J~b \'>llP,lin,. 1 wOllld like to toU thoso 

friends that these things are not confined 
to congress-ruled States only, these are 
happening in other States also. Reports 
have come about such incidents from 
Jammu and Kashmir also. How our party 
workers were threatend and scared is not 
a secret. Everyone knows what happen-
ed in Punjab and Andhra Pradesh. People 
in the name of cinema stars gathered the 
crowds of youths and influence the elec-
tions against those who were fighting on 
principles ... (lntc'rruptions) 

17.00 brs. 

SHRI C. JANGA REDDY: That is 
why you have brought Amita bh Bachchan, 
Sunil Dutt and Vijayanthimala here. o. 
( Interruptions) 

SHRI HARISH RAW AT: About the 
impartiality of the Election Commission, 
I would like to tell the hon. Minister that 
it has been functioning in an impartial 
manner. We have never doubted its impar. 
tiality. Our effort should be that others 
may also feel that the Election Commis_ 
sion and electoral officers are impartial. It 
is not that only we or the Government 
should feel about their impartiality, others 
should also feel likewise. I would also 
like to submit that people manning the 
high offices in the Election Commission 
should not be given any office after their 
retirement. I do not say that in the aJ1ure-
ment of getting some office their irnpartia-
lit} is affected but possibility of express-
ing doubt about our integrity can always 
be there. Here, men[lon was also made of 
ejection by proportional representation. I 
would submit that the system of election 
by proportional representation is always 
defective. Instead, we should find out 
ways and means of increasing the percen-
tage of votes and also bow the voters can 
be encouraged to use their franchise in 
more and me re numbers. If they come 
and vote in greater number. then the aJle-
gatlons against any Government about its 
not having the support of majority ~ilJ not 
stand to reaSOD. I would also submit 
that the parties which are formed on the 
basis of religion, caste and region should 
be banned. Such things always tend to 
weaken the democracy ... (I nterru/Jllons) 
I am not talking of any parti'cular party. 
I am sUbJDittins that the House should 
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d.iscu~ the i$sue that how much harm 
tbOie ,'artios have done to the democracy 
aJ)d our electoral system which have been 
forlDcd on tb, basis of caste, religion and 
re,ion. A tbought should be given to the 
Qocd of imposiol han on them. Lastly, 
I want to submit thre,c suggestions to the 
hOD. MiAister. Tbe present constituencies 
should be dcJi[X)ited aftcf constituting a 
Commission in tbis regard. Nature of 
constituencies which has remained static 
during the last three or four elections 
should also be changed. There is need to 
think of improving the SCST conshtuen-
cies. I would also submit that the way 
Legislative Assembly Constituencies have 
been carved out in Himachal Pradesh, 
Jammu and Kashmir and in North East 
region, Legislative AssembJy seat should 
also be carved out for the hill areas of 
Uttar Pradesh in the same way. Just now 
one hon. Member was mentioning about 
the vastness of the Lok Sabha and Assem. 
bly constituencies. His reference remined 
me of my own constituency. There are 
two districts in my constituency. Out of 
tbat one district is Pithoragarh which is 
the third largest district of India. Had 
there been two such districts in my cons-
tituency, it would not have been possible 
for me to visit each and every area and 
village even in twenty years. I think my 
friends must be aware of such a situation, 
I would urge upon the hon. Law Minister 
that if there is any constitutional bottle-
neck in increasing the number of ParHa-
mentary seats, at least Assembly consti-
tuencies in regard to hill areas of Uttar 
Pradesh may be determined on the lines 
of determinatioQ of Legislative Assembly 
constituencies in Himachal Pradesh, 
Jammu and Kashmir and North Eastern 
regjon. In that, population alone should 
not be criterion for determining the cons-
tituencies; area should also form a basis 
for that. 

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Chairman, Sir, just now 
when I was about to start my speecb, one 
of our friends from Madhya Pradesh said 
that I won the election du,e to Telugu 
Dosam. But I would Uke to ask him 
whether they have not taken the advan. 
tage or ·Indirajis as,sassination. If Indi-
raji were alive today, the ,Jecti(tB rOfults 

would ha vo been different and you would 
have beeD OD this aide of the House uti 
we on the other. You lot only 'her'sym-
pathy votes. This is what I want to sa,. 

I shall tell you about myself aw 
well as about yourself. We have been 
watching. since 1971, the trend of elections 
in our country which were influenced by 
different form of waves. 

SHRI BALKA VI BAIRAGI (Mand-
saue): Mr, Cbairman, Sir, wbeo BaUu 
Bawara sang, deers appeared and now 
when Mr. Janga Reddy speaks, Saifuddin 
Saheb appears. What a strange contra .. 
diction it is that when a BJP representa-
tive speaks, a communist enters. 

SHRI C. JANGA REDDY: Poet 
should know that it is a paradox:cal figure 
of speech. I was saying that since 1971, 
all elections have been influenced by one 
wave or the other. In 1977, when aU oppo-
sition leaders were behind the bar, Con.-
ress, hoping its return to power, contested 
the elections but at that time Janata wave 
was strong and people incJuding towards 
Janata Party. Similarly, in 1983, the COB-
gress presumed its victory in Andhra 
PrAdesh because it thought that the drama-
tic manner in which N. T .R. sahcb was 
working would not enable the Telegu 
Desam to win the elections but the results 
were quite contrary and Telugu Desam 
came to power. In 1980, the wave was 
against Janata Government. In 1985, you /., 
came to power due to sympathy-vote. In 
that sympathy wave. we lagged behind. I 
am telling you the factual position; it is 
not the result of right voting. 

You take Pubjab ... (lnterruptlon~') •• 
Now it is not the Congress of Shri Jawa-
har Lal Nehru, it is the Congress of Indi-
raji and Rajivji. I fuJIy agree witb you 
that there should not be any resion,al 
party but at the same time I also oppole 
that the Congress should not join "b$Od 
witb regional parties as it has done in ({ 
Tripura, Tamil Nadu and are likely to 40 
in Kerala. 

"AN HON. MEMBBR : They are doin, 
this in Kerala. 

SliRI c. 1ANOA RBDDY : Wb.t1aer 
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they :.re dotnl' or likely to do, I mean the 
·.me. 

'SHRI ANOOPCHAND SHAH (Bom-
bay Nortb): Mr. Chairman, Sir, the hon 
Member is talking about the Congress 
'only 'but ,in Bombay Bhartiya Janata Party 

'had compromised' with Shiv Seaa. 

,SHRI C. JANGA ·REDDY: Not only 
·with Shiv Sena but we have also joined 
band with Telgu Desam in Andhra Pra-

"desh to ,oppose you because you are our 
,bitter 'enemy. To defeat the bitter enemy. 
it is necessary to join hand with other 

'enemy' bocause enemy of our enemy is our 
friend. 

SHRI HARISH RAWAT (Almora) : 
At least you have aCknowledged Telugu 
Desam as your enemy. 

SHRI C. JANGA ,REDDY: We op-
pose regional parties. 

SHRI ANNOPCH,AND SHAH: You 
don't have any principle. 

SHRI C. JANGA REDDY: We have 
certain principles, that is why we are two. 

SHRI HARISH RAWAT : If it contj .. 
nues like that you will be reduced to one. 

SHRr C. JANGA REDDY: Where 
was Mr. 'Dinesh Singh in 1977; he came 
to this side and then crossed . to that side 
and now he is there. How many were 
ministers in Janata Party and how many 
have gone to that side Our Choka Rao jj 
joined Janata Party during Assembly poll. 
In 1978 and then defected to that side. 

SHRI HARISH RAWAT : Our party 
is .like holy Ganga. You may join it and 
become sacred. 

SHRI C. JANOA REDDY: Mr. 
ClIairman.ISir, our electoral system should 
b. I'Qdically modified. Recently anti .. defec .. 
,tion"Bill was <introduced in the Lok Sabha. 
I ,thank and congratulate tbe Congress 
party fOf doing this lood work to safegu-
ard their interests. Whenever we propose 

% .. y. electoral reform along,with other oppo· 
~.iuQD" parties_ the Congress accepts only 
tbolt proposals which favour it. When Mr 

Rajiv Gandhi and his Congress Govern-
ment were about to get a set-back, you 
brought this BiH and got it p~ssed imme-
diately. Even then you are likely to faco 
defection. You brought this Bill which is 
a good thing and hence I congratulate 
you. 

SHRI SAIFUDDIN CHOWDHARY : 
Now a treaty is Jike]y to be concluded ..•• 
(Interruptions) 

SHRI C. JANGA REDDY: One has 
to accept that in 1967, Choudhary Charan 
Singh and Shri Bhajan Lal were the prota-
gonists of defection. When, United Legis-
lative Front Government was formed in 
Uttar Pradesh, ..•.. 

SHRI HARISH RAWAT: Today 
your conscience is admitting many things. 

SHRI C. JANGA REDDY: We havo 
a clear conscience. Only biller medicine 
is efficacious in a disease, Dot the sweet 
one. We ter I a spade a spade and that is 
why people do not like us. In 1967, we saw 
that in spite of getting more votes, tho 
Congress could not form the Government. 
At that time, Coalition Government of 
United Legislative Front was formed. As 
Bairagi ji was just saying that l:oalition 
government of communist and Jansansh 
was formed but couJd not last for long. 

SHRI BASUDEB ACHARIA: That 
was C.P.I. and not C.P.M. We were not 
there. 

SHRJ C. JANGA REDDY: Unite. 
Legislative Front Government was formed. 

SHRI BALKA VI BAIRAGI: When 
Shakir Ali Suheb was in Madhya Pradesh, 
the communists were there. 

SHRI AJAY MUSHRAN: Yes, com-
munist were there at that time in Madhya 
Pradesh. 

SHRI BASUDEB ACHARIA: We 
were not. 

SHRI HARISH RAWAT': You did 
not joined tbe Government in Uttar Pra-
desh but were supporting from outside. 

SHRI BASUDEB ACHARIA : I said 
we were not there. 
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SHRI AlA Y MUSHRAN: What is 
the difference between C.P.I. and C.P.I. 
M? What is the difference between 
Aggarwal and Gupta '1 If you write 
C.P.I.M. what difference it makes? Some-
ODe writes Aggarwal and someone Gupta. 
Similarly some people write CPIM and 
some C.P.I. 

SHRI C. JANGA REDDY: Tin 
1967, one-party based, governments were 
formed and they fQnctioned well. After the 
coalition governments in 1967, people no-
ted that there were many ways to form 
government. We found out ways to cap-
ture the power by one way or the other 
and such ideas automatically came in the 
minds of our parties. Due to that, coali-
tion Government worked for sometiIne 
and after that it collapsed. Consequently 
the people started losing faith in demo-
cracy. If we look at the percentage of 
votes in 1967, we find a great difference in 
the percentage of votes and seats for the 
years of 1980 and 1977. The party which 
could not secure 51 per cent votes could 
form the Government whereas those which 
secured 51 per cent votes, formed the 
Opposition. Therefore, we should adopt 
the system of proportional representa-
tion. 

Just DOW, a friend from Rajasthan 
was saying that what did a person from 
Tamil Nadu know about Puniab and that 
they, the members from Raj~sthan, being 
Members of Rajasthan, representing a na-
tional party could talk about Punjab and 
also about other pJaces.. Some Members 
have shown here as to how much knowle-
dge people of Tamil Nadu possess regar-
ding Punjab and Rajasthan Canal. These 
Members representing their regional party 
cannot be ejected from Punjab as they do 
not have their party in Punjab. There-
fore, instead of regional parties there 
should be national parties. We people 
from regional parties are fighting on these 
issues with Central Government. If some 
wroDg is done by the State Government 
then the Central Government will no~ 
allocate it funds. Only today, I have read 
in the newspapers that recognition should 
be accorded to the parties which are on 
tho national level and only such parties 
Ibould be permitted to contest the eJec ... 
tiona. Se.ts should be distributed in pro .. 
portion to the votes Qbtain~d. These 

days, the tickets for the Parliamentary con-
stituencies are given on the basis of religi-
on, and region. As a result, the people voto 
for an individual and not for the party. This 
approach shouJd be done away With. The 
elections should be party-oriented. If the 
elections are contested on the basis of 
party principles the voters will be com-
mitted to those principles. But today 
the elections are being contested on the 
basis of slogans with an eye on capturing 
power. Similarly we are making laws which 
go against the national interest. This is 
why the Congress Government enacted 
the Muslim Women (Protection of Right 
for Divorce) Bill. This was done to en .. 
sure their votes. OUf C.P.M. friends 
also did tbe saIne when Namboodripad 
Government gave Mallampuram district to 
Kerala just to have support from the 
Muslim League. 

AN HON. MEMBER: Now they 
have left it. 

SHRI C. ·JANGA REDDY: Mr. 
Namboodripad did what the Congress 
Government did not do. 

(Interrupt iOlls) 

At present every party is going against 
its principles, its constitution and the in-
terest of the country in order to get the 
balancing votes. Therefore, I want that 
the seats should be allotted in proportion 
to the votes poJled. Then only can we 
do something in the Jnterest of the coun-
try. In Andhra Pradesh, although we 
were with the TeJugu Desam friends. but 
they wanted to win the eJection by mali-
gning the Ccr;tral Government. Today, 
Anna D. r..: K. is also doing the 
same. Regionalism is spreading in every 
sphere. Therefore, if elections are 
held on the basis of proportional repre-
sentation, then the above malady can be 
removed. (Interruptions) Today you are 
thinking of holding Mid.term elections 
in Kerala also, because you have Muslim 
league with you. Therefore, in order to 
remove these maladies the elections should 
be held on proportional representation 
basis. (Interruptions) 

Sir, it was because of Indira wave that 
the pC9ple pf Indira Congress hav, won 
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the elections. We note that good parlia-
mentarian are losing the elections. In 
1977 when Mrs. Indira Gandhi lost the 
election, she tried to come to the Rajya 
Sabba. 

SHRI AJAY MUSHRAN : She never 
tried to come to Rajya Sabha. 

( Interruptions) 

SHRI C. JANGA REDDY: She 
contested from Ch~agalore. We find 
that the experienced parJiamentaries lose 
the elections while people like us, who 
don't know anything about other coun-
tries, win the elections. Had the election 
been held on proportional representation 
basis, then experienced people from our 
party such as Shri Atal Bihari must have 
won. 

(l nterrupJion,) 

At present some people use muscle 
power and indulge in booth capturing. 
I fully agree with other hon. members that 
identity cards should be issued to the 
voters. 

ChinnUf area in Andhra Pradesh has 
been a reserved constituency since 1952. 
This gives a feeling to the people that they 
cannot contest the ejections from unreser-
ved seat. You should change this system. 
Some other constituency should be dec-
lared reserved in its place. Mr. Jagjivan 
Ram has been contesting from the same 
constituency times and again. If a candi-
date contests an election from a reserved 
constituency at one time, he should con .. 
test the election from a general seat next 
time. This type of, shifting should be 
done regularly. 

My another suggestion is that the 
Government should bear the entire elec-
tion expenditure. The process of de-
limitation process should continue with 
successive censuses. Otherwise we see 
that, in Bombay an Assembly candidate 
wins after obtaining 3 to 4 Jakh votes) 
whereas it is 70 thousand in our place. 
The same is the case with the parliamen-
tary constituencies where there are about 
21 lakh voters in a constituency in 
Bombay and only six lakhs in that of oar 
Stat" SQ, to remove t~i~ huee ditrerep,c., 

the process of de-limitation of constituen-
cies should continue. 

So far as bye-elections are concerned .. 
my suggestion is that these can be avoided 
if panels are formed on the basis of pro-
portional representation. If any member 
dies or defects, then he can be replaced 
with another man from the panel. In this 
way, the huge unnecessary expenditure 
incurred on bye-elections can be avoidod. 

(Interruptions) 

AN HON. MEMBER: Do you want 
to restrict your strength here only to two 
members? 

SHRI C. JANGA REDDY: Neither 
our strength had always been two only 
nor that of yours 400. (Interruptions) 

Besides, I would like to suggest that 
a restriction should also be imposed on 
posters because this way the bJack monoy 
of industrial houses adversely effects the 
elections. Some candidates go for heavy 
poster compaign. It shou1d, therefore, 
be banned. In my opinion, election 
meetings should be arranged at common 
place from where candidates of all the 
parties can address the public. Some 
candidates hire 100 to 200 trucks' full of 
men and thus make a noise in order to 
influence the people. There should, there-
fore, be restriction on pubJic speeches 
also. 

If such reforms are not brought about 
in electoral Jaws, there will be a great dan-
ger to our democracy. We wish that 
suggestions given by the Election Com-
mission should be considered by Cabinet. 
sub-committee. If possible a comprehen-
sive Bill should be introduced in the next 
session in order to strengthen our demo-
cracy_ 

With these words, I conclude. 

[Fnglish} 

MR. CHAIRMAN: I want to put is 
to the House that the extended time is 
over by 1730 hours. If you wish t~s 
subject should be over today then I will 
call the Minister but there are 10 many 
Qthef Memf,ler$ who want to sP04~. 
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:·80M£·HQN. :MBM,JIEilS : We want 
to speak. 

BBllI C. MADHAV REDDI: The 
time may be· extcDdod by one hour. 

THE MINISTER OF STATE INTHE 
:MINISTR.Y OF LAW AND JUSTI CE 
. (&HllI ,H. R. BHARDWAJ) : Sir. I 
would like to reply. . Last week it was 
teJioD UP .and no serious debate is comini 
forth. 

'Mil. CHAIRM·A:N : I -want to 'know 
. itbe:tenae or·t·he House 'whether the dis-
cussion should b. continued by extending 
the timo. 

SHRI '<So JAIPAL ·RHDDY: Yes 
Sir. 'It . is 'a very impor~8nt ·subject. It 
should be continued. 

. -'MR.. CHARMAIN : 'Then, we 'must 
'·tntHcate . how much time the House would 
·req·uairo to complete tbis discussion. 

SHRI BASUDBB ACHARIA: We 
will require at least two hours. 

SHRI H. R. BHARDWAJ: Then, it 
cannot bo concluded now. It goes to next 
week. It has been discussed for two weeks 

. seriously. Practically al1 the parties have 
taken part in the discussion. There is 

"hardly anything to be highlighted. I do 
not agree to this type of a thing that you 

1·10 on laying and you don't conclude. 

SHRI S. JAIPAL REDDY: We want 
two hours. (Interruptions) 

SHRI,H. R. BHARDWAJ: I do not 
: .. ree to -that. ,(Interruptions) 

SHRI S. JAIPAL' REDDY : That 
means the Government is not serious 
about the subject. It is a matter of tre-
mendous political importance. 

THE MINISTER OF ENERGY 
'(SinlI V ASANT SATHE) : Sir, you can 

. ascertain how many Members on the other 
'aide' of the 'House would like to speak. If 
"4 or S persons want to speak, then each 
'hOD. Member could be allowed five or 
.1x'mfnutCI or'''leven . minutes' to express 

their views on this. Then. we wW ,.be ... Je 
to CODclude this subject· today ,by ,.tad. 
bag the House till 6.30 P. M. 

SHRI BASUDEB ACHARIA : iNo, 
No. Let it be continued in the next 
week. 

MR. CHAIR·MAN : Let me put it to 
you that under any circumstances, the 
House cannot be extended .boyond 6 0 
clock. (Interrupti,) 

SHRI VASA NT [SATHE: .~Mr. 

Reddy, the only thing is that we can .tako 
up some other important subject in til. 
next Friday. That means, .if you I post-
pone this discussion to next Friday, ,you 
will be .limiting other subjects. 

SHRI S. JAIP AL REDDY: As a 
senior Minister, you can appreciate how 
important this subject is. 

SHRI V ASANT SATHE: Do you 
mean to say that other subjects are Dot 
important. This subject has been discuss-
ed for two weeks and other subjects are 
pending. Friday is the only day available 
for discussion. 

SHRI S. JAIPAL ·REDDY: Earlier, 
you alJowed the I Members ·to speak for 
half-an-hour. I don·t think that justice 
can be done like this. 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM 
NA BI AZAD): I think we have been 
discussing this subject for the last two 
weeks. Time has also been extended twic. 
or thrice. So, there is no need to extend 
the time now for this subject. 

SHRI ABDUL RASHID'KABULI: 
Sir, ·our party, National ConfereDce, .',_1 
,not been given. the chance. to . speak .Ion 
this subject. I should Jbe.:...iven timado 
sreak· on this at least 10Imi'Dutes. 

SHrRI GHULAM NABI AZAD:. ~let 
those Members who have not spoken from 
the opposite side be. given time and ,then 
the hon. Mi~ter can Teply. 

MR CHAIRMAN: . Mr.·'XabuIl~'101l 
may speak' for five' Ill.mute •• 
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SHRI S. JAIPAL REDDY: Sir, there 
is no quorum. We can defeat tbe will of 
the Treasury benches. 

[Trant/atloll) 

SHRI ABDrtL RASHID KABULI 
(Srinagar) : Mr. Chairman Sir, in the first 
instance, 1 would ]ike to say, as other 
members have also emphasized, that 
money power, mucsle .. power and the role 
of administration pose the greatest threat 
to our elections. It is the primary duty of 
our Government to remove this threat ... 
(Interruptions) _ I would like to say to 
the hon. Minister Shri Bhardwaj that 
money-power, muscle.power and the 
power of administration pose the greatest 
threat to our elections. I understand that 
we have a commitment to the people of 
the country, irrespective of our party affi-
liations. We are committed to bring about 
progress in our country, to the upliftment 
of the backward sections of our society 
and to bridge the ever.increasing gap 
botween the rich and the poor. But so 
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long as money-power has a role in our 
elections, the Birlas, the Tatas and other 
forces would continue to interfere in our 
election process and such problems would 
continue to crop up before us. That is 
why we are unable to implement our 
socio-economic programmes, ...... 

(English] 

SHRI D. N. REDDY: May I point 
out, Sir, that there is no quorum in the 
House. 

MR. CHAIRMAN: The bell is being 
rung-

Even after ringing the quorum bell fot 
a second time. there is no quorum in the 
House. The House stands adjourned till 
11.00 bours on Monday, 31 March 1986. 

17.44 hrl. 

The Lok Sabha thell adjourned till 
Eleven of the Clock on Monday, March 
31, 1986/Chaitra 10, 1908 (Saka) 




